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LOK SABHA DEBATES 

LOK SABHA 

Friday Apri/19, 1985/Chaitra 29, 1907 
(SAKA) 

Th1 Lok Sabha met at Eleven of the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Losses In N.T.C. (WBABO) Ltd. 

+ •so7. SHRI V. SREENIVASA PRASAD: 
SHRI MUKUL WASNIK: 

Will the Minister of SUPPLY AND 
TEXTILES be pleased to state : 

(a) whether National Textile Corpora-
tion (WBABO) Ltd., Calcutta, has been 
incurring a loss of about rupees 2.5 crores 
per month and the management has failed 
to arrest the trend of such increasing losses 
in its all the eighteen units : 

(b) whether modernisation of mills as 
per envisaged plan of five years ago or so 
has not yet been completed ; if so, the 
reasons thereof ; 

(c) the details of modernisation done 
in each unit and the names of mills where 
new machines are yet to be installed under 
the envisaged J'rogramme ; and 

(d) the action being proposed to arrest 
the trend of losses in each mill and for 
completion of proposed modernisation 
programmes '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 

(a) NTC (WBABO) has been incurring 
losses due to inadequate supply of cotton, 
s1 uggish off-take of stocks, shutdown of 
power supply, excess labour force, increase 
in input costs vi2;. waJes/salaries, dyes and 

chemicals ;~power:fuel) etc. During 1984-85, 
NTC (WBABO) has incurred a loss of 
Rs. 2.40 crores approximately per month. 
There has, however, been an improvement 
in the performance of the Corporation 
during January-March, 1985. 

(b) The implementation of the approved 
plan of medernisation for units under 
NTC (WBABO) is by and large progressing 
m a phased manner. The original outlay 
for modernisation programme was Rs. 
36.19 crores, which has since been revised 
to Rs. 39.86 crores. The value of work 
done and machinery installed upto 31.3. 
1985 is about Rs. 31. 44 crores. The process 
of modernisation is also being continued 
during the 7th Plan. 

(c) A statement showing the expen-
diture incurred on modernisation/reno-
vation and also the· value of orders 
placed for new machines, under the moder-
nisation programme, in respect of each 
mill under this subsidiary is enclosed. 

(d) Some of the important steps taken 
or being taken, to improve the performance 
of the mills are as unaer :-

(i) arrangements are being made for 
timely procurement of cotton from 
different available channels · ' 

(ii) · working capital has been repleni-
shed to make up for cash losses : 

(iii) ~o overcome the power shortage, 
self-generating capactty has been 
provided : 

(iv) cost control methods have been 
introduced fl'r reduction in costs 
at all k\els ; 

(v) manage nent at the subsidiary level 
is being strengthened for better 
management of available resources. 

(vi) workers' participation scheme in 
the management of the mills is 
being encouraged. 
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Statement 
National Textile Corporation (WBABO) Limited 

(Rupees in lakhs) 
Expenditure incurred Value of 

orders on modernisation 
renovation placed for 

new machines - - ----- ,_ ___________ ----- ---------------------- .. -------
1. Bengal Textiles 143.06 

2. Manindra 42.71 
3. Central Cotton 81.94 

4. Bengal Fine No.1 203.18 

s. Bengal Fine No. 2 130.18 

6. Shree Mahalakshmi 164.63 
7. Rampooria 316.76 
8. Laxmi Narayanan 219.02 

9. Arti 240.51 

10. Bangasri 207.00 
11. Bengal Laxmi 340.56 

12. Kanno ria 75.87 

13. Jyoti 53.17 

14. Sodepur 181.70 
15. Associated 

Industrie~ 173.57 

16. Gaya Cotton 210.35 

17. Bihar Co-op. 68.81 
tS. Orissa Cotton 290.37 

Central Testing 
Laboratory 0.85 

Total 3144.24 

SHRI V. SREENIVASA PRASAD: 
The bon. Minister hu made it clear in hi~ 
reply that the NTC has incurred a Joss of 
Its. 2.40 crores approximately per month. 
Subsequently, the Minister say~ there is, how-
ever, an improvement in the performance 
of the Corporation during January-March 
1985. It is not correct that there has been 
an improvement in the pertormance of 
the Corporation during January-March 
1985. In 1985 there was a cash loss of 
Rs. 2 crores and 67 lakhs. Further its 
tosses are increasing every month. It incur· 
red a great loss during 1984-85 due to 
mismanagement alone. So, my question 
is whether the losses during 1984-85 have 
increased manifold as compared to the 
previous years ? And is it due to the in-

149.85 
19.57 

18.17 

160,03 
5.00 

37.57 
17.02 
68.66 

136.05 
31.53 

3.10 
11.61 

41.15 
32.98 
48.57 

9.32 

790.18 

fi&htine, corruption and inefficiency of the 
three persons-viz. the Chairman-cum-
Manaeing Director, Director (Personnel) 
and the Director and Managing Director 
(Technical) '? 

SHRI CHANDRA SHEKHAR SINGH: 
The bon. Member has expressed his doubts 
about the improvement that has occurred 
in the performance of this substdiary com-
pany of the NTC during January-March 
1985. The fact is that the losses have been 
reduced to Rs.2.10 crores per month. 

As far as the question of infighting 
amone the top officers of the NTC is con-
cerned, I am particularly not aware of th~ 
rituatton. If the Member has anything to 
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convey to me, I shall be glad to welcome 
the information and the suggestions. 

SHRI SREENIVASA PRASAD: In 
reply to part (a) of the question the 
Minister says that one of 'the reasons 
why the NTC has been incurring losses 
was due to the excess labour force. I would 
like to know whether it is not a fact that 
in spite of 1 sses and ban on recruitment 
by Central Government, about 600 persons 
have been taken on irregular jobs at a 
higher salary without their having to 
attend office regularly during the period 
June l984 to November 1984 on certain 
forged documents. 

SHRI CHANDRA SEKHAR SINGH : 
I am not aware of this fact. If the Member 
has any information, he may kindly pass 
it on to me. The information is that 
regarding recruitment of show-room emplo-
yees, there was something about irregular 
appointments and the matter has been 
referred to the CBI for inquiry . 

DR. V. VENKATESH : Sir, corruption 
is rampant in N.T.C. Jt is more a temple 
of corruption and illegal job racketeering 
is going on there. Actual1y there are four 
people involved in this. They are **Chair-
man-cum-Managing Director, **Director 
{Technical), General Manager (Techni-
cal), and **Director (Personnel). They 
are all involved in this. Therefore, 
there must be a thorough investiga-
tion by the CBI because i~ is already 
declared as a sick industry and a ban 
on recruitment is imposed. In spite of 
this, as the bon. Member has put it, there 
are 600 people taken on jobs irregularly 
and they have taken illegal grati-
fication from them, about Rs. 5000 
to Rs. 10,000 from each person, without 
assigning any work to them. 

MR. SPEAKER : That has been refer-
red to the CBI. 

DR. V. VENKATESH: Therefore, half-
an-hour JS required for discussing all this. 
We have got enough material with regard 
to this. Kindly permit half-an hour discus-
sion for this because the common man· s 
money is drained away in the Hooghly 
river. particularly the Chairman-cum-
Ma naging Dir~ctor is just not having his 
residence in Calcutta, his family is only in 

*No~ recordeq, 

Bombay and he is not concentrating on the 
development of the industry. 

SHRI CHANDRA SHEKHAR SINGH: 
I share the anxiety of the · -hon. Member. 
I shall look into it and if there anything 
specifically which the hon. Member would 
1 ike to convey to me, I "'ill cer.tainly 
welcome it. 

[Trans I arion] 

SHRIMATI KRISHNA SARI : Mr. 
Speaker, Sir, I would like to ask the hon. 
Minister whether it is a fact that the qua-
lity of cloth produced by N.T.C. is very 
inferior and even the public sector does 
not want to purchase it. The cloth produ-
ced for the poor is not available in the 
open market and thus the poor are unable 
to purchase it. 

SHRI CHANDRA SHEKHAR SINGH; 
There is the complaint about tbe quality . 
of the cloth, but her question about the 
Janta Cloth o r the controlled cloth is a 
separate question. 

[English] 

Cotton Export From Mabarasbtra 

*508 SHRIMATI USHA CHOUDHARI: 
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state : 

(a) th~ quantity of cotton exported 
from Mah:'.rashtra during each of the last 
three years; and 

(b) whether Government have taken 
any steps to find out n..:w markets for ex-
port of cotton '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 

(a) The quantities of cotton allocated 
for exports in favour of the Maharashtra 
State Cooperative Cotton Growers Market-
ing F.::derution during the last three Cotton 
years (Sept. to August) are as follows : 

Year 

1981-82 
1982-83 
1983-84 

Quantity released/or export 

2.67 lakh bales 
4.21 lakh bales 
1.00 lakh bales 

(b) The eJlporting agencies try to 
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secure the best price for export sales and 
have been able to sell in a large number of 
countries. 

[Translation] 

SHRIMATI USHA CHOUDHARI : Mr. 
Speaker, Sir, the hon. Mmister has said 
in his reply that Government wants to 
encourage the cotton export trade by 
prescribing a fix-ed price, but according to 
the reply, only one lakh bales have been 
exported from Maharashtra in 1983-84 
which is far less as ccmpared to the num-
ber of bales exported in 1981-82 and 1982-
83. I would like to know the reasons 
therefor. Was the Maha rashtra Federation 
not interested in it or did the Central 
Government not grant the permission in 
time ? In addition, I would like to know 
the date when the Federation had sought 
the permission and the date when the 
Government of India had given the permis-
sion. I would also like to know the num-
ber of ·bales for which permission was 
aought as also that for which permission 
was granted. 

SHRI CHANDRA SHEKHAR SINGH: 
Mr. Speaker, Sir, the hon. Member should 
bear in mind that here the export of cotton 
is not the aim. Only the cotton which 
remains surplus after meeting the require-
ments of the domestic industry is exported. 
Recently, Maharashtra Federation had 
submitted a demand for more export of 
cotton, but the quantity for export is fixed 
not on the basis of the interest of one 
state, but the interest of the entire country 
is kept in view. The total production, 
the total requirements and price trends are 
taken into consideration and keeping all 
these things in view, Maharashtra has been 
allowed to export the que ntity mentioned 
in the reply. One of the main reasons for 
less export from Maharashtra is that gene-
rally H-4 variety of cotton is produced in 
Maharashtra and extra long staple is the 
expertable variety which is produced more 
in Andhra Pradesh, Karnataka, and Tamil 
Nadu than in Maharashtra. Keeping th·s 
factor in view, other States are allowed 
to export more. As I have said earlier, 
the cotton Corporation of India works at 
a national level, but the Maharashtra 
Federation works only in Maharashtra. 
That is why the Maharashtra Federation 
bas been allowed to export only one Jak:h 
bales. This year two lak:h bales have been 

released for export, out of which one Jakh 
bales were allowed on 31-1-1985 and 95,000 
bales were released for export on 23-3-85. 
Out of these bales, Maharashtra was allo-
wed to export 65,000 bales. 

SHRIMATI USHA CHOUDHARI: Mr. 
Speaker, Sir, I agree that no state can 
have precedence over the country. The 
hon . Minister has mentic ned about the 
extra long staple variety of cotton, but its 
production is increasing in c:ther states 
also. Its production is increasing in Punjab 
also and as you have said there is coasi-
derable increase :n Andhra also. Therefore, 
there is a demand for its export, Cotton 
is produced in Maharashtra on a large 
scale and the economy of Maharashtra 
depends on it. I would like to know what 
steps are proposed to be taken by you to 
improve the quantity of cotton grower in 
Maharashtra. Besides, under the Cotton 
Monopolist Scheme, the farmers have been 
encouraged to increase the production of 
cotton. Hence, I would like to know the 
number of cotton-growing States, which 
had made a demand for purchasing cotton 
through monopoly purchase scheme or co-
operatives and what your policy is in this 
regard. Do Government propose to ex.tend 
this scheme to other States also '? 

SHRI CHANDRA SHEKHAR SINGH : 
Mr. Speaker, Sir, this scheme is in force 
in Maharashtra only and not in other 
States. In other States C. C. I.. . ... ... . 

[English] 

PROF. MADHU DANDA VA TE 
There IS only one ideal State. 

[Translation] 

SHRI CHANDRA SHEKHAR 
SINGH : The Cotton Corporation of 
India ensures that the farmers do not ge t 
less than the support price. They should 
get remunerative price. 

SHRIMATI USHA CHOUDHARI : 
Ho\\ many States had sent their demand 
to you? 

SHRI CHANDRA SHEKHAR 
SINGH : No such request has been 
received by us from the other States. 

[English] 

PROF. MADHU DANDAVATE : 
Apparently. the Question appeaxs to be 
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innocent as put by an innocent lady mem-
ber of the House. But it has a lot of 
potentialities and a lot of mischief also. 
I would like to know whether the Govern-
ment will take a ,comprehensive view of 
the entire problem related to prices, im-
port and export. Is it not a fact that 
while the question is related to export, 1t 
arises out of the fact that from variou~ 

peasants organisations and cooperatives, 
firs•.ly, 1 here has been a demand for a 
better hike in the prices of cotton and, 
secondly, because they are not getting an 
adequate price, they are also demanding an 
increase in the export of cotton ? It is also 
not a ract that they have demanded that 
there should be a 3-year ban on the import 
of man made: fibres ? Will the Govern-
ment take a comprehensive view of all 
these ihree eiements and evolve a compre-
hensive policy. 

WJII you , Sir, allow a Half-An-Hour 
DiscussiOn on this subject? 

MR. SPEAKER : We can . 

SARI CHANDRA SHEKHAR 
SlNGH : Sir, 1 perfectly agree with the 
hon. Member that this question cannot be 
looked at from one angle. A comprehen-
sive overall view has to be taken of the 
requirements of industry and we have also 
to take steps to see that the growers get 
remunerative prices. The present policy, 
as the hon. :.1ember also indicated, has 
been to see whether cotton production 
plus carryover stocks plus imports are 
adequate for the industry. ·we have also 
to watch the price trends. If the price is 
going down, we have to take recourse to 
imports. If the prices go beyond a certain 
level, we take recourse to import of cotton. 
So, a comprehensive view is taken and 
only from that angle we take certain deci-
sions in this regard. 

PROF. MADHU DANDAVATE: He 
has not replied to the last part of my 
supplementary. What is the view of the 
Government regarding the demand for a 
3-year ban on the import of manmade 
fibres? 

SHRI CHANDRA SHEKHAR SINGH : 
The question of import of manmade fibre 
Js at the moment under the consideration 
of the Government. We are evolving a 
textile policy which, I hope, the Govern· 

ment will be able to announce in the 
current session of Parliament. A 3-yea.r 
view cannot be taken because year-to-year 
assessment has to be made of how much 
cotton is available within the country and 
how much is the requirement of industry 
and other requirements. That is the view 
taken. At the mome 'lt, we take a yearly_ 
view of the situation and take certain 
decisions about it . 

MR. SPEAKER I think, the farmer 
is quite capable or producing much needed 
quantity. So, we must take a pragmatic 
view of this and, by that, the country will 
save and also the fanner will benefit. 

Next Question: there is nothing more 
in it. 

PROF. .MADHU DANDAVATE: Will 
you be allowing a Half-An-Hour Discus-
sion on this ? You are only nodding. Sir, 
if you iust nod, it · does not go on record. 
Please say, yes. 

MR. SPEAKER: Yes, Sir. 

Streamlining of Gramin Banks 

+ 
*509 PROF. NARAIN CHAND 

PARASHAR: 
SHRI PRA TAP BHANU SHARMA : 

Will the Mmister of FINANCE be 
pleased to refer to reply given to Unstar-
red Question No. 1919 on 3 August, 1984 
regarding review of structure and function· 
ing of Regional Rural Bank vis-a-vis 
Nationalised Banks and state : 

(a) whether Government have conside· 
red and formulated proposals for stream-
lining tne functioning, structure and orp-
nisation of Gramin Banks as envisaged 
under the Regional Rural Banks Act; 

(b) if ~o. the details thereof and likely 
date by which these would b.! announced 
and implemented; 

(c) if not, the reasons therefor; 

(d) , whether Government are aware of 
deficiencies and inadequades in func-
tioning of these banks as these are even 
unable to advance loans under the diffe-
rential rate of interest; 

(e) The remedtal steps taken by 
Government; and 
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(f) the spheres in which the newly 
constituted NABARD would be associated 
with the working of rural banks ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) to (f) : A Statement is laid on 
the Table of the House. 

Statement 

Tile National Bank for Agriculture and 
Rural Development has proposed some 
amendments to Regional Rural Banks Act 
with a view to further streamline the func-
tioning and organisational structure of 
regional rural banks. G.wernroent has 
not yet taken any final decision in the 
matter. 

The National Bank for Agriculture and 
Rural Development had entrusted a study 
mainly relating to the viability of regional 
rural banks to Agricultural Finance Cor-
poration. The AFC is likely to submit its 
final report shortly. 

The Government has also set up a 
Working Group to review the various 
aspects of regional rural banks so as to 
identify appopriate measures for stre:1gthen-
ing their organisational structure and for 
improving their overall capabilities. The 
Working Group has not yet submitted its 
report. 

The regional rural . b:1nks do provide 
loan under differenti <.ll rate of interest 
scheme to eligible borrowers and they get 
refinance from the sponsor banks against 
the amount lent under the DRI scheme. 
The sponsor banks are entitled to take into 
account, the amount made available to 
Regional Rural Banks for the purpose of 
their taraet of lendings under the DRI 
Scheme. 

National Bank for Agriculture and 
Rural Development is now being increa-
singly associated with the working of 
regional rural banks. The supervision 
over the functioning of regional rural 
banks is now done by National Bank for 
Asriculture and Rural Development. 
Similarly, inspection functions relatins to 
rqional rural b:1nks, hitherto performed 
by Reserve Bank of India, have also been 

transferred to National Bank for Agricul-
ture and Rural Development. 

PROF. NARAIN CHAND PARA-
SHAR : From the statement it appears 
that NABARD had proposed some specific 
amendments to the 'Regional Rural Banks 
Act for streamlining its functioning and 
operation. 

May I know what are the specific 
amendments and when were they proposed 
and why is there a delay on the part of the 
Government to take action on them? 

SHRI JANARDHANA POOJARY : 
The changes proposed by NABARD are .-

(a) Bifurcation and amalgamation of 
existing Regional Rural Banks ; 

(b) To give legal backing to the role of 
NABARD with respect to RRBs: 

(c) The role of NABARD with respect 
to RRB which consists of carrying out the 
statutory inspection, providing financial 
support by way of refinance, over-all 
supervision and coordination on the work-
ing of the bank. 

The legal backing is proposed for 
NABARD for the supervision and coordi-
nation. 

At present, the sponsorec( banks are 
expected to give managerial assistance to 
RRB for a period of five years. Now it is 
proposed by NABARD that there could be 
a provision for giving managerial assist-
ance beyond five years. So far, it is restric-
ted up to five years only. 

Regarding the appointment of the 
deputationist Chairman of the RRB's he 
could be reverted back with a notice of 
three months. It is proposed to make a 
provision that he. could be reverted back 
without the provision of any notice. 

The issued share capital of RRB is 
Rs. 25 lakhs. Now it is proposed that the 
issued share capital could be more than 
Rs. 25 lakhs. 

These are some of the recommendations 
of NABARD for implementation. The 
Government has not yet taken a decision. 
It is under consideration. A decision will 
be taken as early as possible. 

PROF. NARAIN CHAND PARA-
SHAR : The bon. Minister has not givue 
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me the date when these amendments were 
received by the Government of enable me 
to know whether there is dday or not. 
That is the first supplementary that l have 
put. What is the date of the receipt of 
these amendments ? 

SHRI JANARDHANA POOJARY 
The information regarding the date is not 
available with me at present. I will fur- · 
nish the date to the hon. Member later. 

PROF. NARAIN CHAND PARASHAR: 
It has b~en stated in the last paragraph 
of the statement that the supervision over 
the functioning of regional r.ual banks is 
now done by national Bank for Agricul-
ture and Rural Development. 

May I know if the sanction for licen-
ces for opening new branches of the 
RRB's has also been transferred to 
NABARD or it is still under RBI ? If it is 
still under RBI, what are the steps to be 
taken to remove this duality ? At present, 
half of the functions are with the RBI 
and the other half are with NABARD. 
Will the same position be allowed to 
continue by the Government in regard to 
its licensing policy for the current year ? 

SHRI JANARDHANA POOJARY 
About the opening of RRB's the target of 
the sixth Five Year Plan is to open 170 
Regional Rural Banks covering 270 distri-
cts. This target has b~en reached. On the 
contrary, we have opened 183 Regional 
Rural Banks which ex<:eed the tarcet and 
we have covered 319 districts. 

The target of the 170 R.RB's was to 
open 8,200 Brahches. This target has been 
reached now. They have opened 10,132 
Branches throughoat the country. 

. [Traslation] 

SHRI PRATAP BHANU SHARMA: 
Mr. Speake~. Sir, after the Regional Rural 
Banks came i!1to existence in 1975-76, thou-
sands of their branches have been opened 
in the rural areas, because of which the 
economy of the villages has definitely 
improved and the poor people have been 
able. to get assistance. This step of our 
Government is -eertainly · commendable. 
But keeping in view the present-day chan-
ging needs, I would like to point out to 
the hon. Minister that when the Regional 
Rural Banks came into existence, there was 
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no Financial Ape" Body for this purpose. 
As a result, the commercial banks were 
given directives to sponsor these rural 
banks. They had been entrusted with this 
responsibility. Now that the National 
Bank for Agricultural & Rural Development 
has been set up, it should be its entire 
responsibility to run the RRBs. Are 
Government considering something in this 
regard ? It should be the responsibility of 
NABARD to open new branches in the 
country. The hon. Minister has stated 
that under the D. R.I. Scheme, small tra-
ders and small farmers are given loans by 
the Reg10nal Rural Banks. In this . regard, 
I have got the informatiOn that the Com-
mercial Banks have to refinance the RRBs 
to the tune of one per cent of the total 
credit plan but the Bank utilises the 
amounr in its own financial advances arid 
that amount is not made available to the 
Regional Rural Banks and generally 
R.R.Bs. give negative reply in the matter. 
I would like to know from the hon. Minis-
ter, why Government do not fix one per 
cent target of the total credit plan for 
R.R.Bs, as is done in the case of commer-
cial banks ? 

[ ~="" ng /ish J 

SHRI JANARDHANA POOJAilY : 
It is true that, when RRBs came into 
existence, there was no apex body. The 
NABARD came into existence only after 
that. For that purpose, the main question 
was relevant. That is why, recommenda-
tions have been submitted by the NABRAD. 
Also the Working Group set up by the 
Government is going into all aspects ;· the 
structural organization, capacities, capa-
bilities, all these aspects will be looked 
into by the Working Group and the recom-
mendations will defiaitely be considered 
by the Government. That is why, . J 
have said that we are waiting for the 
recommendations of this Working Group 
set up by the Government. 

So far as the Differential R.ate of 
Interest . scheme is concerned, I can tell 
the bon. Member that tne sponsor banks 
are implementing the scheme and they 
have fixed a target also. So far as the 
banking sector is concerned, the bon. 
Member is correct in his submission that 
the minimum that would be given, the 
assistance to be given under th; 
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Differential Rate of Interest, is one 
per cent; but the all India average 
which had reached 1.2 as at December end 
1983, bas now crossed 1.17. Regarding 
DRI scheme, the amount that is outstan-
ding is Rs. 368 crores. The Banks have 
civen assistance to more than 37 lakhs of 
people. Out of that, about 18.5 lakh 
beneficiaries belong to the Scheduled 
Castes and Scheduled Tribes. This is the 
position, and wherever there is any scope 
for improvement, definitely that will be 
looked into. That is why, we have set 
up a Working Group ; afte1 receiving the 
report of the Working Group definitely 
we will make some improvement in the entire 
aystem. 

[Translation] 

MR. SPEAKER : Mr Poojary, after 
listening to his plea I need some clarifi-
cation. Does NABARD differentiate bet-
ween farmers-big or small-while sanction-
ing loans? 

[English] 

Do they differentiate between farmers-
who is big and who is small ? Wnen we 
have put a ceiling of 12 acres and 17 
acres, who is big and who is s.nall ? Do 
they differentiate between them ? Why 
should they do it? Everywhere the .. e is a 
ceiling in India. How can they differen-
tiate between farmers ? Why this discri-
m.nation to-day ? Can you explain ., 

SHRI .JANARDHANA POOJARY : 
About your suggestion, I will definitely ask 
them to look into it. 

"MR. SPEAKER : People .have to go 
to the court and bifurcate and get the 12 
acres distributed among 3 sons spending 
money unnecess<Jrily because they cannot 
set the loan otherwise. This is an unneces-
sary burden on them. Tnis is too terrible 
a thing. I have seen the people. I go to 
them and ask them. 

SHRI JANARDHANA POOJARY: I 
will look into that aspect, Sir. 

MR SPEAKER : This does not concern 
this but they do it in getting electric 
connections. between those who have got 
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12 acres and who have got 6 acres, they 
do not give it to the 12 acre farmer. You 
please look into it. 

SHRI JANARDHANA POOJARY 
So far as the role of RRB is concerned, 
it is to give assistance to small and margi-
nal farmers and also to rural artisans and 
poor people whose income does not exceed 
Rs. 6500 per year. 

(Translation) 

SHRI GIRDHARI LAL VY AS : The 
working of banks should be discussed. 
Mr. SPEAKER : We. shall see. 

(English) 

Survey of Mineral Deposits in Maharashtra 

*510. SARI HUSSAIN DALWAI: Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the extant to which the survey of 
mineral deposits in Maharashtra has been 
made; 

(b) the district-wise results of such 
surveys ; and 

(c) whether there is any proposal before 
the Union Government to make an inten-
sive survey of rich mineral resources 
available in Maharashtra ? 

THE MINISTER OF STEEL, _MINES 
AND COAL (SHRI VASANT SATHE): (a) 
to (c) : A statement is laid on the Table of 
the House. 

Statement 
(a) Upto 1984, about 55% area of 

Maharashtra state has been covered by 
systematic geological mapping and the 
work is still continuing on a more detail-
ed scale. Based on these surveys, 
sizeable important minerals located so 
far, include, coal, iron ore, vendiferous 
maanetite, manaanese ore, chromite, 
limestone, bauxite, dolomite, zinc ore, 
copper ore, tungston etc. 

(b) In the course of surveys. GSI 
and State Government have located size-
able depos•ts of minerals. the district• 
wise details of whi~h arc aa follows :-
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Name of district Minerals Reserves 

Ahmednasar Limestone 5,40,000 tonnes 
Amravati Chinaclay 5,36,000 tonnes 

Fireclay 17,26,000 tonnes 
Bhandara Chromite 54,000 tonnes 

Corundum. (Industrial) 7,937 tonnes 
Kyanite 22,29,000 tonnes 
Manganese 1,08,00,000 tonnes 
Silirnanite 2,35,000 tonnes 
Talc[Steatite{Soapstone 26,000 tonnes 
Vanadmm Ore 62,00,000 tonnes 
Zinc (metal) 2,75,000 tonnes 

(Total for Bhandara and Nagpur) 
Chandra pur 

Dhulia 
Kolhapur 

Kolaba 
Nagpur 

Nanded 
llatnagiri 

Sangli 
Sa tara 
Thana 

Yavatmal 

Chandrapur and Yavatmal 

Barytes 
Copper (metal) 
Dolomite 
Fireclay 
Iron Ore 
Quartz/Silica Sand 
Limestone 
Tungston 
Limestone 
Bauxhe 
Quartz/Silica Sand 
Bauxite 

Copper (metal) 
Dolomite 
Fireclay 
Limestone 
Manganese ore 
Tungston (W01 conterit) 
Limestone 
Bauxlte 
Chinaclay 
Felspar 
lllmenite sand 
Quartz/Silica Sand 
Talc/Stontite/Soapstone 
Chromitc 
Iron ore 
Limestone 
Bauxite 
Bamtite 
Chinaclay 
Dolomite 
Limestone 
Coal 

Nqpur and Chandrapur Coal 
Cbandrapur Coal 
Naapur and part of Chhindwara 

district of MP of Kamptho; Coal 
CoaUielda 

44,000 tonnes 
2,45,000 tonnes 

8,40,00,000 tonnes 
10,26,000 tonnes 

16,23,00,000 tonnes 
6,89,000 tonnes 

1, 74,55,00,000 tonncs 
Not estimated 

4,0 l ,00,000 tonnes 
6,54,00,000 tonnes 

5,49,000 tonnes 
2,14,00,000 tonnes 

38,000 tonnes 
13,86,00,000 tonnes 

.;;5,51,000 tonnes 
3,17,00,000 tonnes 

54,00,000 tonnes 
1,860 tonnes 

21,20,000 tonnes 
52,00,000 tonnes 
20,39,000 tonnes 

1,750 tonnes 
41,29,000 tonnes 

5,80,94,000 tonnes 
79,70,000 tonnes 

1,32,000 tonnes 
6,32,00,000 tonnes 

15,00,000 tonnes 
92,00,000 tonnes 
9,00,000 tonnes 

66,000 tonnes 
3, 75,00,000 tonnes 

1 ,66,33,00,000 tonnes 
22,077.8 lakh tonnes 

883.8 lakh tonnes 
900.6 lakh tonnes 

7.972.1 lakh tonncs 

~· 
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(c) Survey and exploration of mine-
rals is a continuous process and is bein& 
continued in Maharashtra also. During 
the field season 1984-85, investigation for 
tungsten. placer gold and base metal 
ore in Nagpllr, Bhandara and Chandra pur 
districts ; ~ine ore in Nagpur district ; coal 
resources below the cover of Deccan Trap 
in Nagpur distriCt and for industrial 
minerals in Ratnagiri {Sindh-Durg) district 
have been proposed and are continued. 

SHRI HUSSAIN DALWAI: I want to 
know whether a private agency has surve-
yed the coastal belt of Ratnagiri district 
and found rich deposits of minerals from 
which uranium can be produced and it 
approached the Government of Maha-
rashtra as also the Gov.:!rnment of India 
to allow it to explore the minerals but 
permissic .i was denied on the ground that 
th~ Government of India itself would take 
up the matter. So far no action has been 
taken by the Government in this matter. 
As a matter of fact we are finding great 
difficulty to run our atomic reactors for 
want of enriched uranium. When such rich 
deposits are available, why is the Govern-
ment of India delaying taking a decision ? 

SHRI VASANT SATHE : As far as 
atomic· minerals are concerned, their 
exploration does not come under our 
Ministry. I am not aware of any applica-
tion made. Probably because it does not 
come under my Ministry, therefore, it is not 
addressed to my Ministry. But if the hon. 
Member addresses it to the Ministry deal-
ing with atomic energy, probably they 
would have full information about this 
min~ral being explored, I will not be able 
to answer that. 

SHRI HUSSAiN DALW AI : I would 
like to ask the bon. Minister when there 
were rich deposits of bauxites in Maha-
raahtra and on the basis of which in the 
Fifth Five Year Plan an aluminium factory 
was proposed to be established at Ratnagiri 
after getting the assent from the Planning 
Commission as well as financial sanction 
from the Gove.rnment of India and it was 
~ntinued in the SiX:th Five Year Plan also 
and so far 2 crores have been spent both 
by the Government of Ind1a and the 
Maharashtra Government on this project 
but nothin& has been done except acquiring 
the land from the farmers. This is a very 

serious question of accountability. When 
the Planning Commission and this 
House also sanctioned the scheme which 
was carried in two plans, why was no 
action taken and no actual results achie-
ved'! This is a serious matter and the 

· Government of India should expal in what 
is the position and why they are not exploi-
ting such rich minerals. 

SHRI V ASANT SATHE : It is true 
than in the western region and partlicularly 
in Ratnagiri district and also in the 
Kolhapur district rich bauxite deposits have 
been found. But these bauxite deposits 
are not useful for producing aluminium. 
It can produce a certain ry pe of a I umina. 
This is what I learnt. I myself had asked 
this question as to what happened to that 
aluminium plant that was sanctioned ...... 

PROF. MADHU DANDA V ATE : Like 
Saraswati river it has disappeared. 

SHRI V ASANT SA THE : My good 
friend, Mr. Dandavate, comes from that 
region. I thought at least with his incarna-
tion in the government probably something 
might have been done about that but I 
made an inquiry and I was told that the 
aluminium plant is not being found feasi-
ble. If for production of alumina the 
State government or any private party also 
is interested we will be having an open 
mind. I am willing to consider any pro-
posal coming from the State Government 
and whatever assistance is possiblc we will 
give to set up the plant to use the type of 
bauxite available there. 

PROF. MADHU DANDAVATE: Sir, 
the Government has said because adequate 
power supply is not available the alumini· 
urn plant is not feasible but in case of 
alumina plant the power requirement will 
be considerably less. Will you consider 
setting un an alumina plant? 

SHRi V ASANT SATHE : That is what 
I have said. Let the government come 
forward. 

[Translation] 

SHRI DAMODAR PANDEY : Mr. 
Speaker, Sir, there are rich coal deposits 
in Wardha. The production target fixed 
so far is meant to feed the power plants 
only. Other coal-based industries can 
also be set up. I would like to knoW what 



Oral .Ans~rs CHA11'IlA 29, i907 (SAiA) Ortd Answers 

objection Government have in setting up 
other coal-based industries at places Wh.ere 
there are rich deposits of coal. 

SHRI VASANT SATHE : It is true 
that there are rich coal deposits in the 
Wardha Valley and these have been exploi-
ted also. In this respect a big scheme has 
been incorporated in the Seventh Five 
Year Plan. So far as coal-based industries 
are concerned, the best use to which coal 
can be put is oower generation. Our coal 
is good for power generation. In several 
countries, coal-based minerals are used for 
fertil'zer production. If people want to 
set up these industries in the private sector, 
we are ready to give them full encourage-
ment. 

[English] 

Income Tax Raids in Bangalorc City 

*511. SHRI V. S. KRISHNA IYER : 
Will the Minister of FINANCE be plea-
sed to state : 

(a) the number of Income Tax raids 
conducted from January 1985 to the end 
of February 1985 in Bangalorc city; and 

(b) the amount realised out of these 
raids? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) and (b) Income Tax Depart-
ment conducted 8 searches during January 
and February, 1985 in Bangalore City 
resulting in seizure of prima facie unac-
ocunted assets valued at Rs. 9.04 lakhs 
approximately. 

SHRI V. S. KRISHNA IYER : May I 
know the follow-up action taken in each 
case and has anyone been found guilty ? 

SHRI JANARDHANA POOJARY: The 
documents seized are being scrutinised. 
The investigation is in prog.ress and the hon. 
Member knows whenever the seizure takes 
place there is seizure in respect of docu~ 
ments. The incriminating evidence will be 
found out. The will lead to further 
disclosures also. It takes time. Here also 
when the investigation progresses so many 
thinas will come to light. It will lead to 
further disclosure. 

So, this investisation is in progress. 

SHRI V. S. KRISHNA IYER: My 
question is very simple. I want to elicit 
from the Government-particularly from 
the present G_overnment-one important 
information. That is why I asked for the 
specific period January-February, 1985, 
because, the Prime Minister has said that 
he is determined and his Government is 
determined to unearth black money. My 
experience is that in the previous cases 
where seizures have been made, afterwards 
nobody knows w.tJ.t has happened. Many 
have become m );·e respectable citizens 
afterwards ! This is what has happened. 
So, Sir, 1 want to know from the Govern-
ment as to what action has been taken in 
this regard. If a person commits a theft of 
Rs. 10 he will be jailed; and if he is in 
service, he will be dismissed. 

MR. SPEAKER : That has b.!en ans-
wered. 

SHRI V. S. KRISHNA IYER : I want 
to know what follow-up action has been 
taken. They should take the matter to its 
logical conclusion. Tax evasion is a 
national crime. To avoid payment of tax 
is national crime. 

MR. SPEAKER : Can he give any more 
answer than what he has given'? 

SHRI V. S. KRISHNA IYER : They 
are not taking it to its logical conclusion. 
There are number of cases ..... . 

MR. SPEAKER : What is the fun in 
it ? You are only taking the time of the 
House. 

SHRI V. S. KRISHNA IYER : Sir, I 
only want the Government to take neces-
sary follow-up action in the matter in 
accordance with law, however V.V.l.P. 
he may be. 

SHRI JANARDHANA POOJARY: I 
can assure the hon. Member that action is 
being taken. Government will spare no 
efforts whoever the person may be, to 
award the necessary punishment. 

Mineral Suney in Rajasthan, Haryana 
and Uttar Pradesb 

+ 
*512. SHRI VIRDHI CHANDER 

JAIN : 

SHRI HARISH RA WAT ; 
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Will the Minister of STEEL, MINES 
AND COAL be pleased to state : 

(a) the names of districts in Rajasthan, 
Haryana and Uttar Pradesh where mineral 
survey has been conducted so far by Geolo-
gical Survey of India, Mineral Exploration 
·Corporation and other agencies; 

(b) the eX:tent , f success achieved there-
by; 

(c) whether Government propose to 
e"lend geological activities to the desert 
and hill areas of Rajasthan, Haryana and 
Uttar Pradesh which are rich in minerals; 

(d) whether Government also propose 
to extend geological activities to the bor-
der and backward areas of Barmer. Jaisal-
mer, Jodhpur, Nagaur, Pali and Sirohi 
districts \'. ~1ich are rich in minerals; and 

(e) if so, when and the method there-
of? · 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 

(a) to (e) A statement is laid on the 
Table of the House. 

Statement 

{a) and (b) Exploration of minerals 
is a continuous process and is carried out 
mainly by the Geological Survey of India 
and the Mineral Exploration Corporation-
a Central Government Undertaking. Direc-
torate of Geology and Mining of the State 
Governments also undertake mineral explo-
ration in their respective States. 

Name of the Reserves in 
Mineral Rajasthan 

Coal Nil 
Lignite 1,049.8 
Iron ore 158.4 
(Hematite) 
Magnetite 0.84 
(Low grade ore) 
Manganese ore 3.2 
Limestone 53.196.9 

Dolomite 901.5 

Copper Ore 1,08~.7 

Surveys for a number of minerals in 
Rajasthan has been undertaken by the 
Geological Survey of India in the districts 
of Jhunjhunu, Alwar, Bhilwara, Sikar, 
Sirohi, Udaipur, Dungarpur, Bharatpur, 
Ajmer, Kota, Nagaur and Sirohi etc. In 
Haryana, Geological Survey of India has 
conducted mineraI surveys in the districts 
of Bhiwam, Mahendragarh, Ambala, Hissar, 
Gurgaon and Faridabad. GSl has carried 
out mmeral surveys in Uttar Pradesh in 
the districts of Pithoragarh. Nainital, 
Dehradun, Tehri, Pauri, Almora. Chamoli, 
Uttar Kashi, Mirzapur, Rae Bareilly, 
Varanasi, Banda, Jhansi, Lalitpur, Allaha-
bad, Jalaun , Hamirpur, Sitapur and 
Bedaun . Mineral Exploration Corporation 
carried out mineral surveys in Jhunjhunu, 
Bhilwara, Udaipur, Banswara, S irohi, 
Nagaur, Dungarpur and Bann.:r districts 
of Rajasthan; in the .Bhiwani district of 
Haryana and in Almora, Pithoragarh and 
Mirzapur districts of Uttar Pradesh. 

The Directorate of Mines and Geology 
of Raiasthan has carried out mineral sur-
veys in Banswara, Dungarpur, Sirohi, 
Barmer, Jaisalmer, Jalore, Pali, Nagaur 
and Bikaner. The Directorate of Geology 
and Mines, Uttar Pradesh Government has 
conducted exploration work in a number 
of districts of Uttar Pradesh including the 
hilly districts of Uttarkhand. The Direc-
torate of Geology and Mining, Haryana 
Government has similarly covered many 
districts for mineral surveys in Haryana. 

Based on these, the estimated reserves 
of major minerals in these States are given 
below :-

Reserves in 
Haryana 

Nil 

80.84 

519.6 

63.7 

lSO.O 

(Reserves in lakh tonnes) 

Reserves in 
Uttar Pradesh 

6,856.5 

13,667.8 

752.5 
7.7 
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Lead-zinc ore 
Bau,.ite 
Phosphorite 
Larytes 
Kyanite 
Gypsum 
Magnesite 
Tungsten ore 

Tin ore 
Bentonite 
Pyrite/Pyrrhotite 
Graphite 
Fluorite 
Rock Salt (Holite) 

3,349.8 
10.7 

830.7 
10.93 
0.10 

10,708.2 
2.6 

62.0 

1,012.4 
1,239.9 

4.95 
29.8 

Huge quantity 

80 

10.3 
140.2 

298.8 
0.25 

3.9 
1,736.8 

Search for Tungsten 
Ore (Scheelite) is 
in progress. 

(1438 billion tonnes) 

(c) to (e) During 1984-85 field sea-
son, a number of mineral investigations 
are being carried out by Geological Survey 
of India in the desert and hilly areas of 
Rajasthan and Haryana and in the hill 
districts of Uttar Pradesh. The methods 
adopted for carrying out geological activi-
ties mainly include geological mapping, 
geophysical tt:st, geo-chemical sampling, 
detailed mapping, pittmg-trenching and 
drilling where felt necessary. 

[Translation] 

SHRI VIRDHI CHANDER JAIN : Is 
it a fact that the Mineral Exploration 
Corporation has carried out exploration 
work in the border district of Barmer in 
Rajasthan and found !ich deposits of lignite 
and the Geological Survey of India and the 
·Directorate of Geology and Mines, Rajas-
than have carried out a survey in Jaisalmer 
and found rich deposits of limestone there? 
I would like to know the quality, quantity 
and utility of the lignite deposits found 
in Kapooradi village of Barmer district and 
of the limestone deposits found in Jaisalmer. 
I request the bon. Minister to give this 
information. 

SHRI VASANT SATHE: Investigations 
are going on. Lignite is used for power 
production in Neyveli. SimilaTly, investip-
suoil are in progress to ascertain the utility 

or lignite and other minerals for other 
purposes also. 

SHRI VIRDHI CHANDER JAIN : I had 
asked about the quantity and quality of 
lignite and limestone deposits found there. 
No reply has been given to this question. 

SHRI V ASANT SATHE : I have stated 
that investigations are going on in regard 
to the quality, quantity and utility, of 
these things. Investigations are being 
carried out at Government level. What 
more can I tell you ? You say that no reply 
has been given. 

SHRI VIRDHI CHANDER JAIN : You 
say that investigations are in progress. How 
is it that we have got the information whe-
reas you do not have ? Secondly, I would 
1ike to know whether the Geological 
Survey of India and the Mineral Ex:ploration 
Corporation propose to expand their 
geological activities in the remaining dist-
ricts, i.e. Barmer, Jaisalmer, Jodhpur. etc. ? 
What progress has been made in this 
regard ? Please give information in this 
regard. 

[English] 

SHRI VAS ANT SATHE : There are 
places like Barmer, Jaisalmer, Jodhpur, 
Jalore, Nagore, Pali and Serohi where 
systematic geological mapping and environ-
mental studies in pollution prone areas are 
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being done. In Banner a systematic mapp-
ing is being done . ..... (Interruptions) 

[Trons/atio~r] 

What is the use of it ? I have also got 
the information that systematic mapping 
and study are in progress. How will it 
satisfy you ? I am not satisfied by it. I do 
not have more information with me . ........ . 
(lnurruptions) 

SHRI MOOL CHAND DAGA : 
Expedite the investigations .... .. (Interruptions) 

[English] 

SHRI V ASANT SATHE : As soon as 
we know something more than the syste-
matic mapping, I will be able to ~ive full 
information. 

PROF. MADHU DANDAVATE: The 
bon. Minister is not supposed to refer to 
the officers' box. 

SHRI V ASANT SATHE : I had the 
right to get information from my Assis-
tants. I believe you don't at least!deny that. 
I am saying that intensive survey of all our 
mineral resources in this country must be 
made and whichever resources are found, 
are capable of commercial exploitation, we 
must use them for our national use. I am 
very keen to do that. I can assure, through 
you, Sir, the House that we shall do this. 

[Trcnslation] 

MR- SPEAKER : I feel that Shri V irdhi 
Chander had been dominating till now. 

SHRI HARISH RAWAT: Till now, 
Mr. Jain wa~ dominating. The bon. Minis-
ter has stated in his reply that investiga-
tions are going on in respect of . some 
mineral deposits about their quality. There 
are large reserves of magnesite and 
limestone in U.P. also. Mining work is 
going on thereunder the open cast mining 
system. Miners do not undertake the work 
of reclaiming the land left out after the 
mining. It is adversely affecting the eco-sys-
tem there. In order to control it, there 
&hould not be open cast ~ining system. 
Instead, there should be an underground 
mining and it should be made a 
part ·or land reclamation. What action do 
Government propose to take in this 
recard? 

SHRI VASANT SA THE : It is a very 
· pertinent question. We are also worried 

about it. Ecological balance is getting 
disturbed in the Himalayan region particu-
larly because of mining work which inclu-
des felling of trees also. It is of great 
concern. It is largely the duty of the State 
Government to enact legislation for the 
protection of the ecological system. We 
are aJso looking into the matter. 

SHRI GIRDHARI LAL VYAS: A 
survey was conducted to find out zinc 
deposits in the 2 Sq. km area in Rampura-
Agucha. The largest deposits of zinc were 
found there. As per the information 
available, there are deposits of zinc in the 
entire area of about 40 Sq. kms upto 
Shahpura. Your department has also made 
a survey in this regard. Is it a fact that 
there are rich deposits of zinc and rock 
phosphate in the entire area ? Would a 
detailed survey be carried out in this regard 
and action taken to set up industries based 
on them.? 

SHRI VASANT SATIIE: Certainly, we 
shall take action. Rich deposists of zinc 
have been found in the Agucha area.. We 
are trying our best to see how best we can 
utilise zinc and lead. 

SHRI GIRDHARI LAL VYAS: I had 
said that there is 40 Sq. kms of area ....... .. 
(Interruptions) 

SHRI VASANT SATHE : Wherever 
it is available, we will make full utilisa-
tion of it. Why only in 40 Sq. kms., we 
shall do so even if it is available in an 
area of 100 Sq. kms. 

[English] 

Purchase and Sale of Raw Jute by Jate 
Corporation of India 

•st4 SHRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of SUPPLY 
AND TEXTILES be pleased to state : 

(a) the total quantity of raw jute 
purchased by Jute Corporation of India in 
1982-83, 1983-84 and 1984-85 and the price 
thereof ; 

(b) the total quantity of raw jute wid 
in the market by Jute Corporation in 
those years ; and 

(c) the procurement tarset for the same 
in 1985-86? 
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THE MINISTER OF STATE OF THE 
MINISTRY ,OF SUPPLY AND TEXl'ILES 
(SHRI CHANDRA SHEKHAR SINGH) : 

(a) and (b) A statement is laid on the 

Table of the House. 

(c) No procurement target for jute 
year 1985-86 (July-June has yet been fixed 
by "the Jute Corporation of India. 

Statement 

611) The total quantity if raw ju~ ·:: purchased by Jute Corporation of India in 1982-83, 
1983-84 and 1984-85 and purchase p;·ice thereof is as under :-

Year 
(July-June) 

1982-83 

1983-84 

1984-85 

Quantity purchased 
by JCI in eluding 
through Coop era-
tives. 
(Lakh bales of 
180 Kg&. each) 

8.60 

8.39 

10.16 

Purchase price of JCI at 
upcountry markets 
(Price in R'i. per quintal) 
Ex-South Ex-Assam 
Bengal 
(TD-5) (W-5) 

204.50 175.00 
to to 

229.50 185.00 
275.00 245.00 

to to 
325.00 285.00 
650.00 575.00 

to to 
950.00 920.00 

(b) The total quantity of raw jute 5old by Jute Corporation of India during 1982-83,. 
1983-84 and 1984-85 is as under :-

Year 
(July-June) 

Quantity of raw jute sold by JCI 
Domestic market .EJiport market 

Indian Indian Imported 
Jute Jute Jute 

1982-83 
1983-84 
1984-85 

20.45* 
IUO 

10.16 

0.72 

1.60 
(up to 31.3.85) 

*Including stock B/F from earlier years. 

SHRI PRIY A RANJAN DAS MUNSI : 
Sir, in the Statement it has been mentioned 
that in the last year, 1984-85, the Jute 
Corporation of India procured only 
10.16 lakh bales of jute. The total 
requirement of the jute industry is 
82 lakh bales ; three lakh ba !es are 
imported and 79 lakh bales procured from 
the indigenous market. What was the 
original objective of the Jute Corporation 
of India '? Was it not to procure aufficient 
quantity of jute so as to avoid acarcity in 
tllc ll18J let, which is -man made, and .which 

has recently led to closure of a number 
of mills in West Bengal ? Will the Minis-
ter ensure that in future the Jute CorP<>ra-
tion of India will expand its infrastructure 
so as to procure at lost fifty per cent of 
the total requirements of the jute mills in 
the country ? 

SHRI CHANDRA SHEKHAR SINGH: 
The original objective of the Jute Corpora-
tion has been to protect the interests of 
the jute grower& primarily. Later on, it 
was al$o siven the responsibility of export 
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and import of raw jute and enter into 
commercial operations on behalf of NJMA, 
and still later on for private mills also on 
a back to back arrangeme'lt. The original 
objective remains the same and that is to 
give price support to the growers. It 
cannot be said that a new price structure 
ihould be developed and infrastructure 
expanded so that Jute Corporation is able 
to procure at least fifty per cent of the 
jute available in the market. In fact, we 
are concerned that the present infrastruc. 
ture is not being fully utilised. The 
market conditions are such that the prices 
arc much higher than the support price and 
the price support operations are not 
called upon. Those in the purchase centres 
remain almost idle ; they have not much 
work to do. In a situation where the prices 
crash and price support operations arc to 
be carried on a larger scale, then alone it 
can be CODSidered. 

SHRI PRIYA RANJAN DAS MUNSI: 
Already because of the raw jute prices in 
West Bangal more than 16 jute mills have 
been closed down resulting in unemploy· 
ment of three lakh people directly belong· 
ing to North India, not only West Bengal. 
This has been the subject .of a calling 
attention also. A deputation has also met 
you. In view of this, I would like to 
know, if the Minister will consider it an 
m:gent matter of national importance for 

, tbe economy of the country, visit West 
Be~gal , and meet the State Government 
to find out a suitable wayout to reopen the 
jute mills and ensure supply of raw jute '? 

SHRI CHANDRA SHEKHAR SINGH : 
The House will recollect the discussion 
that took place on a callin& attention 
motion regarding the closure of jute mills 
in. West Bengal. I promised this House 
that I would. take initiative in this matter 
and would convene a meeting of the State 
Government, JMA representatives, and 
workers' representatives. I immediately 
wrote to the State Government and asked 
for an assessment from their end. They 
bad a meeting on ?~2-1985. I have learnt 
that they have convened a tripartite meeting 
tooay or ·tomorrow and I shall be receiving 
an assessment from their end within a day 
or two. As soon as I get that. I shall 
take immediate steps to see who:ther a 

: meeting can be called here or at Calcutta, 
aad proper steps taken to reopen the jute 

mills in W~t Bengal. It i& a matter of 
serious concern for all of us. 

SHRIMATI OEETA MUKHERJEE : 
In view of the long term problems, I would 
like to know from the hon. Minister 
whether he is considering the question of 
canalising raw jute trade. The other day 
in the Calling Attention, he had no time 
to reply it. 

SHRI CHANDRA SHEKHAR SINGH : 
This is not immediately under the consi· 
deration of the Government. I explained 
it the other day, 

[Translation] 

.CHRI D.L. BAITHA: Mr. Speaker, Sir 
it has b ~en said that prices of jute are 
increasing because of~ t's scarcity. I would 
like to inform you that the reason for the , 
pitiable condition or jute growers is that 
when there is a bumper crop, its prices 
come down and when there is less produc-
tion, its prices go up. Hence, the situation 
is getting worse. Do Government propose 
to take some measures under which the 
growers may prodace as much jute as is 
sufficient for domestic consumption as well 
as for e>.port purposes so that they may 
not face any diffiiculty '! 

SHRI CHANDRA SHEK.HAR SINGH : 
Every year the support price is fixed in 
consultation with the Ministry of Agri· 
culture. Government try to ensure that 
the jute growers get not only the support 
price but remunerative price also. It will be 
kept in view for the future also. 

[English] 

Wr itill& Off' of lllcome Tax Arrean 
+ 

*516, SHRI AMAL DATTA : 
SHRI SAIFUEDIN CHOW· 

DHURY; 

Will the Ministe' of FINANCE be plea~­
ed to state : 

(a) whether Income Tax arrears amoun· 
ting to Rs. 345 crores have been written 
off during 1982-83 which include Rs. 152 
crores from var ions companies ; 

(b) if so, the detaiJs of the companies 
whose tax arrears have been written otT ; 

(c) the reasons for such action by the 
Income Tax Department ; and 

(d) who authorised euch writinc off?· · 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) A state-
ment is laid on the Table of the House. 

Statement 
(a) No, Sir. However, a total amount 

of Rs. 6.82 crores was written off in res-
pect of 25,23-' cases which included Rs.2·.28 
crores relating to 160 company cases. 

(b) Details of company cases are not 
readily available. 

Name of the authority 

(i) Commissioner of Income-tax. 

(ii) Inspecting Assistant Commissioner 
of Income-tax. 

(iii) Income-tax Officer G~ade A. 

(iv) Income-tax Officer Grade B. 

SHRI SAIFUDDIN CHOWDHURY 
In the question I asked, "What are the 
.reasons for writing off the income tax 
arrears?". Two reasons arc given. (i) the 
outstanding demand is not recoverable, 
and (ii) no assets are available for reco-
very. The second point is understandable, 
but what about the first point? What are 
the other reasons that led to writing off 
the arrears of those companies ? 

SHRI JANARDHANA POOJARY: Sir 
the hon. member while formulating the 
question stated that he was under the 
impression that Rs. 345 crores was written 
off. It is not correct. Only Rs. 2.28 crores 
was written off and it is for 160 companies 
throughout India. That is the position. 
Here if you kindly take. into consideration 
the percentage that has been written off, 
compared to the demand or collection of 
the arrears, you would see that in 1983-84 
the amount that was written off was not 
even 1 per cent, it was only, 82 per cent. 
Over the year, it has come down. In the 
yeat 1979-80, the amount that was written 
off was Rs.10.53 crores. But now in 1983-84, 
it has come down toRs. 7.40 crores. Now, 
I have already stated the reasons. If the 
whereabouts of the man ar! not known, if 
be is insolvent or if the amount is not 
re~overable ancf if the person is not in a 

(c) The rea.ons ·ror write off are-

(i) the outstanding demand is not reco-
verable ; and 

(ii) no assets are available for recovery. 

(d) The powers to write off irrecovera-
ble Income Tax demands are exercised 
according to Delegation of Financial Power 
Rules, 1978, as regulated by Central Board 
of Direct Tues. These are-

Morutary powers 

Unlimited powers in each case. 
Upto R.s. 10,000 in each case. 

Upto Rs. 1,000 in each case. 

Upto Rs SOO in each case. 

posit ion to pay anything, then only the 
amount will be written off. Even if it is 
written off, it does not mean that the 
claim is given up. Even upto a period of 
thirty years, if it is going to be recoverable, 
the amount will be recovered even after 
it is written off. 

SHRI SAIFUDDIN CHOWDHURY: 
I want to know as to who are the authori-
ties who can write off and what is the 
limit of power. It is said that the Commis-
sioner of Income Tax has unlimited power 
in each case. Will you specify what does 
this mean and are there any state guide-
lines under ·which the Commissioner of 
Income Tax exercises his power to write 
off ? Or is it arbitrary and can he do 
anything ? 

SHRl JANARDHANA POOJARY : 
Sir, it is not arbitrary. The limit for the 
Income Tax Commissioner is Rs.to,OOO and 
above. After that, from one lakh rupees 
upto ten lak.h rupees, there is a Zonal 
Committee. The Zonal Committee will look 
into all these aspects, and they will come 
to a conclusion. For Rs. 10 lakhs and 
above there wi\' be the approval of the 
Member ...... 

MR. SPEAKEI\.: The Question flour is 
over. 
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WRIITEN ANSWERS TO QUESTIONS 

(Fnglish] 

Computerisation in Income Tax 
Department 

*513. SHRI SOMJIBJ.IAI DAMOR : 
Will the Minister of FINANCE b• 
pleased to state : 

(a) the areas in which computerisation 
in the Income-tax Department has been 
startl"d and the details thereof ; 

(b) whether computerisat ion in these 
areas will lead to decrease in employment 
opportunities and promotional prospects ; 

(c) whether any study has been con-
ducted in this regard ; and 

(d) if so, the details thereof and if 
not, the reasons therefor ? 

THE MINISTER ,OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a} A micro 
computer is already in use ·in Delhi for 
alloting permanent account numbers and 
for various other purposes. At present a 
proposal is under consideration for ins-
talling a mini computer for the following 
areas in each of the four metropolitan 
cities namely, Bombay, Calcutta, Delhi 
and Madras: 

(i) Monitoring accuracy in manual 
calculation of taxes in high re-
venue yielding cases ; 

\ 
(ii) Quarterly review of Central 

Action Plan of the Department ; 

(iii) COD1pi1ation of k~y area peJ-
formance statistics ; 

(iv) Processing of challans received 
in the Central Treasury Unit of 
Commissioner Charges ; 

(v) Allotment of Permanent Account 
Number (PAN) ; 

(vi) Processing of applications for 
approval of terms and conditions 
of service contract outside India 
u{s 80 RRA of the Income-tax 
Act. 

Tenders have already been received 
for purc~sing a rnm1 computer for 

Madras and t'1~ s t.rn~ is under processing. 

(b) to (d) The limited use of computers 
in the Income-tax Department to the 
extent indicated above is not likely to 
lead to any decrease in employment 
opportunities and promotional prospects. 
A Committee consisting of senior officers 
of tlte Department has been constituted 
to go into the entire question of com-
puterisation in the Department. 

Long-Term Trade Agreement between 
India and Poland 

*515. SHRI RAJ KUMAR RAI : Will 
the Minister of COMMERCE be pleased 
to state : 

(a) whether any agreement has been 
signed between India and Poland for a 
long-term trade plan, a new trade, and 
payment agreement for continuing the 
rupee trade and another for the avoidance 
of double taxation ; 

(b) the balance of trade in India at 
present ; and 

(c) the details in this regard ? 

TilE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) No, Sir. 

(b) and (c) During the last four years, 
the trade has been in India's favour. 
During the first six months of 1984-85, 
the trade was in favour of India by about 
Rs. 26 crores. 

Instructions to Nationalised Banks to extend 
Facilities Under IRDP 

•sn. SHRI JAGANNATI-1 PATNAIK : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether U!lion Government have 
issued some instructions to the nationalised 
banks .to extend facilities to the beneficia-
ries under the Integrated Rural Develop-
ment Programme ; 

(b) if so, the details regarding the 
number of branches opened in Ofissa 
providing such financial assistance ; and 

(c) whether Government have sought 
the report regarding the number of benefi-
ciaries who have received asisstance from 
the various banks in that State durirla . the 
\ast three years ? 
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THE MINISTER OF STATE lN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHJ\NA POOJARY) : (a) to (c) Reserve 
Bank of India has been issuing instructions 
to the nationali~ banks from time to time 
for providing bank credit to the beneficia-
ries under the Integrated Rural Develop-
ment Programme. All the branches of 
scheduled commercial banks operating in a 
State are expected to provide fulancial 
assistance to identified eligible borrowers 
under IRDP. The number of branches of 
scheduled commercial banks operating in 
Orissa was 1561 as at the end of December 
'84. The Government have been receiving 
monthly progress reports relating to the 
number of beneficiaries, bank loan and 

subsidy disbursed m each State under 
Integrated Rural Development Programme. 

Modenlisation of BbiJai Steel Plant 

*518. KUMAR! PUSHPA DEVI : Will 

the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether Government have a propo-
sal to modernise and improve the perform-
ance of Bhilai ·Steel Plant during the 
Seventh Five Year Plan period ; 

(b) if so, the amount proposed to be 
spent therefor ; and 

(c) the details of the modernisation 
programme taken up in the Sixth Five 
Year Plan in the above Steel Plant ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 

(a) to (c) : Modernisation and technologi-
cal improvement of a steel plant is a conti-
nuous process. Every year, the steel 
plants are allocated funds for additions, 
modifications and replacements to 
effect improvements in their performance. 
During the VI Plan, the Bhilai Steel Plant 
spent about Rs. 69.42 crores for additions, 
modifications and replacements. The major 
schemes that were under implementation at 
Bhilai during the VI Plan were : 

(i) Coal dust injection . in blast 
furnace ; 

(ii) Conversion of open hearth iur-
nacL into twin hearth furnace ; 

(iii) Adoption of throat armour for 
better charge distribution in blast 
furnace ; 

(iv) Expasion of the steel plant from 
2.5 to 4·0 MT capacity per year 
which envisages incorporation of 
modern technologies as given 
below:-

(a) Adoption of basic O:ltygen furnaces 
for steel making ; 

(b) Continuous casting of steel ; 

(c) Bell-leu charcing in blast furnace ; 

(d) Cast-house slag granulation ; 

(c) Adoption of secondary ladle refin-
ing in the steel meltins shop ; 

(f) 7 m. tall coke oven battery as 
compared to conventional height of 4.3/4.5 
S/5.0 m; and 

(I) 'l1ryriitor control in the mills ; 

SAIL are formulatina a comprehensive 
pr<JpoSal fM ~tlenecking and technolo-
gical upgradation of the Bhilai Steel Plant 
during the VU Plan. The cost estimates 
and technical details of this scheme will 
be finalised after the scheme is approved by 
Government. 

During 1985-86, an amount of Rs.- 20 
crores will be spent by the Bhilai Steel 
Plant for additions, modifications and 
replacements. 

[Tarmlati m] 

Availability of Janata Cloth 

*519. SHRI MOOL CHAND DAGA: 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to state : 

(a) the present demand of controlled 
cloth, sarees and dhotis in the country 
and the percentage of demand thereof 
\\hich is met ; 

(b) whether Janata Cloth, instead of 
being made available to the poor people, 
is generally b~ing sold out by unfair 
means; 

(c) if so, the remedial steps taken by 
Gove~nment in this regard ; and 

(d) the r.umber of persons found 
guilty and the details of the punishment 
awarded to them ? 

THE MINISTER OF STATE OF THE 
Ml~ISTRY OF SUPPLY ~ND TEXTILES 
(SHill CHANDRA SHEKHAR. SINGH) ; 
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(a) The total quantum o~ production of 
controlled cloth both by the N.T.C. and 
the Handloom . sector has been fixed at 
650 million square metres in the Textiles 
Policy of March, 1981. The target for 
production of 'Janata' cloth for 1984-85 
was 360 million square metres and for 
1985-86 it has been fixed at 370 million 
square metres. 

(b) N·o 11uch specific complaint has 
been brought to the notice of the 
Government. 

(c) and (d) Do not. arise.. 

[English] 

Revamping of Tea Gardens in Datjeeling 

*520. SHRI ANANDA PATHAK : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether any progress · has been 
made so far in regard to revamping of tea 
gardens in Darjeeling ; 

(b) if so, the details thereof ; 

(c) if not, the reasons for the delay ; 
and 

(d) the steps to be taken for revamp-
ing the tea gardens ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) to (d) The Tea 
Industry in the Darjeeling has been facing 
problems on ~ccount of higher cost of 
production mainly because of low · produc-
tivity due to old age of bushes, most of 
which are well past their prime. 

In order to }1elp the tea gardens in 
Darjeeling, higher subsidy for repJantine 
and higher development allowance for 
extension planting is . being allowed. The 
Government has also sanctioned a scheme 
to subsidize interest payable to banks in 
order to make projects for revitalisation 
of Darjeeling gardens by replanting, 
rejuvenation and extension planting viable. 
Further NABARD has also relaxed various 
conditions relating to . margin money, 
moratorium and the . loan repayment 
period with the same end in view. The 
excise duty on Darjeel.ing tea has also 
been reduced from Rs, , 1.25 per ke. to 
Rs. 0.20 per kJ. · 

However, the major improvement in 
the prospects of Darjeeling gardens has 
come as a result of the considerable 
improvement in prices of Darjeeling tea 
in the recent past . Productivity has also 
registered an increase. While this may 
have acted as a temporary disincentive in 
terms of uprooting and replanting in 
the longer term perspective, the capacity 
~f the industry for making use of the 
various incentives avail able for revitalisa· 
tion of the tea gardens has improved. 

Gaideliuel to States for Reduction of 
Golerament Expenditure 

•s21, SHRI SURESH KUMAR: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether any guidelines have been 
issued by the Union Government to State 
Governments regarding reduction df 
Government expenditure; 

(b) if so, the details of the guidelines 
issued; and 

(c) whether G0verrunent of Kerala i1 
following those guidelines ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : 

(a) and (b) Government of India have 
not issued any specific iUidelines recently 
to State Governments regarding reduction 
of Government expenditure. However, 
since the overdrafts of States were on the 
increase, Government of India have infor-
med the States that their overdrafts with 
the Reserve Bank of India should not 
exceed the level reached on 28·1·1985. 

(c) The overdraft of Government of 
Kerala has not exceeded the overdraft level 
reached as on 28-1-1985 for more than seven 
continuous workin& days since the instruc· 
tions were issued. 

Proposal for New Tea Gardens in 
Tripura 

*522. SHRI AJOY BISWAS; Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether there is any proposal of 
the Tea Board to Jtart new tea prdens in 
Tripura; 



(b) if so, the number of hectares of 
land required for the purpose; and 

(c) whether it is a fact that Govern-
ment of Tripura is ready to provide the 
required land ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHR~ P. A. 
SANGMA): 

(a) to (c) The draft Seventh Five Year 
Plan prepared by the Tea Board envisages 
a programme of extension planting on 775 
hectares in Tripura. It is learnt that the 
State Government of Tripura has already 
made available approximately 1200 hectares 
of land to the Tripura Tea Development 
Corporation for this purpose. 

Foreign Collaboration 

•523. SHRI HANNAN MOLLAH : 
Will the· Minister of FINANCE be pleased 
to state : 

(a) whether Government are now in 
favour of encouraging foreign collabora-
tion includil)g multinationals; 

(b) if so, the guidelines and criterion 
for shift in policy; 

(c) whether it is going to harm our 
indigenous industries; and 

(d) if so, the reasons for resorting to 
such steps? 

THE MINISTER OF STATE I!\ THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY); 

(a) to (d) Government's policy regard-
ing foreign collaboration continues to be 
selective and this also has been reiterated 
in the Technology Policy Statement announ-
ced in January. 1983. Foreign collabora-
tions are normally considered in areas 
where indigenous technology is not availa-
ble and if the terms are reasonable. 

RecoYery of Gold from Toilet of 
Air India Boeing 747 

•524. SHRI RAM BAHADUR SINGH : 
SHRI G. G. SWELL: 

Will the Minister of FINANCE bo plea-
aed to state : 

(a) whether 1200 total of go\d worth 
Rs. 30 lakhs was recovered from the toilet 
of an Air India Boeing 747 on 2lnd March, 
1985 at the 8ahar International Airport; 

Written Answers 42 

(b) if so, the details in this regard; 

. (c) whether any person has been arres-
ted in this connection; and 

(d) if so, the particulars thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) and (b) As a result of search by 
Customs of Air India aircraft which arrived 
from Dubai/Abu Dhabi on 22nd March 
1985, two cloth belts, with specially mad; 
compartments, were recovered from under-
neath the disposal tray placed inside the 
toilet room near the economy class. On 
examination, each cloth belt was found to 
contain 60 gold bars, totally weighing 1200 
to las and valued at Rs. 29.73 Jakhs. The 
gold recovered has since been confiscated 
under the Customs Act, l962. 

(c) No, Sir. 
(d) Does not arise. 

Setting up of an Aluminium Research 
Centre at Nagpur 

*525. SHRI BANWARI LAL PURO-
HIT : Will the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether the Union Government 
propose to set-up an Aluminium Research 
Centre at Nagpur in Maharashtra; . 

(b) if so, whether the site for the said 
project has since been selected; and 

(c) the time by which a final decision 
for starting the peoject is likely to be 
taken ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANTSATHE): 

(a) Yes, Sir. 

(b) As per the recommendations for the 
inter-ministerial steering group, Nagpur has 
been recommended as the most appropriate 
site for the location of the Aluminium 
Reaearch, Development and Design Centre. 

(c) The project will be started after 
approval by the Public Investment Board 
an4 the Government. 

·Werld Bank's Volume of Lending 

•526. SHRI B. Y. DESAI : Will the 
MINISTER of FINANCE be pleased to 
state 
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(a) whether the ·world Bank•s volume 
of lendin& in fiscal year 1985-86 is being 
pruned to S 10.5 billion; 

(b) if so, whether this is S 2.8 billion 
less than the earlier estimated requirement 
of S 13.3 billion ; 

(c) whether according to the reports the 
pruning has been done on the plea of 
inadequate projects to be financed; 

(d) whether the U.S. is preparing the 
ground for opposing the Third World's 
demand for a general increase in the 
Bank's capital base; and 

(e) if so, the eAtent to which it would 
bit India ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) and (b) IBRD volume of lending 
for Fiscal Year 1985 (lst July 1984 to 30th 
June 1985) has been fixed within the range 
of S 10.5-11.5 billion as against the earlier 
projection of a range of 5 12.6-13.3 billion. 

(c) On of the reasons given is the lack 
of availability of projects. 

(d) and (e) World Bank is considering 
the necessity of General Capital Increase 
and the matter is under active discussion. 
We are not aware of any particular country 
trying to oppose the need for GCI. 

Ship-Breaking IDdllltry. 

3657. SHRI R. ANNANAMBI : Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether India ia losing ita impor-
tance in Shipping industry while other 
countries are makin& rapid strides in that 
field; 

(b) whether tbo Metal Scrap. Trade 
Corporation Ltd. ha1 broken the back of 
tbe ship-breaking indUIU'y; 

(c) whether the Metal Scrap Trade 
Corporatio!l is to be acrapped and in plaa: 
of this canalisinl body, an aseociatioD of 
ship-breaking is to be formed to monitor 
the imports of scrap ship aJ pcar .tJJ.tcpolicy 
guidelines framed by lhlion Government; 
and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : 

(a) and (b) The total tonnage of ships 
supplied to the ship-breakers in India bas 
been as follows :-

1979-80 
1980-81 
1981-82 
1982-83 
1983-84 
1984-85 

91,615 LOT 
1,28,683 LOT 
1,96,654 LDT 
2,06,000. LOT 
4,32,520 LOT 
3,29,000 LDT (Provisio-

nal) 

As a result of the initiative taken by the 
Government, the ship-breaking activity has 
increased in the country except for a margi-
nal drop in the. year 1984-85 due to lesser 
availability of ships of requisite tonnage 
for scrapping in the international market. 
MSTC, as a canalising agency has ensured 
imports of foreign flag ships for scrapping 
at competitiTe prices and their equitable 
distribution amongst the shit)-breaking units 
in the country. Besides, MSTC has provi-
ded financial assistance in the shape of bill 
discounting facility and technical assistance 
to the ship-breaking industry. 

(c) No, Sir. 

(d) Does not arise. 

Renewal of Multifibre Agreement 
Relating to Exports of Apparels and 

Textiles 

3658. SHRI BANWARIDAL BAIRWA: 
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state : 

(a) the position Government have 
adopted with respect to the renewal of the 
Multifibre Agreement relating to exports 
of apparel and textiles; 

(b) whether Government have favoured 
adoption of global quotas in recent negotia· 
tion; 

(c) if so, the reasons therefor; and 

(d) the reasons why Government are 
not pressin1 for reversal of the discipline 
of 'OATI' for trade in apparel and tex-
tiles ? 

THE MINISTER OF STATE OFTHB 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHE.K.HAR SINGH) : 
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(a) to (d) The current term of the 
Multi-fibre Arrangement expires in July, 
1986. The quest;ion of the future of the 
Arrangement beyoQd this period will be 
taken up in the GATT Textile Committee 

· from July, 1985 on a continuing basis. The 
Government of India will evolve its posi-
tjon on the negotiations taking into account 
emerging positions on the part of developed 
importing countries, the overall approach 
of the developing exporting countries as 

well as the interest of the Indian textiles 
industry and trade. 

Misuse of Position by non-Official Directors/ 
Chairmen of Nationalised Banks 

365~. SHRI RAM BHAGAT PASWAN: 
Will the Minister of PINANCE be pleased 
to state · 

(a) whether there have been cases in 
regard to the misuse of position by some 
non-official Directors and Chairmen of the 
nationalised banks ; 

(b) the number of such cases which 
have come to the light of Government ; 

(c) whether prior to the appointment 
of Directors/Chairmen of the nationalised 
banks, their antecedents and backgrounds 
are not being verified by Government ; 

(d) if so, the r .:a sons therefor ; 

(e) whether Government have taken 
action against the persons found guilty for 
misuse of their position ; and 

(f) if so, the details thereof '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) and (b) There have 
been some cases where the conduct of non-
official Directors was found to be unbe-
coming of their position. This has, 

. however, been by way of exception. There 
have, however, been no cases where misuse 
of position by Chairmen has been establi-
shed. 

(c) and (d) Government propose to 
make due inquiry from income-tax and 
enforcement angles about the background 
and antecedents of persons to be appointed 
on boards of nationalised banks in pur-
suance of the recommendations Of the 
.f&timates Committee. 

(e) and (f) The Directors of nationalised 

banks hold office during the p]easure of 
Government and the it appointment can be 
terminated with immediate effect. In the 
recent past this was resorted to in two 
cases where the conduct of the Directors 
was found to be unbecoming of their 
office. Government is committed to taking 
action against any one found guilty of 
misusing his position. 

Perwns Dralting S.dary from the 
Consolidated Fund of India 

3660. SHRI MOOL CHAND DAGA : 
Will the Minister of FINANCE be pleased 
to state : 

(a) the total number of persons drawing 
salary, pay and allowances, fees honorarium 
from the ConsolidaLed Fund of India in the 
year 1950-51 and in 1984-85; and 

(b) the amounts paid iO them in the 
aforesaid period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE: (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The 
information is not available either for 
1950-51 of for 1984-85. 

The latest available information on 
part (a) is on March 31st, 1981. According to 
the Directorate General of Employment & 
Training, Ministry of Labour, the number 
of Central Government employees (Regular) 
(excluding Armed Forces non-civilians) as 
on March 31, 1981 was 34.07 lakhs. 

As regards part (b) the late10t available 
information is for the year 1982-83. The 
total expenditure on pay and allowances 
including T.A. of the Central Government 
employees (excluding Armed Forces non· 
civilians and those in Union Territories and 
Indian MissiOns . abroad) is Rs. 3566.38 
crores . 

Cadre Management Plan for Employees 
of Income Tax Department 

3661. SHRI SOMJIBHAI DAMOR : Will 
the Minister of FINANCE b~ pleased to 
state : 

(a) whether no Cadre Management 
Plan for Class-III employees of the Income-
Tax Department has bee~ pre,Pared so far ; 

(b) if so, the reasons therefor; 

(c) whether Third CadTe · Management 
Plan for India• Revenue Service officers of 
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the Income Tax Department has been pre-
pared and has resulted in creation of larae 
number of posts at a hiaher level ; 

(d) if so, the details thereof; and 

(e) the steps Government propose to 
take to prepare Cadre Management Plan 
for Class-III Officers of the Income-Tax 
Department'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) (b) and (e): As 
per the decision of the National Council 
of J.C.M., cadre reviews are to be carried/ 
out in respect of those categories of Group 
'C' cadres where there is relatively acute 
stagnation. The posts are to be created( 
upgraded if there is adequate functional 
justification consistent with the need for 
improving career prospects and reducing 
stagnation. The position of Group 'C' 
cadres of the Income-tax Depart-
ment has been reviewed and selection 
grade posts have been created wherever 
justified, keepmg in view the stagnation in 
these cadres. 

(c) and (d) Proposals for the Third 
Cadre Review of the Indian Revenue 
Service officers of the Income Tax Depart-
ment are still under consideration. 

Increase in Market Borrowiup 

3662. DR. KRUPASINDHU BHOI : 
SHRI PIYUS TIRAKY : 

Will the Minister of FINANCE be 
pleased to state : · 

(a) whether there has been a sharp 
increase in market borrowinp in recent 
years ; 

(b) if so, the factors responsible for 
the same ; and 

(c) the steps proposed to be taken to 
check this trend ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAll-
DHANA POOJAllY) : (a) to (c) The net 
market borrowintf of the Central Govern-
lllent in 19Ss.H BE. are estimated at Rs. 
5100 crores u aalnK Rs. 2579 crorcs in 
198()..81. 

Market~ arc part of normal 
resources for flaaacina the Five Year Plana. 

Although the amount of market borro-
wing has increased over the years in 
absolute terms, it constitutes only 27.6% of 
the resources for the Plan expenditure of 
Rs. 18509 crores in B.E. 1985-86 against 
28.7% provided in 1980-81. 

The share of market loans was 11.9% 
of the total receipts of the Central Govern-
ment of Rs. 21600 crores in 1980-81 and 
has declined to 10.6% of the receipts of 
Rs. 47946 crores in B.E. 1985-86. 

Purchase of Equipment since National isa-
tion of Coal Mines in Bibar 

3663. SHRI Y.P. YOGESH : Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether since na tionalisation of 
coal mines in Bihar heavy investment has 
been made in the purchase of equipments 
so far ; 

(b) whether utilisation of such heavy 
investment is only 25 p.::r cent but it has 
been claimed to b~ 45 per cent ; 

(c) whether spare parts of these equip-
ments are being purchased from private 
manufacturers which are of very sub-stan-
dard quality and these purchases are being 
made directly by Coal India Ltd. with the 
approval of Chairman ; 

(d) if so, the spare parts purchased 
during January, 1983 to February, 1985 and 
total ex-penditure made ; 

(e) the reasons why these spare parts 
were not purchased from original manu-
facturers ; and 

(f) how the management of spares, 
repairs and maintenance of equipments is 

. being done at present ? 

THE MINISTER OF STEEL, MINES 
AND CO"-L (SHRI V ASANi SATHE) : 
(a) to (0 The information is being collected 
and will be laid on the Table of the 
House. 

Seizure of Export Garblents at 
Delbi Airport. 

3664. SHRI ANANDA PATHAK: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether a freightet' of Air France 
was detained at New Delhi Airport in early 
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April, 1985 and ellport prments were seized 
·Nhich were so\llht to be fraudulently 
CJIP()rted under wrong categories ; 

(b) if so, the full details includina 
particulars of customs agents, exporters 
etc.; and 

(c) the steps being taken to prevent 
such recourance in future which spoil the 
fair name of the country in fore.ign 
markets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) No 
freighter of Air-Fra.nce was detained at 
Delhi Airport. However, sixty four export 
consignments of garments totally valued at 
lb. 65.66 lakhs have been seized by the 
Customs officers at Delhi Airport for sus-
pected contravention of E~port Control 
Order and misdeclarations under the Cus-
toms Act, 1962. These consignments belong 
to twenty five different exporters, and six 
Clearing Agents processed the papers of 
some of these e'lr.:porters. The matter is 
under investigation 

(c) Intensification of preventive mea-
sures and close supervision of export cargo 
have been ordered for avoiding recurrence 
of such cases. 

Allotment of Ships to Ship-Breaking 
Units in West Bengal 

3665. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) the policy being followed by 
Government regarding allotment of ships 
to the .ship-breaking industry ; 

(b) whether the ship-breaking units in 
West Bengal-the old and establishcd-\1\oill 
be getting ships by means of allotment or 
auctioning ; and 

(c) the particulars of these units and 
number of ships allotted to them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) and (b) According 
to the cliisting policy ships are made 
available to ship-breakers registered with 
Metal Scrap Trade Corporation Limited on 
the following basis:-

(i) Sale of Inc;lian ftag vessels to the 
lliahest bidder throuah tender·; 

(ii) Allotment of foreign 8ag vessels on 
cost plus basis by M.S.T.C, to rqis-
tered ship~breaking units at sites 
other than Bombay and Calcutta. 

(c) During the year 1984-85 only one 
ship or 5504 LDT has been sold on tender 
basis to a sh ip~breaking unit in West 
Bengal. &sides, two Indian flag ships 
were purchased by the ship-breaking unit 
in West Bengal from M/s Scindia Steam 
Navigation Company Limited. 

Pending Cases of Confiscated Goods lyilll 
in Warehouses of CollectOI'Ilte of 

Customs, Bombay 

3666. SHRI R .M. BHOY : Will the 
Minister of FINANCE be pleased to state 
the number of cases pending under adjudi· 
cation, appeal and revision proceedings and 
prosecutions relating to confiscated goods 
lying in warehouses of the CoJlectorate of 
Customs, Bombay ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JAN ARDHANA POOJARY) : The infor· 
rnation is being collected and will be laid 
on the Table of the House. 

Garment Exporters Reluctant to Push up 
Sales in Non-Quota Markets 

3667. SHRI LAKSHMAN MALLICK 
Will the Minister of SUPPLY AND 
TEXTILES be pleasea to state : 

{a) whether it has come to the notice 
of Government that garment exporters 
are stilf reluctant to push sales in non· 
quota markets and prefer the sheltered 
and easier business done under quota 
regimes ; and 

(b) if so, the details regardina the 
measures adopted by Government in this 
regard to develop non..quota export 
markets arid prevail upon the garment 
industry to avail the potential for the 
export of garments to non-quota countries? 

THE MINISTER OF STATE OF TH6 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEK.HAR SINGH): 
(a) No, Sir. On the basis of available 
information garment exports to non.; 
quota markets have been showins an 
upward trend. 

. (b) Government has taken aevera 



lteps to develop non-quota markets. 
Thae include:-

(i) CCS is admissible on S popular 
garment categories when exported 
only to non-quota countries. 

(ii) Import-Export Policy allows REP 
licences at a higher rate against 
exports to specified new markets. 

(iii) Grants from Market Development 
Fund to export promotion councils 
and export houses ~are admissible 
at higher rates when they parti-
cipate in exhibitions in African 
and Latin American countries. 

Export .of Non-Traditional items During 
1983-84 and 1984-85 

3668. SHRI ANANTA PRASAD 
SETIH : Will the Minister of COMMERCE 
be pleased to state : 

(a) the number of non-traditional 
items of export introduced during 1983-84 
and 1984-85 ; and 

(b) whether any export mechanism 
will be adopted to diversify exports of 

(non-traditional items every year ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) The Non-traditional items 
(select products) added to ApPMldix 22 
(Select List of Export Products) of tile 
Import & Export Policy 1983-84 were (1) 
Articles made of paper pulp (2) Dehydrat-
ed onions (3) Sunflower Seed Extractions 
and (4} Sal Seed Extraction. "In the 
Import and Export Policy 1984-85, the 
non-traditional items ·(select products) 
added to Appendix 16 (Select List of 
Export Products) were (1) Perfumery Com· 
pqunds (2) De-oiled rice bran extraction 
(proouced by Solvent Extraction Process) 
a.ncl Cotton Seed Extraction (prod deed by 
Solvent . E~traction Process) and (3) Sal 
Seed Fats. 

(b) Import and Export Policy mea-
sures are being continuously evolved for 
increuing India's exports of both tradi-
tioaal and non-traditional items. These 
iaclude measures for increasing and · 
diversifyin& the production making our 
~rts more competitive, finding new 
markets for our products and processing 
commodities for hi&her vaLJe realisation. 

Different instruments of policy available to-
the Government are beina utilised for tirls 
purpose and adjusted as and whert 
necessary. 

Balance of Trade with Japan 

3669. SHRI AMARSINH RA THAW A : 
Will the Minister of COMMERCE be 
pleased to state : 

· (a) the balance of trade with Japan 
during 1983-84 indicating separately the 
figures of exports to and imports from 
that country ; 

(b) the major items of imports from 
Japan; 

(c) whether any agreement has been 
made to boost our trade with Japan ; ancl 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) The balance of trade 
with Japan during 1983-84 is as below : 

(Rs. in millon) 

Year Export to Japan Import from Japan 

1983-84 8173 14152 

(b) Major items of imports from 
Japan are general machinery, electrical 
machinery, transportation machinery, . iron 
and steel, textile goods, chemicals, and 
other light industrial products. 

(c) and (d) A trade agreement was 
signed with Japan on 4th February, 1958. 
The broad features of the agreement are : 

Under the agreement, nationals and 
companies of either country shan 
be accorded treatment no len 
favourable than that accorde4 to 
nationals and companies of. any thiN 
country with respect to payment, 
remittances and transfer of funch; 
in accordance with the laws ancf 
regulations of each country. 
Nationals and companies of either 
country are to be accorded most 
favoured nationals treatment with 
respect to matters relating to levyina 
of taxes and the conduct of aU 
kinds of business and profeaeionai 
activities etc. Merchant vessels ef 
either country are to be accorded 
most favoured nation treatment 
within ports, place$ and "aters Of 
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the respective country. The two 
. ·~ countries are to cooperate with each 

· .ou.ct for .mutul benefit with a view 
to expanding their trade and strena-
thenin& economiC relations and -to 
furthering the inter-change and use 
of ~~eientific and technical knowledge. 

Lepl Retaiuers Appointed in NTC Bengal, 
Bihar, Orissa and Assam. 

3670. SHRI MANORANJAN BHAKTA: 
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state : 

(a) the number of legal retainers 
appointed by the National Textile Corpo-
ration in Bengal, Bihar, Orissa and Assam : 

(b) the terms and conditions of their 
appointment and since when ; 

(c) the number out of these, who have 
been paid their dues upto 28 February, 
1984; 

(d) whether there are some retainers 
who have not been paid their dues so far ; 
and 

(e) if so, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 

(a) and (b) : NTC (WBABO) has 
appointed three advocates as legal retainers. 
The terms and conditions Y.ith, date of 
their appointment, is given below : 

1. SHRI AMARNATH SINGH, 
ADVOCATE, PATNA 

Appointed on 2-8-1982. Rs. 500/- per 
month as "honorarium. Usual appearance 
tee at the rate of Rs. 119/- if required to 
appear on behalf of the subsidiary corpora· 
tion. Civil matters, excluding taxation, in 
reapect of Gaya Cotton and Jute Mills and 
~ C~perative Spinnin& Mills arc 
referred to him from time to time. In case 
of journey to Gaya and Mukameh, actual 
1st class train fare by the shortest route 
aacf . daily allowance at the rate of Rs. SO/-
~ daf are payable to him. 

l. SHRI A.S. R~Y. ADVOCATE, 
CALCU'ITA 

. . . :Appointed on 2-8-1932. Rs. 1000(· 
per .-onth as honotarium. Usual appear-
ance fee of Rs. 170/- if required to appear 

Written .A.n.rwers 

£or the subsidiary corporation in the 
Calcutta High Court, for matters rclatiq 
to realisation of outstancfin& debts, laa4 
matters including various premises occu,. 
pied by the subsidiary corporation, as 
tenant and otherwise. Journey to any place 
outside 20 kilometres fr.Jm Calcutta, actual 
1st class fare and all incidental expenses 
incurred in various court matters entrusted; 

3. SHRI T.P. SHAH, ADVOCATE. 
CALCUTrA 

Appointed in 1976. He is a retainer .for 
Income-tax and Salcs~ta.x: matters in respect 
of all the 18 units of the Subsidiary Corpo-
ration. Monthly retaining fee at the rate of 
Rs. 800/- (consolidlted) is paid. Since 1981, 
his retainership fee has been increased to 
Rs. 1000/- per month. He has recently 
approached for re-fixation of his retainer· 
ship fee at Rs. 1,500/~ p~r month, which is 
under consideration of the subsidiary 
corporation. 

(c) to (e) Shri Amarnath Singh, Advo-
cate was·paid his dues upto Dec., 1983 on 
24-3-84. No further bills have been received 
from him. 

Shri A.S. Roy, was paid his dues upto 
February, 1985, in the month of March, 
1985. 

Shri T. P. Shah, has no outstandin& 
dues. 

Profits Earned by Nationalised Basks -
Vis~a~Vis Foreign Banks of Ind.ia 

3671. SHRI N. DENNIS : Will the 
Minister of FINANCE be pleased to state : 

(a) whether the profits earned by the 
nationalised banks in relation to increase 
in deposits are less than that of foreiaft 
banks which are operating in India ; and 

(b) if so, the details in this regard 'l 
THE MINISTER OF STATE IN THE. 

MINISTRY OF FINANCE (SHRl JANAIL-
DHANA POOJARY) : 

(a) and (b) : The aggregate deposits 
and net profits of the Public Sector Banks 
as also the foreign banks operating in India 
dunn& 1982 and 1983 are as follows :-

(Rs. in crores) 
Deposits Profits 

1982 1983 1982 1983 . 
Public Sector ·Banks 47153 55311 
Foreip Banks 1608 1929 

78. 84 
17 ll 



While Public Sector Banks have to 
ensure that they earn profits on their 
operations, they are primarily required to 
aub-aerve the interests of national banJdna 
policies which aim at increased lending to 
priority sectors, Scheduled Castes/Scheduled 
Tribes and other Weaker Sections of the 
aociety at concessional rates of interest. 
These banks are also required to assist the 
sick units at concessional rates of interest. 
Besides, advances for food procurement 
through Government agencies and invest-
ments in Government Securities also affect 
their profitability. 

Public Sector Banks are also required 
to open a large number of branches in 
backward areas wh-ich take a longer period 
of scstation to break ev-en. The obligations 
of foreian banks operating in India in such 
matters a:-e limited. 

Export of Cot ton 

3672. SHRI ANAND SINGH : 
SHRI MAHENDRA SINGH 

Will the Minister of SUPPLY AND 
TEXTILES be pleased to state : 

(a) whether Government have taken a 
decision to start the export of cotton ; 

(b) if so, the details thereof, indicating 
the quality and quantum of cotton to be 
CJIP()rted during the ensuing years ; and 

(c) the extent of export earnings expec-
ted and how it would affect the indiaenous 
industry ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
{SHJU CHANDRA SHEKHAR SINGH) : 

(a) and (b) : Yes, Sir. Decisions with 
rcaard to export of cotton are taken from 
time to time after verifying demand and 
supply position of cotton in the country 
and the prevailing price trend. During the 
current cotton year a quantity of 1.95 lakh 
balea of lona and extra-I ;:mg staple cotton 
has been released for export so far. 

('") It i5 difficult to estimate precisely 
the possible export earnings before the 

·quantities are actually exported as various 
varieties ate allowed and c:lliChange rates are 
subject to fluctuation. Only those varieties/ 
41UBntities of cotton are allowed for export 
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which are contidered surplus to out 
domestic requirements. Aa such the exports 
of cotton permitted by the Governmeat of 
India are not likely to have any advene 
effect on the indigenous industry. 

Proposal to Divide Western Coalfields 

3673. SHRI RAM SAMUJHAWAN: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether there was or is any proposal 
under consideration of Government regard-
ina the division of the Western Coalfields 
into two-Western with headquarters at 
Na1pur and the Central {ndia with head· 
quarters at Bilaspur ; and 

(b) if so, the stage at which the propo· 
sal stands at present ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 

(a) and (b) : No decision has been 
taken in regard to the proposal for division 
of Western Coalfields Limited into two 
Companies. 

Export of Turmeric and Settina up 
of a T..aeric Board. 

.,674. SHRI V. SOBHANADREE5-
W ARA RAO : Will the Minister of 
COMMERCE be pleased to state : 

(a) the quantity and value of turmeric 
exported to different countries from India 
in 1982-83 and 1983-S..; 

(b) the Quantity of turmeric produced 
in the countrY durin1 the years 19821-83 and 
1983-84; and 

(c) whether Government have uQder 
consideration any proposal to eet up 
Turmeric Board on the lines of Coffee and 
Tea Boards for dtvelopmcnt, rea\llation of 
tJrod uction and export of turmeric ? 

THE MINISTBil OF STATE lN THE 
MINISTRY OF COMMEilCE (SHRI P. A. 
SANGMA): 

(a) and (b) The quantity and value 
of ~~rt of Turmeric and the production 
of Tu11lltric in i 912--83 and 1983·84 arc 
given below ~ 
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Year 

1912-83 
1983-84 

EJiports 

(in MTS) 

7594.8 
10891.9 

Value 

(in '000' 
Rs.) 

42354.3 
110550.1 

Produc-
tion 

('000' 
(MTS) 

173 
194 

(c) There is no proposal to set up a 
Turmeric Board. Government has however 
de<:ided to set up a Spices Board to attend 
to intcarated development of export of all 
items of. spices including Turmenc. 

Loaaa to Farmer• by CoJDJDerCial Baak.s 
and FinaaclaliDstltatiODS Ia 

Orissa 

3675. SHRI K. PRADHANI: 

Will the Minister of FINANCE be 
pleued to state : 

(a) the names of the various commercial .P and financial institutions which were 
dif~Ctod to provide loans to the farmers 
for the development of agriculture; 

(b) the names of the different banks 
which provide agticultural credit to the far-
mers in Orissa during the last three ~ars; 
and 

(c) the amount of credit disbursed by 
each of the commercial banks in Orissa in 
tbose years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHlU JANAR.-
DHANA POOJARY) : 

(a) All Public Sector Ballks were direc-
ted to provide loans to farmers so as to 
enhance the share of direct aariculture 
loans to 15% in their total outstandinp by 
the end of March, 1985. 

(b) The undernoted commercial baW 
are providing agricultural credit in tM 
State of Orissa :-

1. State Bank of India 
2. Allahabad Bank: 
3. Andhra Bank 
4. Bank of Baroda 
5. Bank of India 
6. Canara Bank 
7. Central Bank of India 
8.. Corporation Bank 
9. Dena Bank 

10 Indiau Bank 
11. Indian Overseas Bank 
12. New Bank of India 
13. Oriental Bank of Commerce 
14. Punjab National Bank 
15. Punjab & Sind Bank: 
16. Syndicate Bank 
17. Union Bank of India 
18. United Bank of India 
19. United Commercial Bank: 
20. Vijaya Bank 
21. Federal Bank: 
22. Lakshmi Commercial Bank Ltd. 

(c) Bank Group-wise disbursement of 
direct agricultural advances to farmers in 
the State of Orissa for the last three years 
has been as under :-

(Rs. in lak:hs) 

Name of the Bank: As at the end of 
Group 

1 

1. Number of 
Accounts 

1 Amount 
diebilrsed 

------March, March, 
1980 1981 

2 3 

55850 260170 

1221.14 6327.05 

March, 
1982 

4 

1~111 

2973.63 
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Nationalised · 
.Banta - 1. No of 

accoonts 
2. Amount 

•. '.: ·.cfisbun>ed 
' Private 

Sector 
Banks 

1. No. of 
accounts 

2. Amount 
disbursed 

Total 

1. No. of 
accounts 

l. Amount 
disbursed 

28881 

-443.64 

3420 

78.13 

88151 
17S0.31 

~NOR Resldeat IDdians for 
laYestiMDt 

3676. SHRI BHOLA NAni SEN : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have formula-. 
ted any innovative scheme to encourage 
investments by non-resident Indians and 
otber steps taken to remove the irritants 
which have so far inhibited large scale 
inveStments by the non-resident Indians in 
India; 

(b) if so, the details thereof; 

(c) the steps taken/proposed to be taken 
in this regard; arid 

'(d) the details of the response from 
the non-resident Indians '! 

TilE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) to (d) The Government have exten-
ded several facilities for attracting in-
ftow of remittances and investment by non-
residents of Indian nationality/origin. All 
the schemes announced since 1982 are in 
force. These include facilities for setting 
up new indtPtries, for investment in equi-
ties, Government securities and bank depo-
sita etc. In November, 1983, the Govern-
ment conatitutc:d a Special Approval 
COmmittee in the Depar;trnent of ln4uttrial 

44420 

728.17 

1 

0.12 

304591 
10SS.34 

48448 

847.69 

189160 
3821.32 

DeVelopment for expeditious clea~anccfof 
all industrial investment proposals emanat.:. 
ing from non-resident Indians. The ltcserve 
Bank of India has also · recently set up a 
committee to review the existiQJ procedurea 
foll~wed by it and the commercial banks in 
connection \\ith various facilities undu 
NRI Schemes so as to further simplify 
these procedures. 

These facilities have resulted in subs-
tantial inflows of foreign ex-change, parti-
cularly in the form of remittances and 
deposits in Non-1esident (External) llupee 
Accounts and Foreign Currency (Non-
resident) Accounts. A large number of 
proposals for investment in industrial 
units on repatriable .and non-repatriable 
basis have also been approved. 

Proposal to set up a Ship-Brealilll 
Unit Near Azhlckal 

3677. SHRI K. KUNJAMBU: Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state ; 

(a} whether there was a proposal to set 
up a ship-breaking unit near A&bioJaaUn 
Cannanore District of Kerala; 

(b) whether registration has ~ot . been 
aiven to this unit; 

(c) if not, the reasons therefor; and 

(d) the steps beioa taken to • ' t~~ 
this project is cleared quickl)' ; · ·· · 
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THE MINISTER. OF STATE IN .THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : . 

(a) and (b) M/s. Steel Industrials 
Kerala Limited have been granted a letter 
of intent cor ship-breaking near Azhickal 
in Cannanore District in Kerala. They 
laavc registered themselves with M/s. 
Metal Scrap Trade Corporation for allot-
ment of a ship for breaking. 

(c) and (d) Do not arise. 

HJaller Pay to Clerica 1 Staff in COIIllJarison 
to Olicers in Nationalised Banks 

3678. SHRI MOHANBHAI PATEL: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that in nationa· 
Jised banks clerical staff is getting higher 
pay than the Officers after IVth Bipartite 
Settlement signed between Indian Banks 
Associations and various workmen unions 
of ftationalised banks ; 

(b) if so, the reasons therefor; 

(c) the steps Government propose to 
correct this anomaly; and 

(d) at what stage are the negotiations 
for revision of pay scales of officers in 
nationalised banks ? 

THE MINISTER OF STATE JN THE 
MINISTRY OF FINANCE (SHRI 
JANAit.DHANA POOJARY) : 

(a) to (c) The lowest of the pay scales 
for t'he oftkers is sti\1 higher than the pay 
tcale for the clerical staff. 

(d) Indian Banks' Association (IBA) 
bas completed the process of consultations 
with the officers' Associations. 

Shifting of BALCO Head Office from 
New Delhi 

3679. SHRI D. P. JADEJA : Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether no other aluminium cor-
.-.uoaeKCPt Bharat Aluminium CorJora-
Uoa ,Limited bas its head oftice in New 
Dllhi; 

(b) whether the aluminium, smelter and 
bauxite mines of BALCO are nearer to 

• Korba, Calcutta and Bhopal than New 
Delhi; 

(c) whether . BALCO is suffering huac 
losses since its inception and a large amount 
of expenditure is incurred on tours of the 
officers of BALCO to plants and mmes 
etc; 

(d) if so, the action taken to reduce 
such expenditure and the justification in 
keeping the head office of BALCO in New 
Delhi; and 

(e) whether Government propose to 
shift BALCO head office to a place which 
ic; more nearer to aluminium smelter a.od 
bauxite mines of BALCO? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 

(a) Yes, Sir. 

(b) The bau:~ite mines at Phutkapahar 
and Amarkantak (in Madhya Pradesh) of 
Bharat Aluminium Company Limited 
(BALCO) are nearer to Korba and Bhopal 
than New Delhi and Calcutta. The alumini-
um complex is located at Korba. The bau· 
xite mine in Gandhamardan (in Orissa), 
which is under developl\lent, and the 
Aluminium Corporatiqn at Bidhanbaah, 
Asansol (West Bengal) which was nationali-
sed on 2-6.1984 and vested in BALCO are 
nearer to Calcutta than Ne.w Delhi and 
Bhopal. 

(c) and (d) It is not correct to say 
that the losses being incurred by BALCO 
are due to large expenditure on tours of 
the officers visiting plants and mines. The 
expenditure on this head is nominal. A 
Board level Director incharge of Operations 
and Projects, is functioning at Korba with 
supporting officers and engineers. The 
Gandhamardan Mine Project and the 
Aluminium Unit at Bidhanbagh, Asa.nsol, 
are headed by senior level officers of the 
Company. The losses, hovvever. have beell 
mainly caused by non-availability of power 
resulting in under-utilisation of the capa-
city which was created with'heavy capital 
outlay . 

(e) The matter is under consideration 
of the Government at the hi;hest level. 
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C~Jetion of Pri'Yate r .. uy Trusts 
·Cases in Agra by Inco.e Tax 

Oftieers 

3680. SHRI KESHAORAO PARDHI : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the cases of private family 
trusts were completed by Circle-II-A Ward 
of the Income Tax Office, Agra durin& the 
years 1981-82, 1982-83 and 1983-84; 

(b) if so, the particulars of Income Tax 
Olkeri who handled these cases in Circle-
U-A Ward; 

(c) whether these cases wer~ irregularly 
handled by the Income Tax Officers who 
had no jurisdiction in that Circle; and 

(d) if so, the action taken against those 
oftk:ers ? 

THE MINISTER OF STATE IN TilE 
MINISTRY OF FINA.J.~CE (SHRI JANAR-
DHANA POOIARY) : 

(a) Yes, Sir. 

(b) S/Shrlio,inder Singh, M. N. Dik-
shit, Oancshi Lal and M. M. Lal, Income-
tax Ofticers handled private family trusts 
cues durin& the years 1981-82, 1982-83 and 
1983-84. 

(c) and (d) Some infirmity in the oriai-
nal jurisdiction order came to notice in 
September, 1982 which was corrected in 
December, 1983. Also, one of the Income-
tax Officers has been suspended in February, 
1984, and disciplinary pr occedines have 
been initiated against him for handling 
certain cases of private family trusts in a 
malafide manner. 

Staleaate Onr Iadia 'a AppUeation 
for Asiu Deve lopsaent 

BaakLoan 

3681. SHRI SANAT KUMARMAN-
DAL : Will the Minister of FINANCE be 
pleased to state: 

(a) whether the stalemate over India's 
application for a 2-billion Asian Develop. 
ment Bank (ADD) loan still continues; 

(b) if so, when it is expected to be 
broken; 

(c) the nature of projects both in the 
,..rvate, public and State sectora · expected 
to be funded by this loan; 

(d) whether any benefit from this loan 
will be made available to West Bengal for 
any of its projects; 

(e) if so, the board details thereof; and 

(f) if not, the reasons therefor ? 
. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) to {f) The Government of India has 
indicated to the management of the Asian 
Development Bank its intention to commen-
ce borrowing from the Bank dufinc tbe 
period of Third General Capital Increase 
(ending 1987). The exact amount of loans 
to be extended to India during this period 
and the projects to be financed are still 
under discussion. 

Meetio& between Representatives of 
Labour and Manageaaeot on 

Revision of D. A. 

3682. SHRI mAMPAN moMAS : 
PROF. MADHU DANDAVATE: 

Will the Minister of FINANCE be plea-
sed to state : 

(a) whether a meeting with the repre-
sentatives of labour and management was 
held on the revision of dearness allowance 
on 21st March, 1985; 

(b) if so, whether the meeting W1l• 
adjourned without taking any decision on 
the issue; and 

(c) the main points of disagreement ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl JANAll-
DHANA POOJARY): 

(a) Yes, Sir 

(b) and (c) It was decided in the above 
meeting to submit a report to the Govern-
ment. Subsequently, after further consulta-
tions with t~ representatives of Central 
Trade Union Oraanisations, Government 
have taken the following final decisions on 
the revised DA rates about which tbe 
Finance Minister also made a statement in 
the Lok. Sabha on the 12th April, 1985. 

(i) The existina lndustial Dearness 
Allowance rate would be raited 
from Rs. 1.30 ner point atitft in 
ldCPI (Simla Series, 1960-.,10(1) 
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to Rs. 1.65 per point shift. This 
will be effective from 1st April, 
1983 and will apply to all increa-
ses in AICPl b~yond 492 points. 

(ii) The revised rate would be payable 
from the current period i.e. from 
the 1st April, 1985. The arrears 
for the period from 1st April, 1983 
to 31st March, 1985 would be cal-
culated and one half of it would 
also be disbursed in cash. The 
other half would be retained with 
the Public Enterprises concerned 
and would be disbursed after one 
year along with interest at the rate 
of 12% per annum. 

(iii) The frequency of revision of the 
Dearness Allowance would conti-
nue to be quarterly. 

[Translation] 

Allotment of Accommodation to 
Employees of Income-Tax 

Department 

3683. SHRI RAM PY ARE PANIKA : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether Government are preparing 
any special scheme for solving the housing 
problem of the employees working in the 
Income Tax Department; 

(b) if so, the outlines thereof; 

(c) if not, how Government propose to 
tackle their housing problem; and 

(d) the number of Income Tax employ-
ees at present who have rendered more 
than ten years of service but have ngt got 
the residential accommodation so far ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) No, Sir: 

(b) Does not arise. 

(c) Besides the accommodation avail-
able to the officers and staff of the lncome-
ta~ Department in the General Pool 
administered by the Ministry of Works & 
Housing, the Government have. duri"-g the 
last few years, ·approved a number of pro-
posals for the construction of residential 
quarters for the officers and staff of the 

lncome·tax: Department at various places, 
and this process is a continuing one. 
Purchases of ready built flats from both 
the State Government authorities as well as 
private parties on a selective basis have 
also been made. 

(d) This information is not readily 
avail:lble and will have to be obtained 
from the various Commissioners of Income 
Tax scattered all over the country. Collec-
tion of such information from . various 
Commissioners of Income Tax is a time 
consuming process and may not commen-
surate with the results sought to be 
achieved. 

[English] 
Setting up of Coastal Steel Plant at Haldla 

3684. SHRI SATY AGOPAL MISRA : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether there is any proposal 
under the consideration of Government to 
set up a coastal steel plant in Haldia ; 

(b) if so, the details thereof ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) No, Sir. 

(b) Don not arise. 

(c) In view of the capacities planned 
and under execution already vis-a-vis de-
mand for steel and the availability of funds 
for investment in the steel sector, there is 
no likd ihood of setting up a new steel 
plant at Haldia in the forseeable future. 

[Translation] 

Losses Suffered by Public Undertakings 
3685. SHRI PIYUS TIRAKY : 

DR. A. K. PATEL: 
SHRI C. JANGA REDDY : 
SHRI KRISHAN PRAT AP 

SINGH: 

Will the Minister of FINANCE be 
pleased to state : 

(a) .whether out of 191 Undertakings of 
the Union Government, 82 suffered losses 
during 1982-83 ; 

(b) if so. the break-up ( f this loss ; 
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(c) the causes of the losses ; and 

(d) the measures being taken to see 
that these undertakings do not suffer losses 
in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) and (b) In the year 1982-83 out of 
193 undertakings, 82 undertakings suffered 
losses. The names of the undertakings 
which have suffered losses and the quantum 
of losses suffered by each is available in 
Statement No. 2.7B at pages 53 to 54 of 
the Public Enterprises Survey 1982-83 
Volume-1 placed on the Table of Lok Sabha 
on 28-2-1984. 

(c) The reasons for the losses broadly 
are:-

(i) The loss making enterprises include 
a number of sick units taken over 
from private sector to protect 
employment. The profitability in 
these enterprises is adversely 
affected due to old and out-dated 
machinery, surplus manpower, etc. 

(ii) Demand recession in industries 
like steel, textile, shipping, etc. 
resulting in low capacity utilisa-
tion. Strike in Bombay based 
textile mills also contributed to 
the higher losses in textile sector. 

(iii) Non-availability iinadequate avail-
ability of power and coal. 

(iv) Uneconomic prices as in Delhi 
Transport Cor.poration . . 

(v) Prevalance of administered prices 
as in the case of coal, fertilizer 
etc. 

(d) Some of the measures being taken 
by the Government to see that these under-
takings do not suffer loss~s are :-

(i) The Government have constituted 
a number of indepth study teams 
to go into specific causes of 
continued low capacity utilisation 
wherever noticed and to recom-
mend short-term and long-term 
remedial measures. 

(ii) Government is monitoring execu-
tion and expeditious completion of 

major projects on a continuous 
basis. 

(iii) Government is constantly reviewing 
various aspects of the management 
of public enterprises including 
change in personnel, structure of 
the organisation etc., wherever 
necessary with a view to improve 
their performance. 

(iv) Additional investments are provi-
ded for balancing facilities and 
captive power plants wherever 
justified. The Government has 
also taken several steps to improve 
the power situation ; mention may 
be made of the following steps 
viz. 

(a) Generation of additional capacity, 

(b) Plant modernisation, 
(c) Training, 

(d) Improving maintenance operation 
of thermal plants etc. 

(v) Technology upgradation, moder- . 
nisation and rehabilitation of plant 
and equipm<:nt and diversification 
of products are undertaken when-
ever considered appropriate . . 

[English] 

Financial Crisis in Orissa Cotton 
Mill, Jagatpur 

3686. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state : 

(a) whether Government are aware that 
the Orissa Cotton Mill, Jagatpur is facing 
financial crisis ; 

(b) if so, the steps taken to remove 
the crisis ; 

(c) whether Government have a pro-
posal to modernise that Cotton Mill ; and 

(d) if so, the steps taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND' TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) At present, Orissa Cotton Mill, Jagat-
pur, is not facing any financial crisis. 

(b) Does not arise. • 
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(c) and (d) Yes, Sir. The total sanctio-
ned amount for modernisation of this unit 
including Phase.:!, Phase-11 and provision 
for escalation is Rs. 320.72 lakhs. Schemes 
to the tune of Rs. 290.37 lakhs have 
already been implemented. 

Loan Sanctioned By ICICI to SC/ST 
and Backward Are!ls 

3687. SHRI CHINT A MOHAN : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether· Industrial Credit & Invest-
ment Corporation of India have sanctioned 
any loans during the last three years ; 

(b) if so, the year-wise details thereof; 
and 

(c) the total. amount sanctioned State-

wise for backward areas, Scheduled 
Castes and Tribes out of the total allo~ 
cation made ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
During the year 1982, 1983 and 1984 the 
Industrial Credit and Investment Corpora~ 

tion of India (ICICI) had sanctioned Joana 
to the extent of Rs. 282.01 crores, Rs. 
334.53 crores and Rs . 414.09 crores 
respectively. 

(c) Statewise details of sanctions by 
Industrial Credit & Investment Corporation 
of India to backward areas are indicated 
in the Statement attached. ICICI does not 
have separate information relatmg to assis~ 
tance sanctioned to projects promoted by 
SC/ST entrepreneurs. 

Statement 

S. No. State 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
5. Haryana 
6. Himachal Pradesh 
7. Jammu & Kashmir 

8. K.arnataka 
9. Kerala 

10. Madhya Pradesh 
11. Maharashtra 

12. Orissa 
13. Punjab 
14. Rajasthan 
15. Tamil Nadu 
16. Uttar Pradesh 
17. ~est Bengal 
18. Arunachal Pradesh 

19. Dadra and Nagar Haveli 
20. Goa 
21. Pondicherry 
l2. Nagaland 
23. Sik.kim 
24. Aridaman and Nicobar 

Total -·-- ·- ·---·· - ·~·~.---

1982 

1295 
201 

1423 
197 
379 
100 

1629 
258 
1537 
1002 
556 
477 
589 

1424 
707 

448 
30 

132 
203 

12587 

1983 

1598 
515 

3665 
496 

78 

1569 
32 

910 
1211 
412 
850 

1292 
2294 
1050 
764 

16 

42 
142 

16 
80 

17032 . 

(Ra. in laklu) 

1984 . 

. 4461 
234 
303 

2807 
803 
231 
229 

1794 
175 

2278 
1538 
1634 
1007 
1273 
1005 
2614 

6SO 
25 
35 
1 

253 

20 

23372 
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Reco'fei"Y of Two Months Salary from 
Retiring Go,·ernment Employees 

3688. SHRI N. V. RATNAM : Will 
tbc Minister of FINANCE be pleased to 
atate ; 

(a) whether Government ordered stop-
page of recovery of two months salary 
from retiring staff; 

(b) whether the Allahabad High Court 
in a Writ Petition directed the Government 
to refund that amount ; and 

(c) if not refunded so far, the reasons 
therefor and when it is proposed to be 
refunded? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Two 
months salary used to be recovered 
from retiring Government servants as con-
tn1n1tion towards Family Pension Scheme, 
1984. The question presumably refers to 
that deduction. As a measure of liberali-
sation. this contribution was done away 
with in respect of those Government ser-
vants who retired on or after 22-9-1977. 

{b) Ministry (•f Finance have not 
received copy of any such judgement of the 
Allahabad High Court. 

(c) In view of (b) above, question does 
not arise. 

Per Capita Consmaplion of Clot b 

3689. SHRI RAM BHAGAT PASWAN: 
Will the Minister of SUPPLY AND TEXTI-
LES be pleased to state the details of per 
capita consumption of cloth in every State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CH,\NDRA SHEKHAR SINGH: 

The details of per capita consumption 
of cloth statewise is not maintained. How-
~ver, the per capita consumpti9n of cloth, 
non-cotton and mixed(blended cloth during 
1983 are as under : - Category of clolh All India 

(in meters) 
-------------------------------------Cotton 10.12 

Non-cotton 1.44 
Mixed/blended 2.14 

Total 13.70 

Liberalisation of Customs Rules 

3690. PROF. P. J. KJ)RIEN : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether there has been a demand 
by Indians living abroad for liberalisation 
Customs rules ; and 

(b) if so, the reaction of Government 
thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Conse-
quent to representations received from 
Indians living abroad, the Baggag~ Rules 
were liberalised in March, 1983 and the 
duty free allowance was increased from Rs. 
1,000/-. to Rs. 1250/- In addtion Indians 
working abroad on contracts for 'one year 
were allowed to bring personal articles and 
household effects upto a value of Rs. 
5,000(- free of Customs duty when retur-
ning at the end of their contracts. 
There is no proposal at this stage, to fur-
ther Iiberalise the Baggage Rules. 

Coal Production in Chhota Nagpur, Bihar 

369l. SHRI RAM RATAN RAM: Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether Chhota Nagpu: area of 
South Bihar produce 60 percent of the 
total production of the country ; and 

(b) whether provision of funds for 
increase of the production of coal for the 
current year i.e. 1985-86 under Central 
Sector has been enhanced from Rs. 1446 
crores to Rs. 2090 crores ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Coal production from the mines of 
Coal India Ltd. in Chhota Nagpur area 
of South Bihar which include Nirsa and 
Kapasara area of Eastern Coalfields Ltd ., 
all the mines of Bharat Coking Coal 
Ltd., the mine of Central Coalfields Ltd. 
excluding Talcher and Singrauli area, and 
the mines of TISCO, liSCO and D.V.C., was 
about 55 million tonnes in 1984-85 against 
the country's production of 147.45 million 
tonnes. This constitutes 37.3%. 

(b) As a&ainst the allocation of Rs. 
836. 03 crorea (Revised Estimates) for Coal 
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India Ltd. in 1984-85, Planning Commission 
have allocated Rs .. 851.50 crores for Coal 
India Ltd. during the year 1985-86. 

Visit of Delegation of Punjab-Haryana-
Delhi Chamber of Commerce and Industry 

to China 

3692. SHRIMATI USHA 
DHARI : Will the Minister of 
MERCE be pleased to state : 

CHOU-
COM-

(a) whether a delegation on behalf of 
the Punjab-Haryana-Delhi Chamber of 
Commerce and Industry went to China to 
explore the possibility of large trade and 
setting up joint v~ntures ; anti 

(b) if so, the details in this regard '! 

THE MINISTER OF STATE IN THE 
MIN 1STRY OF COMMERCE (SHRI 
P. A. SANGMAl (a) Yes, Si~. 

(b) A 15 member delegation from the 
Punjab, Haryana, Delhi Chamber of 
Commerce and Industry visited China from 
241h March to 7th Ap1il, 1985 on the 
invitation of China Council for promotion 
of International Trade (CCPlT) The dele-
gation visited Beijing, Shanghai, Nanjing, 
Guangzhou and Shenzhen ~pecial Econo-
mic Zone. Memoranda of Understanding 
were signed with the Sub-Councils of 
CCPIT at Shanghai. Jiangsu and G~ngzhou. 
Areas for setting up of joint ventures were 
also identified. 

Financial As>ista.lce to States by I.D.B.I. 

3693. SHRI C.P. THAKUR : Will 

the Minister of FINANCE be pleased to 
state : 

(a) the quantum and distribution of 
financial assistance sanctioned by the 
Industrial Development Bank of India to 
different States during the last three years ; 

(b) how Bihar comparer with other 
States in this respect ; and 

(c) the steps taken/ proposed to be 
· taken to fill in the gap '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : (a) Details of 
statewise sanction of assistance by the 
Industrial Development Bank of India 
(lDBI) during the last 3 years are given 
in the statement attached. 

(b) The share of Bihar in total assis--
tance sanctioned by Industrial Development 
Bank of l•ldia (lOBI) moved up from 
2.04% in 1981-82 to 3.35% in 1982-83 but 
declined to 2.50% in 1983-84. 

(c) Various incentives like interest-free 
loans for infrastruGture development, 
reduced promoters' contribution, non-
stipulation of the convertibility clause and 
concessions in rate of interest etc. are 
offered to entrepreneurs to encourage them 
to set up industrial units in identified back-
ward areas. including such areas in Bihar. 
The IDBI has already initiated an Entre-
preneurship Development Programme (EDP) 
in Bihar and more EDPs have been 
planned. 

Statement 

State-wise details of Assistance* Sanctioned 

(Period: July-June) (JU.Iaklu) 

S.No. State 1981-82 1982-83 1983-84 

1. Andhra Pradesh 14380 15431 31738 

.,.. 3. Assam 1424 . 1630 2121 

3. Bihar 3275 6966 6423 

4. Gujarat 21539 26760 32680 

*Includes Project loans, Underwriting, Soft Loans, TDF loans, Refinance, Bills redis-
counting and Guarantees. 
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s. Harayana 

6. Himachal Pradesh 
7. .Jammu lk. Kashmir 

8. Kama taka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 
17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 
22. West Bengal 

23. Union Territories 

Total 
-----·- - - --- -- -- - -- -- -

Iavestments of IDBI & ICICI in Various States 

3694. SHRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of FINANCE 
be pleased to state : 

(a) the investment of Industrial 
Development Bank of India and Industrial 
Credit and Investment Corporation of India 
in West Bengal, Assam, Orissa, Maharashtra 
Bihar and Gujarat in 1982-83, 1983-84 and 
1984-85 

(b) the reasons for discrimination if 
any; 

(c) whether it is proposed to give 
priority to entire Eastern ·and North East-
em Region through these financial institu-
tions dllrina the Seventh Five Year Plan so 
as to brins them on par with States ; and 

(d) if so, the details thereof 1 

4470 8675 10411 

2320 2079 2452 
1757 1871 2757 

11147 14155 22966 

3790 5652 6893 

8218 8105 11408 

24580 29053 28531 

73 45 213 

215 155 83 

206 102 178 

6953 9212 10917 

3835 8834 8247 
8262 14326 9643 

17 38 285 

13309 22118 26037 

320 144 34 

12218 14840 23592 
5759 10508 10992 

6736 7029 5684 

160803 207728 256285 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) to (d) Details of sanctions and 
disbursements of assistance by Industrial 
Development Bank of India (IDBI) and 
Industrial Credit & Investment Corpo ration 
of India (ICICI) in West Benga , Assam, 
Orissa, Maharashtra, Bihar anld Gujarat 
during 1982-83, 1983-84, 1984-85 (upto 
December, 1984) are furnished in the 
attached Statement. Flow of institutional 
assistance to a particular State /resion 
depends on the number of viable proposals 
originating from the State/region. The 
extent of financial assistance to Eastern and 
North Eastern Region during the 7th Plan 
period would depend upon the number of 
viable proposals that may be received from 
these regions. 
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Statement 

Statement of Sanctions & Disbursemeuts itt Respect of Industrial Development Bank of 
India and Industrial Credit & Investment Corporation of India. 

(April-March) (Rs. Crores) 
----· -State 1982-83 

lOBI ICICI 
West Bengal s 91.05 17.06 

D 61.64 9.50 
Assam s 22.20 2.03 

D 9.37 
Orissa s 75.85 9.03 

D 52.19 74.33 
Maharash tra s 206.06 66.75 

D 207.25 63.01 
Bihar s 47.85 5.67 

D 38.96 9.58 
Gujarat s 248.83 57.43 

D 178.90 37.95 

S : Sa net ions 

D : Di sbursemcnts 

Permission of RBI to HIPCO Growth Fund for 
Payment of Advance Interest Over Deposits 

3695. SHRI VIJA Y KUMAR MISHRA: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that HIPCO 
Growth Fund, Hyderabad, has been 
permitted by the Reserve Bank of India to 
pay advance interest over deposits ; 

(b) whether the Reserve Bank is aware 
that HIPCO Growth Fund has collected 
over Rs. 6 crores and 26 lakhs ; 

(c) whether two former Chairmen of 
Life Insurance Corporation of India are 
on the Board of Directors of the Company; 
and 

(d) if so, the details thereof ? 

THE M lNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): . 

(a) No, Sir. 

(b) Reserve ~ank of India has reported 
that asper the Company's balance sheet 
as at 30th September, 1984, the Company 
doe• not hold any deposits. 

1983-84 1984-85 
(Upto Dec. '84) 

IDBI ICICI IDBI ICICI 
102.94 12.21 84.70 10.61 
72.36 17.85 68.39 12.48 
18.02 5·30 25.88 2.82 
8.31 1.13 11.21 1.80 

79.56 12.61 290.47 34.47 
59.13 61.80 40.93 8.97 

292.35 88.82 236.96 53.74 
218.91 61.80 176.97 56.11 

78.80 9.14 45.60 3.97 
35.71 5.81 21.73 5.22 

386.24 80.62 171.01 39.17 
166.73 38.56 133.78 40.19 

(c) No, Sir . 
(d) Does not arise. 

Request by Kerala Government to allow 
Import of Timber at low laaport DutJ 

3696. SHRI K . MOHAN DAS : Will 
the Minister of FTNANCE be pleased to 
state : 

(a) whether Government of Kerala 
have requested the Union Government to 
allow import of timber at low rate of 
import duty for a large number of amall 
scale industries in the State : 

(b) if so, whether any decision hu beon 
taken in this regard ; and 

(c) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHlU 
JANARDHANA POOJAR Y) : 

(a) Government of Kerala had requested 
that import of timber at low rates of duty 
might be permitted. 

(a) and (c) With effect from the 17th 
March, 1985, certain specified categories of 
wood and timber, when imported, have 

.. been exempted from customs duty in eliiCels 
of 10 per cent ad valorem. 
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R.eCOIUieaclatiolll of Co.aittees Relatiog 
to Expart ud baport Policy 

3697. SHRI BRA.JAMOHAN MO-
HANTY: Will the Mintster of COMMERCE 
be pleased to state : 

(a) whether Government have accept-
ed the reconunendations of Abid Hussain 
and D. V. Kapoor Committees relating to 
e:llport and import policy ; 

(b) the main recommendations of the 
said Committees ; 

(c) whether Government have imple-
mented any of their recommendations ; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) ; 

(a) to (d) Since the Reports of these 
Committees have a bearing on various 
economic policies which are under formula-
tion, it would not be in public interest to 
furnish the details of the recommendations. 

lnvestigatiou into Export of Contaminated 
Stm.ps 

3698. SHRI ZAINAL ABEDIN : ' SHRI AJOY BISWAS: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government have directed 
t J investigate into the whole issue of 
contaminated shrimps export to other 
countries; 

(b) if so, the results of the said 
· investiption ; 

(c) the particulars of the culprits ; 

(d) the details of the proceedings 
initiated against these persons ; 

(c) results of the said proceedings ; 
aact 

(f) the remedial measures taken to 
stop sucit exports in the future ? 

TH£ MINISTER OF STATE IN THE -
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : 

(a) to (f) Quality problems with' regard 
to export of marine prodacts have appear-
ed from time to tame not only with reprd 

to such exports from India but also with 
regard to exports from other producing 
countries. 

A number of schemes have been initiat-
ed and incentives given for improving the 
quality and avoiding contamination of our 
marine product exports. Testing for quality 
is also being done by the Export Inspection 
Agency and we are endeavouring to arrive 
at agreed n.Jrms and procedures for in-
spection and quality control with the 

autnorities in the major importing countries. 

Export Inspection Agency has issued 
instructions for minimising contamination 
problems with regard to shrimps. Wher-
ever there are complaints action is being 
taken in accordance with the rules and 
regulations made for this purpose. 

Special Liqu\dity and Cash Reserve RIA tio 
and Financing Priority Sector by Banks 

3699. SHRI SHIVENDRA BAHADUR 
SINGH : Will the Minister of FINANCE 
be pleased to state : 

(a) the quantum of Special Liquidity 
Ratio (SLR) and Cash Reserve Ratio (CRR) 
which banks are expected to maintain ; 

(b) the rate of interest paid to banks 
for SLR and CRR ma.mtained by them ; 

(c) the quantum of priority secti·"n 
advances at a lesser rate of interest which 
banks are expected to finance ; and 

(d) whether foreign banks operating 
in India are also required to maintain 
Special Liquidity Ratio, Cash Reserve Ratio 
and to finance priority sector advances ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) There is no Special Liquidity 
Ratio. Presumably the Hon'ble Member 
is referring to the Statutory Liquidity 
Ratio. The Statutory Liquidity Ratio 
(SLR) prescribed for scheduled commercial 
banks is at present 36 per cent. A phased 
increase of one percentage point has been 
announced i.e., the ratio will be 36.S per 
cent effective from June 8, 1985 and 37 per 
cent effective from July 6, 1985. The Cash 
Reserve Ratio (CRR) is 9 per cent. Banks 
also h~VC" t~ maintain an incremental 
Cash Reserve Ratio of 10 per cent of the 
increase in net demand and time liabilities 
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over the level as on November, 11, 1983. 
The additional cash balances maintained 
with Reserve Bank of India as on October, 
31, 1980 under the earlier incremental Cash 
Reserve Ratio cannot be withdrawn, other 
than the releases already made in October 
and December, 1984. 

(b) An interest rate of 10 per cent 
per annum is paid on cash balances main-
tained over the statutory minimum of 3 per 
cent. The Statutory Liquidity Ratio consists 
mainly of Government and approved 
securities and some other items and the 
effective rate of return depends on the 
banks' maturity pattern of investments. 

(c) The scheduled commercial banks 
were advised that by March, 1985 their 
advances to the priority sector should reach 
40% of their total credit. 

(d) The foreign banks operating in 
India are also required to maintain Sta-
tutory Liqt1idity Ratio (SLR) and Cash 
Reserve Ratio (CRR). Tht:se banks have 
also been advised to take suitable steps to 
step up advances to priority sectors. 
However, the target of 40% of total advan-
ces by March, 1985 has not been made 
applicable to foreign banks. 

Report of Workir.g Group on Security 
Arrangem~nts in Banks 

3700. SHRI K. RAMAMURTHY : 
Will the Minister of FINANCE be pleased 
to state : 

(a) the action taken by the public 
sector banks on the recommendations con-
tained in the Report of the Working Group 
constituted in August, 1982 for examining 
the security arrangements in Banks and to 
suggest measures for strengthening the 
security arrangements in Banks, which was 
sent by the Finance Ministry to the Banks 
in 1983 ; and 

(b) the action taken by Govermnent 
on . the reports submitted by the Expert 
Committee on Public Enterprises which 
studied the working of selected public 
enterprises and suggested measures for 
improving their performance ? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) : (a) A High Power 
Workina Group on Security Arrangements 
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in Banks had recommended various mea-
sures to Improve the security arrangements 
in banks the more important of which are : 

(i) Improving the liaison of bank 
branches with the local police ; 

(ii) Setting up an efficient security set 
up in sach of the banks under A 
Chief s~curity Officer of sufficient 
experience ; 

(iii) Safeguards in regard to . vanous 
aspects affeCting security ; 

(iv) Stationing of Security Guards at 
vulnerabl,; branches ; 

(v) Review of security arrangements by 
Bank Boards and Chief Executives. 

Pursuant to these recommendations, an 
expert Sub-Committee had evolved detailed 
guidelines covering different aspects of 
banks' security. The banks were advised 
to take action on the recomm ~ndations 
of the Worki!1g Group, in the light of the 
guidelines framed by the Sub-Committee 
and having regard to their circumstances 
and the security requirements of their 
various offices. The banks have acco.rdingly 
been taking action in a phased manner. 

(b) An Expert Committee appointed 
by Government under the Chairmanship 
of Shr i Mohd. Fazal, former Member of 
Planning Commission, submitted 10 Re-
ports, namely, on Coal, Fertilizers, Engi-
neering, Shipping, Indian Telephone Indus-
tries, JPCL, Neyveli Lignite Corporation, 
Steel, B.P.E. and General Issues. Out of 
above, the Government has considered 
all the reports excepting Steel and General 
Issues. Accepted recommendations are 
under implementation. 

[Ttanslatio11] 
Implementation of Resolutions Passed 

by Hindi Advisory Coamiittee 

3701. SHRI KRISHAN PRATAP 
SINGH : Will the Minister of FINANCE 
be pleasea to stat~ : 

(a) the number of meetings of the 
Hindi Advisory Committee of his Ministry 
held in 1984 ; 

(b) the resolutions passed in these 
meetings ; and 

(c) the details regarding impl~monta· 

tion of these resolutions ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The Hindi 
Advisory Committee of the Ministry of 
Finance met twice in 1984. 

(b) the prime fun~tion of the Hindi 
Advisory Committee of the Ministry of 
Finance is to advise the Minstry on matters 
relating to the progressive use of Hindi 
for official purposes, and no resolutions 
are passed in these meetings. 

(c) does not arise. 

[Eng/ish] 

India's Share in World Cotton Trade 

5702. SHRI CHINT AMANI JENA : 
SHRI AMARSINH RATHAWA: 

Will the Minister of SUPPLY AND 
TEXTILES be pleased to state : 

(a) lnJia's share in the World Cotton 
trade at present ; 

(b) whether there has been any increase 
in India's share over the years ; and 

(c) the steps being taken by Govern-
ment to increase it ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) to (c) According ta available informa-
tion India's share in the World Cotton 
trade during the last three years is as 
follows : 

Year 

1981-82 
1982-83 
1983-84 

India's Share 
in World 

Cotton Trade 
1.35% 
2.74% 
1.61% 

As a result of efforts made in the field 
of cotton development, cotton production 
has increased over the years. However, as 
cotton is the main raw material of textile 
industry most of the cotton produced in 
the country is used by the domestic textile 
industry. The varieties of cotton whose 
production is surplus to our domestic 
requirements are exported to foreign 
countries. 

[Trans /at ion] 
Foreign Excbauge Earned Through 

Export of Flowers 

1703 PROF. NIRMALA KUMAR I 
SHAKTAWAT : Will the Minister of 
COMMERCE be pleased to state : 

(a) the quantum of flowers exported 
during 1984-85 and the foreign e~hanae 
earned thereby ; and 

(b) the varieties of flowers being expor-
ted and whether several vaneties of 'orchi-
dous' flower grown by Arunachal Govern-
ment can be grown at other places also 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Estimated exports of 
cut-flowers/fresh flowers and orchid plants 
in 1984-85 are as under :-

(i) Cut-flowers/ 
fresh flowers 

(ii) Orchid Plants 

Rs. 22.71 lakhs 

Rs. 5.16 lakhs 
(b) Gladioli, Tube roses arc among the 

principal varieties of flowers exported. It 
is understood that varieties of orchidous 
flowers grown in Arunachal Pradesh can be 
grown m other areas having identical 
climatic conditions. 

[Eng/ishj 
Role of Financial Institutions in Achieving 

Targets of 20-Point Programme 

3704. SHRI EDUARDO FALEIRO : 
WiU the Minister of FINANCE be pleased 
to state : 

(a) whether it is proposed to issue 
instructions to the Government ·financial 
institutions (other than Banks) to play 
a vital role in achieving targets laid down 
in the 20-Point Programme ; and 

(b) if s~. the details regarding the 
programme and policy of Government in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : (a) and (b) Govern· 
ment of India had written to the Indus-
trial Development Banks of India (IDBI) 
in May 1983 requesting IDBI to place 
suitable emphasis in implementing the 
recommendations of the Committee head· 
ed by the then Chairman of IDBI 
regarding measures for speedy imple-
mentation of the 20-Point Programme ·so far 
as it related to the financial institutions. 
There is no proposal to 1ssu-~ any fresh ins-
tructions in this regard. 

S.C. and S.T. Employees in N.A.L C.O 
3705, SHRI ANADI CHARAN DAS: 

Will the Minister of STEEL, MINES AND 
COAL be- pleased to state : 
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(a) the total number of employees in 
National Aluminium Company Limited as 
on 1 Mar~, 1981._. 1 March, 1985, parti-
cularly in Orissa ; 

(b) the number of S.C. and S.T. emplo-
yees amongst them ; 

{c) whether reservation rules in favour 
of S.C. and S.T. employees are being 
followed and rosters maintained for that 
purpose; 

(d) if so, the reasons for the shortfall, 
if any : 

(e) the steps taken to fill the quota 
reserved for these communities ; and 

(f) the number of reserved posts lapsed 
during this period ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SATHE) : 
(a) and (b) The total number of employees 
in National Aluminium Company Limited 
(NALCO) as on 1st March, 1982 and 1st 
March, 1985, in Orissa was 125 and 1439 
respectively. The number of SC and ST 
employees amongst them was SC-8 and 
ST-1 on 1.3.1982, and SC-186 and ST-94 
as on 1-3-1985 

(c) Yes, ·sir. 

(d) The primary reason is general scar· 
city of qualified candidates belongmg . to 
SC and ST categories, especially in a Com-
pany like NALCO with high technology 
content and low labour intensity. 

(e) Spec1al recruitment drive has been 
launched for filling up backlog of reserved 
vacanctes to make up the shortfall, which 
include exclusive advertisements/notifications, 
and relaxation of standards consistent with 

· administrative efficiency. 
(f) None. 

Iocrease in Garment Export During 1984-85. 

3706. SHRI VIJAY N. PATIL: Will 
the Minister of SUPPLY AND TEXTILES 
be pleased to state : 

(a) whether garment export has increa• 
led in 1984-85 over the last year ; and 

(b) if so, the amount of increase in 
the major cities concerned (With figures of 
e~ports in rupees) ? 

THE MINISTER.·OF STA1'E OF 1'HE 
MINISTRY OF SUPPLY AND TEXTILES 

(SHRI CHANDRA SHEKHAR SINGH): 
(a) and (b) Yes, Sir. As per the provisio-
nal figures furnished by the Apparel Export 
Promotion Council, garment export for the 
period from April, 1984 to February, 1985 
amounted toRs 827.56 crores as compared to 
Rs. 631.68 crores during the corresponding 
period of 1983-84 representing an increase 
of 31%. Citywise export figures are not 
maintained. 

News Item Captioned "StrictU S. 
Policy to Hit India" 

3707. SHRI DHARAMPAL SINGH 
MALIK : Will the Minister of FINANCE 
be pleased to state : 

(a) whether attention of Government 
has been drawn to th;: news-item captio-
ned "Strict U.S. aid policy to hit India" 
appearing in "The Hindustan Times" of 
27 March, 1985 ; 

(b) if so. whether it will affect the 
financial condition of the country ; and 

(c) the steps taken by Government to 
meet the situation ? 

THE MINISTER OF STATE IN TAE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes Sir. 

(b) and (c) The Agency for Internatio-
nal Development has included the followin& 
figures of bilateral aid to India durin& the 
last 3 years 1984-86. 

($ Million) 

1984 
Actual 

1985 
Estimated 

Development Economic 87.5 
Assistance 
PL-480 Title II 115.1 
Internationa 1 Military 
Education & Training. 

1986 
Proposed 

85.0 85.0 

90.6 93.54 
0.35 

Total 202.6 175.6 178.89 

The AID proposals for US FY 86 (Sept. 
85-0ct. 86) for various Third World 
Countries are und~r consideration of the 
concerned Committees of the House and 
the Senate. The proposals w;n not affect 
the financial condition of the country. 

Loss in N.T.C. 

3708. SHRI S.O. GHOLAP : Will the 
Minister of SUPPLY AND TEXTILES h. 
pleased to state : 
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(a} the total loss suffered by the Natio-
nal Textile Corporation till date ; 

(b) the strength of workers and the 
number of mills under the N.T.C. · 

(c) the total amount invested in the 
N.T.C. so far ; 

(d) the total amou.nt required for 
modernisation ; and 

(e) the number and names of milis 
earning profits ? 

THE MINISTE.R OF STATE OF THE 
MINISTRY SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) National Textile Corporation has incur-
red losses to the extent of about Rs 617 
crores from 1974-75 to 1984-85. 

(b) As on 31-12-1984, ·the. strength of 
workers i .1 103 (101 in operation) nationa-
lised mills was 1.56 lakhs, excluding clerical 
staff and officers in the mills. 

(c) Rs. 932.85 crores has been invested 
in National Textile Corporation mills upto 
31-3-1985. 

(d) NTC has prcpar.:d a plan for 
modernis1 ti:Jil of nationalised units during 
the Seventh Five Year Plan, with an outlay 
of Rs. 347 crores. 

(e) The number of mills which made 
net profit during the year 1982-83, 1983-84 
and 1984-85 is given bel<?w : 

Year 

1982-83 
1983-84 
1984-85 

No. of Unt.ts making 
net profit 

15 
9 
2 

The names of rnills whch made net 
profit during the year 1984-85 are as 
follows: 

1. Barshi Tel:tile Mill, Barshi 
District, Sholapur. 

2. Pankaja Mills, Coimbatore. 

Pay Scales of Teachers of Schools 
in Bbilai Townsbip 

3709. SHRI S. M. GURADDI : Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether the pay, scales presentfy 
pven to teachers work:in& in schools in 

Durgapur and Rourkela Townships are also 
given to teachers in the schools in Bhilai 
Townships; and 

(b) if not, the reasons therefor ? 

THE MINISTER OF STATE IN TilE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : 

(a) and (b) Information is b~ing collec-
ted and will be laid on the Table of the 
House. 

[Translation] 

Employment to SC/ST Persons Living 
near Coal Mines 

3710. SHRI SHIV PRASAD SAHU : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : ' 

(a) whether there is a proviSion in 
regard to coal mines that only those people 
will be provid.:d employment whose lands 
measuring more than three acres are acqui-
red; 

(b) whether Governm;!nt are aware that 
mostly poor Scheduled Castes and Schedu-
led Tribes live near the coal mines, who do 
not possess three acres land and though 
their land is acquired yet they are not 
provided employment on the plea that their 
land is less than three acres as a result of 
which lakhs of people are rendered home-
less and jobless; 

(c) whether Government propose to 
make a provision in the near furture that 
even those persons will be provided employ-
ment whose less than three acres of land 
is acquired; and 

(d) if so, by what time '! 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 

(a) and (b) When land is acquired 1 r 
coal projects, land losers are provided 
employment by the coal companies on the 
basis of one employment for every three 
acres of non-irrigated land or two acres of 
irrigated land acquired. In providing such 
employment, no special distinction is made 
in regard to Scheduled Castes and &:hedu. 
led Tribes and all land losers are treated 
alike. 

(c) No review of the position is cori-
tcmplated. • 
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(d) Does not arise. 

[English] 

Bilateral Trade between India and Turkey 

3711. SHRIMATI MADHURI SINGH: 
Will the Minister of COMMERCE be plea-
sed to state : 

(a) whether the session of the Indo-
Turkish Joint Committee took place in New 
Delhi recently. 

(b) if so, the matters discussed at the 
meeting ; 

(c) the items of export to Turkey; and 
(d) the steps taken by Government to 

increase the bilateral trade between the two 
countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA}: 

(a) Yes, Sir. 
(b) Discussions broadly pertained to 

matters regarding bilateral trade, coopera-
tion in the IRD :field of agriculture and 
industry, besides third country projects. 

(c) Major items of export to Turkey 
are textile fabrics, made-ups and related 
products, textile yarn, machinery and trans-
port equipment. 

(d) During the Joint Committee meet-
ing, the two sides expressed their desire to 
increase the bilateral trade through various 
export promotion measures like participa-
tion in trade fairs, exchange of delegations, 
joint ventures, cooperation in third country 
projects. 

£Translalion] 
Rules Regardinf! Recn•itment of Local 

People in Nat:onalised flanks 

3712. SHRI DlLEEP SINGH BHURIA: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether any rules have been framed 
for giving preference to the bcal people in 
the recruitmen~ of officers and s!aff for the 
various branches of nationalised b:1nl.:s to 
be opened in tribal areas; 

(b) if not, whether Government have a 
proposal that the local people should be 
pvcn preference for the effective expansion 
of bankinJ facilities in tribal areas; and 

(c) if so, whether Government are 
likely to issue guidelines in this regard to 
all the banks ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) to (c) Recruitment to jobs in the 
public sector banks is made through open 
competitive examinations, on All India 
basis in the case of officers, and on 
regional basis in the case of clerical staff. 
As regards recruitment of subordinate staff, 
such recruitment is made through local 
employment exchanges. There are reserva-
tions for candidates belonging to Schedu-
led Tribes as per the declared policy of the 
Government. The Banking Service Recruit-
ment Boards have been taking special 
measures to step up recruitment of candi-
dates belonging to Scheduled Tribes in the 
public sector banks . 

[English] 

Coal deposit in lb Valley of Orissa 

3713. SHRI SRIBALLAV PANI-
GRt\HI : Will the Minister of STEEL. 
MINES AND COAL be pleased to state : 

(a} the quantum of coal deposits in the 
Ib Valley of Orissa according to the recent 
survey undertaken; and 

(b) the steps being taken to explore the 
same? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 

(a) According to the recent assessment 
made by Geological Survey of India a total 
reserve of 11145 million tonnes of coal has 
been established in Ib Valley Coalfields. 
Sambalpur district, Orissa. 

(b) The detailed exploration is being 
done in Ib valley Coalfield to identify 
mineable, coal reserves. Two new projects 
namely Belpahar OC and Lajkura OC with 
2.0 m t. and 1.0 m.t. per annum capacity 
respectively have since been taken up and 
coal production in these projects have 
started recently. Subject to confinration 
of coal demand, it is proposed to plan 
three more mines namely Samteshwari oc. 
Gopalpur OC and Belpahar-ll OC durin& 
the 7th Five Year Plan period. 
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['trarr.rlation] 

Office of Kbetari Copper Project 

3714. SHRI MOHO. AYUB KHAN : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether office of Khetari Copper 
Project is located in Calcutta; 

(b) the justification of locating this 
office so far away from Khetar!; 

(c) whether there is any proposal to 
locate the said office at Jaipur; and 

(d) if so, the time by y,hich the office 
will be shifted to Jaipur ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SATHE): 

(a) No, Sir. It is located at Khetri-
nagar, Rajasthan. The Khetri Copper 
Complex is one of tbe three projects of 
M(s. Hindustan Copper Ltd. The head 
office of M{s. Hindustan Copper Ltd. is 
located at Calcutta. 

(b) Does not arise. 

(c) No, Sir. 
(d) Does not arise. 

[English] 
Coal Mining in Rajmahal Coalfield 

Area, Bihar 

3715. SHRIMATI KRISHNA SAHI : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether a vast potential exists f~r 
mining coal in Rajmahal coalfields area of 
Santhal Parganas, a tribal district of Bihar; 

(b) whether out of the five coal basins 
of this region, only one has been developed 
for ~ploitation which would be able lo 
1upply coal both to Farakka and Kahal-
pon Super Thermal Power Plants and 
further vast potential exists for utilising the 
coal resentes; and 

(c) if reply to parts (01) ~nd (~). abov~ 
be in affirmative, the steps hts M1n1stry 1s 

· contemplating to take to utilise the above 
vut coal resources ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SA THE) : 

(a) and (b) The potential .for mining 
of coal in Rajm.ahal coalfields It ~t to be 

determined. So far, of the five basins 
comprising Rajmahal . coalfields, detailed 
exploration in Hura basin has been comple-
ted and a ·large quarriable potential has 
b;!en established. As only Hura basin has 
been explored, this basin is, at present, 
being developed for exploitation. The 
Rajmahal opencast project with a capacity 
of 5 m.t. per year has been approved and 
is under construction. This project would 
meet the initial coal requirements of Farak-
k:a Super Thermal Power Station and 
Kahalgaon Super Thermal Power Station. 

(c) A project report for expanding the 
capacity of Rajmahal project to 10 m.t. 
per year is under preparation. It is also 
proposed to plan another project, Raj-
mahal 'C' with a capacity of 2.00 m. t. per 
year. These projects will meet the increas-
ing requirements of Farakka Super Thermal 
Power Station and Kahalgaon Super Ther.;. 
mal Power Station. 

Central Assistance to Orissa Government 
for Creation of Additional Units of 

Revenue Administration 

3716. SHRI SOMNATH RATH : Will 
the Minister of FINANCE be pleased to 
1tate : 

(a) whether Government of Orissa have 
requested his Ministry to provide Central 
assistance for creation of additional units 
of Revenue Administration in that State; 

(b) if so, the amount of Central assis-
tance provided to State of Orissa for that 
purpose; and 

(c) the details thereof? 

THE MINISTER OF STATE IN TilE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) No, Sir. 
(b) and (c) Does not arise. 

[Translation] 
Procurement Policy of Opium 

3717. SHRI BALKA VI JIAIRAGI : 
PROF. NIRMALA KUMAR:I 
SHAKTAWAT: 

. Will the Minister ' f FINANCE be 
pleased to state ; 

(a) wben the procurement policy ib 
reJard to opium was formulated accordtn, 
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to which Government purchase opium from 
the farmers; 

(b) the basis on which that policy was 
formulated; 

(c) whether Government now pay the 
farmers for their opium produce in pro-
portion to the increase in its prcduction 
c0st; 

(d) the time py which Government pro-
pose to introduce a new procurement policy 
of opium with a view to removing the 
disparity between the cost price and procure-
ment price; 

(e) whether Government arc aware that 
with the introduction of slab system, the 
farmers are being paid less at present; 

(f) if so, whether this policy requires 
to be revised; and 

(g) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
OHANA POOJARY) : 

(a) to (d) In the Annual Departmental 
Narcotics Meeting held generally in the 
month of July-August every year, all impor-
tant matters relating to poppy cultivation 
in the succeeding crop year, including the 
question of procurement price for opium 
payable to the farmers are considered and 
recommendations made to the Government 
for consideration. 

The production of opium in India is 
essentially export-oriented. Due to globa1 
over-supply of the opiate raw materials, 
ltl<han opium has been facing increasing 
competition from alternate raw materials 
particularly, concentrate of poppy straw. 
The question of price payable to the poppy 
cultivators is examined keeping in view the 
need for the export price of opium to be 
competitive, the comparative income of 
farmers from poppy crop and other cash 
crops cultivated in the poppy-growing 
areas, the cost of production, the stock of 
opium lying with the Government factories, 
etc. While fixing the price structure of 
opium, care is taken to ensure ~hat the 
income from poppy crop accruing to the 
cultivators is more than the cost of produc-
tion. 

(e) to (g) The slab system of price 
payable to cultivators has bec:n in voaue 

for several years providing high rates as 
incentives for higher production per 
hectare. The existing price of opium to 
cultivators is sufficiently remunerative. 

As stated above, the question 0f price 
of opium payable to the cultivators for the 
crop year 1985-86 will be examined at this 
year's Annual Departmental Narcotics 
Meeting, keeping all the relevant factors in 
view. 

[Eng"ish] 

Pending Cases for Payment of Pension, 
Gratuity etc. In S. B. I. Fatehpur, 

District Kangra. 

3718. SHRI E.S.M. PAKBER MOHA-
MED : Will the Minister of FINANCE be 
pleased to state : 

(a) the number of pending cases or 
payment of pension, gratuity, commuted 
value of pension and arrears of ad-hoc 
relief sanctioned by Government from time 
to time with the State Bank of India, 
Fatehpur, District Kangra (H.P.); 

(b) the reasons for the delay in makina 
payment in the above cases and the action 
that has been taken in this regard against 
the concerned bank authorities; and 

(c) when these pending · cases are ltkely 
to be settled and payment is made to pen-
sioners and family pensioners ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) to (c) State Bank of India has 
reported that no case for payment of pen-
sion, gratuity, etc. in pending in its branch 
at Fatehpur, District Kangra (H. P.), as on 
12-4-1985. 

There was, ho\\ever. some delay in 
regard to adjustment of arrears in.19 cases, · 
of ad-hoc relief sanctioned by Government, 
from time to time. These cases have also 
been settled and the amounts credited to 
the pensioners accounts. 

Targets for Completion of Reconciliation 
of Inter Branch Transactions in 

Nationalised Banks 

3719. SHRI R. PRABHU: Will the 
Minister of FINANCE be pleased to 
state : 
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(a) whether Government propose to 
lay down specific time targets for comple-
tton of the reconciliation of inter branch 
traP.sactions in nationalised banks; and 

(b) if so, the details thereof~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) and (b) In view of the wide net-
work of bank branches and· the centralised 
system for accounting inter branch transac-
tions followed by the nationalised banks 
there is always a time lag between the dates 
of transactions and their actual reconcilia-
tion which may vary betv.een three to six 
months depending upon the systems and 
procedures followed by individual banks. 
Due to the delay in submission and/or 
incorrect compilation of daily schedules, 
non-availability of certain old records, hith-
erto manual reconciliation of work etc. 
there are arrears in the reconciliation of 
inter-branch accounts in banks. Banks are 
seized of the situation and have taken 
various steps to reduce the arrears in this 
regard. In view of the above no specific 
time targets for completion of the recon-
ciliation of inter-branch transactions have 
been laid down by the Reserve Bank. 

The Government and Reserve Bank 
have also been urging banks from time to 
time to make effective and concerted efforts 
to keep this area of work uptodatc by 
str..:an·lining the systems and procedures in 
this regard and for clearing the arrears 
within a time bound programme. The 
progress made by the banks in clearing the 
arrears in the reconciliation of inter-bran.::h 
accounts is being monitored on half year]y 
basis by Reserve Bank of India. 

Coal Supply to North Bibar 

3720. SHRI LALITESHWAR SHAHI : 
Will the Mimster of STEEL, MINES AND 
COAL be pleased to state : 

(a) the number of coal rakes despat-
ched to Garhara (Barauni) and Natayan~ 
pur Anant (Muzaffarpur) rake unlc,ading 
·stations during the last two years; 

(b) the number of coal \lagons despat-
ched to North Bihar stations during the 
above period; and 

(c) the steps, if any. he contemplates to 
supply more coal w North Bihar '? 

/ 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VAS ANT SATHE) : . 

(a) to (c) The information is being 
collected and will be laid on the Table of 
the House. 

Illegal Mining of Coat in Bihar 

3721. SHRI SATYENDRA NARAYAN 
SINHA : Will the Minister of STEEL 
MINES AND COAL be pleased to state : ' 

(a) whether Government have come 
across cases of illegal mining of coal in 
Bihar ; 

(b) if so, the details thereof and action 
taken to srop this ; and 

(c) the names of persons and organi-
sations found involved in this ? 

THE MINISTER OF STEEL, MINES 
AND COAL (~RI VASANT SATHE) : 

(a) to (c) The Coal Mines (NationaJi. 
sation) Act was amended in 1976 prohibi-
ting any person other than those authorised 
by the Act, to carry on coal mining in 
India in any form and terminating all 
leases relatir.g to winning or mining of coal 
granted in favour of private parties except 
those engaged in production of iron and 
steel, illegal coal mining was also made a 
cognizable offence and is _punishable with 
an imprisonment for a term extending to 
three years and fine extending to Rs. 
20,000/-. The Supreme Court in their 
judgements dated 11-4-1980 and 7-5-1980 
have upheld the vires of these provisions: 

After these judgements, illegal mining 
of coal has been curbed to a great extent. 
However, the coal belt is vast and certain 
persons at times violate the provisions or 
iaw and indulge in illegal extraction of coal 
sporadically and stealthily. 

The State Government and coal com-
panies have been asked to take concerted 
action against the offenders. The State 
Government has already issued instructions 
to District authorities to take punitive and 
preventive action under the Act read with 
Indian Penal Code. The coal compani~ 
h~ vc also b!en directed to report to the 
authorities concerned as and when , illegal 
extraction of coal is detcntcd. 
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Setting up of Bnnk Customers' Grievance Gell 

3722. SHRIMATI KISHORJ SINHA : 
Will the Minister of FINANCE be 
pleas~d to state : 

{a) whether a B:1.nk Gustomers' Grie-
vance Cell has been set up in. Delhi 

(b) if so, the details ther<!of; 

(c) whether similar cells are proposed 
to be set up in other cities as well ; 

(d) \\hether customer grievances are 
mainly arising out of delays in cashing 
their cheques, drafts, etc. ; and 

(e) whether there is qny proposal to 
remove these delays ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : 

(a) to (c) A Customer Service Centre 
has been set up in Delhi for redressal of 
grievances of clientele of public sector 
banks in the Union Territory of Ddhi. 
Punjab National Bank (PNB) will act as 
Leader Bank for ensuring proper iUnning 
and control of the Centre. Complaints 
receiveu by the Centre will be n:>s<>ed on to 
the concerned banks, for redrcssal and to 
ensure their disposal within a maximum 
period of three weeks from the date cf 
receipt of the complaint. Where disposal 
is not possible within the specified period, 
the complainant will be sent an interim 
reply. In cases where no reply is received 
from the concerned bank within a month 
or where the reply is not satisfactory, the 
complainant can write to Government when 
steps will be taken for early. disposal. 

The extension of the scheme to other 
major centres in the country will be 
considered after watching the functioning 
of the scheme in Delhi for some time. 

(d) Some of the complaints relate to 
delays in cashing of cheques, drafts, etc. 

(e) All' efforts are being made to 
improve the quality of customer service in 
banks to meet the increasing tasks and 
expectat1ons. 

To facilitate speedy wtthdrawals from 
banks, public sector banks have introduced 
the Teller system in a large number of their 
branches. 

Commissioning of Dancuni Coal Complex 

3723. KUMARI MAMTA BANERJEE: 
Will the Mtnister of STEEL, MINES AND 
COAL be pleased to state :-

(a) whether the late Prime Minister 
Smt. Indira Gandhi had announced that 
'Dancuni Coal Complex' would be commis-
sioned on or before December, 1984 ; 

(b) if so, the reasons due to which th·e 
above target date could not be adhered to' 

(c) the progress made so far ; and 

(d) the time by which the proJect is 
likely to be commissioned ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SA THE) : 

(a) Yes, Sir. 

(b) The project got delayed due to the 
initial difficulties in the acquisition of land, 
import of technology, completion of 
massive land filling work, and delay in the 
finalisation of orders for compressors due 
to import restrictions. 

(c) The project is already in an 
advanced stage of construction and about 
50% of the overall work has since been 
completed. 

• d) The project is likely to be com-
missioneJ by March 1987. 

S .:i ft ing of Council for Leatlier Exports to 
Capital 

3724. DR. KRUPASINDHU BHOI : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it has been urged upon 
Government that the unifled Cou!lcil for 
Lc.nh;:r Exports should be shifted to the 
Capital ; 

(b) if so, the 'reaction of Government 
ther~to ; and 

(c) .the steps proposed to be taken in 
this directi.n ? 

THE Mf\HSTER. OF STATE IN THE 
MINISTRY OF COMMERCE. (SHRI 
P. A. SANGMA) : 

(a) Yes, Sir. 
(b) and (c) The present 

the growth of exports in 
sector and the distribution of 

pattern of 
the leather 
me_mbeish•p 
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of the Council among different regions do 
not warrant shifting of the Head quarters 
of the Council for Leather Exports from 
Madras to Delhi. 

Stud~· Conducted by G . S I About Deposits 
of Gold in Palghat, Kerala 

3725. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of STEEL. MINES AND 
COAL be pleased to state : 

(a) whether the Geological Survey of 
India had conducted any study about the 
deposit of gold in the Palghat region of 
Kcrala ; 

(b) if so, the result of the study ; 

(c) wilether Government have a plan 
for commercial e"traction of gold in this 
region ; and 

(d) if so, the details thereof? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 

(a) Yes, Sir. 
(b) Very minor occurrences of gold 

from Sivrani river and Attapady valley in 
Palghat district of Kerala were noticed by 
the Geological Survey of India. 

(c) and (d) As the results of the 
surveys did not give encouraging results 
the question of commercial exploitation of 
aold from this region does not arise. 

[Trans lotion] 
Export of Stapled Cotton Bales. 

3726. SHRI NARSINH MAKWANA : 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to state : 

(a) the number of long and extra 
atapled cotton bales proposed to be expor-
ted and the institutions entrusted with this 
work as also the criterion fixed therefor ; 

(b) the quantum of cotton producti0n 
this year in the States indicating the 
requirement within the country and the 
hitch in granting permission for the export 
of remaining cotton ; and 

(c) the institutions besides the Cotton 
Corporation entrusted with the work of 
export and the reasons therefor and also 
the reasons for not paying attention 
towards those institutions which look after 
~ interests of cotton crowers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 

(a) lt has been decided to export 2 
lakhs bales of long and extra long staple 
cotton during the current cotton year. 
Out of this a quaetity of 1.95 lakh bales 
has already been released for export in 
favour of th~ Cot ton Corporation of India 
Limited, Maharashtra State Cooperative 
Cotton Growers Marketing Federation, 
Gujarat State Cooperative Cot ton Federa-
tion and Andhra Pradesh State Coopera-
tive Marketing Federation. Only such 
varieties of cotton as are surplus to our 
domestic requirements are released for 
exports. 

(b) The total production of cotton in 
the various cotton growing States during 
the current cotton year has been estimated 
at 84.75 lakh bales by the Cotton Advisory 
Board on 2nd February, 1985. There are, 
however, ·indications that the production 
may be in excess of 84.75 lakh bales. The 
total consumption including Mill consump-
tion (82 lakhs bales) and consumption by 
users other than Mill (4 65 Jakh b <1 les) is 
estimated at 2bcm ' 86 65 lakh bales. 
Cotton situation in :he cnmtry is reviewed 
from time to t ime and ~pr rcrnate ·-deci­

sions with regard to cxpml/ import of 
cotton are taken as consiicred necessary. 

(c) In addition to the exports by 
Cotton Corporation of India Limited 
export quotas have b;;en released in favour 
of the State Apex Cooperat ive Marketing 
Federations such as Maharashtra State 
Cooperative Cotton Growers Marketing 
Federation, Gujarat State Cooperative 
Cotton Federation and Andhra P radesh 
State Cooperative Marketing Federation. 
All these organisations take care of the 
interests of cotton growers. 

[English] 

Contraband Goods Seized During 1984 

3727. SHRI RADHAK.ANTA DIGAL: 
Will the Minister of FINANCE be pleased 
to state the airport and se~ port-wise 
break up of contraband goods such as 
gold, silver, diamond, watches and electro-
nic goods seized during the year 1984 '? 

THE MINISTER OF STATE IN THE 
MINISTRY .OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 
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The total value of contraband goods seized at the followina major internat ional 
airports· during the year 1984 is furnished below :-

Value : Rs. in lakhs) 

Bombay Calcutta Madras Delhi Trivandrum Amritsar Total 

719.91 156.15 194.31 464.24 185.82 0.02 1720.45 

(Figures are provisional) 

Figures of seizures of contraband goods, commodity-wise for each sea and 
airport are not maintained separately. However, commodity-wise break-up 
of contraband goods seized in the West Coast, East Coast and All Over India 
during 1984 are furnished below : 

tValue: Rs. in crores) 

Goid Watches Synthetic Electronic Diamonds Silver Other Total 
fabrics goods and articles 

precious 
stones 

West Coast 5.83 9.10 13.82 12.06 0.11 0.20 18.21 59.33 
Bast Coast 2.19 0.42 3.37 4.75 0.01 Nil 9.98 20.72 
All India 10.09 11.14 18.41 19.99 0.39 0.25 40.29 100.56 

(Figures are provisional) 

Good~ Seized by Customs Authorities 
at Trivandrum Airport 

3728. SHRI T. BASHEER : Will the 
Minister of FINANCE be pleased to state : 

(a) details of the goods seized by the 
Customs Authorities fro:n the oassengers 
at Trivandrum Airport during 1984 and so 
far during the current year ; 

(b) the amount reJ.lis!d by th:! sale of 

Name of commodity seized 

Gold 
Diamonds and precious 

stones. 
Wrist watches 
IndianJForeign currency 
Miscellaneous ba&gage goods 

Total 

(Figures arc provisional) 

confiscated items during the above period ; 
and 

(c) the value of go ds lying undis-
posed "! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The 
detJilS of goods seized by the Customs from 
passengers at Trivandrum Airport, during 
1984 and 1985 (January to March). u 
reported, are furnished below :-

(Value: Rs. in lakhs) 
YEAR 

1984 1985 
(January to (January to 
December) March) 

il.58 37.49 
0.50 NIL 

7.27 0.91 
3.71 0.03 

102.76 . 21.46 

183.82 59.89 
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The amount realised by the sale of 
confiscated goods during 1984 and 1985 
(January to Mareh) was Rs. 24.20 Jakhs 
and Rs. 17.00 lakhs respectively. 

(c) The value of the goods lying undis-
posed at Trivandrum Airport at the end 
of Decemb:!r, 1984 and at the end of 
March, 1985 was Rs. 3.63 crores and 
Rs. 4.03 crores respectively. 

Irregularities Ccmmitted by Peerless 
General Finance and Investment 

Company Limited 

3729. SHRI C. JANGA REDDY : Will 
the Minister of FINANCE be :pleased to 
state : 

(a) whether a representation has been 
made to Government about the irregulari-
ties · committed by the Peerless General 
Finance and Investment Company Limited ; 
and 

(b) if so, the nature of the irregulari-
ties and the action taken or proposed to be 
taken by Government in this regard in 
order to bring the defaulters to book ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Repre-
ttentations/C.omplaints about the activities 
of the P.!erless General Finance and 
Investment Company Limited are being 
rraived by the Government from time to 
time. which are looked into by the Reserve 
Bank of India. 

The Peerless General Finance and 
Investment Company Limited is a Company · 
registered under the Companies Act, 1956 
and its affairs are managed by its Board of 
Directors. The administration of the Com-
pany is not controlled by the Central 
Government or Company baw Board. The 
Company has been served with a notice on 
1~8-1979 by the Government of West Bengal 
for winding up its business under Prize 

. Chits and Money Circulation Schemes 
(Banning) Act, 1978. The Company has, 
however, obtained a stay order from Cal-
cutta High Court and the matter is 
Sub-Judice. 

"The Company was inspected by ·Reserve 
Bank of India in 1978-79. The Reserve 
Bank of India was of the view that 
accountine systeJn followed by the Company 

did not give a "true and fair view ' of the 
Company's state of affairs. Further, Derart-· 
ment of Company Affairs ordered inspection 
of accounts of the Company under Section 
290A of the Companies Ac1, 1956 on ' 
21-12-1983. Tnc Company, however, obtain-
ed a c .. mditional stay from the Calcutta 
High C1)un and further appealed to Divi-
sion Bench. The Government has, therefore, 
no precise information about the working 
of this Company. 

[Translation] 

Decline in Brass ! Trade 

3730. SHRI HAFIZ MOHD. SlDDIQ : 
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state : 

{a) whether the brass trade in Murada-
bad District which was of about Rs. 60 
crores has now almost vanished due to 
steep rise in the prices of raw material; and 

(b) if so, the steps being taken for 
making available raw materials at cheap 
rates to encourage brass industry ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) No, Sir. According to the -provisional 
figures, the value of exports ofa rtmetal ware 
from the country bas increased from Rs. 
53.61 crores in 1982-83 to Rs. 72.7 crores 
in 1983-84. Brassartwares of Moradabad 
constitute major portion of artmetalwares. 

(b) Does not arise. 

[English] 

Reduction in Interest Charged from S~ate 
. Co-operative Banks by NABARD 

3731. SHRI SUBHASH YADA V : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the rate of interest charged by the 
Reserve Bank of India from the Natio-
nal Bank for Agriculture and Rural 
Development on general line of credit ; 

(b) whether NABARD retain a big mar-
gin of interest while passing on these funds 
to State Cooperative Bank for seasonal 
agricultural operations purposes ; 

(c) whether any representation has been 
made· to NAB.<\RD to reduce the rate of 
interest by reducing its margin ; 
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(d) if so, whether the representation 
has been put before the Board of Directors 
for their decision and consideration ; and 

(e) if so, the result thereof ? 

THE Ml NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) With effect 
from Jst July, 1984, the rate of inte-
rest charged by Reserve Bank of India on 
general line of credit sanctioned to the 
National Bank for Agriculture and Rural 
Development has been 5.50%. 

(b) to (e) The bulk of short-term 
advances from this general line of credit 
made to State Co-operative Banks and 
Regional Rural Banks are intended for 
seasonal agricultural purposes at an effec-
tive interest rate of 7%. The nominal margin 
of 1.5~0 available to NABARD has been deci-
ded by RBI on the basis of a detailed cost 
excrc!sc taking in to account the various· 
functions entrusted to NABARD including 
its promotional and developmental role 
and responsibility for institution 
building, inspections, training, super-
vision, etc. NABARD had received a 
suggestion for reducing its margin. The 
matter was examined and it was felt that 
the scale of margin decided by RBI is 
necessary for proper discharge of functions 
by NABARD. This suggestion was not 
placed before the Board of Directors of 
NABARD. 

News Item Captioned ''Packet in Bank 
Guarantees Busted" 

3732. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of FINANCE 
be pleased to state : 

(a) whether attention of Government 
has been drawn to the news Item captioned-
"Racket in bank guarantees busted" 
appeared in Times of India of 31 March, 
1985 ; 

(b) if so, the facts of the case ; and 

(c) the measures contemplated to ensure 
that banks themselves could locate such 
fraudulent practices 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FI~ANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir. 

(b) State Bank of India has reported 
that one of its officers ~ppsted at its 'Kanpur 

main branch, on reCeipt of informatioft 
from a rubber stamp maker, of havina 
received an order fd preparation of a block 
of his signatures, lodged a complaint with 
the local police "'ho laid a trap and arrested 
one Shri Kamaruddin. The police is also 
reported to have recovered a number of 
documents, stamps. etc. They are investi-
gating the matter. 

Indian Overseas Bank has reportt"d that 
letter heads and photo copies of bank's 
certificate purported to have been issued by 
its Moradabad branch on 22nd June, 1981 
and 31st July, 1981 favouring a local unit 
given position regarding export bills han-
dled by it have been seized by the Kanpur 
police from the accused. 

According to Punjab National Bank, 
no forged papers or nibb;;:r stamps contain-
ing signatures of officers of the bank have 
been seized from the accused. 

Canara Bank has not come across so far 
any forged guarantee purported to have 
been issued by its branches in Delhi, Kan-
pur and Lucknow. 

(c) Banks are not likely to be aware of 
the fraudulent guaanatees issued unless the 
beneficiaries of the guarntees take up the 
matter with the banks for confirmation of 
the issue of guarantee or unless such frau-
dulent guarantees are invoked by beneficia-
ries following defaults by the persons on 
whose behalf the guarantees are purpoted to 
have been issued. Since the banks will not 
become aware of such fraudulent transac· 
tions unless the issue is brought to their 
notice, it will not be possible for them to 
locate such fraudulent practices- without 
the cooperation of beneficiaries. Government 
has, however, issued instructions to . all 
Ministries/Departments and Public Sector 
Undertakings not to accept bank guarantees 
in their favour until the genuineness of the 
same has been got confirmed from the issUe 
mg bank. It is also open to all beneficiaries 
to accept guarantees only after taking the 
precaution of verificatton of the genuineness 
of the guarantee from the issuin.g bank. 

Demands of Employees of LIC 
3733. SHRI M.V. CHANDkASHE-

KARA MURTHY : Will the Mitrist~ 'of 
FINANCE be pleased to state : ·- ' . 

(a) whether an agreement on the -¢barter 
of demands submitted by the All -lnclia 
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Lifo Insurance Corporation Employees 
.Federation and others bas been concluded 
recently in Bombay; 

(b) if so, the salient features thereof ; 
{c) whether all other employees organi-

utions have been made party thereto ; and 
(d) further action being contempla-

ted for implementation of the same in letter 
and spirit ? 

THE MINISTER OF STATE IN THE 
MlliCISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a} to (d) There is 
no sueh employees' organisation called 
"The All India Life Insurance Corporation 
Employees Federation". However, the LIC 
management held a series of discussions with 
different employees' unions on their charter 

· of demands regarding the terms and condi-
tions of the service of the Class III and 
Class IV employees between 31-8-1984 and 
9-2-1985. An understanding on revision of 
pay scales and other benefits was reached 
between the management and the five 
employees' unions on 9-2-1985. Since the 
Government is empowered to alter the 
terms and conditions of the service of the 
employees a noti&ation on the lines of 
the understanding arrived at b;tween the 
UC mana,aement and the unicons was issued 
by the Government on 11-4-1985 for revi-
liQJ the terms and conditions under the 
LlC Amendment Act, 1981. 

Dea.mels Alaowance to Pensioners. 

3734. SHRI CHITfA MAHATA 
Will the Minister of FINANCE be pleased 
to atate: 

(a} whether Government have decided 
to live dearneas aUowance to the pensioners 

' equal to those of the servina employees; 
{b) if so, the details thereof and if not, 

' the reasons therefor; 
• . (c) whether it has allo been decided to 
- live minimum pcna.ion to the pensioners 

oot beiDa less than the prcacribed minimum 
wap,s;and 

. (d) if so, the details thereof and if not, 
the reuont therefor ! 

TilE MINISTER OF STATE IN THE 
MiNtsTa.Y OF PJNANC£ (SHRI JANAll-
DHANA POOJAilY) : 

(a) and {b) No, Si.r. The rate of Dear-
. llCII a.elief · to ·peDJioners i• baaed on the 

recommendations of the 3rd Pay Commis-
sion who had recommended a lower rate 
for them in view of the fact that the social 
and other obligations of the pensioners 
are not of the same order as that of serv-
ing employees. The Fourth Pay Commis-
sion is likely ~o look into this matter. 

(c) and (d) No, Sir. The amount of 
retiring pension is linked to certain condi-
tions like average emoluments drawn during 
last 10 months prior to retirement, number 
of years of service etc. The Fourth Pay 
Commission is likely to examine these 
aspects also. 

National Coal Wage Agreements between 
Labourers and Management of 

Coal Mines of Bihar State 

3735. SHRI Y. P. YOGESH : Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) the detailed procedure for mining of 
coal and hard coke in the mines of Bihar 
during January, 1982 to February, 1985; 

(b) the details of National Coal Wage 
Agreement Nos. I, II and III agreed to 
between labourers and management of coal 
mines of Bihar State with special mention 
of validity of each Agreement; 

(c) the safety measures drawn up for 
the miners of Bihar during the period as in 
(a) above; 

(d) the detailed welfare programmes 
chalked out for the miners of Bihar d'uring 
the period as in (a) above with special men-
tion of their medical, housing and payment 
of wa&es arrangements; and 

(e) whether some agency has heen appoin-
ted to ensure implementation of terms and 
conditions of National Coal Wage Agree· 
ments as in (b), safety measures and wel· 
fare programtres as in (c) and (d) above 
respectively '1 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 

(a) Coal mining is totally nationaljsed. 
In Bihar, acept for the captive mines 
belongin& to TISCO, all other minins of 
Coal is in the public sector. Hard coke is 
not mined but is a manufactured item. 

(b J The National Coal Wase A&reemen t 
proviclca for the revilion of waao structure 
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or coal workers, payment of various 
allowances, provisipn of service benefits and 
welfare amenities etc. The period of vali-
dity of the three Agreements is as under ; 

NCWA-1 
NCWA-Il 
NCWA-111 

1-1-75 to 31-12-78 
1-1-79 to 31-12-82 
1-1-83 to 31-12-86 

(c) Based on the recommendation of 
'the Committee on Safety in coalmines, a 
numb::r of m~asures have been taken for 
the safety of coal miners, including the 
setting up of Internal Safdy Organisation 
in Coal Mines, repkcemcnt of basket load-
ing by convey.-Hs and mechanised loaders at 
coal faces, prohibiting the entry of workers 
in mines without ear protection, prevention 
of accidents due to rope haulage, explosion 
of gas etc. and methods of tackling under-
ground fires and subsidence. 

(d) NCWA-lll provides for the construc-
tion of 15,000 houses annually by CIL for 

coal miners. It also provides that the ratio 
of hospital b..:ds [,) employees will not be 
Jess then I x 120 by the end of the period of 
Agreement. The payment of wages to the 
coal. miners is strictly in accordance with 
the NCW A-HI. 

(e) Vide Clause 1?. 3. 1. of the NCWA-
111 the JBCCI or a Sub-Committee constitu-
ted by the JBCCI is eXJ'lected to settle any 
doubt or difficulty in the interpretation or 
implementation of any provision of the 
Agreement. 

Production of Aluminium Sheets 

3736. SHRI PRlY A RANJAN DAS 
MUNSI : Will the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether the aluminium industry of 
the country is self-sufficient to meet the 
requirement of aluminium sheet production 
in the country; 

(b) if so, the actual production of 
aluminium; 

(c) if n .Jt, the reasons therefor; and 

(d) the name of largest producing unit 
and its capacity ? · 

THE MINISTER OF · STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 

(a) The indigenous production of alu-

minium sheets is by and larae meeting .the 
domestic demand. Import of aluminium 
sheets is only marginal compared to domes-
tic production. 

(b) The production of aluminium metal 
during 198.,...85 was 2, 76,492 tonnes. 

(c) Does not arise. 

(d) The largest producing unit of alu-
minium metal is Hindustan Aluminium 
Corporation Limited with a licenced capa-
city of 1,20,000 tonnes per annum. The 
largest unit in terms of production of alu-
minium sheet products is Indian Aluminium 
Compauy Limited and its licenced capacity 
is 33,175 tonnes per annum. 

Licences issued to i\ew Bank of India and 
the Oriental Bank for Opening tbeir 

Branches io Himachal Pradesh 

3737. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE 
be pleased to state ; 

(a) whether the Reserve Bank of India 
had issued any licences to the New Bank of 
India and the Oriental Bank for opening 
their branches in Himachal Pradesh durina 
the financial year ending 31st March, 1985; 

(b) if so, the details of the branches 
for which the licences had been given diJ-
trictwise alongwith the names of such 
branches as have since been opened; and 

(c) the likely date by which the remain-
ing branches would be opened and tha 
reasons for delay ? 

THE MINISTER OF STATE IN TH!t 
MINISTRY OF FINANCE (SHRI JANAJl· 
DHANA POOJARY) : 

(a) to (c) Reserve Bank of India baa 
reported that New Bank of India has been 
issued on 1-2-1985 a licence for openina a 
branch· at Panjgain, District Bilaspur. 
Himachal Pradesh. According to available 
information, this branch has not been 
opened so far. The validity period of the 
licence issued to the bank is for one )'\'ar 
and it has been advised to open the bmtlch 
as early as possible. Oriental Bank of 
Commerce has not been issued any licence 
for opening its branch in Himachal 
Pradesh. 
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·oPening of New Branches by Himachal 
Gnmin Bank in Hilll8cbal Pradesh 

~738. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE 
may please refer to the reply given to the 
Unstarr~d Question No. 9983 on 4 May, 
1984 regarding opening of Gnimin Bank 
in Kangra and Mandi Districts and state : 

(a} the names of new proposals ini tia-
ted by the Himachal Grami n Bank for 
opening new branches during the financial 
year ending 31st March, 1985, District-wise; 

(b) whether the Reserve Bank of India 
has since granted licences for the . opening 
of these branches, if so, the names 
thereof; 

·(c) the names of the oranches which 
are still awaiting sanction by the Reserve 
Bank of India; and 

(d) the reasons for delay and the likely 
date of issuing of licenses ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHA."lA POOJARY) : 

(a) to (d) Himachal Gramin Bank has 
reported that it had applied for licenses to 
the Reserve Bank of India for opening its 
branches at the under noted centres in its 
jurisdiction comprising of Districts Mandi, 
K.u~u and Kangra; 

District Mandi District Kulu 

l. Led a 1. Sarsar i 
2. Dhalwanand Chhatri 2. Kalath 

3. Kulu 
Di1trict Kangra 

1. Lahru 
2. Chanaur 
3. Ghhghar 
4. Gnoh Sansarpur Tarr;s 
S. Peer Salhui 
6. Rajiana 

Name of the Regional Offices 
opened by SBI during the last 
three years. 

1. Adedihatti 
!S. Guptaganga 

Licenses have been granted by Reserve 
Bank of India for opening branches at 
Guptaganga, Chhatri, and Kulu centres. 
Since Branch expansion programme for the 
State qf Himachal Pradesh for 1982-85 has 
beer: completed, the Reserve Bank has 
decided to consider the request of Himachal 
Gramin Bank for opening branches at the 
remaining centres under branch expansion 
policy for 1985-90. 

Opening of N<'w Regional Offices by 
State Bank of India 

3739. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of FINAN-
CE b_-: pleased to state ; 

(a) whether during the past three years 
the State Bank of India has set up a 
number of regions covering specific areas 
for ensuring efficiency and supervision in 
b:1nking operations in the country; 

(b) if so, the names of the new regional 
offices alongwith their jurisdiction opened 
during that period; 

(c) the average number of branches 
under each regional office and the number of 
such regions under each zone (local head 
office); and · 

(d) whether it is proposed to have 
local head office for the State of Himachal 
Pradesh/Jammu and Kashmir in view of 
the peculiar geographical difficulties in 
these States ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FI"lANCE (SHRI JANAR-
DHANA POOJAR\') : 

(a) and (b) The State Bank of India 
(SBI) has reported that it has opened five 
Regional Offices during the past three 
years. Their names, together with the res-
pective jurisdictions, are indicated below : 

Jurisdiction 

--------------------------------------------------------------------J. Panaji (Goa) Union Territory of Goa and Districts of Raigad. 
Sindhudurg and Ra$nagiri in the State of Maha-
rashtra. 
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Name f the Regional Offices 
9pened by SBI during 'the last 

three )'ears. 

Jurisdict.on 

-------------------------------------------------------~- --- ---
2. Siliguri State of Sikkim and the districts of Darjeeling, 

Jalpaiguri, Cooch Behar, West Dinajpur and 
Maida in the State of West B.::n~1l. 

3. Hubli Distncts of Uttar Kannad1, Dharwa d, Belgaum, 
Raichur, Bidar, Bijapur and Gulbarga in the State 
of Kamataka. 

4. Purnea Districts of Purnea, K.atihar, S.tharsa, Madhipura 
and Khagaria in the State of Bihar. 

5. Gwalior Districts of Gwalior, Shivpuri, Bhind, Morena, 
Datia, Guna, Raisen, Vidisha, Rajgarh, Snajapur, 
Sagar, Chattarpur, Tikamgarh and Damoh in the 
State of Madhya Pradesh. 

(c) The SBI has reported that the ave-
rage number of branches under the jurisdic-
tion of a regional office works out to 147. 
The average number (1[ Regional Offices 
under a Local Head Ollke is four. 

(d) There is no such proposal at pre-
sent. 

Use of Hindi in Correspondence in 
Minib>try of Commerce 

3740. SHRI R.M . BHOYE : Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether Hindi which is the official 
language of the country is not used in his 
Ministry in their correspondence within 
the country ; 

(b) whether there is any Hindi Ad-
visory Committee constituted m his Minis-
try ; 

(c) if s~·. the details regarding its 
sittings during the last three years ; and 

(d) the steps he proposes to take for 
the promotion of Hindi in his Ministry ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) No, Sir. Hindi is being progres-
sively used in correspondence by this 
Mimstry. 

(b) Yes, Sir. 

(c) Details regarding its sittings during 
last three years are as follows : 

Year No. of sittings Date of sitting 
held 

··--- --
1982 One 29·10- i982 
1983 Two 27-7-1983 } 

28-10-1983 
1984 One 20-7-1984 

.. . - · .. ~ --· - -- - --·--·-

(d) In accordance with the instructions 
issued and guidelines given in the annual 
programme by the Department of Official 
Language relating to the use of Hindi in 
official work, all possible steps, such as, 
exercising of check points, reviewing of 
quarterly progress reports, inspections for 
review of the progress in the use of Hindi 
in official work, incentive schemes, organi-
sing Hindi workshops, Hindi essay com-
petitions etc. are alr.::ady being taken for 
the promotion of Hindi in the Ministry. 

Increase in Export of Betel Leaves 

3741. SHRI HANNAN MOLLAH : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) wh..:ther, as per assurance given 
by Govermnent, there is any progress in 
regard to export promotion of b~tel leaves ; 

(b) if so, to which countries ·the 
export of betel leaves has been increased ; 

(c) tbe increase in terms of money ; 
and 

(d) the steps Government propoS~: to 
take to increase the export furthet 1 
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THE MINISTER OF STATE IN mE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA): 

(a) to (c) A statement is attached. 

(d) As an export promotion measure, 
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Government have introduced specific com-
modity rate for betel leaves oa Madras-
Karachi sector in October, 1984 @ lli . . 
9.35 for 500 kgs. and @ Rs. 7.80 for 1,000 
kgs. and above, against the previoue rat• 
of Rs. 11.65 q. 

Statement 

Quantity and value of betel leaves exported during the last five years is as under :-
Quantity : In Mts. 
Value : In Rs. lakh 

S.No Name of the 1980-81 1981-82 1982-83 1983-84 1984-85 
Country Qty. Value Qty. Value Qty. Value Qty. Value Qty. Value 

~-------- - -·-- ·---- --- - --- --·-------
1. Bahrain 22 21.57 ' 26 3.10 Figures are provisional. Statistics 
2. Kenya 17 3.23 ]9 3.11 of country-wise exports have not 
3. Kuwait 46 3.90 60 5.39 yet been reported t'J the concerned 
4 . :N.:pal 37 2.56 19 0.89 Export Promotion Council. 
5. Oman 72 6.07 155 16."W 

6.· Qatar 17 1.41 37 3.74 
7. Saudi Arabia 109 8.81 179 19.36 
8. U.A.E. 43 4.16 7 0.82 

9. UK. 50 5.71 53 6.44 - --
Total 435* 40.02"' 574* 66.62 365.40 629 80 448 74 

• Inclusive of smc.H exports to other countries. 

Compani<'s Suppl)ing Sub-Standard Products 
to Foreign Countries 

3742. SHRI HANNAN MOLLAH : Will 
the Minister of COMMERCE be pleased 
to &tate : 

(a) whether some companies are 
aupplying substandard products to foreign 
countries ; 

(b) if so, the particulars of those 
companies and the countries to which 
those companies supplied such products ; 

(c) the reaction of those· countries ; 
(d) its financial implication on our 

economy; 
(e) the steps Government have taken 

to punish those guilty producers ; and 

(f) the steps Government propose to 
take to stop such activities in future ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) About 600 complaints on quality of 
items both notified for Quality Control 
and not notified for Quality Control have 
been received by the Quality Complaint 
Cell of the Export Inspection Council at 
Bombay against varioui companies durin1 
1983-84. 

(b) The exports were generally to 
countries like U.S.A., U.S.S.R. Japan, 
U .K., Hong Kong. Singapore, Republic of 
Germany, Canada, West Germany, Bulga-
ria, France, Australia, Dubai etc. etc. The 
particulars of the companies which ia 
sought to be obtained is not clear. 

(c) Generally the complaints are lodaed 
by the foreign buyers against the exporters. 

(d) No estimate of financial impJica .. 
tions because of quality compla·ints for our 
economy, has been made. 

(e) Several erring et·porters have been 
punished under the provisions of the 
Export (Quality Control & Inspection) Act. 
1963 and aiso under the Custollll Act. 
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(f) Government takes, from time to 
time, preventive and deterrant action to 
atop ell.ports of sub-standard goods 

Scheme to Export Potatoes 

3743. SHRl HANNAN MOLLAH 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether there is any proposal for 
export of potatoes ; 

(b) if so, the details thereof ; and 

(c) the steps taken by Government to 
protect the interest of potato growers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) and (b) Ex:port of potatoes is allo-
wed freely. 

(c) The following measures have been 
taken to protect the interests of potato 
growers : 

(i) Advance action has been taken to 
introduce . market intervention 
operations in the States of U.P., 
Punjab, Himachal Pradesh and 
West Bengal which together ac-
count for nearly 77% of total pro-
duction in the country. 

(ii) The market intervention price is 
Rs. 50(- per quintal and losses are 
shared equally between the Central 
and the State Governments, The 
implementing agencies are NA-
FEED (National Agricultural Co-
operative Marketing Federation of 
India Ltd.) and the State coope-
ratives which are farmers' own 
organisations. 

(iii) As a standing arrangep1ent, all 
State Governments have bce.1 
advised to avail of the scheme of 
market intervention for potatoes 
whenever warranted. 

Exploration of Coffee Cultivation in Orissa 

3744. SHRI JAGANNATH PATTNAIK: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government of Orissa 
have approached the Union Government 
to tmd out the possibility of cotfee culti· 
vation in Orissa ; 

(b) if so, the scheme .of Union Govern-
ment in this regard ; and 

(c) the District in Orissa in which 
plantation of coffee has started ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) Yes, Sir. 

(b) A survey has been conducted by 
the Coffee Board to find out the areas 
suitable for coffee cultivation in the non-
traditional areas (other than the North· 
Eastern Region) which cover Orissa State. 

(c) The Orissa State Soil Conservation 
Department which is entrusted with the 
work of coffee cultivation, has planted 
coffee in an area of 900 hectares in the 
hilly districts of Koraput, Kalahandi, 
Phulbani and Ganjam. 

Supply of Sub-Standard Jute Products to 
Foreign Countries 

3745. SHRI JAGANNATH PATT-
NAIK: Will the Minister of SUPPLY AND 
TEXTILES be pleased to state : 

(a) whether some complaints have been 
received from foreign countries regardin& 
aupply of sub-standard jute producta ; 

(b) whether the jute exports have also 
come down ; and 

(c) if so, the steps Govanment have 
taken to encourage jute export ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 

(a) No general complaint about the 
quality of India's jute products has been 
received from foreign countries. 

(b) Yes, Sir. However, the trend hat 
been reversed in current year 1984-SS, when 
the eJ!:ports have been higher, both in 
volume and value, over the last year. 

(c) In order to boost exports of jute 
goods, the Government have taken several 
ateps which include ;-

(i) Providing higher CCS to jute 
carpet backing doth and yarn on 
the basis of matchin& performance 
by the industry ; 
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(ii) Formation of STC Jute Industry 
consortium on 50 : 50 loss-sharing 
basis of exports of carpet backing 
cloth to North America. 

(iii) Arranging participation in inter-
national trade fairs and sponsoring 
market-oriented trade delegations 
from time to time ; 

(iv) Encouraging development of 
exportable products through R&D 
efforts ; and 

(v) Constituting a new JMDC and a 
Jute Fund out of proceeds of jute 
cess to give boost to R&D efforts 
and export promotion. 

Proposal to set up Central Wool Board 

3746. SHRI SAN AT KUMAR 
MANDAL : Will the Minister of SUPPLY 
AND TL~T lLES be pleased to state : 

(a) whether Government are .. r~id..-:tat­
ing a proposal, to set up a Centnl Wool 
Board on the lines of other such cc-mmodity 
boards; 

(b) if so, the broad outlines, i"unctions 
and propose:! composition thereof; 

(c) whether it is proposed to I.xate ~i1e 

headquarters of the Board at Cctlcutta 
which had been the centre for import of 
Australian wooltops; and 

(d) if not, the location of the head-
quarters and the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 

(a) to (d) A Study Group was appoin-
ted to study the problems of Wool and 
Woollen Industry. The Study Group has 
submitted its Report. It has, inter-aila 
recommended constitution of a Wool 
Board. An Empowered Committee has 
been constituted by the Government to 
take decisions for effective and expeditious 
.fm plementation of the recommendations 
made in the said Report including the 
recommendation on Wool Board. 

Guidelines Issued for Determlniag 
Ostentatious Espenditure 

3747. SHRI SANAT KUMAR MANM 
DAL : Will the Min~ster of FINANCE be 
pleased to refer to the reply given to U n· 
atarrcd Question No. 757 on 22 March, 

198S regarding on ostentatious expenditure 
cases detected by Income Tax Authorities 
and state : 

(a) the guidelines which have been 
issued to the Income-taJt Authorities for. 
determining the 'ostentatious' expenditure; 

(b) the particulars of the cases invol-
ving lakhs of Rupees of such an expendi-
ture which were enquired into and in which 
of tnese cases the matter was taken to 
some logical conclusion; and 

(c) the nature of action taken against 
these tax evaders ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl JANAR-
DHANA POOJARY) : 

(a) to (c) The question as to whether 
the expenditure is ostentatious or not 
depend.; on tne status of the assessee. The 
complctio:1 of assessment is m:1dc according 
to th..: statutory time limits . 

Rules Regarding Appointment and Selection 
of Membeis and Chairmen of 

Banking Boards 

3748. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of FINANCE be 
pleased to state : 

(a) whether any rult:s and regulations 
have been laid down after the passage of 
the Banking Recruitment Boards Bill 
regarding appointment and selection of 
Members and Chairmen of the various 
Banking Boards; 

(b) if so, whether Government propose 
to lay on the Table a copy thereof; and 

(c) if not, the reasons'therefor 'l 

THE..MINlSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) to (c) The Hon'ble Member is 
presumably referri11g to the Banking Ser· 
vice Commission Act. 

The Act has prescribed the criteria for 
selection of Chairman and Members of the 
Commission and . empowered the Central 
Government to make these appointments. 
As such the question of framing any rules 
or regulations. in this regard does not 
arise. 
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Profits of Steel Authority of India 
Limited d_uring 1984-85 

3749. SHRI V. SREENIV ASA PRASAD: 
~HRI MUKUL WASNIK : 
SHRIMATI .KISHORI SINHA: 

Will the Minister of STEEL, MINES 
AND COAL be pleased to state : 

(a) whether the Steel Authority of 
India Limited was expected to make a pro-
fit of over Rupees ten crores during the 
year 1984-85 due to increase in steel prices 
and interest holiday accorded to it in 1983-
84; 

(b) if so, the facts thereof and the 
percentage of increase in steel prices made 
by Government on each occasi0n during 
the last three calendar years with effective 
date of each increase in price; and 

(c) the details of total effect of increase 
in the prices on the nse of sale value 
of Steel Authority of India Limited and on 
economy as far as general inflation is con-
cerned ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : 

(a) It is expected that SAIL will make 
profits in 1984-85, the exact amount will 
be known after the accounts are closed. 
The interest holiday given to SAIL in 
1983-84 will not affect its profitability in 
1984-85. 

(b) During the last three calendar 
years the steel prices were revised by the 
Joint Plant Committee as given below :-

Year 

1982 

1983 

1984 
1985 

- ~ - - --·--- -· -

Effective from 

------

1-4-1982 } 
2-4-1982 

23-10-1932 
1-4-1983 

24-7-1983 
22-6-1984 

21-2-1985 

----· -·---·- ·-
%average 
increase 

11 

4 
4 

15 

15 

Price increases effective from 1-4-1982 
and 1-4-1983 did not accrue to producers as 
theiC ·price 10creases were made to meet the 
additional requirement ·of funds for cqua:li-
ted. railway freight. Out of the price increa-

se effective from 22-6--1984 about 12!% 
only accrued to producers as the total 
increase of 15% included increases on 
account of upward adjustment in equalised 
railway freight element, JPC Cess and 
reintroduced Engineering Goods Export 
Assistance Fund. 

(c) The impact of the increase in prices 
on the economy has been marginal. The 
1984-85 price increase is estimated to affect 
the wholesale price index by about 0.8%. 

Increase in sales realisation of SAIL 
Plants (excluding JISCO) over the previous 
year due to increase in prices of steel and 
pig iron is as under :-

(Rupees in crores) 

1982-83 231 
1983-84 164 
1984-85 (estimated) 370 

Construction and Supply of Boats to 
Andaman and Nicobar Administration 

3750. SHRI MANORANJAN BHAKTA: 
Will the Minister of SUPPLY AND TEX· 
TILES be pleased to state : 

(a) the number of indents p~aced by 
the Director General of Supply and Dispo-
sal for construction and supply of marine 
boats to the Andaman and Nicobar Ad-
ministration for ferry services and carriage 
of cargo; 

(b) the number out of them which have 
not yet been complied with and the reasons 
therefor; 

(c) the action Government propose to 
take against the parties which have been 
constantly failing to comply with the con-
tract and whether the new parties have been 
found out to execute completion of the 
said work; and 

(d) the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI .CHANDRA SHEKHAR SINGH) : 

(a) Number of contracts placed by the 
Director General of Supply and Disposal 
during the past 10 years for supply of sea 
going vessels for Andaman & Nicobar 
Administration is eight. 

(b) Four. The delay in execution of 
these contracts is mainly due to financial 
constraints of the suppliers. 
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(c) Against the defaulter firma lepl 
action as per the terms of the contract is 
taken. Some of the defaulted contracts 
were awarded to other firms which have 
been executed partly or are under execu-
tion. 

(d) Details of contracts pending exe-
cution are as per statement attached. 

Statement 
Contracts Pending Execution 

1. B/T No. S.V.3/236 dated 31-7-75 on 
M/s. Cleback Boat Company for 
four numbers Passenger Vessels. 
Fire-vessel delivered in Septem-
ber, 80. Second vessel completed 
upto 85 per cent and expected to 
be delivered by June, 1985. Third 
and fourth vessels completed upto 
second stage i.e. to the extent of 
30%. 

2. A/T No. ME-1/084 dated 10-7-79 
on M/s. East Coast Boat Builders 
& Engineers Ltd., Kakinada for 
2 Nos. Barges. Construction work 
for both the barges completed and 
matter being pursued with the 
firm for getting the vessels trans-
ported to Port Blair. 

3. BIT No. ME-1/119 dated 1-11-83 
on M/s Unique Enterprises, 
Cochin for 200 Ton Cargo Vessel. 
This contract has been placed 
towards .risk purchase on defaul-
ted contract No. ME-1(098 dated 
18-7-80 ph'.ced on M(s. Arun Sea 
Crafts, Alleppy. The vessel has 
been completed · upto third stage 
i. e. roughly 45% A'3 per latest 
intimation from the firm vessel is 
likely to be completed by end of 
July, 85. 

4. A/T No. ME-1/096 dated 7-6-80 on 
M/S. Hindock Engineering, Cal-
cutta for one number Hospital-
cum-banking-cum-Supply ship. 
The vessel was completed upto 
4th stage i.e. roughly 65 per cent. 
However, the contract had to b:: 
cancelled on 8-6-84 at the risk 
and cost of the finl). Partly built 
snip ia still in the custody of the 
finn and the ·case ~ being proces-
sed in consultation with the Minis-

try of Law for further course of 
action. 

Agricultural Produce Export Development 
AutJaority 

3751. PROF. NIRMALA KUMAR! 
SHAKT A W AT : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether Government propose to 
set up an Agricultural Produce Export 
Development Authority with a view to 
removing difficulties being experienced in 
the matter of publicity and export of 
agricultural produce to foreign countries ; 
and 

(b) if so, the other proposed functions 
of this Authority for augmenting export 
of agricultural produce ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) and (b) There is a 
proposal to set up an Agricultural Product 
Export Development Authority (APEDA). 
which would assist in the development 
of processed foods industry ·; promote 
exports of processed foods and value-added 
agricultural products ; promote export-
oriented production and product develop-
ment ; assist in improvement of packaging 
designs; improvement of marketing of value-
added products and ensure quality control 
in exports of processed foods. 

Strike in Bombay Textile Mills 
3752. SHRI SURESH KURUP: Will 

the Minister of SUPPLY AND TEXTILES 
be pleased to state : 

(a) ·the number of workers of Bombay 
Textile mills who are still out of jobs after 
the long drawn strike ; and 

(b) the steps Government propose to 
take for their employment ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRl ~NDRA SHEKHAR SINGH) : 
(a) According to available information, the 
daily employment of workers on the first 
working day of February, 1985 in the 
Bomb!ly Mills was about 49000 less than 
the pre-strike employment. 

(b) The Government ·have, in October., 
1983, already taken over the manaacment 
of 13 textile ·undertakings to protact the 
intcrcat of the workmen employed thercm. 
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The Government have constituted Groups 
of Ofticers to look: into the problems of 
cloeed tnills in the cotton · tex.tile sector in 
the country. 

~s Suffered by N.T.C. 

37S3. SHRI B.V. DESAI Will the 
Minister of SUPPLY AND TEXTILES be 
pleated to state : 

(a) whether all the nine subsidiaries of 
the National TeJt:tile Corporation have 
~orked out a plan for reducing losses ; 

(b) whether total losses of Rs. 100 
crores in 1983-84 are to be brought down 
progressively ; 

(c) the total number of mills where 
reduction in losses has been projected by 
NTC in March, 1985 ; 

(d) the extent to which losses will be 
reduced; and 

(e) the steps that are being taken in 
this direction ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) Yes, Sir. Efforts are being made by all 
the 9 subsidiaries of NTC to reduce the 
losses. 

(b) to (d) During 1983-84, the nationali-
~ mills under NTC incurred a loss of 
Rs. 137 crores. The average monthly losses 
chuing April-December 1984 were of the 
order of about R s. 15 crores. During 
January~March 1985 the average monthly 
loases have been reduced to about Rs. 11 
crores. This reduction has been achieved by 
all subsidiary Corporations of NTC during 
January-March 1985. 

(e} Some of the important steps taken 
or arc being taken to improve the perfor· 
mance of the mills are as under : 

(i) Arrangements are being made tor 
timely procurement of cotton from 
different available channels. 

(ii} Working capital has been reple-
nished to make up for cash losses. 

(iii) To overcome the power shortage, 
~elf aeneratin& capacity has been· 
provtded. 

(iv) Cost control methods have been 
ihtroduced for reduction in cost at 
all levels. 

(v) Management of the subsidiaries it 
being strengthened for better 
management of available resources. 

(vi) Workers participation scheme in 
the management of the mills it 
being encouraged. 

(vii) Efforts are being made for reducing 
the non-operational administration 
expenses. 

Foreign Money for Election Purposes 

3754. SHRT VIJA Y KUMAR MISHRA: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether some Saudi sources had 
remitted in a clandestine manner over Rs. 
2 crores to a Bombay based smuggler who 
was a candidate in recent Assembly election; 

(b) if so, the details thereof; and 

(c) whether any step has been taken 
to check the ftow of foreign money foJ 
election purposes ? 

THE MINISTER OF STATE IN Tim 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No such report 
has been received by Government. 

(b) Does not arise. 

(c) The Foreign Contribution (Regula-
tion) Act, 1976 provides that no foreign 
contribution shall be accepted by a candi-
date for election. However, if a candidate 
for election haa received any foreign con-
tribution at any time within 180 days irnme-
diately preceding the date on which he is 
duly nominated as such candidate, he it 
required to give an intimation thereof in 
the prescribed form and in the prescribed 
manner within fifteen days from the date 
on which he is duly nominated as a candi-
date for election. No such intimation has 
been received from any candidate for elec-
tion in the recent Ass~mbly elections. 

Group lasuranee Scheme for Bba tti Mine 
Workers of Delhi 

3755. SHRIMATI USHA CHOUDHARI: 
Will the Minister of STEEL, MINES AND 
COAL be p!eased to state : 
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(a) whether a group insurance policy 
scheme has been introduced for Dehli's 
Bhatti Mine workers 

(b) if so, the details in this regard ; and 

(c) the reasons for not implementing 
this scheme throughout the country ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
Yes, Sir. 

(b) All \lOrkers and supervisory staff 
who have completed 4 months' continuous 
service are covered under the scheme. The 
insurance gives a maximum cover of Rs. 
15, 000{- per worker in case of death and 
varying amounts in case of injury. The 
insurance premium is paid by Delhi State 
Industrial Development Corporation on 
year to year basis. 

(c) It is open to any employer to intro-
duce a group insurance scheme. 

The provisions of the Workmen's Com-
pensation Act, the Payment of Gratuity 
Act and the Employees' Provident Fund 
and Misce1Iar:teous Provisions Act, which 
apply to mines, provide for fina.lcial bene-
fits to employees in mines. 

Opening of Regional Office of G .I.C. in 
Bihar 

3756. SHRI C.P. THAKUR : Wil1 the 
Minister of FINANCE be pleased to state : 

(~; whether the!"e is any regional office 
of General Insurance Corporation in Bihar; 
a~d · 

(b) if not, whether Government propose 
to open one for the economic growth of 
the region? 

THE MINISTER OF STATE lN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No. Sir. 

(b) The question of opening a regional 
office in Bihar is to be decided by the 
General Insurance Corporation on .he basis 
of relevant criteria, on merits. 

HUDJ« Strike bJ Kanaadigas at Regional 
Office of NABARD at Banga\ore 

3757. SHRI V. S. KRISHNA IYER: 
Will the Minister of FINANCE be plea'Sed 
to state : 

(a} the number of Kannadigas working 
in the Regional Office of NABARD ·at 
Bangalore : 

' (b) whether some Kannadigas who we~e 
working as local candidates were removed ; 
and 

(c) whether the working of the NA-
BARD Office nt Bangalore was paralysed for 
number of days due to hunger strike by the 
Kannadigas and Kannada Sanghas in front 
of NABARD office at Bangalore ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) In the 
National Bank for Agriculture and Rural 
Development appointments are made on 
merit on an all-India basis. However, in the 
past, pending an aU-India test, some posts, 
were filJed up on daily-wage basis. in April, 
1983 the NABARD had advertised for 
the posts of clerks, typists and stenogra-
phers. Thereafter written test and interviews 
were held. On selection of the candidates 
on merit, such of the daily wage earners 
were taken off the rolls who had not achie-
ved ranks upto 544 in the Merit List. In 
the case of Bangalore Office of NABARD 
out of 12 clerks who were daily wage 
earners, 9 were absorbed on the basis of test 
on permanent basis. Three wage earners 
not absorbed because they were very low 
in the merit Jist. NABARD advised its 
Bangalore Regional Office to arrange for 
proper functioning of the Office, if neces-
sary, with the assistance of local authori-
ties. NABARD has reported that care has 
been taken to ensure that essential work 
does not suffer. 

Indian Companies Receiving Assistance 
from International Finance Corporation, 

Washington 

3758. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of FINANCE be pleased 
to state : 

(a) the names of the Indian companies 
(indicating their field of operation) which 
received assistance frcm International 
Finance Corporation, Washington (IFC, W) 
during the last three years ; 

Cb) wh~ther Government ·have know-
ledge ab:' ut the proper utilisation of assis-
tance received by these ~mpanies ; and 
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(c) if not, whether Government ·propose 
to ascertain the manner in which the assis-
tance is being utilised by these companies ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) The International 
Finance Corporation, Washington [IFC (W)] 
have approved the following investments in 

Indian Companies in the last 3 years : 

(b) and (c) IFC (W) assistance is 
without Government guarantee and can be 
utilised by the Indian Companies only for 
the purpose and on terms and conditions 
specified in the Investment Agreement ente. 
red into between the company and IFC (W-

and approved by the Reserve Bank of India) 

----------------------····- - --·----- ------ - -- --
Year Name of the Company Purpose( 

Project 
Total assistance 

(US $ m. equjvalent) ---------------------------------------------------
1 2 

1982-83 (l) Indian Rayon Corpo-
ration Ltd. 

(2) Bharat Forge Co. Ltd. 

(3) Modi Jlubber Ltd. 

1983-84 (1) India Equipment 
Leasing Co. Ltd. 

(2) Gwalior Rayon Silk 
Mfg. & (Wvg.) Co. Ltd. 

(3) The Leasing Corpora-
tion of India Ltd. 

(4) Bihar Sponge Iron 
Ltd. 

1984-85 (1) Bajaj Auto Ltd. 

(2) Gwalior Rayon Silk 
Mfg. &. (Wva) Co. Ltd. 

Aid te India frca Ford Fouaedatioo 

37S9. SHlU VIJ.lDHI CHANDER JAIN : 
Will the Minister of FINANCE be pleased 
to.._._; 

; (a} the detailt of the assistance received 
lt1lallia from the PGrd Foundation for the 
projeott invol\'itll rural and urban poverty 
durfq·the last three years, year-wise ; 

{b) the details of the projects for which 
aui~ was received : 

3 

Cement 

Forgings 

Cement 

4 

8.9 

16.9 

16.3 

Total 42.1 

Lease 
financing 

Cement 
Phase I 

Lease 
financing 

Iron & 
Steel 

Auto 
Scooters 
Cement 
Phase II 

3.S 

4.6 

s.s 

11.7 

Total rT.3 

22.0 

9.96 

Total 31.96 

(c) whether tht assistance received was 
fully uti1ised ; and 

(d) if so, the project-wjse details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : 

(a) to (d) A •tailed st,a&emeot iJ laid on 
the lable of the ao.. [.Ptaced ill LihTIU')f. 
Soc No. LT 1087/15}. 
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Ad\'anceli to Small Scale Indnstries by 
Public Sector Banks 

3760. SHRI VIRDHI CHANDER . 
lAIN : Will the Minister of FINANCE be 
pleased to state : 

(a) whether the advancers to small-scale 
i"ndUitries by public sector banks for the 
year 1984 (upto December, 1984) is higher 
than that for the corresponding period of 
1983 ; 

{b) ifso, the reasons attributable to 
tile increase in the advances, and 

(c) the amount so sanctioned as advan-
ces to small scale industries by public 
ICctor banks during the said period, year-
WliC and State-wise ? 

THE MINISTER OF STATE IN THE 
MINIST~Y OF FINANCE (SHRI JANAR-
DHANA POQJARY) : 

(a) Yes, Sir. 

(b) A major factor contributing to the 
iBcrease in the advances to the small scale 
industries by. the public sector banks for 
the year 1984 over that of the year 1983 is 
the increase in the number of the assisted 
amall-scale industrial units. 

(c) According to the provisional data 
aniJable with the Reserve Bank of India, 
o•tatanding advances to small-scale industries 
by public sector banks for the years 1983 
and 1984 are indicated below : 

AI on the 
.Last Friday 
of December 

1983 
1984 

No. of Acco- Amount out-
unts in lakhs standing in 

crores of Rs. 

12.25 
14.10 

5050.58 
6115.08 

The State-wise data for the periods 
referred to above is not available with 
:fl~rve Bank of India. 

Block Le'el Advisory Committees to help 
Natioaalised Ranks in Implementation 

of IRDP 

3761. SHRI VIRDHI CHANDER JAIN: 
SHRI LAKSHMAN MALLICK : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Union Government some-
time back advised State Governments to 
~ tWp1 for ~ttins up Advi$ory Commit-

tee at the block level to help State agencies, 
in identification of beneficiaries of the 
Integrated Rural Development Programme 
and help nationalised banks in implementa-
tion of the programme ; 

(b) whether Union Government also 
advised State Governments to set up a 
sub-group at the district level to oversee 
grievances of borrowers and se(!k redressal 
of their grievances to the extent possible ; 

(c) if the answer to parts (a) and (b) 
be in affirmative, whether Union Govern-
ment have called for any action taken 
reports from State Governments in this 
regard; 

(d) if so, Statewise details thereof ; 
(e) if answer to part (c) above be in 

negative, whether Government propose to 
ca11 for any action taken reports from 
State Governments ; and 

(f) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) and (b) Yes, Sir. Iri hi! letter 
dated 3-8-1983 addressed to Chief Minis-
ters of all States, the then Finance Minis-
ter had advised setting up of such block 
level advisory committees and district level 
sub-groups. 

(c) to (f) Replies have since been 
received from 15 States namely Sikkim, 
Kerala, Manipur, Bihar, Rajasthan, Jammu 
& Kashmir, Maharashtra, Uttar Pradesh, 
Haryana, West Bengal, Himachal Pradesh, 
Gujarat, Andhra Pradesh, Karnataka and 
Madhya Pradesh. Four States namely 
Haryana, West Bengal, Gujarat and Rajas-
than have stated that the present set up 
evolved in the States appears to be working 
satisfactorily and there was no need to 
disturb it for the present. While Govern-
ment of Karnataka has implemented the 
suggestion in full, Gover,tlJDent of Hiluachal 
Pradesh bas expressed tfie view thai ooJy 
block level committee need be set up and 
District level sub-groups were nof necessary 
The other States have generally wekromed 
the advice and have stated that they ' wete 
getting it examined. Tho sUggestio~s ·ma~e 
to the State Governments were only :of· a 
recommenqatory and advisory nature. The 
Central Government is, however, · foltowin& 
them up with the State ·Governments. 
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Pllrchase of lroD Ore and Chrome from 
· India \};y China 

3762. SHRI PRIY ARANJAN 
MUNSI : Will the Minister of 
MERCE be pleased to state : 

DAS 
COM-

(a) whether during the visit of China 
Council for Promotion of International 
Trade (CCPIT) expressed their desire to 
. purchase iron ore and chrome from India : 

. (b) whether Metals and Minerals Trad-
ing Corporation is dealing with this matter; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) Yes, Sir. 

(b) and (c) Minerals & Metals Tradin& 
Corporation of India Limited, has been 
pursuing for the last 2/3 years with concer-
ned organisations in China the sale of 
Iron Ore and Chrome Ore. As a result of 
these discussions, a contract was signed 
with the Chinese side during 1983-84 and a 

. quantity of 30,000 tonnes of Iron Ore and 
30,000 tonnes of Chrome Ore was shipped 
to China. 

A delegation from MMTC visited 
Beijing in the last week of March, 1985 and 
finalised contracts for sale of 170,000 
ton.aes of Iron Ore during 1985 and 10,000 
tonnes of Chrome Ore in third quarter of 
1985. 

Increase in Steel Production 

3763. SHRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether overall steel production 
has increased by 14 per cent durin& April 
1984 to January 1985 ; 

(b) whether Steel Authority "of India 
Lin1ited is proposing to provide and extend 
more credit facilities to importers ; 

(c) whether Steel Authority of India 
Limited propose to further hike the pre-
tent steel prices ; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF . STEEL (SHRI K, 
NATW AR SINGH) : 

(a) Yes, Sir. The saleable steel pro-
duction of the four integrated steel plants 
of SAIL registered an increase of 14% 
during the period April 1984--January 1985 
over the corresponding period of the 
previous year. 

(b} SAIL is no longer 
agency for steel imports, 
question of SAIL granting 
porters, does not arise . 

the canalising 
as such the 

credit to im-

(c) and (d) Prices of iron and steel 
items produced by the integrated steel 
plants are fixed and announced by the 
Jomt Plant Committee of the main pro-
ducers and not by SAIL. 

. A price rise in steel is not visualised 
in the next twelve months unless JPC is 
compelled to consider a rise on acc:ou t 
of unexpected economic faci.ors. 

Opening of Branches of Nationalised Bub 
in Orissa 

3764. SHRI JAGANNATH PATI'NAJX.: 
Will the Minister of FINANCE be pleaaed 
to state : 

(a) the number of branches of nationa-
lised banks so far opened in Orissa ; and 

(b) the names of the places selected 
for cpening of such branches during the 
year 1985-86 in th3t State ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAll-
DHANA POOJAR Y) : 

(a) Available information relating to 
the Bank Group-wise position of Commer-
cial B:lnk offices in Orissa as at' the end of 
Decemb~r, 1984 is given below:-

Bank Group 

State Bank of India 
and its A~sociates 

20-Nationalised Banks 
Regional Rural Banks 
Other Scheuukd 

Commercial Banks 

No. of branches 

336 

559 
663 

3 

- --·- - - ·- - - - ··- - - --
Total 1561 

(b) The branch licensin& policy for 
the Seventh Plan Period ha$ not yet '~Q 
finalised, 
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Manganese Mines 

3765. KUMARl PUSHPA DEVI: Will 
the Minister of STEEL, MI~ES, AND 
COAL be pleased to state : 

(a) the number of manganese mines 
located in different parts of the country ; 

(b) the average production of manga-
nese from these mines during the Sixth 
Five Year Plan period ; 

(c) whether some new manganese areas 
have been located in the recent discovery 
made by Geological Survey of India ; and 

(d) the details of the locations and 
approJt.imate deposits of manganese of these 
areas? 

1HE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATW AR SINGH) : 

(a) The number of mines located in 
the various States/Union territories which 
reported production during 1984 are 
indicated below :-

Andhra Pradesh 23 
Bihar 4 
Gujarat 3 
Goa 57 
Karnataka 68 
Madhya Pradesh 12 
Maharashtra 12 
Oriisa 44 

223 

(b) The average annual production of 
man.aaneae during 1980 to 1984 was 
1.426,000 tonnes. 

Financial Total revenue Income tax 
Year receipts of receipts (ex-

Govt. eluding Cor-

(c) and (d) Information from Geologi-
cal Survey of India indicates that no new 
manganese areas (occurrences or deposits) 
have been located/discovered recently in 
the States of Madhya Pradesh and Mak-
rashtra . However, in known belts/deposits 
(Madhya Pradesh, Maharashtra Manganese 
Ore belt) further depth extensions were 
confirmed in deposits located at Ukwa, 
Chikla, Miragpur and Dongri Buzurg 
yielding additional recoverable manganese 
ore resources of 23.49 million tonnes. 

Contribution of Income Tax to total 
Government Receipts 

3766. SHRI MOOL CHAND DAGA : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether income tax contributes 
only 4% to the total Government receipts; 

(b). if so, the total number of income 
tax assessees at present in the country and 
the year-wise percentage thereof to total 
Government receipts for the last 3 financial 
years; 

(c) whether the percentage . of income 
tax receipts to the total Government recei-
pts has been decreasing during the past 
three years; and 

(d) if so, the reasons thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : 

(a) No, Sir. The percentage of income 
tax contribution during the earlier three 
financial years is as under (for 84-85 the 
figures of revised estimates only are given 
as final figures are yet to be received) :-

%age of 
3 to 2 

(In crores of rupees) 

%age of 
Col. 5 to 2 

poration Tax: 

Income tax 
receipts 
(including 
Corporation 
Tax) 

1 2 

1981-82 19848.67 

1982-83 22730.62 

19n.B4 25738.17 

lti4--8S 30708.50 

(llevited &timatc:a) 

i.e. tax on cost) 

3 4 

1475.50 7.43% 
1569.72 6.91% 
1699.14 6•6()0/o 
1810.00 5.890..-b 

(Revised Estimates) 

5 

3445.47 

37~ .. 23. 
4191.17 
4634.00 

o M .. -.. .. -

6 

17.35% 
16.52% 
16.28% 
1'.09% 

(R.ft'i~d Ettirnatea) 
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(b) Does not arise. 

(c) and (d) It can be seen from the 
reply given to part (a) of the question that 
while the income tax receipts have gone up 
amount-wise, there is a fall in terms of 
percentages. The reason for the fall can be 
attributed to the increase of some of the 
other taxes at a rate higher than that of 
income tax. 

Di~pute Between Delhi and Haryana Regard-
ing Faridab~d Red Sand Mines 

3767. SHRI MOOL CHAND DAGA : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

. (a) whether the dispute between Delhi 
and Haryana State regarding Faridabad 
red sand mines, has b:::en settled; 

(b) if so, when and with what results; 

(c) the number of deaths of the labou-
rers working in the above mines due to 
acc:dents during the 1ast three years giving 
yearly figures; 

(d) how long did the above dispute 
continue and who was looking after the 
above cases of compensation; and 

(e) the total amount of compensation 
paid in the above cases during the said 
period ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SATHE) : 

(a) and (b) Delhi Administration has 
reported that the demarcation of boundary 
has not so far be~n c~mpleted. 

(c) 1982- 3 
1983-14 
1984- 1 

(d) and (e) The dispute is reported to 
have been continuing for about five years. 
Cases for deciding compensation are 
pendi ng in the Court of Commissioner for 
Workmen's Compensation. However, the 
o~lhi State fnd us trial Development Cor~ 
o : ~:" 1 n d: c'>·rati.l p1ym;!nt of Rs. 
pSO,OOO.OO during 1981, 1982 and 1983. 

Garment Export Quota and Man Power Eogagecl 
in Garment Ind~stry in Five Year Plans 

3768. SHRI ANANDA PATHAK: Will 
the Minister of SUPPLY AND TEXTILES 
be pleased to State : 

(a) the position of Delhi, Calcutta. 
Madras and Bombay, in that order, in the 
garment export industry prior to and at 
the end of the First Five Year Plan and 
at the beginning of and at the end of the 
Second to Sixth Five Year Plans; 

(b) the garment export quota for Bom-
bay, Calcutta, Delhi and Madras ~fore 
the start and end of the First Five Year 
Plan and at the beginning and end of 
Second to Sixth Five Year Plans; and 

(c) man power engaged in garment 
industry in Bombay, Calcutta, Delhi and 
Madras before the start and end of the 
First Five Year Plan, and in the beginning 
and at the end of the Second to Sixth Five 
Year Plans? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH: 

(a) The information with respect to 
export of garments is not maintained city-
wise. 

(b) The location of export units or the 
exporters is not .a criterion for grant of 
export entitlement under the policy laid 
down by the Government. The eJiport 
entitlement policy is applicable to the coun-
try as a whole. 

(c) The information relating to man-
power engaged in garment industry in vari-
ous cities is not maintained. 

Re-Instatement of Garment Exporters 

3769. SHRI ANANDA PATHAK : Will 
the Mintster of SUPPLY AND TEXTILES 
be pleased to state : 

(a) whether attention of Government 
has been drawn to the news-item captioned 
"AEPC reinstates suspended exporters, 
appeared in the 'Economic Times' of 19 
March, 1985; 

(b) if so, whether he will lay a state-
ment showing :- :P 

(i) a list giving na~ and add,.. 
with names of di.-ectoi's/PatUa\11/ 
Proprietors ol these 28 ~w 
exporters; 

(ii) the nature of offence committed by 
each Exporter separately; and 
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'(iii) names of the members of the Exe-
cutive Committee who are alleged 
to have decided to withdraw the 
suspension orders and whether the 
members of the Executive Commi-
ttee are themselves exporters; and 

(c) what Government propose to do in 
the matter? 

TIIE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHR.I CHA~"DRA SHEKHAR SINGH) : 

(a} Yes, Sir. 

(b) (i) and (ii) A list giving names 
and addresses with the names of 
DirectorsfPartners/Proprietors . and 
the nature of off..:nce alleged to 
have been committed by the con-
cerned 28 garment exporters is 
given in statement laid on the 
Table of the House. [Placed in 
Library; See No. LT-1088/85] 

(iii) Names of the non-official members 
of the Ex-ecutive Committee pre-
&ent in the meeting are given in 
statement laid on the Table of the 
House. [Placed in Library. See 
No. LT-1088/85]. All thr.: members 
in Annexure 'B' are :hemselves 
garment exporters. 

(c) The Government had directed Appa-
rel Bxport Promotion Council to check the 
Letter of Credits as a result of which these 
irregularities were detected. The Govern-
ment bas asked the Apparel Export Promo-
tion Council to expedite finalisation of the 
~tration proceedings urgently. 

Settlag up of Banking Service CoiiUDission 

3770. SHRl SURESii KURUP : Will 
the Minister of FINANCE be pleased to 
atate the roasons for delay in setting up of 
t1te proposed Banking Service Commission 
althoush the Banking Service Commission 
Bill was passed during the last Session ? 

1'HE MUUSTER OF STATE IN THE 
~TRY OF FINANCE (SHRI JANAR-
l.)li,\NA POOJARY) : 

The modalities of settins up of the 
Bankina Service Commission includina 
~ilcation of persons with appropriate 
staturo. experience, outlook etc. to man 
the Commission are being worked out. 

Opetiina of New Branc:ltel of Nationalised 
Banks in Tripura 

3771. SHRI AJOY BISWAS : WiU the 
Minister of FINANCE be pleased to 
state : 

(a) whether there is any proposal for 
opening of the new branches of the nation-
alised banks in Tripura during the next two 
years; and · 

(b) if so, the details thereof? 

THE MINISTER OF"STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR..-
DHANA POOJARY): 

(a) and (b) The branch licensing policy 
for the Seventh Plan Period has not yet 
been finalised. 

Deposits and Credits of Public Sector 
Banks in States 

3772. SHRI AJOY BlSWAS : Will the 
Minister of FINANCE be pleased to state : 

(a) the aggregate deposits and total 
credits of public sector banks in different 
State (State-wise); and 

(b) the present credit policy of Govern-
ment? · 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : 

(a) Statewise data on deposits and 
advances of public sector banks as at the 
end of June 1984 are set out in the state-
ment attached. 

(b) The basic objective of credit policy 
continues to be one of meeting all genuine 
credit requirements for productive purposes 
whithout generating inflationary pressures 
and ensuring that the deployment of bank-

. ing system's resources are broadly in alins· 
ment with the socio-economic objective of · 
planned development. Some recent changes 
announced by RBI are : 

(i) lowering of maximum lending 
rate w. e. f. 1-4-SS from 18% to 
17.5%; 

(ii) lowering of rate of interest for 
certain categories of CJRPOrts from 
14.5% to 14.0%; 

(iii) enhancement of atatutory Uquidity 
rati~ from 36% to 37% in two 
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phases effective from June 8, & 
July 6, 1985; 

(iv) raising the · threshold for 100% 
refinance of food credit from Rs. 
4600 crores to Rs. 5800 'crores in 
three phases to Rs. 5000 crores 
w. e. f. 2nd August, 1985 Rs. 5400 
crores w. e. f. 30th August, 85 and 
Rs. 5800 crores w. e. f. Sept. 27 .. 
1985; 

~v) che increase in certain refinance 
rates in respect of food credit 
refinance from 10 to 11.5% w. e. f. 
1-10-85 and in respect of stand by 
refinance from 11 to 12.5% w. e. f. 
8-4-85; 

(vi) reducing the prescribed maturity 
periods for fixed deposits from 9 
to S w. e. f . 8-4-85. Within a pre-
scribed rate of not exceeding 
8.0%, for maturities less than one 
year individual bank are free to 
fixe rates for maturities from 15 
days and above. Further interim 
rate on deposits of one year and 
over but less than two years was 
raised from 8.0% to 8.5%; 

Some measures to rationalise and aim~ 
plify selective credit control were also 
announced. These are : 

(a) enhancing the limit from Rs. SOOO/· 
to Rs. 25000/- for exemption of aggregate · 
advances per borrower against tne stock of 
commodities covered by such controls; 

(b) total exemption granted to Roller 
Flour mills against wheat . from previsions 
of selective credit controls; 

(c) In cases where there is a level of 
credit stipulation the base period for deter-
mining the permitted levels of cred,t was 
brought forward to a more recent period. 

(d) The multiplicity of minimum mar-
gins prescribed has been reduced in the 
case of food grains, pulses, vegetable oils & 
vanaspati, co tton an~ Kapas and sugar, gur 
and khandsari. The present specific eJIICJD.p-
ti.ons from minimum margin stipulations 
would continue. In the case of oilseeds • however, the existing str-ucture of minimum 
margm has not been changed. Banks have 
nowever, been asked to ensure that inven-
tory norms are strictly observed. 

Statement 

State-wise deposits and advances of public sector Banb 0 

(as at the end of June 1984) 

(Amount in Rs. crorcs) 

State{Union Territory Deposits Advances 
States 

-- . ---------- ·-·---·-

1. Andhra Pradesh 35,14 26,67 
2. Assam 6,78 3,12 
3. Bihar 27,63 10,93 
4. Gujarat 43,29 21,79 
5. Haryana 11,49 7,93 
6. Himachal Pradesh 3,86 1,71 
7. Jammu & Kashmir 3,04 1,19 
8. K.arnataka 28,81 24,43 
9. Keraia 18,87 13,S4 

10. Madhya Pradesh 21,89 13,01 
··u. Mahatashtra 104,84 99,43 
.g._ M~ipur 23 14 

@ Comprisc .SBl an~ its Associate& and 20 Nationalised Banks. 
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13. Meahalaya 94 23 
14. Napland 52 20 
lS. Orissa 6,93 5,91 
16. Punjab 33,84 14,85 
17. Rajasthan 14,22 10,17 
18. Sikkim 31 3 
19. Tamil nadu 35,31 34,17 
20. Tripura 59 35 
21. Uttar Pradesh 60,90 29,62 
22. West Bengal 60,58 34.72 

Unien Territory 
1. Chandigarh 4,75 10,88 
2. Delhi 56,15 33,97 
3. Goa, Daman &. Diu 5,56 1,76 
4. Pondicherry 87 51 
S. Ali Others* 94 19 

Total 588,28 401,45 

Data are Provisional 
• Ioclude Andaman Nicobar Islands, Arunachal Pradesh, Dadra & Nagar Haveli, 

Labbadweep and M~oram. 

Upgraclatioa of LIC Office at Agartala 

3773. SHRI AJOY BISW AS : Will the 
Minister of FINANCE be pleased to state : 

(a) whether Government propose to 
uparade the present Life Insurance Corpor-
ation of India office at Agartala to a divi-
sion as Agartala is a State Capital ; and 

(b) the criteria for opening of a Life 
Insurance Corporation division ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) Government have no such proposal 
at present. There are nine State Capitals 
where Life Insurance Corporation does not 
have a Divisional office. 

{b) The criteria for opening a Life 
Insurance Corporation Divisional Office are 
u follows: 

(i) The volume of new business in 
terms of policies completed in a 
financial year should exceed 20,000. 

(ii) The number of policies to be 
serviced should exceed two lakhs. 

(iii) The total premiUm income should 
exceed R.s. 3.SO crore in a year. 

Sale of Confiscated Goods from the Customs 
Godcnms 

3774, SHRI RAM BAHDUR SINGH ; 
SHRI R. M. BHOYE: 

Wi11 the Minister of FINANCE be 
pleased to state :-

(a) the total quantity of confiscated 
goods lying in the customs godowns as on 
31 March, 1985 ; the details and value 
thereof ; 

(b) the total quantity of confiscated 
&oods sold to public through various co-
operative societies durina the yoar 1984-SS ; 
and 

(c:) the value of confiscated goods sold, . 
from the customs godowns durina the year 
1984-85 and the categories of persons to 
whom the aoods were sold 1 

THE MINISTER OF STATE IN TNE 
MINISTRY OF FINANCE (SIDU JANAR· 
DHANA POOJAR.Y): . 

(a) The total value of &:O.,._t.cd ,JDGds 
lying in the customs aodowu u • 31-1-
1985 (for which ilures are ~ a¥d· 
able), is furnished below, ........ also 
the value of the major commodit* :-
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(Valu. : Rs. i11 laklls) 
Gold 
Silver 
Watches 
Synthetic fabrics 
Electronic goods 
Diamonds and precious 

stones 

1038 
496 
567 
697 
393 
582 

Currency 274 
Other goods 2968 

Total 7015 

(Figures are provisional) 

(b) and (c) Data regarding the total 
value of confiscated goods sold to various 
co-operative societies is not maintained 
separately. However, the total value of the 
confiscated goods disposed of through 
various approved channels of disposal 
including the National Co-operative Cons-
umers' Federation of India Ltd., Co-oper-
ative Societies, etc. during the years 1984 
and 1985 (upto 31st January. 1985. for 
which figures are readily available), is 
furnished below :-

('Value: Rs. inlaklu) 
1984 1985 (upto 31-1-1985) 
5640 497 

(Figures are provisional) 

Supply of coal to Power Sector 

3775. SHRI B. V. DESAI : Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether a study about the problem 
of coal to the power sector has been 
undertaken ; 

(b) if so, the outcome thereof ; 
(c) the measures suggested for givina 

top priority' for coal supply to the power 
~eetor ; 

(d) the extent to which the supply of 
coal to the power sector has improved ; 
and 

(e) the extent to which the power 
plants have increased their capacity ? 

THE MINISTER OF STEEL, MINES. 
AND CQAL (SHRI VASANT SATHE): 

(a) to (c) The Committee under the 
Chairmanship of Shri Mohammad Fazal 
which was set up by the Government to 
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l®k into the problems of coal supplies to 
Power Houses has submitted its report. 
The recommendations of the Committee 
cover various aspects of coal supplies to 
Power Houses such as linkages to be given 
to power stations from specific collieries, 
transportation o; coal to power houses. 
signing of agreement b.;;tween Coal India 
and State Electricity Boards etc. The 
recommendations of the Committee have 
been ::umined and most of them accepted 
by Govt. The coal companies, Railways 
and other agencies have been asked to 
take appropriate action on the recommen-
dations of the Committee. 

(d) Coal supplies to power houses have 
increased to 62.21 m.t.+2.15 m.t. middlings 
in 1984-85 as against 56.11 m .t. + 2.00 m.t. 
middlings in 1983-84. 

(e) .The power generacion achieved 
during 1984-85. was 156651 Million Units as 
against the programme of 1,54,0011 Million 
Units. The thermal capacity added during 
1984-85 is 2662 Mega Watts including gas 
turbines. 

Views Expressed by Jndia for Negotiations 
in GATT 

3776. SHRI B.V. DESAI : Will the 
Minister of COMMERCE be pleased to 
atate : 

(a) whether it is a fact that India 
and almost all other developing countries 
have communicated that there is no pur-
pose for new round of negotiations in 
GATT as it is unlikely to yield any p:Jsi-
tive results ; 

(b) whether lndia has pointed out 
that any new round would be lacking in 
credibility and relevance particularly for 
developing countries, as previously accept-
ed commitments were not being imple-
mented; 

(c) whether Ind1a had made another 
point that a new round at this stage might 
only involve new obligation for tne deve· 
loping countries and erosion of past com-
mitments ; 

(d) if 10, the other views ex:pressod by 
India in this regard ; and 

(c) the extent to which India's views 
have been supported by other developin& 
countries? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) to (e) In a joint statement pre-
sented by India on behalf of developing 
countries members of the GATT at 
the annual session of CONTRACTING 
PARTIES in November, 1984, tt v.as indi-
cated that unless the work programme 
adopted at the GATT Ministerial level 
meeting in November, 1982 was implement-
ed, any initiative such as a new round of 
negotiations would be lacking in credibility 
and devoid of rdevance, particuiary for 
developing countries. The Joint Cc mmuni-
cation while it referred to the commitment 
of developing countries to achieve genuine 
trade liberalisation within the fr;-,mework 
of the multilateral trading systen:, stated 
hat developing countries could no. accept 
tthat th~ , nus for bringing about trade 
liberal1sation be shifted on to them. The 
Joint Communication called l.ipva the 
developed countries to implement their 
undertaking w lift measures \nconsistent 
with GAIT and to refrain from introduc-
ing new ones which restrict the exports of 
developing countries and to 2.1ree to 
engage in serious efforts, on " p:·wnty 
basis to implement other, aspects d GATT 
Work programme of, particular in.Jrest to 
the trade of developing countnes. It stated 
that if those undertakings were accomp-
ltshed, the developing countries would be 
in a posit;o.il to consider, in so far as they 
were concerned, taking the initiative of 
proposing specific trade negotiations in 
GATT, the basic objective of which would 
be significant enlargement of access for 
developing coun:ries exports to the :r.arkets 
of developed countrks Such specific 
trade negotiations must be confined to 
trade in goods only 

Higb Level Talks on Expanding 
indo-American Commerce 

3777. SHRI B. V. DESAI : Will the 
Minister of COMMERCE. be pleased to 
state : 

(a) whether the U. S. Secretary of 
Commcr:c is proposing to visit New Delhi 
during M<iy. 1':/85 t ·J hold high level talks 
on expanding Indo-American commerce ; 

(b) if so, the hkely subjects that will 
be taken up by the Indian Government 
with the U.S. Commerce Secretary,; and 

(c) whether all the issues that are 
pending and the issues where agreements 
have not been fully implemented so far by 
the U.S., will be taken up with the U.S. 
Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMAJ: 

(a) to (c) The Secretary of Commerce 
is scheduled to visit New Delhi during May, 
1985 and hold discussions with Commerce 
Minister. 

Agenda for the meeting has not yet 
been finalised. However, bilateral and 
multilateral issues of mutual interest might 
be discussed. 

F.tll in .Rubber Prices 

3778. PROF. RAMKRISHNA MORE : 
Will the Minister of COMMERCE be pleas-
ed to state : 

(a) whe•her rubber prices have fallen 
due to lower consumption ; and 

(b) if !>0, the SLeps · Government pro-
pose to take to safeguard tl1e grower's 
interest '? 

THE MINISTER OF STATE IN THE 
MINISTRY Ol< COMMERCE (SHRI P. A. 
SANGMA): 

(a) Rubber price has declined during 
the period November, 1984 to January, 
1985 owing to fall in consumption and 
increased supply due to peak production 
season. 

(b) Government is keeping a close 
watch over the supply and demand position 
in respect of rubber and its price trend 
constantly. Imports are allowed only to 
the minimum extent necessary to bridge 
the gap between supply and dema.nd and thus 
the interests of rubber' growers, includin1 
small rubber cultivators, are protected. 
Various schemes are also being implement· 
ed for the promotion of rubber cultivation 
in small holding sector. ' 

Production and Export of Raw Silk 

3779. PROF. RAMKRISHNA MORE : 
Will the Minister of SUPPLY AND TEXTI-
LES be pleased to state : 

(a) whether production of raw silk has 
incr~a&ed-considerably ; 
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(b) if so, the details thereof ; 

(c) the quantity of silk exported 
during the year 1984-85 ; and 

(d) the production target of ailk for 
1984-85? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
{SHRI CHANDRA SHEKHAR SINGH) : 

. (a), (b) and (d) Yes Sir. Production of 
raw silk which was 5249 M. tonnes in the: 
year 1981-82 increased to 5748 M. tonnes 
in 19.82-83 and 6423 M. tonnes in 1983-84. 
The target for production of silk for the 
year 1984-85 was 6754 M. tonnes. 

(c) Total quantity of silk expoued 
from India during 1984-85 (upto end of 
February 1985) is 154.12 la kh sq. meters 
(provisional). 

Substantial Reduction in Production in 
Rourkela Steel Plant due to Powa- Cut 

3780. SHRI BRAJAMOHAN MO-
HANTY : Will the Minister of STEEL, 
MINES AND COAL be pleased to state: : 

(a) \Yhether on account of power cut, 
the production in Rourkela Steel Plant has 
substantially been reduced ; 

(b) if so, the details thereof ; and 

(e) the steps Government have taken to 
meet the power scarcity and to improve 
the production ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. NAT-
WAR SINGH): (a) and (b) Yes, Sir. Produ-
ction of Rourkela Steel Plant was considera-
bly affected during 1984-85 due to short 
supply of power by Orissa State Electricity 
Board especially during the first three 
months of the year. As a result, Rourkela 
Steel Plant suffered a production loss of 
1,98,300 tonncs of saleable steel during 
1984-85. 

(c) To tide over the power shortage~ 
help from neighbouring grids of Madhya 
Pradesh & Uttar Pradesh was arranged 
during May and June, 1984. With the onset 
of monsoon from July, 1984 and with the 
help extenedcd by Andhra Pradesh Grid, 
power supply to Rourkela Steel Plant was 
gradually increased from Auaust, 198-i 
onwards. However, power supply from 
Andhra Grid has been suspended from 15th 

April, 1985, as they cannot now spare 
power. Meanwhile some help has been 
extended by Madhya Pradesh Grid to take 
care of the likely shortage of power during 
the current summer season. As a long term 
measure, a captive power plant of 120 MW is 
also being set up at Romkela. All necessary 
steps, to ensure power, t0 the extent possi-
ble are being taken by continuous review at 
the Inter-Ministerial level. 

[Translation] 

Changes in Export Policy 

3781. SHRI RAM PY ARE PANIKA : 
Will the Minister of COMMERCE be plea-
sed to state : 

(a) whether Government propose to 
bring about certain changes in its export 
policy also ; 

(b) if so, the nature and the objectives 
thereof ; 

(c) whether Government expec: substan-
tial economic gains as a result thereof ; and 

(d) if so, the extent thereof and if not, 
the reasons for bringing . about above 
changes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) T!1e export licensing policy 
for the 3-year period ending 31st March, 
1988 has been announced only on 12th 
April, 1985. 

(b) to (d) Do not arise. 

[English] 

Withdrawal of World Bank Aid to 
Sericulture Devel opment Project 

3782. SHRI K. RAMAMURTHY ; Will 
the Minister of FIN o\NCE be bleased to 
state : 

(a) whether the World Bank has with· 
drawn its aid to the Sericulture Development 
Project in Karnataka ; · 

(b) if so, the reasons thereof ; and 

(c) whether this will not adversely affect 
the export orospects of silk: from India, 
thereby reducing foreign exchange earnings?. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR. 
DHANA POOJARY) : {a) No, Sir. 

(b) and (c) Do not arise. 
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Acquisition of West Germnn Technology 
for Steel Production by TISCO 

3783. SHRI MUKUL W ASNIK : Will 
the Minister of STEEL, MINES AND COAL 

· be pleased to state : 

(a) whether the Tata Iron & Steel Com-
pany Limited is in the process of acquiring 
West German technology for steel produ-
ction that would dispense with the use of 
power and· coal which are deemed to be 
the principal ingredients in the existing 
manufacturing process of steel ; 

(b) if so, the facts thereof ; and 

(c) whether the same process can be 
used in public sector steel plants ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. NAT-
WAR ST'fGH) : (a) and (b) Yes, Sir. 
TISCO hc:v.; inform¢d that they are negotia-
ting a t¢chnology transfer agreement with 
KORF of West G.:rmany for introduction 
in India of the EOF (Energy Optimising 
Furnace) Process which does not require 
direct power or Coking Coal to make steel. 
The process has the basic features of an 
eleCtric arc furnace. The fuel used is pul-
verized coal alongwith injection of Oxygen 
through the burners which are installed 
along the periphery of the furnace wall. 
This process, however, is not intended for 
their Integrated Steel Plant at Jamshedpur 

(c) No, Sir. 

Evasion of Excise Duty oy'M,s. Glaxo 
Laboratory Limited 

3784. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased 
to state .: 

(a) whether Government are aware that 
some manufacturers of "Vicks" are evading 
excise duty showing "Vicks" as Ayurvedic 
product ; 

(b) if so, the details thereof ; and 

(c) the excise duty paid by M/s. Gla:xo 
Laboratory Limited on the "Vicks" during 
1984-85 ? 

THE MI~ISTER OF STATE IN THE 
MINlSTR Y OF FINANCE (SHRI JAN AR-
DHANA POOJARY) : (a) No, Sir. Excise 
duty on "Vicks" products is being paid 
under Item No. 14 E .of the First Schedule 

Writte11 Answers 

to the Central Excises and Salt Act, 1944, 
as patent or proprietary medicines not con-
taining alcohol, opium, Indian hemp or 
other narcc.tic drugs or other narcotics other 
than those medicines which are exclusively 
Ayurvedic, Unani, Sidha or Homoeopathic. 

(b) Does not arise in view of reply to 
part (a). 

(c) The product "Vicks" is being manu-
factured by M /s. Richardson · Hindustan 
Ltd., Bombay M/s. Glaxo Laboratory 
Limited, Bombay, do not manufacture any 
"Vicks", product. 

Violation of Excise Duty 8y M/s. Vazir 
Sultan Tobacco Company 

3785. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased 
to state : 

~a) whether Union Government have 
. taken any act ion against M/s. Vazir Sultan 

Tobacco Company in regard to the alleged 
violation of excise duty regulations on the 
cigarettes manufactured by them ; 

(b) if so, the details thereof ; 

(c) whether any recovery of dues has 
been made from the company ; and 

(d) whether the representatives of M/s. 
Vazir Sultan Company have · r~cently 
approached Union Government for waiving 
the e::~tcise duty payable by them and for the 
early disposal of thi!ir case ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :(a) No violation of 
the provisions of Central Excise Law by 
M/s. Vazir Sultan Tobacco Company has 
been reporte d. 

(b), (c) and (d) Does ·not arise in view 
ot (a). 

Export of Cardamom Husk 

3786. PROF. P. J. KURIEN : Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether cardamom husk is beina 
exported at present ; 

(b) whether it does not affect cardamom 
itself ; 

(c) whether any representation has been 
receivt:d for the abolition of the export of 
cardamom husk ; and 
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(d) if so, the decision taken ih the 
matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) to (d) The export of car-
damom extracts/spent seeds/husk has 
already been banned through Gazette Noti-
fication No. E (C) 0, 1977/AM (297) dated 
the 13th February, 1985 by amending the 
Exports (Control) Order, 1977. 

Proposal to set up Spices Board 

3788. PROF. P. J. KURIEN: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether there is any proposal to 
constitute a Spices Board ; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) (a) and (b) : It has been decided 
to constitute a Spices Board which wiU be res-
ponsible for integrated development of export 
of Cardamom, Pepper and other Spices. The 
Board will also be responsible for functions 
presently being discharged by Cardamom 
Board for Cardamom and those by the 

Spices Ex,port Promotion Council. lt wilJ 
also promote value addition and consumer 
marketing of individual and mixed sp;ces. 

Loans Advanced by l\ationaliscd Banks in 
Bihar 

3790. SHRI KRISHAN PRATAP 
SINGH : Will the Minister of FINANCE 
be pleased to state : 

(a) the total amount of loans advanced 
by each nationalised banks in Bihar State 
during the last three years ; 

(b) the percentage of loans advanced 
in this State vis-a-vis the position in other 
States ; and 

(e) yearwise total amount of advanced 
for agricultural sector in the said State 
during the aforesaid period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) Data on State-
wise distribution of advances of Scheduled 
Commercial banks are published by Reserve 
Bank of India according to bank groups. 
Accordingly, information in respect of 
Bihar for the years 1981, 1982 and 1983 are 
given below, 

Bank-group wise advances in the State of Bihar 

1. S.B.I. Group 

2. 14-Nationalised Banks 

3. 6-Nationalised Banks 

4. Regional Rural Banks 

5. Other Scheduled Commercial Banks 

6. All Scheduled Commercial Banks 

Data are provisional 

(b) Statewise adv:.1nces of all scheduled 
commercial banks and their percentage 
share in the aggregate advances for the 
years 1981, 1982 and 1983 are set out in the 
Statement Attached. 

(Amt. in Rs. lakhs) 

Dec. 81 Dec. 82 Dec. 83 

32002 42278 48975 

38392 45706 52928 

1015 1135 1367 

4299 6807 9477 

408 447 574 

76116 96374 113321 

(c) Advances to agriculture by public 
sector banks in the Bihar State stood at 
Rs. 226.8 crores, Rs. 258 .5 crores and Rs. 
290.9 crores as at the end of 1981, 1982 and 
1983 respectively. 
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Stat~t 

Stale-wise Adt•ances and their Percentage Share of Total Advance.J of all Sch~dulrd 
Commercial Banks (Advalfces According to Sanction) 

(Rs. in Crores) ---·-·- ·---- ·------- -·- -··· -- --- - --- --- --· - ·---- ·-·-----·- - --- - --- -------
Dece-mber 1981 December 1982 December 1983 

Sta te/Region/Un icn Advances% to total Advances % to total Advances % to total 
Territory advances advances advances 

I. Northern Region 6906 22.9 7950 22.3 8496 20.6 
Haryana 611 2.0 702 2.0 815 2.0 
Himachal Pradesh 111 0.4 138 0.4 162 0.4 
Jammu & Kashmir 180 0.6 228 0.6 260 0.6 
Punjab 1122 3.7 1251 3.5 1477 3.6 
Rajasthan 706 2.3 864 2.4 1053 2.6 
Chandigarh 644 2.1 666 1.9 726 1.8 
Delhi 3532 11.7 4101 11 .5 4002 9.7 

II. North-Eastern Region 253 0.8 329 0.9 400 0.9 
Assam 192 0.6 243 0.7 292 0.7 
Meghalaya 12 0.02 16 0.04 20 0.05 
Manipur 7 0.02 9 0.03 12 0.03 
Nagaland 8 0.03 15 0.04 19 0.05 
Tripura 29 0.1 38 0.01 46 0.1 
Arunachal Pradesh 2 0.01 ~ -o.o1 5 0.01 
Mizoram 2 0.01 3 0.01 4 0.01 
Sikkim 1 2 0.01 3 0 01 

m. Eastern Regioa 4040 13.4 4937 13.8 5602 13.6 
Bihar 761 2.5 964 2.7 1133 2.7 
Orissa 357 1.2 486 1 4 604 1.5 

West Bengal 2919 9.7 3484 9.8 3861 9.4 
·A. & Nicobar Islands 3 0.01 3 0.01 4 0.01 

IV. C ~-ntral{Region 2903 9.6 3448 _9.7 4148 10.1 
Madhya Pradesh 866 2.9 986 2.8 1234 3.0 
Uttar Pradesh 2037 6.7 2462 6.9 2914 7.1 

v. Wl'Stem Region 8466 28.1 10207 28.6 12407 30.0 

Gujarat 1754 5.8 1915 5.4 2139 5.2 
Mabarashtra 6544 21.7 81l5 22.7 10082 24.4 

Goa, Daman & Diu 2 0.01 175 o.5 182 0.4 
Dadra & Nagar Havel i 166 o.6 2 0.01 3 0.01 

VI. Southern Region 7587 25.2 8808 24.7 10240 24.8 
Andbra Pradesh 1728 5.7 2046 5.7 2479 6.0 
K.arnataka 1772 5.9 2125 6.0 2505 6.1 
Kerala 1220 4.1 1375 3.9 1616 3.9 

Tamil Nadu 2826 9.4 3215 9.0 3590 8.7 
Pondicherry 41 0.1 47 0.1 50 0.1 
Lakshadweep Neg. NeB. Neg. Neg. Neg. Neg. 

Grand Total 30155 100.0 -35679 100.0 41292 100.0 

Note :-Totals may not &dd up dUt to roundina dift"erence. 
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Trade Deficit 

3791. SHRI SATYAGOPAL MISRA : 
Will the Minister of COMMERCE be 
pleased .to state: 

(a) the total trade -deficit of the country 
as on 31st March, 1985 ; 

(b) the details thereof ; and 

(c) t:he proposals of Government to 
meet this huge trade deficit ? 

THE MINISTER OF STATE I~ THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) and (b) the trade deficit figures for 
the year ending 31st March, 1985 are not 
yet available. Based on the provisional 
data available for the first 10 months of 
1984-85, the trade deficit during April 1984-
January, 1985 was Rs. 3863.87 crores as 
compared to a trade deficit of Rs. 4294.76 
crores in the corresponding 10 months of 
the previous year. 

(c) All possible efforts are being made 
by the Government to step up exports and 
explore possibilities of import substitutio1 
in selected areas. The Import and EJiport 
Policy recently an'1ounced for a period of 
3 years from April, 1985 to March, 1988 
has been formulated to give a major thrust 
to exports and encourage efficient import 
substitution. The new Import-Expor! 
Policy has already been laid on the Table 
of the House on 12-4-1985. 

Tea Smuggling to Pakistan 

3792. SHRI SATYAGOPAL MISRA: 
SHRI AJIT KUMAR SAHA : 

Will the Mi1: ister of FINANCE be pleali-
ed to state : 

(a) whether Government are aware of 
tea smuggling to Pakistan in view of sub-
stantial price difference between the two 
countries; 

{b) if so, the reaction of Gov.:-rnment 
thereto ; 

(c) the steps taken to stop such smugg-
ling hnmediately ; 

(d) whether any identification of penon 
or pcuons, gtoup or groups involved in the 
said smuggling operation has been made ; 

(e) if ao, the details thereof ; and 

(f) if not, t~e reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a), to (c) Reports received by the 
Government do not indicate large scale 
smuggling of tea from India to Pakistan. 

The Customs field formations on the 
lndo-Pak border remain vigilant to check 
smuggling activities in general. The preven-
tive of intelligence machinery of the Customs 
Departmentin the region has been reinforced 
in terms of man-power and equipment. In 
addition, appropriate anti-smuggling mea-
sures are taken in close co-ordination with 
the concerned Central and State Govern-
ment authorities. The matter is also kept 
under constant review for appropriate 
action. 

(d) to (f) In view of the above, do not 
arise. 

Regularisation of Sen-ices of Sweepers 
(Safaiwalas) in Delhi Circle of S.B.I. 

3793. SHRI KESHAORAO PARDHI: 
Will the Minister of FINANCE be pleased 
to state : 

(a) the total number of sweepers (safai-
walas) working on part-time basis in Delhi 
Circle of the State Bank of India · 

' 
(b) since when thes~ safaiwalas are 

working on part-time basis ; 

(c) the reasons for not regularising 
these part-time swf.epers or safaiwalas ; and 

(d) when it is proposed to regularise 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) As per the information received 
from the State Bank of India, as on 
31-12-1984, nearly 375 Sweepers were 
working in various branches of the bank 
in Delhi Circle on part-time basis. 

(b) The employment of part-time 
Sweepers in the various branches/offices of 
the bank is resorted to by the bank be-
cause all its offices do not have full ·day's 
job. The p3.rt-time Sw.!cp::rs are reported 
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to be working in their existing capacity 
for periods ranging between 1-7 years or 
even more. 

(c) & (d) The part-time Sweepers are 
on regular pay roll on part scale wages 
corresponding to the hours of work put 
in by them. The part scale wages are 
increased to the next higher part scale 
wages/full scale wages on corresponding 

. increase in the volume of work/area to be 
cleaned/swept. 

Finance from Nationalised Banks to 
Fishery Sector 

3794. SHRI D.P. JADEJA : Will the 
Minister of FINANCE be pleased to state : 

(a) whether Government have accorded 
priority status to the fishery sector, with 
respect to finance from nationalised banks; 

(b) the steps Government have taken 
to monitor and direct nationalised banks to 
pay special attention to the needs of deep 
sea fishing sector which is totally export 
based; 

(c) whether existing guidelines permit 
nationalised banks to re-schedule loans 
granted to fishing companies in economic 
difficulties and also removal of penal inte-
rest, etc; 

(d) the details of directives, policy 
guidelines, given to nationalised banks with 
respect to assisting sick units in the fishery 
sector; and 

(e) whether any fresh policies have 
been introduced on this subject since Jan-
uary 1, 1985 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) and (b) Development of Fisheries in 
all its aspects, from fish catching stage to 
export, financing of equipment necessary 
for deep sea fishing, rehabilitataon of tanks 
(fresh water fishing), fish brcedina, etc. bas 
been ccnsidered as an activity allied to 
agriculture and thus been accorded priority 
sector status. The performance of banks m 
lending to priority sector is reviewed in 
District Level Consultative Committee/ 
State Level Bankers Committee meetinas. 
THE RBI an'd Government also iuue ins--
tructions to banks from time to time in this 
rcprd. 

(<:) and (d) Yes, Sir. Relief measures 
include rescheduling of loans. In case of 
viable sick industrial units, the banks are 
required to implement on merits of each 
case a rehabilitation programme which 
includes additional working capital/term 
loan assistance, concessions in the interest 
rates and margin requirements, funding of 
overdues, etc. 

(e) The Government has not introduced 
any new policy after Jan~ary, 1985. 

Diftieulties of Imported Fishing 
Trawler Owners 

3795. SHRI D. P. JADEJA : Will the 
Minister of COMMERCE be pleased to 
state : 

(a) the steps being taken to increase 
eliPort of marine products; 

(b) whether Government are aware of 
the difficulties of imported fishing trawler 
owners who do not have their own process-
ins plants; 

(c) the measures being taken to permit 
imported fishing trawler owners to export 
indirectly, using the available vast capacity 
of existing marine product processing 
plants; and 

(d) the details of measures being taken 
to remove the existing difficulties of impor-
ted fishing trawler owners so that they can 
meet their export obligations by exporting 
their catch through existing registered 
eq>orters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) Steps being taken to increase ex-
port of Marine products include promotion 
of prawn farming, Joint ventures and 
other schemes for development of deep sea 
fishing, diversified fisheries, improvement 
in fishins gear and crafrs, modernisation 
of processins plants and encouragement 
for value added items. 

(b) to (d) With a view to removing the 
difficulties faced by the imported fishina 
trawler owners in fulfilling· their export 
obligations, Goveroment have decided to 
treat ·the supplies made to· the processors 
of awine products by the ownon of fishina 
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trawlers who had undertaken export obliga-
tion at the time of import of these trawlers 
as deemed exports, for purpose of fulfil-
ment of export obligation. Necessary 
instructions in this regard have been issued 
to the hcencing authorities. 

Such .trawler owners are permitted to 
make us of the existing plants for process-
ing their own catches for export purposes. 

Seizure of Foreign Currency at Madras 
Airport 

3796. SHRI D. P. JADEJA : Will the 
Mimster of FINANCE be pleased to 
state : 

(a) whether numerous air passengers 
with Indian passports have been apprehen-
ded with foreign currency at Madras Air-
port in 1983 and 1984; 

(b) if so, the number of people thus 
apprehended at Madras Airport in 1983 and 
1984 respectively by the Custvms authori-
ties; and 

(c) the total amounts seiz~d in this 
manner in 1983 and 1984 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl JANAR-
DHANA. POOJARY) : 

(a) to (c) The details showing the num-
ber of .air passengers holding Indian pass-
ports apprehended at Madras airport, 
during 1983 and 1984 and the value of the 
foreign currency seized by the Customs 
authorities from them, are furnished be-
low:-

Year 

1983 
1984 

Number of air 
passengers 
apprehended 

Value of foreign 
currency seized 
(Rs . in lakhs) 

·---------
b5 
81 

9.66 
16.76 

[Tra;zslation] 

Steps to Cbeck IHcgal Mining in 
Pithoragarh and Dchradun 

Districts ( U P ) 

3797. SHRI HARISH RAWAT : Will 
the Ministt:r of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether he is aware that mining 
work is beins carried on continuously by 

certain mine owners in Pithoragarh and 
Dchradun districts of Uttar Pradesh in 
contravention of the mining laws; and 

(b) if so, the steps being taken to 
check this illegal mining ? 

THE MINISTER OF STEEL. MINES 
AND COAL (SHRI VASANT SATHEl: 

(a) Contravention of mining laws has 
been detected m Pithoragarh and Debra-
dun d:stricts. 

(b) The State Government have taken 
action to terminate the leases prematurely 
as well as refuse renewal, wherever viola-
tion of mining laws have come to their 
notice. The lessees have gone to the Court 
and have obtained stay ordc rs. Inspections 
are being carried out by the concerned 
authorities under the mining laws. 

Issue of Licences to Natiomtlised Banks 
for Opening Nell Branches 

3798. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether he is aware that many 
nationalised banks do not actually open 
the ir new brancl1es even after obtaining 
I ic-: nces from the Reserve Bank for this 
pun . 1se : 

lb) if so, the reasons for this indiffe-
rerll at!itude of banks regarding opening of 
new branches and the action being taken 
in this regard; and 

(c) the State-wise number of licences 
issued fN this purpose which are lying 
pending \vith \'Grious nationalised and 
recngnizcd banks and since when these are 
pending? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(:.o) to (c) A statement showing State-
wise and i1 ~~ pula tion Groupwise number of 
licences/auti .,1r:satit 'IlS pending with 
commercial b nks as en 28-2-1985 for open-
ing branches in the c .' tm: ry is attached. 
The reasons for su.:-!1 Ia rge pc::1d ing licences/ 
authorisations wi1h banks r.re that a good 
number of authorisati·1ns under tbe branch 
expansion pn,grumme for the period April 
198;! to Mar,·h 1985 were issued towards 
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the end of the policy period. Besides, many 
of the centres identified did not have basic 
infrastr11ctural facilities. This has necessi-
tated identification and allotment of alter-
nate centres. With a view to expediting 

opening of branches at allotted centres. 
Task Forces consisting of representatives 
of State Governments, NABARD and 
Reserve Bank have been set up at each of 
Reserve Bank of India's Regional Offices. 

Statement 
State-wise & Pvpulation Group-wise No. of licences/authorisations pending with 

co,nmercial banks as on 28-2-1985@~ 

-StateH.Jnion-Territory Rural /Semi- Urban I Met ropo I i tan Total 
urban Port Towns 

Andhra Pradesh 379 37 416 
Assam 387 2 389 
Bihar 740 6 746 
Gujarat 262 38 300 
Haryana 70 10 80 
Himachal Pradesh 63 1 64 
Jammu & Kashmir 68 2 70 
ICamataka 236 55 291 

Kerala 116 22 138 
Madhya Pradesh 558 27 585 
Maharashtra 449 154 603 
Manipur 34 1 35 
Meghalaya 27 1 28 
Nagaland 15 15 
Orissa 219 12 241 
Punjab 151 15 166 
Rajasthan 493 8 501 
Sik.kim 
Tamil Nadu 132 38 170 
Tripura 28 28 
Uttar Pradesh 1434 45 1479 
West Bengal 866 119 985 
Andaman & Nicobar 1 1 2 

Islands 
Arunachal Pradesh 29 29 
Chandigarh 2 3 5 
Dadra & Nagar Haveli 
Delhi 1 61 62 
Goa, Daman & Diu 3 3 
Lakshadweep 
Mizoram 31 3] 
Pondicherry 1 1 2 

Total 6805 659 7464 

@; Based on allotments made upto :?8 Feb 85 and intimation of branches opened, 
received by this office upto January end. · 
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[Translation] 
Supply of Good Quality Coal to Thermal 

Power Plants in Uttar Pradesh 

3799. SHRI HARISH RAWAT: Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether he has received complaints 
from the Uttar Pradesh Government that 
the thermal power plants situated in Uttar 
Pradesh are not getting supplies of good 
quality coal in time; and · 

(b) if so, the steps proposed to be 
taken by his Ministry to ensure the supply 
of good quality coal in time to the thermal 
power plants situated in Uttar Pradesh ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 

(a) The Uttar Pradesh Government had 
complained about receipt of coal of low 
calorific value and of presence of e~trane­
ous materials in the coal, and . also about 
inadequate supplies to some of the power 
stations of Uttar Pradesh State Electricity 
Board. 

(b) To ensure proper sizing and remo-
val of extraneons material, coal handling 
plants are being constructed at the collie-
ries. In the meanwhile the coal companies 
have been directed to ensure manual break-
ing of bigger pieces and picking of extra-
neous materials. Strict supervision at all 
levels has resulted in remarkable improve-
ment in quality. 

As regards quantity, Railways have 
been requested to move coal on priority 
to power stations having low stocks. The 
position of coal stocks is constantly review-
ed at various levels to build up stocks. 

[Translation] 

Opening of A Branch of SBl at Chilya-
nola in Almora District 

3800. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government propose to 
open a brarch of State Bank of India at 
Cbilyanola in Almora district in Uttar 
Pradesh; and 

(b) if so, the time by which this branch 
is likely to be- opened ? · 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) and (b) Reserve Bank of India has 
reported that it has recently received a 
proposal from the State Bank of India for 
opening its office at Chilyanola, District 
Almora, Uttar Pradesh. This proposal will 
be considered by Reserve Bank under its 
branch licensing policy for the Seventh 
Plan period which is being finalised. 

[English] 

Efforts made to tah.t! Final decision on 
Recommendations made by Tripatbi 

Committee. 

3801. SHRI S. M. GURADDI : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether any further attempt or 
efforts are being made to consult the Chief 
Ministers to take a final decision on the 
Tripathi Committee's recommendations on 
the replacement of sales tax by additional 
excise duties on five commodities; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) and (b) At the Chief Ministers 
CoJ,faencc held on 2-11-1983, it was unani-
mously resolved that efforts should be 
continued t o bring about consensus among 
the State Governments on Tripathi Commi-
ttee's Report. As sales tax is mainly a 
State subject of t;;.xation. any reform in 
the sales tax system can be undertaken only 
in consultation with and cooperation of 
the States. Efforts made so far have not 
resulted in reaching a consensus. 

Gold Drposit in Neelambur Area of Kerala 
3802. SHRl G . G. SWELL: Will the 

Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) wheth::r a good deposit of gold was 
found in the Neelambur area of Kerala 
recently ; 

(b) the other areas of the country where 
gold has been discovered ; and 

(c) whether the deposit in Neelambur is 
commercially viable ? 
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THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SATHE) : 

(a) No, Sir. During 1964-65, Geological 
Survey of India had established a reserve of 
abcut 8 million cubic mc1ers of gold bearing 
aravel in the Nilambur area, containing 
approximately 197:! kgs. of gold. Surveys 
carried out by the State G0vernment have 
indicated reserves of about 30 miliion cubic 
.meters of gold-bearing gravels in the Nilam-
bur valley in Kera Ia, having an average 
grade of 0.1 g :-am per cubic meter. The 
quantity of gold is estimated at 300 kgs. 
Primary gold occurs at Maruda near 
Nilambur where 0.3 million tonnes of gold 
ore has been estimated with an average 
grade of 4 gramms/tonne of gold. 

(b) Qold had also been located at 
Chigargunta a'ld Mallappakonda in Chit-
toor district and Kottapalle block in Anant-
pur district of Andhra Pradesh and in 
~tension of the Hutti and Gadag Gold 
Fields in Karnataka. Investigation for gol\:1 
has also been taken up in Sonapet area in 
Bihar; Salaikana, Kalima and Talkoi area 
in Orissa ; parts of Raigarh district of 
Madhya Pradesh ; Dharampuri district in 
Tamil Nadu; parts of Siwalik belt in Uttar 
Pradesh, and Himachal Pradesh where gold 
mineralisation has been reported. 

(c) A mobile plant is reported w have 
been designed by the State Government of 
Kerala with assistance from UN experts 
for pilot scale mining to establish the 
feasibility of alluvial mining of gold. · The 
exploitation of these deposits on a commer-
cial ba~is will depend upon their techno-
economic viability. 

[Trans/at ion] 
Action ;Against Officers involved in Fraud 

Cases in Nationalised Banks · 

3803. SHRI DILEEP SINGH BHURlA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the class-wise number Qf officers 
ap.inst whom action has been taken for 
their involvement in fraud cases in nationa-
lised banks for the last three years ; 

(b) the number of cases, out of them, 
disposed of so far ; and 

(c) the number of the cases in respect 
of which action is still going on and since 
when? 

TilE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARYJ: 

(a) to (c) The Reserve Bank of lm!ia 
has reported that as per information readily 
available the number of cffkials awarded 
punishment, including conviction, for their 
involvement in fraud cases during the years 
1982, 1983 and 1984 (upto 30-6-84) was 528, 
609 and 338 respectively. As 0n 30th June, 
1984. the number of employees against 
whom prosecution was pending in courts 
was 473, and departmental proceedings were 
pending, as on that date, against 1283 
employees. 

[English] 

Opening of Branches of Banks in Adhasi Areas 

3804. SHRI DILEEP SINGH BHURIA : 
Will the Minis[er of FINANCE be pleased 
to state : 

(a) whether any target was fixed during 
the Sixth Five Year Plan to open branches 
of various banks in Adivasi areas : 

(b) if so, \-Vhether bank branches have 
been opened as per the targets fixed in this 
regard ; 

(c) if not, the names of the - banks 
which have not opened their branches as 
per the targets ; 

(d) whether any action has been taken 
against the concerned bank officers for not 
achieving the targets ; and 

(e) if so, bank-wise particulars of the 
officers against whom ~ 1tion has been taken 
together with details in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl JANAR-
DHANA POOJARY) : 

(a) to (e) The main thrust of the 
branch licensing pol;cy for the period April, 
1982 to March 1985 was on improving 
banking facilities in rural areas with greater 
emphasis on ensuring proper spatial 
distribution of bank branches. It aimed 
at achieving a coverage of one bank office 
for a population of 17,000 in the rural and 
semi-urban areas by the end of March 1985. 
Hilly Regions, regions which are sparsely 
populated ar.d tribal areas have been given 
special consideration and expansion in such 
areas has 'been allowed on a comparatively 
liberal basis taking into account the exis-
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ting gaps in the availability of banking 
facilities, the need for meeting the banking 
requirements of identified groups, growth 
in economic activities etc. 

Available information relating to the 

Bank Group No. of 

number of licences/authorisations pending 
with commercial b.tnks as at the end of 
September, 1984 for opening branches in 
the country is given below :-

licences/ 
authorisations pending 

of which number ; f licences/ 
<>.uthorisations for rural /semi-

urban centres 

State Bank of India 
Associates of State R.tnk of India 
20-Nationaliscd Banks 
Regional Rural Banks 
Private Sector Banks 

Total 

611 
148 

1418 
3652 

163 

5992 

502 
86 

1021 

3650 
101 

5360 

Wita a v1ew to expediting opening of branches at allotted centres, Task Forces 
consisting of representatives of State Government, NABARD and Reserve Bank has 
been set up at each of Reserve Bank of India's Regional Offices. 

LTranslat iunj 

Vacanc:es in Posts Reserved for SC1ST 
in Nationalised Banks 

3805. SHRI DILEEP SINGH 
BHURIA : Will the Minister of FINANCE 
be pleased to state : 

(a) the number of pJsts of different 
categories reserved for Scheduled Castes 
and Scheduled Tribes lying vacant in the 
various nationalised banks : 

(b) since when tl1ese posts have been 
lying vacant ; and 

(c) the steps taken to fill these posts 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) and (b) As per information readily 
available, the backlog as on 1-1-1985 is as 
follows : 

Officers 
Clerks 
Sub-staff 

Scheduled Scheduled 
Caste Tribe 

1659 
3857 
1544 

1744 
4808 
1497 

7060 8049 

(c) With a view to improve the intake 
of candidates belonging to Scheduled Caste/ 
Scbed~led Tribe {SCIST) in the banks, the 
banks and the Banking Service Recruitment 
Boards have taken various steps. These 
include 

(i) Holding of pre-recruitmentLpromo-
tion training courses for SC/ST 
candidates ; 

(ii) Giving special relaxations in service · 
criteria to candidates belonging to 
SC/ST candidates in the process of 
recruitment/promotion ; 

(iii) Interviews of SC/ST candidates are 
held in separate sittings when the 
Boards co-opt an SC/ST Member 
on th..: Interview Panel ; 

(iv) Holding of exclusive tests for 
recruitment and promotions of 
SC/ST candidates ; 

(v) Filling up of vacancies reserved 
. for SC/ST by appointing SC/ST 

candidates only and not appoint-
ing any general candidates against 
the said reserved vacancies without 

· prior approval of higher authori• 
ties. 

As a result of such special measures. the 
intake of SC/ST candidates in the banks 
has improved considerably. 
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Setting up of New Divisioo of LIC in Orissa 

3806. SHRI SRIBALLA V PANIGRAHI : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the places where Life Insurance 
Corporation Divisional headquarters are 
located ; 

{b) the State having only one division 
functioning now ; 

(c) whether there is any proposal for 
tetting up new divisions in the country 
particularly in States like Orissa working 
with single division ; 

(d) if so, the details thereof ; and 

(e) if not, the reasons therefor '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl JANAR· 
DH.\NA POOJARY) : 

(a) Divisional h:! adquarters of the Life 
Insurance Corporatiqn are located in the 
following 43 cities :-

Delhi, Jullundur, Chandigarh, Ajmer, 
Jaipur, Lucknow, Kanpur, Meerut, ·Agra, 
Varanasi, Indore, Jabalpur, Raipur, Calcutta, 
Jalpaiguri, Asansol, Gauhati, Silchar, Patna, 
Muzatfarpur Jamshedpur, Cuttack, Banga-
iore, Udupi, Dharwad, Hyderabad, Cudda-
pah, Visakhapatnam, Masulipatnam, Mad-
ras, Thanjavur, Madurai, Coimbatore, 
K.ozhikode, Trivandrum, Rajkot, Ahmeda-
~ Surat, Bombay, Sa tara, Pune, Nasik 
and Nagpur. 

(b) States of Orissa and Punjab have 
one divisional office each. 

(c) to (e) The question of setting up of 
new divisional offices in the country is to 
be decided by Life Insurance Corporation 

· on merits of each case. 

Ea'fii'088l'Dtal Hazard Due to MiDiDg of 
Bauxite Ore In Ga--rdan Hills 

3807. SHR.IMATI JAYANTI PAT-
NAlK: Will the· Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether he is aware that there is 
strODI local apprehension in Sambalpur 
district of Orilla reprdina environmental 
hailards due to minin& of bauxite ore in 
Gandbamardan hills whcr~ a famous temple 
;. situated on a perennial stream; 

(b) whether a master plan for environ-
mental protection has been drawn up for 
this purpose; 

(c) if so, the details thereof; and 

(d) whether Government arc consider· 
ing a proposal for creation of an Environ-
mental Protection Committee in the locality 
with representatives of Bharat Aluminium 
Company Ltd., the State Government and 
the local people to monitor and supervise 
implementation of this programme ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 

(a) Yes, Sir. 

(b) and (c) The Department of Environ· 
ment of the Government of India is the 
competent authority to give environmental 
clearance and on the guidelines of that 
Department, BALCO has prepared a com-
prehensive Environmental Management 
Plan. This is under examination of the 
Department of Environment. The plan 
comprises study of the pre-mining eco-
system, including geological and geomor-
phological featurers of the deposit, flora 
and fauna, olimatology, hydrographic sys-
tem, habitation etc. besides impact due to 
mmmg operations. The Plan cop.tains 
environmental protection measures, includ-
ing prevention of pollution of existina 
streams and water resources, control of 
air pollution and blasting hazards and 
reclamation scheme with proper manpower 
and <n-ganisation for environmental manage-
ment. 

(d) Since all pruposals for release of 
land (forest and non-forest) are first conai· 
dered and cleared by the State Government 
and tnen examined by Department of 
·Forest and Department of Environment, 
Government of India, the setting up of a 
local Environmental Protection Committee 
is not considered necessary. 

RetWeseatatioa to Orissa o.. tbe Boards of 
Banks IIINI Fbaueial Institutions 

3808. SHRIMATI JAYANTI PAT· 
NAIIC. : Will the Minister of FINANCE 
be pleased to state : 

(a) whether his Ministry is followina 
the conscious policy of aivina proper 
representatiDn to different States parti· 
cularly backward States in nominatina 
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non-official Directors to the Board of 
Banks and All lndi~ .financing institutions. 

(b) if so, the public sector Banks and 
All India financing institution which have 
non-official Directors from Orissa; and 

(c) the steps taken to give greater 
representation to Orissa ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF Fh-.IANCE (SHRI JANAR-
DHANA POOJARY) : 

(a), (b) and (c) Appointment of non-
official D1rectors on the Boards of nationa-
lised banks are made in accordance with 
tne criteria for selection and procedure 
laid down under Clause 3 of the Nationali-
sed Banks ~Miinagement and Miscellaneous 
Provisions) Scheme, 1970 and 1980, Like-
wise, the nomination of Directors on the 
Boards of Fmancial Institutions are made 
in accordance with the provisions contained 
in the respective Acts. It may, however, be 
mentioned that the terms of most of the 
non-official Directors on the Boards of 
nationalised banks, as had completed a 
three year term, have been terminated by 
the Government. However, State Bank of 
India and National Bank for Agriculture 
and Rural Dt:velopmen; do have persons 
from Orissa on their Boards of Directors. 

Setting up of Regional Rural Banks io 
Tamil Nadu 

3809. SHRI N. DENNIS : Will the 
Minister of FINANCE be pleased to state : 

(a) the details regarding the aumber of 
Reiional Rural Banks set up by Union 
Government in Tamil Nadu in consulta-
tion with the National Bank of Agricul-
ture and Rural Development; · 

(b) whether Government of Tamil 
Nadu approachea Union Government in 
this rcaard; and 

(c) if so, the details regarding the 
location, headquarters and area of opera-
tion etc. ? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE {SHRI JANAll-
DHANA POOJARY) : 

(a) Tamil Nadu has one Reaional Rural 
Bank at present namely Pandyan Grama 
Bank. It ·was set up on 9-3-1977 when the 
atccrinc functions with reprd to llcaional 

Rural Banks were performed by the Cen-
tral Government. 

(b) Yes, Sir. 

(c) The headquarters of Pandyan 
Gram a Bank are located irt. Sattur and 
its area of operation extends to tw~ dis-
tricts namely, Ramanathapuram and 
Tirunelveli. 

Scheme for Advancing Loans by State 
Financial In~t itutions 

3810. SHRI MOHANBHAI PATEL : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether Union Government pro-
pose to instruct the State Governments to 
prepare schemes for advancing of loans by 
the State financial institutions to weaker 
sections of the society having no means of 
livelihood; 

(b) if so, the details in this regard; 

(c) the orher measures being taken to 
help i.he weaker sections of the society 
under the 70-Point Programme; and 

(d) the details of the Central assistance 
being given to the State Governments to 
implement those schemes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : 

(a) to (d) The State Financial Institu· 
tions function under the overall guidanc:c 
and supervision of the concerned State 
Government. As far as scheduled commcr· 
cia! banks are concerned, they were advi-
sed to provide, by the end of March '85. at 
least 10 per cent of total bank credit to 
weaker sections comprising of (a) small 
and marginal farmers, landless labourers, 
tenant farmers and share croppers, (b) arti• 
sans, village and cottage industries, (c) 
Integrated · Rural Development Programme 
beneficiaries, (d) Differential Rate of Inte-
rest beneficiaries, and (e) SC/ST beneficia· 
ries. An important programme of the 
Government aimed at helpina the weaker 
sections to raise their income is the Into- . 
grated Rural Development Programme. 
The credit extended under IRDP totalled 
Rs. 2838.74 crores and the subsidy Rs. 
1S09.38 crores b)' the end of January, 1985, 
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The New 20-Point Programme has a 
greater thrust in improving the standard of 
living of the rural poor and other weaker 
sections of the society and creating the 
necessary infrastructure and other facilities 
vital for the• purpose. The banking system 
has been assigned an important role in 
assisting the fulfilment of the aims and 
objectives of the programme by orienting 
its credit policy. 

Production of Thermal Grade Coal 

3812. SHRI SOMNATH RA TH : Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) ~he names of the States where ther-
mal grade coal is located; 

(b) the approximate deposits of thermal 
grade coal in Orissa; and 

(c) the steps taken to increase thermal 
grade coal production ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 

(a) Coal deposits are not classified as 
thermal coal deposits. These deposits are, 
in fact, grouped into various categories of 
reserves based on the analysis as per Indian 
Standard Procedure and the coals of Class 
m and IV are generally utilised for ti1ermal 
power generation. Coal suitable for thermal 
purpose occurs in some of the coalfields in 
West Bengal, Bihar, Madhya Pradesh, 
Orissa, Maharashtra, Assam, Andhra Pra-
desh, Arunachal Pradesh, Nagaland and 
Khasi Jayanti Hills. 

(b) As per the Geological Survey of 
India report (September, 1984) approx. 
total reserves in Orissa State are estimated 
to be 29,534 m.t. (In Valley: 11,145 m.t. 
and 'falcher 18,389 m.t.). Approximately 
99S m.t. of r~serves are in the proved 
category which can be utilised for thermal 
power genera• ion. 

(c) lmflrovement of coal production 
suitable for power generation is a part of 
Plant for increase in total coal production 
to meet the demand. The following steps 
are being taken for increasing the coal 
production:.-

(i) ke-organisation of existing mines. 

(ii) Opening of new mines. 

(iii) Large scale introduction of open-
cast technology. 

(iv) Gradual mechanisation of under-
ground workings. 

(v) Opening of longwall faces in 
underground mines 

Training of Leather Footwear Technicians 
and Export of Leather and Leather 

Products 

3813. SHRI PIYUS TIRAKY : Will 
the Minister of COMMERCE be pleased 
to state : 

(a) whether twenty leather footwear 
technicians have been selected for training 
in Italy; 

(b) if so, the other measures contem-
plated to train leather footwear expert in 
India and abroad; 

(c) the details of the measures being 
taken to improve export of leather and 
leather products; 

(d) the details of the export of leather 
and leather products in the last three 
years, year-wise; and 

(c) the details of the incentives, loan 
facilities allotment of sheds, training etc. 
being given to the small artisans and small-
scale industries in the job of manufacturing 
leather products ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI p. A. 
SANGMA): 

(a) Yes, Sir. 

(b) Training ab~oad under bilateral 
assistance and in India through the net-
work of Small Industries Service Institutes 
their Extension Centres and Central Foot: 
wear Training Centres are the other mea-
sures contemplated to train leather footwear 
experts. 

(c) Fasy access to essential inputs for 
export production of value-added leather 
products, apart ·from publicity, participa-
tion in overseas trade fairs, sponsoring of 
sales-cum-study teams, market surveys etc. 
are some of the measures being taken to 
improve export of leather and leather 
products. 

(d) E1lports of leather and leather 
products durin& the last three years viz., 
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1981-82, 1982-83 and 1983-84 were around 
Rs. 415,400 and 440 crores respectively, · 

(e) Shoe uppers, · leather foot-wear, 
leather garments and leather goods are 
reserved for exclusive development in the 
small scale sector and the industry is also 
selected for modernization programme. All 
the incentives and facilities that are availa-
ble to the small scale and tiny sector units 
are available to leather and leather produc-
ts industry which include concessional 
finance, industrial sheds, supply of machi-
nery on hire purchase basis, technical 
assistance and training facilities arranged 

· through government agencies. 

Opening of 1\"ew Branches of Commer-
cial Banks in Madhya Pradesh 

3814. SHRI PRAT AP BHANU 
SHARMA : Will the Minister of FINANCE 
be pleased to state : 

(a) the numb~r of new branches of 
commercial banks were pi·opnsed and ope-
ned in different districts of Madhya Pradesh 
during the Sixth Five Year Pion period; 

(b) whether all the proposed br~ncbes 

at various places could not be opened 
during the stipulated time mentioned in 
their licence by Reserve Bank of India; 

(c) if so, the reasons therefor; and 

(d) the steps bt!ing taken to open these 
new branches ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) to (d) The branch licensing policy 
covering the period Apr.il 1982 to March 
1985 aimed at achieving a coverage of one 
bank office for a population of 17,000 in 
rural and semi-urban areas by tl1e end of 
March 1985. To achieve this objective, 
693 additional bank offices were required to 
be opened in the rural/semi-urban areas of 
Madhya 'Pradesh. As against the above 
requirement, 1074 rUJal/semi-urban centres 
in the State were allotted to banks for 
branch opening during the policy period. 
In addition, 44 urban centres in Madhya 
Pradesh were also allotted to banks for 
branch opening. During the period · April 
1982 to September 1984 for which informa-
tion is available, banks have opened 791 
branches in Madhya Pradesh. With a view 

to expediting opening of branches at the 
remaining allotted centres, a Task Force 
consisting of representatives of the Govern-
ment of Madhya Pradesh, NABARD and 
Reserve Bank has been set up at Reserve 
Bank of India's Regional Office, Bhopal. 

Representation of Andl!:·-1 Pradesh Govern-
ment Regr.rding EHabl:shmeot of • 

Spinning .\!ills 

3815. SHRI V . SOBHANADREESWA-
RA RAO : Will the Minister of SUPPLY 
AND TEXTILES be pleased to state : 

(a) whether :! representation y,as made 
by the GovernmLnt of Andhra Pradesh to 
include Andhra Pradesh in priority cate-
gory A & B as it satisfied the norms 
prescribed; 

(b) whether the State Government have 
represented for establishment of two spinn-
ing mills in weavers sector at Satyaverdu 
in Chittoor District, Narasann :~ peta in 
Sreekakulam District and two i ~: growers 
scct0r at Paruchur in Prakasam District and 
Nandyal in Kurnool District; and 

(c) if so, the action taken on the repre-
sentation ? 

THE MINISTER OF STATE OF THE 
MI~ISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 

(a) Some districts{areas in Andhra 
Pradesh .are included in the Category 'B' 
backward areas as notified in the press 
Note No. 4/1 {81 /BAD (Vol. III) dated 
27-4-1983. No representation has been recei~ 
ved from the Governm;:ut of Andhra 
Pradesh thereafter for the inclusion of any 
area in Category 'A', 'B' and 'C' backward 
areas. 

(b) and (c) A representation was recei-
ved from the Government of Andhra Pra-
desh suggesting setting up of two spinning 
mills in the Handloom Weavers Coopera-
tive Sector at Satyaveedu in Chittoor 
District ·and an01her in Srikakulam district. 
Financial Assistance could not be extended 
to these two units during the Sixth Plan 
due to resource constraints. Natio~al 

Coop~:rative Develop~ent Corporation have 
already sanctioned assistance for two units 
in growers sector at Paru~hur in Prakasam 
District, under t h..: Centrally sponsored 
scheme and Nandyal in Kurnool District 
under NCDC-III Agro Industrial Project. 
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Supply of Coal to Bihar 

3816. SHRI LALITESHWAR SHAID: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether Government are aware that 
North Bihar industries are suffering for 
want of coal ; 

(b) whether Government arc aware 
that Bihar is getting coal at higher cost 
than other places due to non-transport by 
rail; and 

(c) the steps, if any,. propcsoo to be 
taken to meet the situation ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SATHE) : 
(a) to (c) With the increased coal produ-
ction in Coal India, there is no difficulty 
in meetin'; f:Jlly the dem:tnd of consumers 
~n Nonh Bii1ar, However due to difficulties 
in rail movement the consumers ha\'ing 
lower priority in rail movement are not 
getting their full requlfements by rail. 
Consumers have been allowed to obtain 
their rail shortfall by road from specifi.!d 
collieries. Coal is also being made <1Vailablc 
at consuming points in ditfercat states 
through Coal India Ltd.'s stockyards as 
well as by arranging ex-wagon deliv.:: ies. 

Government only fix pit head prices. 
The consumers' price of coal vari~s from 
place to place depending not only on the 
cost and mode of transportation but also 
on yarying rates of royalty and other statu-
tory charges. 

Revision of CoaJ Pric:es 

3817. SHRI LALITESHWAR SHAHI: 
Will the Minister of STEEL, MINES AND 
COAL be pleased lo state : 

(a) the number of times coal prices 
have been revised since 1972-73 till date ; 

(b) the price of coal in 1972-73 and 
ita price now ; and 

(c) the ratio between wages and price 
rise 'l 

THE MINISTER OF STEEL, MINES 
AND COAL: (SHRI V . .t\SANT SATHE): 

· (a) Since nationalisation of coal 
mines, coal prices have been revised six 
ijmca, 

(b) At the time of nationalisation, the 
average pit-head price of coal was Rs. 
37.50 per tonne. At present the averaa~ 
pit-bead price of coal produced by Coal 
India Limited is Rs. 183.00 per tonne and 
that of the Singareni Collieries Company 
Limited is Rs. 192.00 per tonne. 

(c) Th.:: average earning per roan -shift 
of workers at current price in 1973-74 was 
Rs. 16.49 and in 1983-84 was Rs. 81.51. 
Compared with 1973-74 both the wages and 
prices have increased by about five times. 

Note Sent by Unions of L.l.C. EmvloytJeS 
Reg. Splitting of L.l.C. 

3819. SHRI SATYENDRA NARAYAN 
SINHA : Will the Minister of FINANCE 
pleased to state : 

(a) whether Life Insurance Corporation 
of Ind1a Employees unwns have sent him 
a note point ing out ti1at splitting up of the 
Corporation could have dangerous consequ-
ences ; 

(b) if so, his reaction thereto ; and 
(c) whether he proposes to consider 

greater decentralisation of L.l.C. work 
among branches as an alternative as sugges-
ted in the note ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) and (b) Government have received 
a number of representations from several 
quarters regarding the possible implications 
of a reorganisation of LIC and have noted 
tne contents thereof. 

(c) Decentralisation of L.I.C. work to 
the Branches from procuration of new 
business to settlement of maturity claims 
has already been effected in all the Divi-
sions except Bombay and Calcutta. 

Benefits to Service Exports 

3820. SHRIMATI K.ISHORI SINHA : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether he expects the volume of 
••Services Exports" to grow in the comina 
years; 

(b) if so, whether 'Services Eltportt• 
also will be eligible for the ~me type of 
benefits as are availablr,; to export of 
commodities and manufacturers; aD.d 
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(c) · if so, the details thereof 't 

THE MINISTER '·OF STATE IN THE 
MINlSTR.Y OF COMMEllCE (SHRI P. A. 
SANGMA): 

(a) Foreign exchange earnings from 
consultancy services were about Rs. 1 crore 
in 1973-74 and have increased to about Rs. 
62 crores during 1983-84. Federation of 
Indian Export Organisations (FIEO) has 
proposed to raise the leval of consultancy 
exports to about Rs. 250 crores by 1989-
90. 

(b) and (c) The following 
and r acilities are available 
Consultancy Organisations : 

incentives 
to Indian 

(1) Consultancy services exporters 
whose annual foreign exchange 
earnings by way of export at ser-
vices are not less than Rs. 5 lakhs, 
are eligible for foreign exchange 
facilities for busin.;!ss development, 
purchase of t:~nder document, pay-
ment of commission, bid bonds 
etc. 

(2) In order to cover risks, ECGC has 
designed policies to cover specific 
transactions of service exports. 

(3) Ad-hoc applications for import of 
d(:signs and drawings. office equip-
ment, instructions, tools and 
accessories and other items may be 
considered from technical consul-
tancy firms, construction agencies, 
and design engineering firms. 

(4) Marketing Development Assistance 
is provided to consultancy orga-
nisations which are registered with 
FIEO for undertaking market 
atudies, opening of foreian offices, 
publicity campaigns and feasibility 
studies. 

(S) Under Section 80-0 of the Income 
Tax Act, consultancy organisations 
are entitled to the deduction upto 
SOO/o of the net foreian excbanae 
eaminas in computing total 
income. 

(6) EXIMBank bas introduced a sche-
me under which deferred payment 
facilities are. available from EXIM 
Bank in respect of consultancy 
jobs to be undertaken from IDdia. 

Purchase of Con•eyor Belts by Bokaro 
Steel Plant 

3821. SHRI CHINT AMANI JENA : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether Bokaro Steel Plant bad 
placed orders for pu•chase of conveyor 
belts in the month of February, 1985~ 

(b) whether orders were placed on much 
higher rates than the lower offers received 
causing a loss of about four million rupees 
to the plant; 

(c) whether the firms which gave lower 
offers were the approved suppliers of 
Bokaro Steel Plant; and 

(d) if so, the reasons for placing orders 
at higher rates ? 

THE MINISTER OF-STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): 

(a) Yes, Sir. 

(b) Orders are placed on lowest techni-
cally acceptable offers from parties who 
could supply proven quality. Since Conve-
yor belts are critical items, orders are divi-
ded betw~n the lowest, the second lowest 
and in some cases upto third lowest suppli-
elS depending upon the quantities. 

(c) Yes, Sir. 

(d) For critical applications only three 
suppliers were consi&red proven sources 
by the Plant. For non-critical applications 
all suppliers on the approved list are trea• 
ted on identical footings and order is pla· 
ced considering rate, delivery and service 
performance. Lower offers were not accep-
ted on account of their being either techni-
cally unacceptable or being from sources 
not proven earlier. In some cases orders 
were divided to diversify the sources of 
aupply. 

Orders Placed by Bokaro Steel Plaat In 
February, 1985. 

3822. SH&l CHINTAMANI JENA 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether Bokaro Steel Plant had 
placed several orders to purchase different 
items in February, 1985; 

(b) whether Tender Committee was 
constituted in all the cases; 
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(c) whether the chairman of all these 
Committees was GM (W) who was due to 
retire on 28th February, 1985; 

(d) whether all these orders were placed 
on higher rates than the lowest offers recei-
ved; 

(e) ,vhcther it was brought to the notice 
of higher officers that irregularities have 
been done in purchase of all the items by 
Bokaro Steel Plant in February, 1985; and 

(f) if so, the action taken in this 
regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) 

(a) Yes, Sir. 

(b) There are Standing Tender Conuai-
ttees to e: •. <i i •in:;: the· tenders valued at morl! 
than Rs. 40 laklJs. In respect of other cases, 
purchase proposals are approved by ~vmpe­
tent authority in accordance with powers 
delegated. Depending up Jn the ite:ns to b::: 
purchased the Standing Tender Committe·..:s 
are presided over by GM (Works) or GM 
(Projects). The Tender Committees consist 
of members from Materials, Finance as 
well as from other Departments depending 
upon the items; 

(c) General Manager (Works) was the 
Chairman- of the Standing Committee in 
respect -of the following tenders, orders for 
which were placed in February, 1985 :-

(i) Purchase of Carbon Blocks; 

(ii) Purchase of Conveyor Belts. 

The incumbent to the post of General 
Manager (Works) Chairing the above Ten-
der Committee retired on the 28th February, 
1985. 

(d) In some cases crders were distribu-
ted amongst lowest two l r three acceptable 
tenderers with a view to diversify sources 
of supply; 

(eJ and (f) Certain irregularities 
. alle&ed in one of the cases reffered 

(c) above. These allegations are 
enquired i :1lo. 

Iocl'ease in Trade with Italy 

were 
to in 

being 

3823. SHRIMATI JAYANTI PAT-
NAIK.: Will the Minister of COMMERCE 
be pleased to state : 
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(a) whether steps have been taken by 
Government to increase trade with Italy? 

(b) if so, the various items on which 
Indo-Italian trade has been established; 

(c) the performance of Indo~Italian 
trade in 1984-85; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. :\. 
SANGMA): 

(a) and (b) It is a constant endeavour 
of the Government to increase trade with 
other countries, including Italy. India and 
Italy carry on trade in a number of commo-
dities on a continuing basis. 

(c) and (d) Indo-Italian trade during 
1984-85 increased as per the provisional 
figures available for April-September : 

Exports 
Imports 

Total 

April-Sept. April-Sep-
tember 

1983 1984 

72.75 
100.43 

173.18 

94.82 
103.87 

198.69 

Shortage of Coal Faced by !'ion-core 
Consumers 

3824. SHRIMAT1 JAYANTI PAT-
NAIK : Will the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether non-core sector consumers 
are CKperiencing shortage of coal; 

(b) if so, the reasons of short supply 
of coal to the non-core sectors; and 

(c) the steps proposed to be taken to 
meet the demand of coal in the non-core 
sector 7 

THE MiNISTER OF STEEL, MINES 
AND COAL (SHRl VASANT SATHE): 

(a) to (c) With the increased coal pro· 
duct ion in Coal India Ltd., there is no diffi-
culty in meeting the demand of consumers 
linked to ClL, However, due to difficulties 
in rail movement, the consumers havina 
lower priority in rail movement · are not 
setting their full requirements by rail~ 
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Conc;umers have been allowed to obtain 
their rail shortfall by ' road 'from specified 
collieries. Coal is a \so being made availa-
ble at consuming points in different states 
through Coal India Ltd.'s stockyards as 
well a~ by arranging ex-wagon deliveries. 
However, the consumers in South India 
linked to Singareni Collieries Co. Ltd. are 
facing difficulties in g·~tdng their full rc-q.ui-
rements, due to inadequate productk :1 of 
coal by SCCL. To such consumers, coal is 
being supplied fo the extent feasible from 
CIL sources. Steps a ,·e also being taken to 
increase production 0f coal in SCCL. 

Industrial and Trade Relations with 
Hungary 

3825. KUMAR! PUSHPA DEVI : Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether Government have a propo-
sal to establish better industrial ties and 
trade relations w1th Hungary ; 

(b) if so, t~e specific items on which 
trade relations are proposed to be establi-
shed between these two countries ; and 

(c) the d~ta ils thereof ? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) to (c) Indo-Hungarian trade and 
industrial relations cover cooperation 
in a number of fidds. Efforts a~e 

continuously made to promote India's 
Industrial and trade relations with Hungary 
with the objec~ive of growth and diversific-
ation of trad·::. With this end in view, 
meetings of Joint Commission, Pe1 manent 
Working Group, J~)int Business Council 
and participation in Trade Fairs etc. , are 
periodically held in ord~r to promote trade 
and industrial cooperation 

U.S. Offer for Modernisation of Bullock-Cart 

3826. SHRIMATI MADHURI SINGH : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether any United States .offer has 
been received for modernisation of bullock-
cart ; and 

tb) if so, the details in this regard ? 

mE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : 

(a) and (b) No such proposal is under 
consideration. Hov.evcr, according to the 
information of Department of Agriculture 
and Co-operation, a mcmb;::r of a certain 
US delegation had mad~ an offer that he 
could supply proces<; reiect . tubeless tyres 
and axle assembly. Tl,c suggestion has little 
research and development value. It only 
seeks to pr0mote marketing of rejected 
tyres and wh::~l assembly available in the 
country. 

Raids by Excise 'Customs Authorities in A.P. 

382"t. SHRI C. JANGA REDDY : Will 
the Minister of FINANCE be !>leased to 
state : 

(a) the details of the raids conducted 
by the Excise and Customs Authorities on 
smugglers in Andhra Pradesh during the 
last two years ; and 

(b) the value of goods seized in Nellore 
District ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : 

(a) The number of raids and searches 
conducted under the Customs Act, 1962 
in Andhra Prad;!sh and the value of the 
goods seized as a result thereof, during the 
years 1983 and 1984, is fu:-nishcd b~low :-

(Value: Rs. in /akhs) 

1983 1984 

Number of Value of Number of Value 
raids/ goods raids/ of goods 
searches seized searches seized 

-- ---·- ---- ·-·--- --· . 

640 66 .. 33 799 115.18 

(Figures are provisional) 

(b) The value of contrab1nd ·goods 
seized, as a result of raids and searches, 
from Ncllore District under the Customs 
Act, during 1983 and 1984, is furnished 
below :-

Year Value of goods sei:ed 

1983 
1984 

(Rs. in lakhs) 

6.46 

16.55 
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l>iscriJaioation between Coopenti•e aacl 
Coaunercial Banks Regarding Credit 

Authorisation Scheme 

3828. SHRI SUBHASH Y ADAV : Will 
the MINISTER OF FINANCE be pleased 
to state : 

. (a) whether there is any discrimination 
between the Cooperative and Commercial 
Banks in regard to Credit Authorisation 
Scheme; 

(b) if so, the nature of discrimination, 
-.hen and where this discrimination star-
ted ; 

(c) the reasons for discrimina#on ; 

(d) whether due to this discrimination, 
cooperative banks have been experiencina 
arcat difficulties ; 

(e) whether any representation bas 
been made by the Cooperative Banks to 
NABAIU> to remove this. discrimination ; 
and · 

(0 if so, the time by which this discrimi-
nation in regard to Credit Authorisation 
Scheme will be removed between cooperative 
and commercial banks in India ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) Credit Authorisation Scheme envis-
ages obtention of permission from RBI 
in ~se of commercial banks and from 
National Bank for Agriculture and Rural 
Development in case of Co-operative Banks 
for sanction of working capital or block 
capital finance above certain prescribed 
liJnits. These limits are referred to as 'cut-
otf-points.' At present the 'cut-off-points' 
prescribed for cooperative. and commerciar 
banks are different. The existence of such 
a difference does not amount to di~erimin­

ation in view· of basic difference in opera-
tional and functional requirements of the 
two structures. 

(b) In October, 1983, RBI incre-
ased the 'cut-off-point' Ln sanction of 
working capital limits from Rs. 300 lakhs 
to Rs. 400 lakhs to commercial banks. 
This relaxation was, however, not extended 
to the Cooperative Banks, whose cut off 
point continued at Rs. 300 Jakhs. In April, 
1984 RBI increased the cut off point for 
sanction of term loans (block capital) by 

commercial banks from lls. SO lak.hs to 
Rs. 100 lakhs. This relaxation too was 
not extended to the cooperative banks 
which continued at Rs. 50 lakhs. 

(c) The reasons for not revising the 
cut off points for cooperative banks are 
as follows :-

1. The size of internal loanable 
resources of cooperative banb 
are much small than that of com· 
mercia) banks. 

2. The rationale of the CAS, as 
applicable to the cooperative 
banks, is to ensure proper and 
judicious management of their 
limited resources and is distinct 
from the scheme as applicable to 
the commercial banks. 

S. The recent upward revisions In 
the cut oft' points by the RBI for 
commercial banks was done after 
an independent and in-depth 
review of the working of the 
1eheme for these banks from the 
poiots of operational aspects. 

<4. The 'information system' prescri-
bed by the Tandon Committee on 
inventory control and refined by 
Chore Committee as well as the 
Bucher Committee recommend-
ation regarding grant of partici-
pation in term loans, which is the 
present kingpin of the discipline 
under the CAS for commercial 
banks, bas not been introduced 
for the cooperative banks so far. 

(d) The Cooperative Banking Sector 
does not appear to be elriperiencing difficul-
ties on account of different . cut off points. 
Authorisations are granted to them in aa 
short a time as possible. Delays if any in 
Jl'&nting authorisation is mainly due to 
inadequate/incomplete data furnished by 
the banks in the proposals. 

(e) Except two State Cooperative Banks, 
which had made representations for 
relaxation on the lines allowed by the RBI 
to commercial banks, no other State 
C9operative Bank has made any reference 
to NABARD in this regard. Recently the 
National Federation for State . Cooperat vc 
Banks hils requeste4 for upward rcvisiin 
of cut of pointl. 
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(f) The representation frcm the Feder-
ation of the State Cc-operntive BaPks is 
being examined. 

Delay in Grant of Appro,·al by NABARD 
under Credit Autborisatiou Seheme 

3829. SHRI SUBHASH Y ADA V : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it has come to the notice 
of Government that National Bank for 
Agriculture and Ru;-al Development takes 
more than three months in granting the 
approval under Credit Author!sation 
Scheme for block capital loans required by 
terms lending institutions thereby resulting 
in escalation of the block capital expendi-
ture of different projects in the cooperative 
aector ; 

(b) if so, the number of applications 
in the 1983-84 which took more than three 
months for granting approval by NABARD 
and the number of applications which are 
pending for more . than three months at 
present ; and 

(c) the steps Government have taken or 
propose to take to compensate the loss. due 
to cost-escalation and for the approval of 
pending applications ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a} National Bank for Agriculture and 
Rural Development has to ensure the eligi-
bility of the proposal on the basis of the 
prescribed forn1ula and has also to ascerta-
in whether the term lending institutions 
have appraised the project and sanctioned 
their share of the term loan . The concerned 
cooperative banks are granted authorisation 
to sanction term loans for block capital 
purposes only when the proposal conforms 
to RBI guidelines. 

(b) and (c) During 1983-84, 31 block 
capital proposals were received by the 
National :Qank for authorisation under 
Credit Authorisation Scheme. Out of these, 
18 were sanctioned, 10 were rejected due to 
non-fulfilment of the prescribed criteria and 
two were voluntarily withdrawn by the 
banks. Of the eleven proposals authorised 
after 3 months, seven related to arant of 
authorisation due to temporary in cliaibilty. 
Tbere il only one proposal relatm, to 

1983-84 and two prc·posals received in 
1984-85 which arc pending for over 3 months 
in respect of which dct:\ils are awaited from 
Banks. Pegging the capifal outlay require-
ments at normative cost is mainly respon-
sible for gap in the financial tie-up arrange-
ments which delays the completion of the 
projects and results in cost over-runs. 

Block Capital to Cooperath·e Agro-
Based Industries 

3830. SHRI SUBHASH YADAV : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether National Bank for Agricul-
ture and Rural Development has since 
received a proposal for providing block 
capital to cooperative agro-based indus-
tries; 

(b) if so, when; 

(c) whether it is also a fact that the pro-
posal has neither been placed before the 
Board of Directors of NABARD even 
though a number of board meetings have 
been held after the receipt of the proposal 
nor the board have been apprised of the 
proposal; 

(d) if so, the reasons thereof; and 

(e) the time by which the proposal is 
likely to be brought up before the Board 
of NABARD and finalised ? 

mE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY} : 

(a) National Bank for Agriculture and 
Rural Development have not so far recei-
ved any proposal for providing block capi-
tal to cooperative agro-based industries. 

(b) to (e) In view of (a) above . the 
question does not arise. 

Functioning of Nationalised and Foreign 
. Banks in the Country 

3831. SHRI E. S. M. PAKEER MORA· 
MED : Will the Minister of FINANCE be 
pleased state : 

(a) the total number of nationalised 
banks in the country and the number of 
banks thereof in Tamil Nadu; 

(b) the number of licenced foreip, 
banks functionini in the country; 
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(c) whether Government propose to 
give licence to foreign banks in the near 
future; and 

(d) the number of non.nationalised 
banks functioning and their total depo· 
sits ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) Presently, 20 nationalised banks 
are functioning in the country out of which 
the Head Offices of 2 banks are in the 
State of Tamil Nadu. 

(b) 19 Foreign banks are functioning 
in the country at present. · 

(c) Applications of Foreign banks 
seeking licences for opening branches in 
India are examined by the Reserve Bank of 
India on merits and the licences issued 
where these are considered justified. 

(d) At present 53 non·nationalised 
banks (including foreign banks) are func· 
.tionmg in the country. Their total deposits 
(e).cluding inter·bank Deposits) as on 
15·3-1985 were estimated at Rs. 5958.60 
crores. 

Appointment of CBI Cell in Nationalised 
Banks 

3832. SHRI V. S. KRISHNA IYER: 
Will the Minister _of FINANCE be pleased 
to state : 

(a) whether Government propose to 
appoint a separate C.B.I. Cell to enquire 
into the mal·practices, corruption and 
misappropriations committed by bank mana· 
gers and officers in various nationalised 
banks; 

(b) whether protect ion is given to the 
honest bank employees if they made public 
the mal·pracfices going on in their respec· 
tive branches; and 

(c) whether the bank employees are 
permitted to make allega~ions against the 
hig}ler-ups regarding misappropnat1ons, 
and other mal·practices going on in their 
banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : 

(a) There is already a cell in CBI to 
deal with important cases relating to frauds 
committed in the nationalised banks. 

(b) and (c) The bank employees are 
required to take an oath of secn:cy and 
they cannot, therefore, make public any 
matter which comes to their notice during 
discharge of their official duties. It is, 
however, the duty of a bank employee to 
bring to nolice of his/her management any 
malpractices or fraud which may come to 
his/her notice. 

News Item Captioned-'Biggest Seizure 
of Contraband and Textile' 

3833. SHRI SOMNATH RATH: Will 
the Minister of FINANCE be pleased to 
state ; 

(a) whether attention of Government 
has been drawn to the news-item captioned 
"Biggest seizure of contraband and teJiltile" 
in the 'Times of India' of 31st March 1985; 
and 

(b) if so, the steps taken to put an end 
to racket in contraband textiles ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR- . 
DHANA POOJARY) : 

(a) Yes, Sir. 

(b) The drive against smugglers has 
been intensified. The preventive and intelli-
gence machinery of the Customs Depart· 
ment has been reinforced in vulnerable 
areas in terms of mao-power and equip-
ment and remain vigilant With respect to 
areas vulnerable to smugghng and commo-
dities, including synthetic fabrics sensitive 
to smuggling. In addition, appropriate 
anti-smuggling measures are taken in close 
co·ordination with the concerned Central 
and State Government authorities. The 
matter is also kept under constant review 
for appropriate action. 

U.S. Governmeat Restriction on Export 
of Indian Garments 

3834. SHRI ANAND SINGH : 
SHRI MAHENDRA SINGH : 

Will the Miniter of SUPPLY AND 
TEXTILES be pleased to state : 

(a) whether Government of USA has 
decided to impose unilateral restrictions on · 
the expprt of Indian garments to that 
country; and 
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(b) if so, the steps taken by Govern-
ment in this regat.d ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 

(a) and (b) The US Government had 
imposed unilateral restrictions on seven 
garment-categories during 1984. The Govern-
ment of India took up with the Textiles 
Survelllance Body of the GATT Textile 
Committee against the imposition of unila-
teral restrictions on three garroen t cate-
gories. Textiles Surveillance body recom-
mended withdrawal of the restrictions on 
all the three categories by the Government 
of USA. The Government of USA ~ith­
drew .the restrictions on two categories, 
while they did not do so in the case of 
one category and called for further consul-
tation. The Government of India held 
consultations with the US Government in 
March, 1985 on the unilateral restraints 
imposed on the five categories when Govern-
ment of India pointed out that there was 
no justification for such restraints. 

Steps for Reduction in Trade Deficit Gap 

3835. SHRI K. PRADHANI : Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether Government have tried to 
reduce the trade deficit gap of the country; 

(b) if so, the performances .of Govern-
ment in reducing India's trade deficit gap 
in 1983-84 and 1984-85; and 

(c) the steps proposed to be taken in 
1985-86 in· this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) and (b) AH possible · efforts are 
being made by the Government to step up 
exports and promote efficient import subs-
titution so as to reduce the trade deficit. 
The export, import and balance of trade 
fiaurcs for the years 1980..81 to 1983-84, and 
for the fi.rsl 10 months of 1984-85 (which 
are the latest available· provisional figur~s), 
with :JOmparativc figures for the correspond-
ina 10 months period of the previous year, 
arc aivcn below;-

Year .Exports 

1980-81 
1981-82 
1982-83 

1983-84* 
April-
Jan. 1983-
84@ 

6711 

7806 
8908 

9872 
7808 

April- 9258 
Jan. 1984-
85@ 

Imports 

12549 
13608 
14355 
15763 
12102 

13122 

• Updated till January, 1985. 

Balance 
of Trade 

-S838 
-5802 
-5448 
-5891 
-4294 

-3864 

@ Provisional and subject to reviaion. 

It may be seen from the above table 
that there has been a decline in . trade deft.· 
cit in recent years except in 1983-84. It il 
worth noting that the trade deficit u a 
percentage. of Gross Domestic Product 
(GDP) decline steadily from 4.6% in 1980-
81 to about 3% in 1983-84. 

(c) The Import and Export policy re-
cently announced by the Government for a 
period of 3 years from April, 1985 to 
March, 1988 has been formulated to give 
majc r thrust to exports and encouraae effi.. 
cient import substitution. The new Import-
Export Pc~icy has already been laid on tbc 
Table of the House on 12-4-1985. 

Opening of Accounts ofNon-Reskleat 
Indians by Cooperative Bats 

3836. SHRI K. PRADHANI : Will the 
Minister of FINANCE be pleased to .state : 

(a) whether some co-operative baub 
set up in the State sectors have requested 
the Union Government to allow them to 
open acc_ounts of non-resident Indians; 

(b) if so. the number of state co-opera-
tive banks which have sent applications to 
Reserve. Bank of India for this purpose; 

(c) whether Reserve Bank of India bas 
allowed those co-operative banks to open 
and maint~in non-resident accounts; and 

(d) when .those co-operative baukl have 
been allowed to open and maintain JW• 

. resident Indian accounts? . 1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR.Y) : 

(.a) to (d) The facility of maintenance 
of non-resident aternal accounts in ru!')ees 
and foreign currency non-resident accounts 
in pound sterling and U. S. Dollars was 
earlier available only through banks autho-
risCd to deal in foreign exchange in terms 
of.. Soction 6 of Foreign Exchange Regula-
tion Act, 1973. The Reserve Bank of India 
bad been receiving representations off and 
on from Urban Co-operative Bank that 
they may also be permitted to maintain 
non-resident accounts in rupees. After care-
ful consideration it has been decided that 
Urban Co-operative Banks with a minimum 
workin& capital of Rs. 10 crores plus an 
'A' audit classification conferred by the 
~trar of Co-operative Societies for two 
c<;Jiaequtivc years and all State Co-opera-
tiVe Banks should be permitted to maintain 
Jlb~Resident (External) Accounts and 
Qrdinar:y Non-Resident Accounts in 
rqpecs. Notification to this effect amend-
iiJ.i the Non-Resident (External) Accounts 
llules, 1970 was issued on 21st February, 
19&5 and published in the Gaz~tte on 
9a3-198S. 

Del'aluation of Indian Rupee 

· 3837. SHRI PIYUS TIRAK.Y : Will 
the Minister of FINANCE be pleased to 
ttate : 

(a) the number of times Indian Rupee 
h!tS been devalued since independence; and 

(b) the real value of a rupee now in 
comparison to pre-independence? 
~ THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI JANAR.-
DJIANA POOJAR Y) : 

(a) Since independence, the Indian 
rupee was· devalued twice, that is on Sep-
tenlber 22, 1949 and on June 6, 1966. The 
value of the Indian rupee since September 
197S is determined withe reference to a 
basket of currencies of India's major trad-
ins partners, and in a regime of floating 
exchanae rates, the value of the Indian 
rupee has moved both ways in relation to 

. tbe major currencies of the world. 
(b) Tile purchasina power of the rupee, 

.-...1 u the rccitKocal of the AIJ 
W. Couumer Pric:e !ada for Induttrial 

Workers (with the current 1960 base shifted 
to 1949= 100), was 14.06 paise in February 
1985. There is no index of consumer prices 
with August 1947 as the base. 

Export of Diamond and Import of Diamond 
Rough 

3838. SHRI B. K. GADHVI : Will the 
Mmister of COMMERCE be pleased to 
state : 

(a) the quantity of diamond e'lported 
every year fro01 1980 to 1984; · 

(b) the quantity of diamond rough 
imported in the country; 

(c) whether i01porters of diamond rough 
claim about 70 per cent as processing loss; 

(d) whether any methodical study has 
been made to estimate the correct percen· 
tage of loss; and 

(e) if not, the reasons therefor ? 

THE MINTSTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): 

(a) Export of cut and polished dia-
monds fro01 1980-81 to 1983-84 wereas 
follows:-

1980-81 
1981-82 
1982-83 
1983-84 

(Lakh Carats) 

41.51 
40.60 
46.56 
56.47 

(b) The quantity of rough diamonds 
imported in the country from 1980-81 to 
1983-84 was :-

1980-81 
1981-82 
1982-83 
1983-84 

(Lakh carats) 

187.08 
263.55 
253.96 
283.79 

(c) Manufacturing loss is estimated to 
be in the range of 60 to 85 per cent 
depending on several factors, such as qua-
lity and shape of roughs, the cl caving, 
sawing and grinding processes, the quality 
and type of equipment employed in cuttina 
and polishing and also the skill of tbe 
cutters. 

(d) and -(e) There are wid.~ly varyina 
qualiti~ of dia111onds for which there can 
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be no specific standard for determining the 
extent of manufacturina tosses. 

~ta for Indian Garment Exports 

3839. SHRI BANWARI LAL BAIRWA: 
Will the Minister of SUPPLY AND TE~T­
ILES be pleased to state : 

(a) the annual levels of quota for 
each category and country for EE.C count-
ries and USA in respect of garments exports 
from India during 1984 and 1985 alongwith 
the actual exports in each country during 
1984 and till date in 1985 ; and 

(b) the percentage of Indian garments 
exp rts subjected to quota restriction in 
1982, 1983 and 1984 alongwith total exports 
to each country giving break-up of exportt 
under quota and exports iiot subject to 
quota to each country in each of the 
above year? 

THE MINISTER OF STATE OF TIE 
MINISTRY OF SUPPLY AND TEXTILE$ 
(SHRI CHANDRA SHEKHAR SINGH) : . 

(a) and (b) Statement •A' and StatemeJ)t 
'B' giving the requisite information are 
annexed. 

Statement-A 

Details of Annual Levels and Actual Exports to U.S.A, and 
EEC during 1984 and January. '85 

(Qty. in'()()() PCS) 

1984 1985 January 
Country /Catesory Baac Actual Base Actual 

Level Export Level Ezporta · 

U.S.A. 

335 1654 1599 1753 536 
336 3029 2861 3241 772 
338/39/40 13173 13083 13568 5038 
341 28831 28260 29696 9618 
342 3954 4121 4191 1158 
347/48 2568 2642 2748 821 
Total 53209 52566 65197 17943 
O•eraU Gr. II 107.00 109.22 114.49 36.04 

(In Myse) (In Myse) (In Myse) (In Myse) 

West GerauutJ 

4 2645 3079 2524 719 
6 1116 1144 1137 274 
7 9454 3801 9505 654 
8 9118 4330 9166 713 
15-B 557 636 603 142 ..... 
17 591 328 626 21 
26 1856 988 1938 90 
27 1643 933 1686 117 

29 1496 259 1519 46 

Total 28476 15498 28704 2776 
--------·- --- . 

Note : (In Myse) ;-In Million Square Yards Equivalent. 

' 

; f 
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(Qty. ;,. '000' PCS) 

1984 1985 January 
Country/Cateaory Base Actual Base Actual 

Level Exports Level Exports 

....... 
• 1613 1702 1652 429 
'6 S21 323 SS8 68 
1 3028 2010 3127 297 
I 1189 686 U84 90 
U-B <401 112 424 14 
17 457 8 473 1 
:n 399 48 411 9 

24 650 117 689 36 

26 1800 1199 1817 186 
').1 1147 659 1177 104 

» S91 210 632 61 

-.A l62 48 278 8 

Total 12064 722.2 12522 1303 .... , 
4 1013 774 1049 129 
6 530 ~3 553 8 

7 1705 1163 1763 100 
8 3676 898 3746 335 

U-B 152 18 179 3 

17 205 8 236 3 

26 860 362 911 27 
'}.7 772 175 804 18 
29 403 90 442 2 

Total 9316 3731 9683 625 

a-au 
4 931 1028 953 319 

6 348 335 354 50 

7 3705 1007 3734 148 

I 2954 3072 299.3 563 
15-B 210 85 222 4 

17 773 43 279 4 

21 708 131 729 21 

-26 1027 140 1037 16 
2.7 731 254 743 20 
2!J 225 54 247 6 

Total lUll ~149 "11291 USl 
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(Qty. in •()()(f PCS) 

1984 1985 Juuary 
Country(Cateaory Base Actual Baae Actual 

Level Exports Level Exports 

DeiiBW'k 
4 306 203 313 73 
6 137 162 139 33 
7 561 471 570 65 
8 594 391 601 99 
15-B 67 80 70 13 
17 55 47 60 2 
26 209 83 216 20 
27 200 200 204 22 
29 82 86 90 2.2 
Total 2211 1723 2l63 349 
United J(iD&do• 
4 2719 2635 2767 704 
6 512 728 539 149 
7 11632 5316 11679 527 
8 9019 10129 9094 2406 
15-B 716 157 723 22 
17 493 87 522 10 
26 2014 17-48 2048 130 
27 1570 1443 1599 124 
29 1110 400 1131 29 
Total 29785 22443 30102 4101 ...... 
4 60 16 64 14 
6 38 8 40 nea. 
7 120 67 ll4 1 
8 196 187 201 36 
IS·B 8 2 9 1 
l7 23 l4 
26 25 10 27 3 
27 33 9 3S Del· 
29 24 7 26 
Total 527 306 sso ss 
Greece 

4 47 28 Sl 
6 52 9 ~ Dll· 
7 80 69 86 s 
8 40 9 49 

· lS.B 9 1 12 · oea. 
17 23 s 26 
26 43 44 46 2 
21 41 39 44 .s 
29 21 ll 23 3 
Total 356 225 392 1S 

&Hu"ct : AEPC (Apparel &port Promotion Council) 
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Statement-B 
'17le P~cnuap of Indian Garment Exports Subj~ct to Quota R~striction ill 1982 

_1983, 1984 Alongwith Total exports to Eaclt Country • 

(QTY. IN '000' PCS) 

Country Year Exports of Exports of Total 
Restrained Non-Restrained Exports 
Items Items 

Qty. % Qty. 0 / 
/0 Qty. % 

(1) (2) (3} (4) (5) (6) (7) (8) 

U.S.A. 1982 41470 84.93 7361 15.07 48831 100.00 

1983 68558 97.81 1535 2.19 70093 100.00 
1984 75421 96.05 3101 3.95 78522 100.00 

West Germany 1982 17482 77.53 5067 22.47 22549 100.00 
1983 14779 77.57 4273 22.43 19052 100.00 

1984 15498 68.17 7235 31.83 22733 100.00 

France 1982 6872 75.96 2175 . 24.04 9047 100.00 

1983 6715 73.66 2401 26.34 9116 100.00 

1984 7222 66.66 3612 33.34 10834 100.00 

Italy 1982 3735 67.37 1809 32.63 5544 100.00 

1983 4600 74.06 1611 25 .94 6211 100.00 
1984 3731 69.08 1670 30.92 5401 100.00 

Bcnelwa. 1982 5819 87.31 846 12.69 6665 100.00 

1983 4689 81.41 1071 18.59 5760 "100.00 

1984 6149 74.97 2053 25.03 8202 100.00 

Denmatk. 1982 1506 69.59 658 30.41 2164 100.00 

1983 1646 65.53 866 34.47 2512 100.00 

1984 1723 60.20 1139 39.80 2862 100.00 

U. ~i$ciom 1982 18234 88.09 2466 11.91 20700 100.00 

1983 16679 83.05 3405 16.95 20084 100.00 

1984 22443 76.53 6882 23.47 29325 100.00 

Ireland 1982 240 85.11 42 14.89 282 100.00 

1983 263 92.28 22 7.72 285 100.00 

1984 306 75.93 91 24.07 403 100.00 

Grcect 1982 80 70.18 34 29.82 114 100.00 

1983 119 100.00 nil 100.00 119 100.00 

1984 225 90.36 24 9.64 249 100.00 

Swden 1982 3467 99.63 13 0.37 3480 100.00 

1983 3287 97.19 95 2.81 3382 100.00 
1984 4318 99.38 27 0.61 4345 100.00 
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(1) (2) (3) (4) 

'Finland 1982 386 21.40 
1983 1012 83.29 
1984 883 83.72 

Austria 1982 690 43.95 
1983 252 15.72 
1984 243 19.52 

Canada 1982 4097 92.38 
1983 5100 89.85 
1984 7367 67.05 

Non-Quota 1982 
Countries 1983 

1984 
(;rand Total 1982 104086 55.66 

1983 127691 66.01 
1984 145529 63.12 

Source : Apparel E:~tport Promotion Council. 

(8) (6) (1) (8) 

1418 78.60 1804 100.00 
203 16.71 1215 100.00 
172 16.30 1055 100.00 

880 56.05 1570 100.00 
1351 84.28 1603 100.00 
1002 80.48 1245 100.00 

338 7.62 4435 100.00 
576 10.15 5676 100.00 . 

3621 32.95 10988 100.00 

59795 100.00 59195 100.00 
48340 100.00 48340· 100.00 
54385 100.00 54385 100.00 
82902 44.34 186988 . 100.00 
65749 33.99 193448 100.00 
85020 36.88 230549 100.00 

(ii) amount of TA/DA paid to mem· 
bers ; and 

(iii) expensea incurred for lunch etc. ? 

Meetings of AEPC and Sub-Committee 

3840. SHRI ANANDA PATHAK: Will 
the Minister of SUPPLY AND TEXTILES 
be pleased to lay a statement showing the 
following information separately for each 
meeting , f the Executive Committee of the 
Apparel Export Promotion Council and 
Sub-Committees held during 1983, 1984 and 
1985 upto 28th February, 1985 :-

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHE.KHAR SINGH) : 

No. 

(1) 

1. 

(i) date and venue of the Meetings; 
A statement showing the required infor-

mation is attached. 

Statement 

Details of Expenditure on Meetings During 1983 

Meetines Date Venue TA (Only Air Lunch Total 
fair reimbur· Exocn~e~ 
sement) 

Rs. lb. b. 

(2) (3) (4) (5) (6) (7) 

Executive Committee 24-01·83 Bombay 19852.00 3072.00 12924.00 
Meeting 26-03-83 Calcutta 29772.00 .5002.60 34774.60 

13-05-83 Bombay 21678.00 2338.00 24016.00 
14-07-83 Delhi 13438.00 2777.75 16215.7S 
20-08-83 Ashok, 20878.00 3121.00 23999.00 

Delhi 
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(1) (2) (3) (4) (5) (6) (7) 
---·--M----------

29-10-83 Delhi 22544.00 34.50 22578.50 
16-11-83 Delhi 10696.00 724.70 11420.70 
14-12-83 Delhi 10638.00 1901.25 12539.25 
30-12-83 Bombay 31996.00 2470.00 34466.00 

2. Fbuulce & Budget 07-02-83 Delhi 5428.00 5428.00 
Sub Committee 13-06-83 Delhi 1666.00 1666.00 

10-10-83 Delhi 3332.00 30.00 3362.00 

3. Probe Committee 31-03-83 Delhi 5646 .00 660.50 6306.50 
27-05-83 Bangalore 8258.00 1913.95 10171.95 
24-06-83 Delhi 3470.00 846.45 4316.45 
03-09-83 Madras 4356.00 4356.00 
22-12-83 Madras 8670.00 1328.60 9998.60 

4. A.d..-isory Committee 07-02-83 Delhi 3842.00 3842.00 
(Export Promotion) 16-04-83 Delhi 1666.00 . 108.50 1774.50 
Exhibition and 13-06-83 Delhi 8046.00 219.25 8265.25 
Delegation Abroad 25~08-83 Ddhi 1666.00 1666.00 

02-09-83 Bangalore 5344.00 1057.10 6401.10 
24-12-83 Madras 6304.00 4442.1)(} 10746.80 

s. Legal Sub Committee 27-05-83 Bangalore 4888.00 4888.00 
04-0G-83 Delhi 1666.00 1666.00 
14-07-83 Delhi 9604.00 9604.00 
23-07-83 Bombay 6570.00 1160.20 7730.20 

6. bleeatiYe ud Draw- 07-04-83 Bombay 4998 .00 4998.00 
baek Sub Committee 22-07-83 Bombay 9466.00 9466.00 

7. Quota Ad..-isory 16-04-83 Delhi 7362.00 7362.00 
Committee 13-07-83 Bombay 4998.00 617.50 5615.50 

29-07-83 Madras 11036.00 11036.00 
20-09-83 Madras 10242.00 1249.00 11491.00 
19-11-83 Bombay 13046.00 13046.00 
07-03-83 Bangalore 43400 1027.25 1461.75 

8. Appeal Sub Committee 22-02-83 Bombay 3754.00 3754.00 
for 1980 Cases 04-04-83 Bombay 1498.00 1498.00 

9. Staff Comnaittee 06-07-83 Delhi 6398.00 166.15 6564.15 
15-09-83 Delhi 2366.00 12.25 2378.25 
17-11-83 Delhi 2256.00 2256.00 

Total 349768.00 36281.80 386049.80 
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Details of Expe,.ditiir• 011 Meetings During 1984 

No. Meetings Date Venue TA (Only Air Lunch Total 
fare rermbur- Expenses 
.sement) 
(Rs.) (Rs.) (Rs.) 

(1) (2) '(3) (4) (5) (6) (7) 

1. Executive Committee 06-01-84 Delhi 15654.00 4386 .40 20040.00 
Meeting 23-03-84 Bombay 27973.00 3641.50 31614.50 

04-04-84 Delhi 18487.00 2597.00 21084.00 
16-06-84 Delhi 23412.00 70.00 23182.00 
27-07-84 Delhi 18681.60 2385.01 21066.61 

09-08-84 Bombay 8142.00 3.1-20.20 11562.00 
20-09-84 Delhi 403?..00 4032.00 
05-10-84 Bombay 16472.00 3014.00 19486.00 
13-10-84 Bangalore 3618.00 3618.00 
22-11-84 Delhi 18968.00 2509.65 21477-65 

2. Quota Advisory 30-01-84 Delhi 13288.00 384.00 13672.00 
Committee 22-03-84 Bombay 4904.00 462.00 5366.00 

04-05-84 Delhi 4032.00 45.50 4077.00 
09-08-84 Bombay 6720.00 3206.00 9926.00 
20-11-84 Bombay 6664.00 3161.00 9825.00 

3. Export Promotion 21-01-84 Jaipur 6310.00 2218.85 8528.85 
Committee 29.05.84 Bombay 1666.00 2325.00 3991.00 

15-10-84 Bangalore 6422.00 2642.10 9064.10 

10-12-84 Madras 10698.00 1835.85 12533.85 

4. Probe Committee 17-04-84 Madras 3938.00 123.70 4601.70 
28-12-84 Delhi 4932.00 4032.00 
15-06-84 Delhi 132.00 132.00 

s. Finance aad Budget 05-03-85 Delhi 5924.00 28.00 2952.00 
Sob Committee 16-07-84 Delhi 2366.00 2366.00 

6. Appeal Sub Committee 30-03-84 Bangalore 456.00 1009.00 1465.00 
for 1980 Cases 06-03-84 Delhi 6398.00 6398.00 

7. Legal & Membership 23-02-84 Delhi 6890.00 297.71 7187.71 
Committee 18-04-84 Delhi 1666.00 1666.00 

8. Staff Committee 26-04-84 Delhi 1666.00 490.24 2156 .24 
06-10-84 Bombay 523.00 523 .00 

9. Incentive and Draw- 16-08 .. 84 Delhi 3332.00 3332.00 
back Colllmittee 

10. QuOta Audit Sub 17-01-84 Bombay 3332.00 3332.00 
Committee 

Total 255843.60 40907.51 296751.11 



211 Written Answers APRiL 19, 1985 

Details of Expenditure Incurred on Meetings During 1985 
(Upto 28th February, 1985) 

No. Name of the 
Meetings 

Date Venue TA Lunch Total 
expenses 

Rs. Rs. Rs. 

(1) (2) (3) (4) (5) (6) (7) 

1. Executive Committee 08-01-85 Bombay 22463.00 3314.00 25777.00 
Meeting 26-02-85 New Delhi 25366.00 2287.50 27653.50 

2. Probe Committee 

3. Quota Adlisory 
Committee 

04-02-85 
14-02-85 

05-01-85 

Delhi 
Delhi 

Delhi 

4032.00 4032.00 
2366.00 2366.00 

2348.00 2348.00 

4. Export Promotion 
Committee 

08-02-85 Calcutta 1892.00 1892.00 

Total 58467.00 5601 .50 64068.00 

Source: Apparel Export Promotion Council. 

Inter-Slate Racket of Hashish Smugglers 

3841. SHRI LAKSHMAN MALLICK: 
Will the Minister of FINANCE be pleased 
to state : 

(a} whether any Inter-State rat:ket of 
High Quality Hashish smugglers have come 
to the notice of Government particularly 
in the Jammu and Kashmir region ; and 

(b) if so, the details thereof? 

TI-lE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 

(a) and (b) During the period from 
19-2-1985 to 18-3-1985, a total qJantity of 
64.400 kgs. of hashish and 700 grams of 
opium was seized and thirteen persons 
including three women were arrested by the 
Police of the Jammu and Kashmir State. 

Smuggling Acthites in Tripura 

3842. SHRI G.G· SWELL: Will the 
Minister of FINANCE be pleas~d to state : 

(a) whether a tiny markc.J: vtllage, Bat 
Tola in Tripura has become a big smugg-
ling radial point for a big range of~electro­
nics and hard drugs and medicines ; 

(b) whether there are a number of 
other such centres in the North-East and 
that insurgent groups in that area are 
increasingly finding sustenance for their 
activities in drug running into India ; and 

(c) the steps, if any Government have 
taken or are taking to combat the menace? 

TilE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) and (b) According to reports rcce· 
ived by the Government, foreign consumer 
goods, such as, electronic items, cosmetics, 
etc. are sold in some of the markets in the 
North-Eastern region including Bat Tola. 
However, there are no reports about open 
sale of hard drugs and smuggled medicines. 

(c) The drive against smugglers has 
been intensified. Mass raids of shops dca· 
ling in smuggled goods are conducted with 
the help of the police and para-military 
forces . The preventive and intelligence 
machinery of the Customs Department in 
the region remain vigilant with a view to 
curb all smuggling activitie.s. In addition, 
the trends and pettern of smu&~liri& arc 
kept under constant review and appropriate 
anti-smuggling measures are taken in clos t 
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co-ordination with the concerned Central 
and State Governmeat authorities. 

Deputation of Officials of Public Sector 
Undertakiqs 

3843. SHRI SATYENDRA NARAYAN 
SINHA: 

KUMAR! PUSHPA DEVI : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government have decided 
not to send Government officials to Public 
Sector Undertakings on deputation as 
reported in the 'Economic Times' dated 
20 March, 1985 ; 

(b) if. so, the reasons for this decision; 

(c) whether Government have any 
alternative plan to man the Public Sector 
Undertakings ; 

(d) whether Government officials already 
working in Public Sector Undertakings 
will be called back to their parent branches; 
and 

(e) if so, the date with effect from 
which such new system will come into 
force ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : 

(a) Govt. have already issued instruc-
tions that as a matter of general policy, 
Govt. officials wishing to join public sector 
can do so only on immediate absorption 
in the concerned public enterprise i.e. 
after resigning from their posts in Govern-
ment. However, in the following cases 
deputation of Govt. officials to public 
enterprises has been permitted. 

(i) Deputation may be permitted for 
a maximum period of three years 
in the case of Chief Executives 
and regional/zonal chiefs of Cent-
ral public enterprises who require 
continuous liaison and coordi-
nation with State Governments and 
where expertise acquired in the 
State Government is needed for 
organisational efficiency. 

(ii) Deputation may also be permitted 
in the case of Chief Vigilance 
of&ers in all Central public 

enterprises ; the tenure of officers 
of Organised Services appointed 
to posts of CVOs in the public 
enterprises should be the same as 
the tenure that would be permissi· 
ble in their cases on their deput-
ation to the Centre. 

(b) The basis of general policy of 
immediate absorption in the public enter· 
prises laid down for the Govt. officials is 
to secure better commitment from them 
for the pub lie enterprises in which they 
are to serve. 

(c) The seleuion policy of the Govern· 
ment for full-time Board level posts is 
that unless markedly better candidates are 
available from outside, the vacancies will 
be filled up by promotion from within the 
public entaprise and if internal candidates 
are not available, preference wiil be given 
to candidates working in other public 
sector undertakings. Failing availability 
of suitable candidates from public sector, 
selections would be made from other 
sources like Government and private sector. 
For below Board level posts the public 
enterprises make their selections. 

(d) In respect of Govt. officials who 
are already on deputation to Central 
public enterprises, the existing terms and 
conditions will operate. However, no 
extension of deputation beyond the 
period specified in their deputation 
orders would be perimissible, eJDCept 
in the case of CVOs in public enterprises 
whose terms of deputation will be regula· 
ted on the basis of tenure that would have 
been permissible to them if they had been 
on deputation to the Centre. 

(e) The date of effect is March 6, 1985. 

Yeleru Reservoir Project in Andhra Pradesh 

3844. SHRI N.Y. RATNAM: Will the 
MINISTER OF STEEL, MINES AND 
COAL be pleased to state : 

(a) whether the State Government of 
Andhra Pradesh has requested the Centre 
for a loan assistance of Rs. 50 crores to 
complete Yeleru reservoir project ; 

(b) whether it is a fact that the above 
project is essential for suppl:; of water to 
Visakhapatnam Steel Pla!1t ; and 

(c) if so, the reasons for delay in 
aranting the above loan 1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT . OF STEEL (SHRI ~. 
NATWAR SINGH): 

(a) and (b) Yes, Sir. 

(c) In 1978, the Government of Andhra 
Pradesh gave an assurance th8t it would 
make water available in bulk at the plant 
boundary at its own cost. So, the invest-
ment approved by Central Government for 
the steel plant did not include provision 
for any expenditure for the supply of water 
(at the plant boundary). Therefore, the 
Department of Steel had informed the 
Government of Andhra Pradesh that it 
would not be possible for the Visakha-
patnam Steel Plant Project or the Depart-
ment of Steel to provide any loan assistance 
for the project. Unterruprions) 

12.00 i>rs. 

Mr. SPEAKER : Don't shad e. 
don't shout. I will listen, but 
&bout. I will listen properly. 
shout. If there is anything, l will 
If everybody speaks at the sam; 
nothing can be done. 

Please 
don't 
Don't 
listen. 
time, 

PROF. K.K. TEWAR Y (Buxar) : This 
morning, a very shocking news h:\s come 
from Amritsar. An ex-Member of this 
House and the General Secretary of AICC, 
Shn R.L. Bhatia was badly wounded in a 
shoot-out by extremists. Every day impor-
tant persons are being killed in Punjab. 
The Home Minister is here, fortunately 
present in the House. Jnterrupriolls} He 
should make a statement. (bzterruptions) 

MR. SPEAKER : I apppreciate the 
anxiety of the House. I appreciate it. I 
know it. 

PROF. MADHU DANDAVATE 
(Rajapur) : Prof. Tewary's concern should 
be taken note of. The citizens' lives have 
become unsafe. The Home Minister must 
give an assurance that all possible steps 
will be taken to ensure the safety of the 
citizens. He is an ex-Member of Parliament 
who was a colleague of ours in the Lok 
Sabba and we must ensure .. . (Interruptions) • 

MR. SPEAKER : Please listen. You 
must understand certain things. When I 
give an assurance that I will listen to you, 
why should you do like this? This is a very 
iJnportant thin&. 

PllOF. K.K. TEWARY 
&rowing extremism there. 

There is 

SHRI PRIYA RANJAN DAS MUNSI: 
ine Home Minister should make a state-
ment ... 

MR SPEAKER : One thing I must 
say : It is not a question of statement, it 
is a question of action. What I mean is 
that the life even of an ordinary citizen is 
important. Life is given once. If it is lost, 
it cannot be revived. So simple it is, that 
we have to take care of it. The Home 
Minister is here. He will realize the gravity 
and the importance of all this. I think he 
will take necessary steps. 

(lmerrupti01zs) 

MR SPEAKER: Why don't you Jet 
me finish ? Why are you getting agitated 
about unnecessarily, when I am there to 
espoust! your cause here ? I am saying that 
it is very important that the Minister takes 
care of these people who go about with 
unlicensed arms. How long are you going 
L) allow these people to do like this ? What 
is going to happen ? Y vU have to take 
stringent steps. 

It is upto the Minister to take the 
House into confidence on Monday. Tf he 
has got the information today, he can 
give it. I have asked him. He has not got 
the latest information with him. Mr. Bhatia 
is in the hospital. I do not know what his 
condition is. We can only pray for his 
recovery, and our sympathies are with 
him. But until and unless the Minister 
takes care,-these people who carry illicit 
arms do not have any moral force, they 
are immoral people, whosoever they are. 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SA THE) ; 
If you allow people to carry arms, there 
will be no safety . 

MR SPEAKER: Why can't you do 
something about it ? 

SHRI VASANT SATHE: Yes; let us do 
something about it. Whether they are 
licit or illicit arms, in Japan it is prohibi-
ted carrying of arms. If any atms arc 
carried, 1 ife will be unsafe. 

MR SPEAKER : The whole House 
must take cognisance of this issue. 1 
charge this whole House with this respon· 
sibility, to take care of this matter. 
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PROF. MADHU DANDAVATE : Sir, 
I now wish to bring to your notice a matter 
about which all the Members of this Parlia-
ment will be concerned. It is a question 
of dignity of Members of Pcrliament. I 
have myself checked it. It concerns two 
sitting Members of Parliament Officials 
mainly be longing to the Directo. ate of 
Estates went to their house in 220 Vi t hal-
bhai Patel House ; and when tl·.ey were 
taking food, actually th~ food utensils 
were thrown away. Their entire luggage 
was brought. He said, I am an M.P. The 
officers had the temerity to say, we have 
seen so many M.Ps. It does not matter 
even if you are an M.P. Today, it 
is a nember of the opposition ; 
tomorrow, it can be a member of the 
ruling party. We stand on the 
dignity of the Members of Parliament and 
therefore I want you to take a serious 
note of that. Though I had given an 
adjournment motion, at least his privilege 
motion should be admitted. 

MR. SPEAKER : I will look into it. 

PROF. MADHU DANDAVATE : He 
is a member who had suffered at the 
hands of the office• s. Lift to myself, I 
would have offered physical resistence to 
the officers. He did nod do it. He should 
be allowed to have the privilege motion. 
(Interruptions) 

MR. SPEAKER : I have to safeguard 
the honour of my colleagues, my members ; 
they arc very honourable people ; and 
yesterday 1 looked into the whole matter 
and did whatever I could yesterday itself. 
Whatever way you like me to do I will do 
it that way also . We have got also· respon-
sibility on our shoulders. I think I will 
speak to you in private also and discuss 
it ; and then we shall take whatever steps 
you suggest. I am in your hands ; I told 
you I will go along with you, whatever the 
House says. 

(Interruptions) 

MR. SPEAKER: No, no, not like this. 
I will never allow this thing like that. 

SHRI BASUDEB ACHARIA : It is a 
question of privilege. 

MR. SPEAKER: Right. Even privilege 
has to be established before a matter of 
privileae could be raised. No. I have the 

••Not recorded. 

highest regard for all this ; I also hold the 
highest regard for my rules and regulations 
and I. will do it whenever I am satisfied. 

SHRI AMAL DATTA : Nobody chal-
lenges your rules . It is the m-::thod which 
is being adopted .... 

MR. SPEAKER : I will do it, when I 
am satisfied . 

DR. A. K. PATEL : Under rule 388, I 
have given a notice. (Interruptions) 

MR. SPEAKER : I will see {Interrup-
tions) 

SHRI PURNA CHANDRA MALIK 
rose. 

MR. SPEAKER : I think you are a 
new member. I will look into it and 1 will 
talk with you and then I will let you know. 
(Interruptions J 

MR. SPEAKER : I have not rejected it. 

PROF. MADHU DANDAVATE : I 
have requested about his privilege motion. 
When there is a prima facie case let the 
concerned member who is an affected party 
be allowed to say something. 

MR. SPEAKER : I will let you know 
when I will talk with you. If anything has 
happened, then I will allow everything ; 
even and I shall allow it to be sent to the 
Privilege Committee. 

PROF. MADHU DANDAVATE : 
Well, you keep his privilege motion under 
consideration. 

MR. SPEAKER : That is what I have 
said ; I have not rejected it. 

SHRI BASUDEB ACHARIA : He may 
be allowed to speak. 

MR. SPEAKER : Not today. You are 
an old member. l never do it like this. 
Did I ever allow this thing ? Am I goina 
to part with, precedents ? Not allowed. 

(Interruptions ,•• 

SHRI PURNA CHANDRA MALIK: 
Yesterday. (Interruptions)** 

MR. SPEAKER : I have not allowed 
yon. You are unncesarily spoiling our 
caae. That is what I nid, our case. Please 
sit down. (lnterntptions)"* 
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MR. SPEAKER : I shall look into it 
Don't worry about it. 

MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI GHULAM NABI AZAD) : 
On behalf of Shri Ram Niwas Mirdha ; 
I b~g to lay on the Table : DR. A.K. PATEL : I \Vant to say some-

Ihing about Ahmedabad police atrocities. 
MR. SPEAKER : No. I will find out. 

I cannot do it like this. I cannot take 
cognizance of it like this. 

(1) A copy of the Detailed Demands 
for · Grants (Hindi and English 
versions) of Posts for the year 
1985-86. [Placed in Library. see 
No. LT-735/85] 

PAPERS LAID ON THE TABLE 

[English] 

Detailed Demands for Grants of Depart-
ment of Posts and of the Department of 
Telecommunication for the ~·ear 1985-86 

THE MINISTER OF STAT£ IN THE 

(2) A copy of the Detailed Demands 
for Grants (Hindi and English 
versions) for expenditure of the· 
Central Government on Depart-
ment of Telecommunications for 
the year 1985-86 along with 
Appendix. [Placed in Library: See 
No. LT-736/85]. 

Statements showing the action taken by Government on various Assurances and 
Undertakings etc. 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFF-
AIRS (SHRI GHULAM NABI AZAD) : I beg to lay on the Table the following statements 
(Hindi and English versions) showing the action taken by the Government on various 
assurances, promises and undertakings given by the Mmisters during the various sessions 
of Lok. Sabha : 

(1) Statement No. XX-Eighth Session, 1982. 
[Placed in Library. see No. LT-737/85}. 

(2) Statement No. XV-Ninth Session, 1982. 
[Placed in Library. see No. LT-738j85] 

(3) Statement No. XV-Tenth Session, 1982. 
[Placed in Library. see No. LT-7-'9/85] 

(4) Statement No. XIV-Eleventh Session, 1982. 
[Placed in Library. see No. LT-740/85) 

(5) Statement No. X- Twelfth Session, 1983. 
[Placed in Library. see No. LT-741/85] 

(6) Statement VIII-Thirteenth Session, 1983 
[Placed in Library. see No. LT-742/85] 

{7) Statement No. VII-Fourteenth Session, 1984. 
[Placed in Library. see No. LT-743/851 

(8) Statement No. HI-Fifteenth Session, 1984. 
[Placed in Library. see No. LT-744/85] 

(9) Statement No. II-First Session, 1985. 
[Placed in Library see No. LT-745/85] 

l 
! 

r 
I 
I 
j 
} 

Seventh 
Lok 
Sabha 

Eighth 
Lok. 
Sabha. 

Annual Report and Review on the working of !he Rubber Board, Kottayam (Kerala) for 
the year 1983-84; Statemenls showing the reason for delay in laying fM papers. 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 
St!PPLY (SHRI P. A. SANGMA): l beg to lay on the Table : 

(1) {i) A copy of the Annual Report (Hindi and. English veuions) of the Rubber 
Board, Kottayam, (Kerala) for the year 1983-84. 
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(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of Rubber Board, Kottayarn 
(Kerala) for the year 1983-84. 

(2) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Rubber Board, Kottayam 
(Kerala) for the year 1983-84 
together with Audit Report 
thereon. 

(3) Two statements (Hindi and 
English versions) showing the 
reasons for delay in laying the 
papers mentioned at (1) and (2) 
above. [Placed in Library. See 
No. LT 746/85]. 

12.08 hrs. 
[MR. DEPUTY SPK.EAKER it th' 

Chair] 
MATTERS UNDER RULE 317 

[Translation] 
(il Famine conditions in Maharasbtra 

and need to take relief measures for . 
farmers. 

SHRI VILAS MUTTEMWAR (Chimur): 
There has been famine in Maharashtra 
continuously for the last four years 
with the result that the farmers there have 
been facing starvation. Not only are they 
not being provided assistance by the 
Government, they are also being forced to 
repay their loans. The amount of the loans 
along with interest thereon has increased 
fourfold. Money is being collected from 
them in the name of Survey Tax., E.G.S. 
Tax, Irrigation Tax etc. . 

The condition of the farmers has be-
come so miserable that they are not in a 
position to buy seeds even. 1, therefore. 
request the Government to direct the Maha-
rashtra Government to postpone imme-
diately all recoveries. The Central Govern-
ment should make available seeds and 
fertilisers to the farmers for sowing purposes 
and the loans of the banks and other finan-
cial institutes in their names should either 
be written off or at least the entire amount 
of interest should be waived and recovery 
of the loans stopped forthwith. At the 
same time reconstruction of small ponds 
ahould also be started promptly under the 
Employment Guarantee Programme. 

(ii) Need to establish industries in Khaga-
ria (Bihar) for its development 

DR. C.S. VERMA : Mr. Deputy Spea-
ker, Sir, Khagaria is an underdeveloped 
dis(rict of Bihar. There is total lack of 
industries there. Irrigation facilities are 
also not adequate. The raw material availa-
ble in that area too has not been exploited 
fully and industries based 0.1 those mate-
rials arc also not being set up there. One 
of the reasons for the backwardness of 
Khagaria is that the Master Plan has not 
been enforced there. I, therefore, appeal 
to the Government that the Master Plan 
should be enforced there and industries 
should be set up for its development. The 
Central Government can develop the area 
by bringing Khagaria Parliamentary Cons-
tituency under its Plan. Otherwise this 
area will remain underdeveloped. 

[English] 

(iii) Need to direct the Government of 
Rajasthan to help farmers whose crops 
were damaged by hailstorms 

SHRI RAM SINGH Y ADA V (Aiwar) : 
There have been widespread hail storms in 
the State of Rajasthan in the last week of 
March and the first week of April, 1985. 
Hail storms had caused hundred per cent 
to 75 per cent damage to the crops of 
farmers of districts of Alwar, Bhartpur, Sikar 
Jhunjhunu and some other districts also. 
Farmers invested huge money in purchase 
of hybrid seeds, fertilizers, pesticides and 
diesel oil for their agricultural operations. 
Farmers whose irrigation wells are electri-
fied have to pay the electricity charges now. 
Farmers who had taken on loan, diesel-
engine pump-sets, or electric motors from 
the Land Development Banks or other 
Commercial Banks have to pay instalments 
of loan. Village Co-operative Societies• 
dues are also to be paid by them in the 
instant month or next month. 

But total devastation of crops by hail-
storms has rendered the farmers penniless. 

Provisions of existing famine Code not 
provide for financial assistance or compensa-
tion for damages unless the damages to 
crops bad exceeded more than fifty per cent 
of the total area of crops sown in a parti-
cular Revenue Village. There is no provi~ 
sion in the Famine Code to compensate a 
farmer on the basis of damages to his crops 
arown over individual holdings. 
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J, therefore, urge upon the Union 
Government to amend the Famine Code and 
also to send a study team immediately to 
assess the damages caused by hail-storms. I 
also request the Government of India to 
direct the Government of Rajasthan to pay 
compensation immediately to the farmers of 
the State whose crops had been damaged 
by hail-storms and to suspend recovery 
of all sorts of loans either of co-operative 
societies and Cooperative Land Develop-
ment Banks or of Commercial Banks. 

[Translation] 

(iv} Need to start works under NREP in 
Boodelkhand (Madhya Pradesh) to 
provide jobs to people 

SHRIMATI VIDYA WA TI CHATUR-
VEDI : Mr. Deputy Speaker, Sir, the crop~ 
in Tikamgarh, Chhatarpur, Panna districts 
of Bundelkhand Division have almost been 
damaged due to failure of rains. ln these 
districts there are no other sources of 
irrigation also. People there live in abject 
poverty. There are no other means of live-
lihood. If relief works are not started 
immediately on a large scale under NREP 
in those areas, the poor people will become 
victims of unemployment and starvation. 

I, therefore, urge Government that 
in order to start maximum relief works in 
those areas, they should provide more and 
more money to the State Government so 
that the people may be provided with 
livelihood and food. 

[Eng/ish] 
(V) Menace created by the tigers around 

the Scnderbans Tiger Project in West 
Bengal and need to take measures to 
save people and cattle. 

SHRI SANAT KUMAR MANDAL 
(Joynagar) : The Sunderbans Tiger Project 
in West Bengal is quite a laudable venture 
and a great tourist attraction. But presently 
the rise in the tiger population in the area 
has posed a great threat and menace not 
only to the human beings but also to the 
Cattle going astray. This area mostly lies 
in my constituency. Recently, there have 
been some fatal incidents where not only 
cattle grazing in the jungle but also a 
number of villagers have fallen victim to 
the ferocity of the tigers. A stage has come 
when the people are mortally afraid to go 
into the forest either to bring back forest 

produce or fish from the streams flowing 
there or take their cattle for grazing. This 
has also spread some sort of terror in the 
minds of the village folk surrounding the 
forest reserve. It is high time that Govern-
ment took some positive steps to resettle 
the villagers Jiving on the periphery of the 
forest or alternatively provide some warning 
system and position some forest guards to 
protect the people living in close proximity 
of the forest reserve. 

[Translation] 

(vi) Famine conditions in bill areas of 
Uttar Pradesh and need for relief 
measures. 

SHRI HARISH RAWAT (Almora) : 
Mr. Deputy Speaker, Sir, in the hill areas 
of U.P., acute famine conditions have 
arisen. In the areas which depend on rains 
for agriculture, the foodgrains production 
is already less than the requirement but 
with continuous drought for two years, the 
situation has become grave, Rabi crop has 
been only 15%. The prospects of Kharif 
crops are almost ni 1. Even fodder is not 
available . The drinking water resources 
are getting dry. I. therefore, urge Govern-
ment that : 

1. the quantity of wheat and rice 
being sold per unit through fair 
price shops in this area should 
be doubled ; 

2. Work-days under the NREP and 
RLGEP should be increased to 
the maximum possible extent ; 

3. the afforestation programme in 
this area should be enforced as a 
crash programme ; 

4. these areas should be declared as 
famine affected areas and large 
scale relief works should be star-
ted here ; 

5. the Central Government and the 
State Government should provide 
special grants for the supply of 
drinking water ; and 

6. the recovery of loans from the 
people should be postponed. 

(vii) Need [to open a Postal Divisioa ia 
Orissa 

SHRI JAGANNATH PATINAIK 
(Kalah~ndi) :• K.ala.handi diatrict in Orissa 

•The Speech was orignially delviered in Oriya. 
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has remained backward in som! fi ~tds and 
more particularly· in tclecommtnication 
sector. There are many village~ in this 
district without b:·.:l'l:l-t post offi-:es. 
Similarly the work load has increased in 
many branch and sub post offices. It is 
very necessary to upgrade those post 
offices. But it is a matter of great regret 
that no step has been taken for the upgra-
dation of those post offices. 

The reasons are not far to seek. It is 
all happening due to the absence of p0stal 
division in Kalahandi. Postal divisions 
have been set up in all districts in the 
State of Orissa except Kalahandi. The 
people of this district are very much agi-
tated over the inordinate delay in op:.!ning 
postal division. 

Kalahandi is rich in minerals and 
forest wealth . There are many cultural and 
educational institutions in this district. If 
the existing post and telecommunication 
system is not improved, the people of the 
district will continue to suffer. 

In view of this I demand that a postal 
division should be opened for Kalahandi 
district without any further delay. 

[English] 
(liii) Acute shortage of power in Uttar 

Pradesh particularly Shahjahanpur and 
need to divert power from other 
States. 

SHRI JITENDRA PRASADA (Shahja-
hanpur) : I would like to draw the atten-
tion of the Government to the acute 
shortage of power in the State of Uttar 
Pradesh and particularly in the District 
of Shahjahanpur, U.P. which is getting 
electricity for not more than six to eight 
hours a day. 

Due to shortage of power lakhs of tons 
of potato being damaged in cold storages. 
There is acute scarcity of drinking water 
in urban areas. Harvesting operations of 
wheat are being hampered and irrigation of 
standing crops is not being done. Crime 
rate has increased and industries are facing 
permanent closure. · 

l demand that immediate steps be taken 
by the Central Government to divert power 
from other S:ates without delay so that 
the situation faced by the entire State and 
particularly Shahjahanpur distnct is 
avoided. 

t---

12.20 brs. 

DEMANDS FOR GRANTS (GENERAL) 
1985-86 [Contd.] 

[English] 
(i l Ministry of In:lustry and Company 

Affairs-Contd. 

SHRI PRIY A RANJAN DAS MUNSI 
(Howrah) : Mr . Deputy Speaker, Sir, the 
new industrial policy, after 1980, we are 
expecting very shortly now, and before the 
industrial policy is formulated, I will make 
certain suggestions for the consideration of 
the han. Minister. 

This is the year of centenary of Indian 
National Congress and I hope the Govern-
ment will take it seriously to see that the 
dreams of Pandit Jawaharlal Nehru for a 
modern India, and a self-relJant economy, 
which was the dream of Indira Ji and which 
is now being pursued by the present leader 
Rajiv Ji, are taken into account to see that 
in the new industrial policy which is being 
formulated, major emphasis will be-given 
on public sector . I am sorry to mention it 
because there is a talk going on in the 
press for the last two and a half months 
that possibly we have suddenly become a 
little apathetic towards the growth of the 
Public sector and that we are thinking of 
laying much more emphasis on private sector. 
Well, I am not opposed to the idea of 
encouraging the private sector for rapid 
indus trial growth and productivity, but not 
at the cost of expansion and growth of the 
public sector. I have also to mention here 
that a tendency. has developed over the last 
few years to discourage all kinds of nationa-
lisation, to discourage all kinds of take-
overs, to discourage all kinds of mange-
ment control by the Government. After all, 
what is the private sector ? The private 
sector in india is no more a private sector 
in its true sense of private capital, as yoll 
find in any European or Western part of the 
world, the private sector concept in India 
is the concept of the public sector in the 
sense tnat the money that you put into 
the private s: -.:Lor units, is largely from 
the public fi :nncial institutions and the 
banks. The only thing is that the manage-
rial efficiency and the control do not lie 
on the Government, they lie on the private 
people. So, I . do not understand g1vmg 
more emphasis on private sector by putting 
more of the people's money without having 
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the Government control there, and thereby 
discouraging the nationalisation and take-
owr. How does it help us to reach our 
goal of a just society, if not a socialist 
society ? I, thereLr~! request the hon. 

. Minister not to get tempted or be carried 
away with the idea that m~re nationalisation 
will not help the country. On the contrary, 
I can say that if the financial control and 
administration is nry effi~ient and the perks 
and other benefits which are provided in 
private sector. are provided in the public 
sector u.1dert.1kings also, I am confident 
that we will yield much more result as 
compared to the private sector. The private 
sector is yielding all the results at the cost of 
the public sector. The actual benefits of the 
key industries in the public sector where 
the Government is keen to see results, go 
to the private sector which does not invest 
its own capital but get the money from the 
public financial institutions and deprive the 
public sector of that benefit. Therefore, I 
will request that while the Government 
formulates the national industrial policy, 
it should at least see that in the centenary 
year of Congress, the major emphasis is 
given on the public sector, thereby ensu-
ring the people that we are noi deviating 
from our path and from the commitments 
of late Pandit Nehru and Indira Ji. 

I will deal with only one aspect in this 
debate and that i'l about the sick industries. 
For the last one ·month I have been reading 
in the newspapers that somehow the Ministry 
is thinking of saying good-bye to the sick 
units. Why ? Who made the units sick? 
What is the responsibility of the Govern-
ment ? I can tell you that it is not just 
because of political reasons that the State of 
West Bengal has been adversely affected by 
sick units. I may have my differences with 
the West Bengal government led by CPI (M), 
I may have quarrels with them, I may make 
responsible for many other things, but I 
want to tell you one thing for which the 
Government of India cannot shirk its respon-
sibility, and that is that the crime that 
West Bengal has committep is that it was 
never parochial, it never talked of caste, 
it never talked of communal passions, it 
never talked of regwnal passions. I can 
substantiate with all the documents that 
during last ten years, there have been many 
parts of India which started regional 
movements, which started corr,munal 

campaigns, which started lmguistic and 
chauvinistic movements, and then out of 
those movements, in compromise with the 
Government, they got number of industries 
Is it the way that you are going to soive 
the problems ? What happened in Assam ? 
What is happening in Punjab. We are trying 
to compensate the problems not only 
politically but also economically, by 
making much '110re announcements in 
railways and other sectors. What I am trymg 
to emphasise is that it is W.:st Bengal 
whose economy once gave life to the entire 
nation's wealth, right from the days of 
the national struggle, and it is because of 
that that the East India Company went 
there to rob and plunder the whole wealth. 
But what is happening now ? After the 
partition of India the textile units started 
winding up from that part of the. country 
because of many problems. The key 
industries could not stand because of lack 
of financial support. 

Mr. Minister, if you kindly read out 
the figures in your reply, it will be obvious-
ly found that the investment that the 
Industrial Credit Corporation of India 
made in Western India, North India in 
comparison to lhe East India is much 
more. I can substantiate that it is low in 
East India, because West Bengal does not 
believe in parochialism, chauvinism and 
communalism. That is why you are not 
showing much interest to solve their 
problems. Had it been the case of any 
other part of India, you would have faced 
a severe rocking situation in the country. 
But it does not mean that we will be 
facing the penalties year after year. 
Investment by the IDBI, investment by 
the tCCI is marginal so far as Bengal is 
concerned and in totality it is the lowest 
in Eastern India. This is not helping you 
to achieve national unity, which is our 
desired goal. You have to look into this 
aspect and do not blame every time this 
thing and that thing. Thaefore, my 
request to you is to take care of the 
investment programme of these institutions 
so far as Bengal is concerned. 

I am grateful to Indiraji that when in 
1971 West Bengal went into great turmoil, · 
it was Indiraji who went to West Bengal. 
She had seen serious situations of the 
industrial empolyees and the pecple 
auffering there. She instituted an institution 
called the IRCI known as the Industria 
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Reconstruction Corpotation of India and 
now known as the IRBI. Sir, I was shoc-
ked to know last month when I met them. 
They say that they haw changed their 
policy to monitor any unit any more. They 
will give the money and that is all. They 
will not monitor. How can they avoid 
this responsibility ? This is not the reason 
for which the IRCI was made. This. is not 
the reason for which the IRBI was made. 
This IS absolutely nonsense. I can cite you 
one instance. I represent Howrah constitu-
ency, which is the largest industrial city 
and most skilled labour are available 
there. In that constituency there are a 
number of Government units also. I will 
come to them later. There the IRCI 
financed units which are making profits. 
When they start making profits, IRCI 
winds up its s)low. I give you one instance 
of Indian Machinery. It was founded by 
the great industrialist called Lala Mohan 
Das. Indian Machinery was financed by 
the IRCI. It competed with Avery India 
and produced and manufactured good 
number of machines and showed profits 
last year and competed with all the private 
sector. And when I told them, now that 
it has earned profit and a good establish-
ment is there, why don't you go and back 
them up, they have started withdrawing 
from the scene. Is it the way to help the 
industries ? Is it the policy of the Govern-
ment ? So, I would request you to compel 
the IRBI once again that wherever they 
put money' they should also sew that the 
financial control is also provided by them. 
Besides technical assistance should also be 
provided by the IRCI to manage the 
whole unit. Otherwise it is no use just to 
give money to the private management, who 
will take the whole money, siphon the 
whole amount and thereby make the unit 
sick. This is what is happening in West 
Bengal. One after another banks have 
come forward, Public financial institutions 
have come forward providing money to 
the old management, who are just trying 
to take the money home· back and make 
the units sick. This is not fair. Therefore, 
I have got three suggestions to offer to 
the bon. Minister. First you kindly 
appoint a committee immediately involving 
the representatives of the Finance Minis-
try, Commerce Ministry. Ministry of 
Supplies, because DGS&D is the most 
important wing so far as the sale of the 

i'!mall-scale industries' product is concern-
ed and have a coordination bureau to 
examine the establishments of all the closed 
and sick units of Bengal. And then take 
decisions like this : First, the units which · 
you find viable, provide them with resource 
and assistance with the new management 
provided that the technical and financial 
authority is from the Bank or the public 
financial institutions and not with the old 
management. As our Prime Minister and 
the Finance Minister have said bad manage-
ment is like bad currency and we should 
throw them out. Do it appropriately as 
far as the sick units are concerned. Se~ond­
ly the units which you find are not 
exa..:tly viable and they produce out-dated 
products, kindly see whether some 
diversified arrangement through moderni-
sation can be made to make them viable. 
If you do not do it, I am telling you in 
this House, I am afraid Bengal will 
witness the same serious turmoil with 
violence which it had witnessed during 
1961 and 1971 risking the life of a number 
of people through the so-called Naxalite 
movement after the frustration of the 
young people. You should not have the 
tendency to treat them as if such a 
movement has been destroyed and is over. 
If you do not look into these problems 
you will provide them another opportunity 
to cre.1te turmoil and the same kind of 
thing can be repeated once again. So, 
kind Jy see from above the barrier . of 
political party and politics and take care 
of this problem seriously. 

In my constituency there are presti-
gious engineering tmits called Hooghli 
Dock Engineering and Port Engineering. 
They have shown results. I visited Jast 
week my constituency and had been to 
those untts. The Executive Directors 
appointed there will retire after three to 
fi)Ur months and are not taking interest 
in the expansion of these units. I will 
request the hun. Minister to visit these 
units after the session and see what is 
actually happ: ning there with the help of 
the bureaucracy . I am sorry to mention 
that some Members of the bureaucracy 
in the Ministry of Industries have their 
own personal interest and gains. I do not 
like to mention their names. They are 
tagged with some officials and Chairmen 
of some bodies in Bengal and are working 
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for their personal gains. I can substantiate, 
if necessary, if the Minister wants 
confidentially, how nefarious these deals 
are being struck so far as the Tyre 
Corporation of India is concerned, so far 
as Andrew Yule is concerned, so far as 
India Paper Pulp is concerned. Wide-scale 
fissiparous tendencies are there, a gang 
of people are there just to loot the money 
of the Government of lr.dia and t~) make 
these units sick. A number of peopk are 
visiting the countries of the world in the 
name of industrial tours just to make 
their personal gains. This is happening. 
You kindly take care of these units. I also 
request that you do take initiafve to 
nationalise India Machinery which are 
showing some profits with the help of 
nun. 

Sir, about the Burn Standard company, 
in your Report of the Heavy Engineering 
you have said, this unit is very good, but 
it depends on wagon supply of the 
Railway. Now the Railway is not giving 
you wagons. This unit is going to die. 
How can you help this unit ? So, I would 
request the bon. Minister once again 
without referring to any other aspects : 
Please do save Bengal from the industrial 
crisis, please do have a Committee to 
examine the sick units programme, please 
do see that the public financial institutions 
change their habit and the policy and they 
make a total departure from the past to 
take up the comprehensive issues of the 
sick industries and to appoint the financial 
monitor as \\oell as the administrator. 

MR. DEPUTY-SPEAKER : I will only 
refer to one issue and then conclude 
within a minute. 

In respect of textile industry a kind 
of importance is given by the Government 
of India. But So far as Jute and Tea 
industry is concerned, I am sorry to say-
don't misunderstand me as parochial-
you don't give that much importance as 
you give for sugar and textiles. Why is it 
so ? Why time and again 13 dying units 
of the textile industry in Bombay are taken 
o.ver and 14 units of sugar are given 
incentive and jute, tea and engineering 
units in Bengal are deprived of such 
treatment ? If you go on doing it, the 

political parties will defend the country 
for integration, but don't rule it out that 
forces are working with the help and 
machination of other fi~siparous forces 
around North Eastern India, they may 
inject their bad blood in Bengal. So, time 
is there . Kindly save it, and also make 
an inquiry in one textile unit, the Rdi-
ance Textiles. They have established 
collaborations outside and arc trying to 
take advantage of the Government, and I 
demand a positive inquiry inro the licence 
they have obtained which they are using 
for their expansion programme of collabo-
ration with outside countries s u far as 
Reliance Textiles IS concerned, mostly are 
fake names. 

With these words I conclude and I 
request the hon . Minister, if not request, 
I beg of him : Kindly you yourself visit 
Bengal and sit with the Governm,.nt of 
West Bengal , with other trade unions and 
the M.Ps. of this House who are from 
Bengal and see how you can save the 
industrial climate of West Bengal and 
specially the sick units of Bengal. 
[Trans /at ion] 

*SHRI P. APPALANARASIMHAM 
(Anakapalli) Mr. Deputy Speaker, 
S~r, we are d iscussing Demands for Grants 
pertaining to the Ministry of Industry 

·and Company Affairs. I want to say a 
few words about the Industries. 

Sir, industry is next only to agriculure. 
So the development of industries in the 
country is highly essential. Unfortuna-
tely, there are many states in the country 
which have not witnessed industrial pro-
gress. That is one reason why we are so 
much backward economically as compared 
to the industrialised nations of the West. 
Prosperity of any nation is dependent on 
the industries it has. 

The major industries, medium indus-
tries and minor industries-all are important 
in their own way and hence :lll the steps 
must be taken to develop these industries 
in the country. 

One of the burning problems of the 
country is that of unemployment. This 
problem can be solved to a great extent by 
going for a massive industrialisation progra-
mme. Industrial estates must be established 

*The speach ~s ori,inally delivered in Telugu. 
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throughout the country. It must be the 
endeavour of the government to see that 
at least hundred major industries are 
established in the States and that every 
village in the country will have atleast 
one small scale industry. There will be 
uniform development of the country by 
doing so. 

Sir, tbcrc are many persons in Andhra 
Pradesh and Madhya Pradesh who were 
issued I icences to start new industries. 
But these persons are not getting any 
assistance from the financial institutions. 
So the Government must see to it that the 
per sons who have already been given 
licences are extended fin&ncial assistance 
simultaneously. Also, Sir, there are many 
persons who have applied for licences to 
start new ·industries. To encourage such 
persons, the required licences should b.e 
issued without any more delay. l feel 
these steps are very much essential for 
rapid indus lr ial isatioil of the country. 

Sir, I want to draw the attention of 
the bon. Minister towards one important 
problem. At present, more land than 
what is required by Public Sector industry 
is being acquired by the Government. 
What is the necessity for the Government 
to acquire more land than actually requir-
ed for the industry ? Many persons are 
being deprived of their land for no reason. 
It should not happen. Hence I request 
the Government not to acquire even an 
inch more of land than required for 
setting up industries. 

Sir, K.D. Pet a which is in Vizag dis-
trict of Andhra Pradesh, is most suit-
able for the establishment of Alumina 
Factory. Ra\\ material required for this 
industries is abundantly available 
in this area. Experts' Report on tnis 
Plant also favoured K.D. Peta for the 
establishment of Alumina Plant. But so 
far nothing has materialised. I request 
that steps be taken immediately to establish 
Alumina Plant at K.D. Peta. 

I take this opportunity to plead for 
the establishment of Coach Factory at 
K.azipet in our State, which is lhe most 
suitable location for this purpose. 

Sir, barring Maharashtra and Tamil 
Nadu all the States in the country are 
back~ard. Rapid and uniform industri-
alisation of all these States is very much 

necessary if the country is to become 
economically sound. Our beloved leader 
Shri N.T. Rama Rao toured United States 
last year in order to encourage the Indians 
especially Telugu people to come forward 
and contribute for the industrialisation of 
the land of their origin. Needless to say, 
the response from them was overwhelming. 
So also, at the Central level, the Govern-
ment must take steps to encourage the 
Indians settled abroad to set-up industries 
here . It will also go a long way in rapid 
industrialisation of the country. 

Sir, I conclude by thanking :rou for 
giving me this opportunity. 

[English] 

SHRI ASUTOSH LAW (Dum Dum): 
Mr. Deputy-Speaker, Sir, the discussion 
on the Demands for Grants of the Ministry 
of Industry and Company Affairs is the 
most important thing .. In the Eastern 
region, most industries, particularly a 
large number of heavy industries and a 
large number of small scale industries are 
either sick or becoming sick. I request the 
bon. Minister that more allocation should 
be made, more grants should be. made to 
the sick industries. The burning question 
today in Eastern India is \\<hat is to be 
done with all these sick and closed units. 
The situation has worsened to such an 
extent that within a few months more 
industries will be closed due to sickness 
unless proper financial assistance is given 
to those industries. 

Sir, in West Bengal, particularly from 
the constituency wherefrom I have come, 
Dum Dum, is known as the most impor-
tant industrial belt in West Bengal. About 
3,000 small or· medium-size industries are 
closed or sick or becoming sick. Heavy 
industries which are situated in the indus-
trial belt of . West Bengal, particularly in 
my constituency, are either sick or are not 
functioning well. 

I can give you an e:\ample of one 
of the most important and renowned 
industry that is Jessops & Co. In tbi~ 
Company previously, the total workina 
strength was 12.000 It has now been 
reduced to 9,000. Whereas the managerial 
posts have gone up from 600 to 1200, the 
workers' strength has gone down from 
8 000 to 6,000. The policy that we ~ • 
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adopting today, to streamline the industry 
and to save the sick industry, requires 
that ·more allocation should be made. 

Now when we are discussing the Grant 
of the Ministry of Industry, one has to 
take a pragmatic view. If we find that 
all those sick industries or closed indus-
tries cannot be revived through the help 
of financial institutions or through the 
help of Government, the private sector 
should be given more incentives and some 
allocation of money should be made in the 
Grant so that the private sector can come 
forward to take up those sick industries. 
If they find that any of those sick indus-
tries which are sick can be made viable, 
they can take up those sick industnes 
or they can amalgamate them with their 
profit-making industries if possible. But 
obviously no private sector will come for-
ward to take up any sick industry unless 
and until a proper allocation is made 
1 o that some incentives either fmancial 
or help through financial institutions or 
by the Govemment is given to the private 
sector. 

One more thing that the hon. Minister 
should consider is the re-educatiOn of the 
industri~l worker. In case a company or a 
factory is closed or it is closed for some 
time, then a scheme should be formulated 
for the skilled labour to give them educa-
tion which I am defining as re-education 
so that, if necessary, during the period 
of closure or during the period of lay-off, 
the workers may be trained in some other 
field or industry and, if possible, they 
(Ould be · absorbed there. That will mini-
mise the burden of labour; that will mint· 
mise the misery of the workers. You will 
appreciate that if a factory. or some small 
industry or a big industry is closed for 
years together, what the misery of the 
workers how many people suffer and what 
is the position of their families. Therefore, 
I request the Minister concerned to consi-
der to allocate some money so that in case 
of closure of a company, the workers can 
.be re-educated and the cost of re-education 
could be provided by the Government as 
also by the employer so that, in future, 
·these workers will not suffer if a company 
·is closed. 

Another suggestion that 1 want to make 
ia that in order to revive the industrial 
.~tmosphcrc and to revive the 1>\ck and 

closed units-particularly, I am referring 
to the eastern region of the country-some 
drastic change in company law or corpo-
rate law is also necessary. Although it is 
out of place, I feel it necessary to suggest 
that there is a need for an amendment in 
the Company law. Without amending the 
Company law, we will not be in a position 
to save sick industries or closed industries. 

We find that in the present Budget 
sufficient incentives have been given to the 
corporate sector, But \\le cannot presume 
that these people are good boys and they 
will plough back money, if they make 
profit. Taking advantage of this Budget, 
whatever profit they will make, it cannot 
be presumed that they will plough back 
this money. Some restriction has to be 
rut so that these industria!ists when they 
make profit cannot take away ·the money 
fromthe company. They will have to plough 
back this money towards the benefit of 
the country and the further development 
of the industry. 

It is most important that in order to 
revive the sick industries and the closed 
units, a High Power Committee should be 
appointed by the Government with a 
time-bound programme. Merely appointing 
a Committee will not do. This Committee 
should go deep to see what are the reasons 
and problems. This Committee must come 
up with the report within a time-schedule 
and the report should be submitted so 
that in future we will be in a position to 
know what are the reasons for so many 
small-scale industries to be closed in the 
Eastern region. 

Another important point that I would 
like to mention is that the erratic policy 
of the banks is creating trouble in the 
industrial field. If the hon. Minister kindly 
considers this position and looks at the 
reports of the various companies . and 
industries, he will find that due to the 
erratic policy of the banks, most of the 
small units and some of the big industries 
are either becoming sick or clqsed. The 
banks and the financial institutions should 
also consider whether the accrued interest 
on . the loan taken by the sick industries 
can be written off. This would help the 
industries in our country, particularly in 
the E·astern region. 

The Ea1tern rei,ion particularly West 
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Bangal, is backward in industrial growth. 
If we cannot . save West Bengal and the 
Eastern region, the impact will ultimately 
come to the entire industrial policy of the 
country. Therefore, more allocation of 
funds should be made to the Eastern region 
for the development of industries. If it 
is found that the sick industries should 
be given more financial assistance, it should 
be given. 

SHRl AMAR ROYPRADHAN (Cooch 
Behar) : Sir, India's economy is based 
on mixed economy and our industrial 
policy is also based on that economy. At 
least on paper and also in its pronounce-
ments, the Government has said so long 
that the public sector is the core of India's 
indus trial development though in practice 
it is bel ping the multinationals and the 
FERA Group. lt has now come twice 
openly to help the multi-nationals and 
the FERA Group. There is no hide and 
seek policy in this regard. 

On 15th April, 1985 at the Round Table 
Discussion organised by the European 
Marketing Feder at ion Foundation (EMF) 
the bon. Prime Minister openly invited 
the foreign industrialists to India foreign 
inflow to India. It is now crystal clear 
that India's industria\ policy has divorced 
the public sector and is in favour of the 
multi-nationals and the FERA Group. 
The industrial lobby of USA, France, 
Italy and Japan are very much happy with 
the new industrial policy of India. Through 
you, Sir, I would like the hon. Minister 
to take note of what the Wall Street 
journal has stated; the journal is so happy 
that it has labelled India's industrial 
policy as 'Rajiv Reagan industrial policy'. 
I think, it is a correct label that has been 
given by the Wall Street journal ; it has 
given correct Ag Mark, Right label. 

Now let me come to non-industry 
districts. I come from a no-industry dis-
tricts-Coach Behar. There is a policy 
regarding no-industry districts. In this 
connection I would like to draw the atten~ 
tion of the House to what the bon. Minis-
ter has .stated in reply to Qn. No. 363 
dated the 9th April; he has stated that in 
this country there are 90 no-indus try dis~ 

tricts. And if you go through the list 
minutely, you will find that 37 districts 
are in the backward areas of north Bihar, 

north Bengal, Sikkim and the north-eastern 
region, i.e., Assam, Meghalaya, Manipur, 
Mizorarn, Nagaland, Arunachal Pradesh and 
Tripura. Since 1956 they have been announ-
cing that it is their motto, it is their aim, 
to set · up industries in backward areas, 
in no-industry districts, to remove regional 
Imbalances. But you cannot deny that the 
eastern region, particularly the north-
eastern region, is the most neglected area 
in this respect . If you go through the 
figures, they will find that, in 1979-80, there 
were 102 no-industry districts and in 1985-
86 there are 90 no-industry districts. Cer-
tainly, it is not a good or rosy picture. In 
the last six years, only 12 no-industry 
districts have been turned into industry 
districts. Thc;·e are still 90 no-industry 
districts. How long will it take to turn 
them into industry districts ? At the rate 
of two per year, which is the present rate, 
it will take 45 years. So, by 2030 there will 
be no no-industry districts of course, if no 
new no-industry districts come up in the 
meantime. This is your efficiency. You 
have been promising in this august House 
since 1980 that you will make all no-indus-
try districts into industry districts, but you 
have failed in this respect. It is clear that 
you have no intention of making the no-
industry districts into industry districts in 
the backward areas. 

Now let me came to another point, 
namely, sick industries. It is a fact that 
West Bengal is on the top of industrial 
sickness. What is the reason for it ? As 
my friend, Mr. Priya Ranjan Das Munsi has 
stated. it started since 1950 when you made 
freight equalisation in respect of coal and 
steel. You will be astonished to know that 
till now coal and steel prices in West 
Bengal and panicularly in my constituency 
of Cooch Behar or in Darjeeling in North 
Bengal are higher than the prices in 
Punjab. Coal producing area is in West 
Bengal . Steel producing area is in West 
Bengal. But they will have to pay much 
more than the people at the other end. 
Whether it is Punjab or Rajasthan, they 
pay less. That is the main reason. From 
that day in 1950 when freight equalisation 
was made, we are suffering. The main 
sufferer of all this is the jute industry and 
it is already stated in this august House 
that at present 15 jute mills are closed. 
Besides these 3 are permanently closed. 
What is the reason for this 7 The main 
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reasonf, as I have studied, are: shifting of 
the funds of jute mills to some other indus-
tries which the owner consider to be more 
profitable, the management of ·the jute 
industry has all along shown an apathy 
toWaidS m:-dernisation. Then, another 
reason is that the economics of the jute 
industry has resulted in deprivation of the 
jute-growers of remunerative price for 
their raw jute. One other reason is that 
the management's policy all along is mar-
ked by exploitation of the jute workers. 
These are the main reasons. So, the 
Government of West Bengal wants and 
they have again appealed to the Central 
Government that the jute mills should be 
nationalised. The West Bengal Assembly 
passed a unanimous resolution. It IS not 
a question of Forward Bloc, CPI (M) or 
RSP or CPl. Even your Congress people 
there supported this resolution. It is a 
unanimous resolution-let there be an Act 
to nationalise all the jute mills. Why don't 
you pay heed to it ? Why don't you care 
for it ? I know where the shoe pinches. 
You are hobnobbing with the Birlas. You 
are hobnobbing with the Bajorias. You 
are hobnobbing with the Goenkas. So you 
do not want Jt ..... Jlnterruptions) The West 
Bengal Government is in favour of nationa-
lisation. 

You should know, Sir how much we 
are suffering in the matter of industrial 
growth. You will 'be astonished to know. 
The West Bengal Government asked for 
Haldia Petrochemical Complex costing 
about Rs. 800 crores on the basis of 40-40-
20 ratio, but ycu said 'No'. But you say 
'Yes' to Maharashtra Government when 
they came to you for a petro-chemical 
complex costing about Rs. 1200 crores. 
You satd 'Yes' to UP. When we ask for 
a ship-repairing yard at Haldia, you say 
'No'. When we ask for electronics indus-
try in Salt Lake, Calcutta, you say 'No' 
because Calcutta is on the border of forei-
an countries ! But you say 'Yes' to Har-
yana and Punjab and you say 'Yes' to UP. 
Are these areas away from the border ? 
That is the main thing. You want to de-
prive West Bengal in every way. When we 
ask for a cement indu$try and a paper 
mill in North Bengal you say 'No'. How 
can I support this Budget when they say 
'No', 'No', 'No' and always a 'No' not 
only to West Bengal but to the whole of 

the Eastern Region ? I can say 'Yes' only 
when you sanction a petro-chemical comp-
lex for Haldia, a ship-repair yard at 
Ha ldia, an electronic industry in Salt Lake 
and a cement plant and a paper mill in 
North Bengal. Then I can assure you that 
I will support your budget but not now . . 
[Translation] 

SHRI KAMLA PRASAD SINGH 
(Jaunpur) : Mr. Deputy Speaker, Sir, I 
am grateful that you have given me an 
opportunity to speak on the demands for 
grants of the Ministry of Industries. I 
support and welcome the demands presen-
ted by the hon. Minister of Industries. 

Sir, in 1962, Pandit Jawahar Lal Nehru 
had constituted a committee under the 
chairmanship of the then Deputy Chairman 
of the Planning Commission, Shri B. R. 
Patel, to find out the extent of poverty in 
four very poor districts, i. e., Jaunpur, 
Ghazipur, Azamgarh and Deoria. 

In 1964, the Patel Committee had sub-
mitted its report in which it was stated 
that heavy industries should be set up 
there to give employment to more and 
more people. The Committee had also 
recommended the setting up of textile 
mills, fertiliser plants and heavy engineer-
ing plants in these districts. The Patel 
Committee had stated that the private 
sector would not set up industries in these 
backward districts, and as such even if 
losses had to be borne, industries should 
be set up there (by the public sector.) But it 
is a matter of regret that so far no plant 
has been set up there. Just as a sub-
committee of the Union Cabinet has been 
constituted for the development of the 
North Eastern States and Kashmir, a sub-
committee of the Union Cabinet should be 
constituted for the development of Eastern 
U. P. also. The backwardness of these 
districts can be imagined from the fact 
that the educated unemployed persons of 
these districts can be seen in search of 
livelihood in any corner of the country. 

As per my information, there is a 
scheme to set up a cable factory in dis-
trict Jaunpur. After survey, land has also 
been acquired in Mugra Badshahpur but 
no mention of it has been made in the 
Budget. No mention has been made as to 
when it will· start and what its cost will 
be. 
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The responsibility for implementation 
of the points Nos. 18 end 20 of the 20· 
Point Programme is that of the Industrial 
Development Department. It is true that 
the Central Government want to encou-
rage the setting up of industries. 

I want to congratulate the H!Jn. Prime 
Minister, Shri Rajiv Gandhi that he has 
paid attention to the development of back-
ward areas and has stressed the need to 
set up industries in those areas where 
the1 e are neither small-scale nor large-
scale industries. You have also announced 
the best entrepreneur award every year to 
give incentive to the small-scale industries. 
I suggest that the self employment scheme, 
which was started by our late Prime 
Minister, Shrimati Indira Gandhi should 
be continued so that we are able to give 
more and more relief to the educated 
unemployed, rural artisans, women and 
handicapped persons. 

We are sorry that due to lack of 
coordination between the Industries Depart-
ment and the banks, the self employment 
scheme is not proving as useful as was 
envisaged by Shrimati Indira Gandhi. 1 
also suggest that the local people should 
be given preference in the matter of jobs 
so that their unemployment problem is 
solved. 

The goods manufactured by us are not 
of good quality. It js the responsibility of 
the officials of the Industries Department 
to ensure, in the interest of the country, 
the production of such high quality goods 
as may have great demand in the market 
and thereby satisfy the cousumers also. I 
suggest that in the Seventh Five Year 
Plan special attention should be paid to 
the development of the backward areas of 
the different States and particularly of 
Eastern U. P. 

Sir. Jaunpur is a 'No-industry' district. 
The unemployed people of the area can be 
seen in Calcutta, Bombay, Delhi etc. 
They go to far off places in search of liveli-
hood. Sir, when I was a member of the 
Uttar Pradesh Assembly, I used to stress 
this point there also. But I know that the 
State Government have limited resources 
whithin which they try to do whatever is 
possible. I would like to submit to the 
Minister for Industries that some big 
factory may be set up there. Jaunpur is a 

backward district and there is also no Sii 
factory in the adjacent districts of Gha~­
pur, Balli a and Azamgarh because of 
which poverty and unemployment problems 
are very acute there. I would I ike the bon. 
Minister for lndustries to pay attention 
towards it. The bon. Minister of State is 
from Uttar Pradesh and he is also sitting 
here, whom I used to request and I request 
again that some big industry should be set 
up in district J.td 1pur. We have come to 
know that a cable factory is proposed to 
be set up there. It would cost Rs. 54 cro· 
res and land has also been acquired for it. 
If the cable factory is set up there, people 
will be able to earn their livelihood. 

With these wvrds, I support the De-
mands for Grants in respect of the Minis· 
try of Industry 

[English] 

SHRIMA Tl GEETA MUKHERJEE 
(Panskura) : Sir, I shall try to b..:: as brief 
as possible. The previous S!)eaker has 
made my job a little easier. 

Sir, from the Treasury Benches and 
Opposition, one after another, the Members 
from West Bengal are rising on one point, 
that is, the degeneration of West Bengal's 
industries. 

The eastern region has got some very 
serious problems. I think the boo. Minister 
should take note of it. It will not do any 
good for them just to go on blaming this 
or that State Government. The W.:st 
Bengal Industry has some endemic prob-
lems. Very vigorous and constructive 
approach from the Cent:-e is need for 
really reviving the industry. 

While I will not go on elaborating all 
these things, I shall fully support the con-
tention made by my previous speakers 
Shri Priya Ranjan Das Munsi and also by 
Mr. Amar Roy Pradhan. 

I hope that the· Central Government 
will come out with a constructive proposal 
for helping the sick units of West Bengal. 
I must take this opportunity of raising the 
question of the Bengal Potteries. The 
Government has extended the time of take 
over only by two months. I hope that 
after two months the Government will 
really go in for nationalisation without 
much ado about it, after \istening to the 
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• Members both from the Treasury Benches 
and from the Opposition. Of course, among 
your Members there is diffe.rences of approa-
ch, Shri Priya Ranjan Das Munsi has 
spoken supporting the public sector vigoro-
usly. Mr. Asutosh Law spoke in favour of 
private sector. lt shows the situation that 
the ruling party is in. However, I welcome 
the plea made for helping the industry in 
West Bengal and for revival of the sick 
units. 

I cannot just speak about West Bengal 
and sit down. Therefore, since my time 
is limited, I will place on record my pro-
test against the new industrial policy-
which is said to be in the offing, but which 
has virtually come into existence. Now. 
the direction of this new industrial policy 
is alre:1dy v ~ry clear that newer and newer 
subjects are being rest!rved for tht private 
sector. The public sector is really given 
less and less opportunity and less and less 
importance. As far as private sector is 
concerned, there is a virtual go-by given 
to physical control, licensing, c.:apacity-
utilisation control elc. Newer and newer 
avenues are being provided for the private 
sector and they are being given a lot of 
concessionS'. 

Sir, according to the recent Budget 
passed in the House, the Government is 
allowing a very high level flow of foreign 
investments as also liberal import of 
technology and equipments. This way the 
Government is encouraging the private 
sector industries an1 not the public sector 
industries. This way the Government is 
encouraging the big private monopolists. 
Sir, in the name of helping the small scale 
industries, the ceiling has been raised. But 
in reality, this ceiling benefit is reaped by 
the large-scale industries owned by the 
private monopolies. 

Another point I would like to submit is 
that in· the name of rapid industrial deve-
lopment, Government has allowed a lot of 
concessions to the sophisticated techno-
logy like electronics, etc. But who will 
benefit from this concession ? Again the 
big houses are engaged in electronic goods 
manufacturing industries. M:neover •. the 
common poor people would hardly have 
any use of the sophisticated electronic 
&oods. It will benefit a handful of afftuent 
people. 

Sir, now the Government has adopted 
a new industrial policy. But in practice 
the Industrial Policy enunciated by the 
Government earlier was for the benefit of 
a majority of masses and this idea has been 
changed in the new industrial policy. 
There is a new direction given in the new 
industrial policy so that the country can 
usher in the 21st century. But the 
Government has forgotten to take into 
account the conditions that would prevail 
vis-a-vis the common poor people m the 
country in the 21st century. 1 would 
therefore strees that the oolicy should be 
to see that the masses get the essential 
industrial goods at reasonably low prices. 
The policy should be to encourage the 
small-scale sector and a !so modern techni-
ques s::> that a very large quantum of job 
onportunity is c1eated. The policy should 
aim at b;:~th from the point of view of 
increasing t:conomic activities and from the 
point of view of creating vast employment 
opportunities and making availabk suffi-
cient quamity of consumer goods. Tbc 
public sector units should involve them-
selv~s in achieving the results. The policy 
should be towards attaining the goal of 
self-rel iance. 

Now, in regard to finding internal 
resources, it shold be in relation to our 
own situation and our own capacity to 
absorb. Sir, 1 think that the present 
Government has already deviated from the 
earlier policies and . those policies have 
now been changed. The present policies 
will not do any good to the country and 
the poor people at large. Therefore, I 
oppose the Demands for Grants of the 
Ministry of Industry and Company Affairs. 

[Translation} 

SHRI SHANTI DHARIWAL (Kota) : 
Mr. Deputy Speaker, Sir, Government 
have given an assurance in this Parliament 
and outsioe many times that a law will 
be enacted to protect small-scale industries. 
The Board constituted for the development 
of the small-scale industries and many 
other organisations have demanded that 
a law be enacted to protect srnall·scale 
industries and more and more facilities 
and concessions be given to them. But 
in spite of all these demand!~, Government 
have oot taken any step so far in this 
rep.rd. In order to . develop and protect 
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small-scale industries, Government had 
appointed a Committee under the Chair-
manship of late Shri A.R.Bhatt, who was 
called the messiah of small scale industries. 
It had submitted its report 13 years ago, 
i.e., in 1972. But it is a matter of surpnse 
that tke said report has been lying in 
cold storage for the last 13 years. No steps 
have so far been taken to implement it. 
In U.S.A. a;1d Japan, laws have been 
enacted to pro:ect small-scale industries 
which are called small trade there, but no 
attention has so far been paid in this 
regard in our country. 

Despite all these things, the small-
scale industry sector is prugn:ssing on its 
own. lt is not wror.g to say t11at Govern-
ment have not taken any action to develop 
it. But, according to my views, the small-
scale industries have made s •,) much 
progress because Government have no 
control over them. More than 50 per cent 
small-scale units do not ~: pproach the 
Director of Industries for securing pro-
visional or permanent registration What 
are the reasons therefor ? lt is true that 
such type of registra'tion is cption .. l, but 
the units, which get themselves registered, 
are provided with many facilities and con-
cessions by Governrnent. Why do they not 
take advantage of the facilities and conces-
sions provided by Government ? The 
reason is that they have some sort of appre-
hension in their mind. If they approach 
the Director of Industries, they will have 
to bear certain consequences, e .g., The 
employees of the Directorate adopt various 
methods to extract money from them. 
They have to go to his office many a time. 
They do not want to get thel'hselves 
registered to escape these rigours. 

Through you, Sir, I would like to 
submit a few things before the hon. Minis-
ter. First, the form to be filled up for 
provisional registration should be simpli-
fied. Even graduates and engineers are 
unable to fill up the existing form. How 
can a common man fill up that form ? It 
is a very l.:ngthy and complicat~d form. 
Government say that registration is done 
within seven days. If it is so, why do the 
people not come forward ? What are their 
difficulties ? They know that during that 
period of 7 days, \hey will have lO visit 
the concerned office 10 to 12 times. Even 
after that the work will not be completed. 

It will remain incomplete. The facilities 
and concessions being provided by Govern-
ment are given to the units favoured by 
them. That is why the common man does 
not want regis~rati,1n. You can very well 
imagine the dfficulties which will be 
experienced in getting permanent registra-
tion, when one has to face so many diffi-
culties in getting even provisional registra-
tion. Therefore, l w.Juld request the hon. 
Minister that tl :_ registration procedure 
should be simplified. Small-scale industries 
may be asked to furnish information on post-
card only instead of in such a lengthy form. 
They may be ask·~d to write the name of 
their unit, address, nature of industry and 
the raw material required by them, and 
the quantum of r. \'- ~r needed on a post-
card for getting themselves registered. 
Provisional registration should b.! m1de 
on the basis of this inform:1tion. Some 
sort of arrang;:ments should be made so 
that they may not have to make l'.lunds of 
the office of the Director of L1dustries. 
The entire procedure should be reviewed 
and made simple. 1 want that all these 
things should be done in a single package 
and the work relating to registration, raw 
material, term loan, working capital,· sub-

..,idy, sales tax registration and p0wer should 
be completed in one day. The Government 
of Gujarat hav~ t:tken steps in this regard. 
I would like to say that all the State 
Governments may be issued directives to 
make arrangements in such a way that all 
these things are done in a package so that 
the apprehensions in the minds of the 
people can be rem JVcd a•1d they feel 
encouraged to get th.:mselves registered 
and they do not hesitate in going to offices 
and meeting the offi;t>rs there. 

If you accept my suggest ion, there will 
be no need to enact a new law because 
whenever a new law comes into force, in-
spectors are p.)sted to ensure its implem;!nt-
ation and vari.:>us diffi::ulti!s are exp;:rien· 
ced in this regard. Henc.;:, there should 
be the minimum numb!r of laws and 
whatever law is enacted. it should be for 
their help. But the laws for enforcing 
controls should be minimum in numb.,r. 
Government should end~avour to erisure 
quality production and c- ~1te an awareness 
among the people and th ~Y may be provided 
with export servic.::s. Efforts should be 
made to bring about improvement in the 
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rutle behaviour of personnel in the office 
of the Director of Industries. 

At present, a large number of small~ 
scale units are sick and are becoming sick. 
If any unit of the large-seale industries 
becomes sick, Government take immediate 
action to take it over. At present crores 
of rupees are invesled in small-scale indus-
tries. If any unit becomes sick, Govern-
ment make no efforts to rehabilitate it, 
to help it or to provide facilities to it and 
it is left to i ts own fate. 

Mr. Deputy Speaker, Sir, small-scale 
industries do not get payments for the 
goods supplied by them in time. Through 
you, Sir, I would like to submit to the 
bon. Minister to issue dtrectives to the 
Boards of Directors of the public sector 
u~dertakings that whenever they purchase 
goods from the small-scale industries, they 
should idt!ntify the small-scale industries 
in their monthly meeting to which pay-
ments are due for the goods supplied by 
them. If payments are due, they should 
not be withheld for more than on.! month 
because the sma!l-scale units become sick 
and . close down due to non-circulation of 
money. If the payments are made in time, 
the units would continue to operate. 
Ho~. Boards of Directors of the public 
aector undertakings should be issued 
directives that the payments of small-scale 
units should not be withheld for more 
than one month. 

Similarly, in the private sector also 
banks should be issued directives that 
if tbe big industries withhold payments to 
small-scale industries for more than a speci-
fied period, i.e., one or one and a half 
months, the small-scale industries may send 
their documents direct to the banks and 
payments be made to them from their 
(bi& industries) bank accounts. It should 
be the duty of Government to ensure timely 
payment. 

Besides, I would like to request the 
bon. Minister, that the concessions given 
in hil1y areas should be ellttended to desert 
areas also. Similarly, you have set up a 
Task Force Committee at district level 
under the self-employment scheme to 
which the bon. Member, ·whp spoke before 
me, made a reference. It should be changed 

••~t recorded. 

radically. The job of selection should 
not be entrusted to officers, who have come 
from outside. They are not aware of the 
local conditions. In Kota district, from 
where I come, out of 800 to 1000 persons 
selected by them , many arc the wives of 
officers and a number of perso~ out of 
tham own more than 100 bigbas of land. 
Hence, local representatives should be 
included in the Task Force Committee. 
If Government want smooth functioning 
of this scheme, those people should be 
given representation who are known to 
the candidate and his parents and can 
certify that they are poor people and they 
have got the capability of running their 
own business with a loan of Rs . 25,000. 

Rajasthan is industrially very backward, 
I have come to know that I.C.I. has been 
issued the letter of intent to set up a 
cement factory. There are rich deposits 
of lime-stone in Bundi and Chittor. Broad 
gauge railway line is also there. Hence, 
I suggest that 4 to 5 cement factories may 
be set up there so that the local people 
can get employm:!nt . . .. .. ( Imerrupr ions) ..• . 

Mr. Deputy Speaker, Sir, 
tion of industrial estates is very 
Electrictty, water and roads 
been provided there by the 
Department .. .... (1 nterrupt ions)** . 

[English] 

the C()ndi-
miserable. 
have not 
Industries 

MR. DEPUTY SPEAKER : Nothing 
will go on record now. l am goin~ to call 
the ne~t speaker. Shri Ramachandran. 

[E!7g/ish] 

SiiRI MULLAPPALLY RAMACHAN-
DRAN (Cannanore) : Mr Deputy-Speaker, 
Sir, I rise to support the demands for 
grants .of the Ministry of lndustry and 
Company Affairs. 

The progress of a nation to a great 
extent depends on industrialisation. All 
the developed countries have made progress, 
only through rapid industrialisation. 

During the British regime, no earnest 
effort whatsoever was made towards indus-
trialisation of India. India, on the other 
hand, was used to market the products. 
This was practised by all colonial powers 
to suppress progres~ in their c lonies. 
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At the time of attaining indepedndence 
therefore, we had no,~hing by way of our 
own industry. Even bare necessities like 
wearing apparel came from Lancashire and 
Manchester. 

Even when the freedom struggle was 
going on, men of eminence like Jawaharlal 
Nehru had dreamt of a planned society 
and the industrialisation of India. Although 
India had nothing worth the name of 
industry at the dawn of freedom, the pro-
gress that it has made thereafter in the 

·field of industry evokes envy. Thanks to 
the foresight and far-sighted dreams of 
late Pandit Jawaharlal Nehru, when he \\aS 
trying to formulate an industrial policy 
for India, the prophets of doom had predi-
cted that Jawaharlal Nehru was an Utopian 
and criticised him tooth and nail. The 
adversaries of Nehru were of the opinion 
that India was essentially an agrarian 
society and its industrialisation, if at all 
necessary, could commence in time. How-
ever, Panditji insisted that agricultural 
development could be made side by side 
with industrial programme. 

In his early talks, Panditji had often 
reiterated that India shattered by British 
imperialism was to be made to stand on 
its own feet and able to make tremendous 
strides forward only by way of industriali-
sation. Nehruji considered. industry to be 
the biggest temple, mosque and gurudwara 
that man could build. Thus. it was Pan-
ditji who laid a solid foundation for the 
very growth of industry in India. 

The policies put forth by late Indiraii 
and our present Prime Minister, Shri Rajiv 
Gandhi, are no less laudable in so far as 
!t envisages a poverty-free India and seeks 
to overcome the problems of unemploy-
ment etc. while keeping in mind the pro-
gress of the nation. 

I may be permitted to stress the part 
that can be played by the Central Govern-
ment in industrial progr~ss with special 
reference to Kerala. Kerala is rich in 
resources, rich in electricity, rich m trans-
port facilities. rich in literacy and rich in 
manpower. But it lacks in capital and 
efficient entrepreneurs. 

Kerala has got the longest coastal line 
which can be put to use to promote marine 
products and a11ied industries. Fishing 

technology could be modernised on the 
lines adopted by Norway and Japan. 

Cashew, coir, handloom, beedi and 
tiles are the main traditional industries in 
Kerala. Sixteen per cent of the people 
are employed in industry in the field of 
Cashew, coir and handloom. Cashew con-
sisting of 1.26 lakhs, coir 5 lakhs, handloom 
and · others 5 lakhs. 

The standard of living of the labourers 
in these traditional industries, however, is in. 
a indeplorable condition. Most of them are 
half starving and vigorous efforts to revive 
these traditional industries should be 
made. 

One-fifth of the Indian tobacco output 
goes into the manufacture of beedis. But 
the lot of the workers in beedi factories 
is pathetic. In this respect, I would like 
to make a special mention of my district 
Cannanore. Here, we find that the beedi 
workers and their children are under-nouri-
shed and living in sub-standard conditions. 
Seventy per cent of the beedi workers in 
Kerala live in Cannanore and they are 
prone to disease like tuberculosis. Earnest 
efforts to raise their standard cf livina 
should be made. Tt would be of immense 
help if they are brought completely under 
the scheme of industrial cooperative without 
any delay. 

It is also noteworthy that ninety-five 
per cent of the Indian rubber production 
is from Kerala. There is much scope for 
development of rubber industries in Kerala. 
It is pertinent to note that rubber consti-
tutes raw material for 50,000 varieties of 
products. 

As far the traditional handloom indus-
try in Kerala, over four and a half lakhs 
of employees and their fam1Fes are 
dependent on the same. But, the condition 
of the industry is very poor and it is on 
the brink of collapse because of want of 
marketing 'facilities, scarcity of yarn and 
lack of sufficient funds. The Central 
Government's help to revive and uplift 
these units is, therefore, essential. I wish 
to stress here that in Cannanore, Calicut 
and Trivandrum most of the people 
employed in the field are handicapped. 

Kerala has made much progress in the 
field of Electronics. However, it is 
rearetfully noted that no electronic indast-
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rial units are started in Kerala by the 
Central Government like BEL and Electro-
nic Corporation of India Limtted etc. I 
would like to stres5 that there is ample 
scope for starting a unit of Bharat Electro-
nics Limited in Cannanore district in view 
of the e~istmg Electronics complex there 
called KELTRON. 

Then there is the matter of clay 
excavated in Kerala. Experts say that it 
is of higher quality but the same is being 
mostly exported. In Ca ananore District the 
entire output is exported. This excavated 
clay could be put to umpteen usages ranging 
from potteries, household utensils, textiles, 
pencils and sanitary wares and cement . 

The source for tapping electricity is 
also abundant in Kerala. Though 3,000 
KW of electricity can be tapped from 
Kerala, unfortunately only 900 KW has 
been tapped so far. 

In formulating the new industrial 
policy, Government must take into serious 
account industrially backward States like 
Kerala. Drastic measures should be 
adopted to industrialise my State. 

Lastly, our watchword for industrial 
policy must be-'industrialise or perish'. 

SHRI K. RAMACHANDRA REDDY 
· (Hi~dupur) : As far as industrial develop-
ment is concerned, rural areas have to be 
devdoped because 75 per cent of our 
population resides in rural areas. We have 
to encourage small scale industries, cottage 
industries and mostly agro-based industries 
By encouraging agro-based industries, 
transport cost will be reduced and we will 
be taking the indus ~ ries right to the 
doorsteps of ~he villages where the produce 
is available. It will also help · in creating 
a lot of employme:lt opRortunities in the 
villages for those people both educated and 
uneducated. 

For example in Rayalaseema, groundnut 
is grO\\n in large areas. Esp.ecially in Anan-
tapur District groundnut is available in 
large quantities. Unfortunately for grinding, 
crushing and making oil out of it, it has · 
to be 'taken to one hundred mil~ or two 
hundred miles or three hundred miles far 
away places. It is converted there into oil 
in the shape of Vanaspati and some other 
thinp like cakes, biscuits or soap. THen 

these are brought back to Rayalaseema and 
sold there. This transport cost is of no 
use to the ryots. So, i~stead of making 
211 these things somewhere, if we are able 
to locate an industry in Kadiri in 
Anantapur District, where the crop is 
grown in large areas it would help . So I 
request you to start a big industry in 
public sector spending a hundred crores 
or even three to four hundred crores to 
e~tract oil from the groundnuts to convert 
it into edible oil in the shape of Vanaspati 
and also to make some other things like 
cakes and soap. In this way if you start 
so many industries in that area, that will 
help the area to develop. 

Similarly ir. Kadiri of Anantapur 
District, sericulture is practised in large 
areas. But there are no twisting arid reeling 
units. In Dharmavaram and Hindupur 
there are a large number of weavers. 
Dnarmavaram saris and MuddireddypaiJi 
silk saris are very famous. Though the 
silk cocoons are available, they have to be 
sent to Bangalore or some other far off 
place to get the silk yarn. Why cannot 
Government think of starting a twisting 
and reeling unit at Kadiri ? It will facilitate 
the weavers of Dharmavaram and Muddi-
reddypalli a lot. S J I request the hon. 
Minister to consider these two proposals-
(i) to start a factory based on gi.mndnut 
and (ii) to start one factory bas'!d on silk-
worms at Kadiri in Anantapur District. 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND iNDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : Mr. Deputy 
Speaker, Sir, I am happy that a large 
number of bon. members participated in 
the debate and made several useful and 
valuable suggestions. Some of the bon. 
Members expressed their concern over 
regional imbalances in the industrial 
developm~nt of the country. Some of them 
expressed grave concern over the growing 
industrial sickness. Some other Members 
gave their suggestions for starting ne\\' 
industries in their own constituencies and 
also in their St:1tes. 

I need not say how important th1s 
subject, viz. Industry is. But I do not 
kno.v what to say, when I find myself 
addressing the H;:,use which is almost 
empty. Anyhow, because during the cours! 
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of the debate ;orne hon. Members, maybe 
for record's sake, had made certain observ-
ations and certain criticisms, as Minister 
in charge of Indust;·y it becomes my duty, 
from the Government's side also, to 
explain the position, and to clarify the 
position. So, I want to meet most of the 
important points, within the time at my 
disposal. 

To start with, I can say that as far as 
industrial grcwth ar.d performar.ce of the 
industrial sector during the 6th Plan are 
cor;cerned, they have been satisfactory. I 
need not remind the hon. Members that 
in 1979-80, I think for the first time in the 
history of our country, the in<tustrial 
growth was minus 1.4%. So, we started 
with minus 1.4% in the year 1980 ; and 
during the 6th Plan period, I am happy to 
say that the industrial growth that has been 
achieved, is about 6%, I need not again 
remind the hon. Members that although 
there is a lot of regional imbalances. there 
are areas where there are not industries 
and no industrial activity, we find that 
industrial activities are concentrated only 
in certain pockets. Even then, India 
ranks as one of the ten most industrialized 
countries of the world. 

India ranks third in the world, in 
respect of scientific manpower. We may 
be poor people, but we are poor people of 
a rich country. Our country is rich in 
natural and human resources, and now it 
is for us to exploit these resources. If we 
exploit these resources efficiently, there is 
no doubt that we are going to become 
one of the big economic Powers of the 
world. To achieve this laudable object, 
I think we have :o concentrate on more 
production, and production in all fields. 
Whatever irritants are there hampering 
growth, have to be removed. All possible 
incentives have to be given, and the entre-
preneurs \lave to be ~ncouraged. 

I want to outline our priorities for the 
next few years. They are : 

Optimum utilization of installed capa-
city ; maximising production and achieve-
ment of higher productivity through 
upgradation of technology, and research 
and development ; increased employment ; 
correction of regional imbalances ; stren-
gthening of agricultural base by according 
preferential treatment to agro-based indust-

ries ; faster promotion of export-oriented 
and import substitution schemes ; preven-
tion of concentration of economic power ; 
consumer projection against high prices 'and 
bad quality ; development of small scale 
and village industries, as they have high 
employment potential ; achievement of 
international levels of quality, reliability 
and ccmpetitivcness, and an overall growth 
rate of more than 5% per annum, with a 
7~ ;, growth rate for the industrial sector. 

The priority sectors identified for 
achieving these objectives which T outlined, 
are as follows : 

Electronics, power equipment, indust-
rial machinery, machine tools, petro-
chemicals and oil exploration. Existing 
core sectors such as cement, coal and 
telecommunications are proposed to be 
speedily modernized. Frontier areas such 
as micro-electronics, bio-technology, non-
conventional sources of energy etc. would 
receive special attention. 

In order to achieve this object. Govern-
ment has already taken several steps. I 
would like to mention. in brief. the steps 
that have been taken by the Government. 
In· March 1985, 25 broad categories of 
industries have been de-licensed. The 
investment limit for small scale industries 
has been raised from Rs. 20 lakhs to Rs. 35 
lakhs, and for ancillaries from Rs. 251akhs 
to Rs. 40 lakhs. The threshold limit of 
MRTP companies has been increased from 
Rs. 20 crores to Rs. 100 crores. Proceduree 
for ch:arance regarding employment of 
foreign technicians has been streamlined. 
To provide flexibility to the manufacturers 
to adjust their product-mix depending 
upon the market, the broad-banding scheme 
has been announced in respect of the 
following : 

• (a) Machine tools ; 
(b) Motorized two-wheelers ; 
(c) Motorized four-wheelers ; 
(d) Paper and pulp, including paper 

products ; and 
(e) Chemicals, pharmaceuticals, petro-

chem;cals, aud fertilizer machinery industry. 

So far as broad-banding is concerned, 
I think it will help the hon. Members if I 
illustrate as to what exactly we mean by 
broad-banding. In the case of two-wheelers, 
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there are several units which are manufac-
turing two-wheelers. In respect of moto-
rized two-wheelers, some are manufacturing 
Mopeds, some are manufacturing scooters 
and some are manufacturing motor cycles. 
According to this scheme, within the 
Jlcensed capacity, if any particular unit 
manufacturing Mopeds wants to switch 
over to scooters, it can do so, without 
approaching Government for a 1icence or 
for permission. Similarly, if a scooter 
manufacturer wants to switch over to 
motor cycles, he can do that; or if a motor 
cycle manufacturer wants to switch over 
to other two-wheelers, he can do that. 

That is the liberty which has been 
· given. Similarly, in the case of four whee-

lers, a unit which is manufacturing trucks 
·can switch over to passenger cars or a 
unit which is manufacturing passanger 
cars can switch over to commercial vehic-
les, a unit which is manufacturing light 
commercial vehicles can switch over to 
heavy duty commercial vehicles. These are 
facilities that have been given and these 
units need not approach government and 
undergo the lengthy cumbersome time-
consU1I'ing procedure in order to get the 
licence. 

Introduction of single window clearance 
system which is time bound, fixing the 
time limit which ranges from 60 to 90 days 
for MRTP. non-MRTP, for capital goods 
clearance, foreign collaboration clearance, 
goods of NRI, hundred per cent ~port­

oriented goods. I have mentioned how we 
have tried our be·st to simplify the proce-
dure, liberatiscd the procedure in order to 
see that the entrepreneurs who want to 
take effective steps for increasing the pro-
duction or diversification, they can do so 
under this liberali~tion policy. Similarly, 
with regard to the taxes also, several con-
cessions have been announced. I do not 
wish to go into details because the Finance 
Minister has already explained in detail 
tbe tax concessions that have been offered 
and the tax structure how it has been 
rationalised and all that. 

Recently, the Finance Minister, who is 
itM;harge of Commerce Ministry also 
announced tbe import-export policy for 
the first time for the period of three years 
10 that there should be some stability, 

some certainty. So far as these liberaliza· 

tion programmes are conc~rned, I know 
that a good number of hon. Memb.:!rs here 
in this House have welcomed it and I know 
that they welcome these measures: and at 
the same time, I am aware of the fact that 
some of the hon. members feel about it as 
yesterday one hon. member felt. Unfortu-
nately, that hon. member is not here today. 
His name is Mr. Unnikrishnan. He sees in 
all these measures of liberalization that we 
have announced so far . the revival of' 
Swatantra ideology or the capitalistic 
ideology. Yesterday, pin-pointedly he 
asked me to spell out as to what is our 
attitude towards public sector. Unfortu· 
nately, there is an impression that we are 
~oving away from our industria] policy 
that we have been following all these years 
since 1956; and government is inclined to 
think more and more of private sector than 
public sector. The impression is there 
among some members. I do not dispute 
that point; it may be a genuine feeling. I 
don't say that they are entertaining these 
feelings for political purposes. I do not 
want to blame them; this may be a genuine 
feeling. But I want to make it clear that so 
far as industrial policy is concerned, so 
far as the attitude of the government to-
wards public sector is concerned, there is 
absolutely no change in the policy of the 
government; the policy continues and will 
continue. 

Yesterday, Shri Unnikrishnan was 
referring to the speech made by our Prime 
Minister. I have got the cutting of what~ 
ever the Prime Minister has said with regard 
to the public sector; he strongly defenced 
the role of public sector saying that it was 
the core of India's industrial growth. 
Referring t, the losses suffered by some 
public sector units, Mr. Gandhi said, this 
should be seen in the proper perspective. 
In fact, the public sector ~as working in a 
non-industrial area and acting as a catalyst 
for industrialisation. 

So, this is the policy of the Govern-
ment, the policy of the Industry Ministry, 
the policy of our Prime Minister and we 
will .continue this policy. Some bon. Mem-
bers 'wanted to know, why all of a sudden ... 

SHRIMATI GEETA MUKHERJEE: 
From Commanding . heights it has come to 
catalytic agents, 
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SHRI VEERENDRA PATIL: So far 
as the public sector ,Js concerned, it will 
continue to be only commanding heights, it 
will continue to play a very crucial and 
dominant role in the economic development 
of our country. There need not be any 
-doubt about our attitude towards the public 
sector. 

Some Members wanted to know why 
this foreign collaboration it there; and free 
entry of foreign goods in specific fields is 
there. I want to make it very clear that we 
do not want to leave, or we do not want to 
see that our country lives in the cart age, 
or cycle age. We want it to develop, we 
want to catch up with other developed 
countries. So, far that if we require to 
import technology, we should not hesitate, 
we should not feel shy about it. What is 
the condition with regard to foreign techno-
logy ? The condition is that whatever 
foreign technology we want to import, 
those who are going to supply that foreign 
technology, · they have to supply that tech-
nology and we are gearing up our organisa-
tions, so that whatever foreign technology 
is imported it is absorbed here and becomes 
our property within the course of five or 
six years. So if sophisticated technology is 
not available in our country, if it is not 
developed in our country or if our techno-
logy is outmoded, if our technology is not 
up to date, then I want to mention, that 
we are allowing our people to import 
technology and that too for a particular 
period and. so far as foreign collaboration 
is concerned, bon. Members are aware of 
the fact that as a policy we are not allow-
ing more than 40 per cent equity foreign 
participants to come, with foreign capital 
to us~ 

Their equ1ty cannot be more than .W 
per cent. And we are allowing them only 
in the area where we require high techno·· 
logy and we do not want to destroy the 
technology that is developed in our country 
and we do not want to allow any techno-
logy to be imported at the cost of the 
technology that is developed in our country. 
But where we think that our technology is 
not uptodate, we feel that in the .interests 
of the country sophisticated technology has 
to be imported to that elttent we are allow-
ing this technology and I must say and I 
must make it very clear that so far as the 
policy of importing · of technology is con-

cerned, it is one of selective technology. 
And proper care would be taken to see 
that whatever technology is there in the 
country it should not be destroyed by 
importing the technology. 

We have, as I mentioned just now. 
allqwed so many concessions. And now I 
feel, that having allowed so marty contes-
sions, within such a short period, now-~~ . 
ball is in the court of the entrepreneurs. It'' 
is for them to show the results and I' do· 
not think that they can make any excUsea· 
hereafter that they are not in a position to 
show the resllJts, because Government is 
reluctant to provide facilities which' are · 
required for growth. And I h()pe, very 
soon they will come forward and show t~ 
the entire nation and to the Govemmen't" 
that these are the results that .. we have · 
produced by the facilities that the Gove~· 

. ment has offered to us... If they do · ·ttitf' 
produce results, I can only say 'bat ito( 
only they are disappointing the Goverlli:lletit.~ 
but they are disappointing the entire 
nation also. 

13.55 hrs. 
-

[MR. SOMNATH RATH ;, tM C"-ir] ·. 
Hereafter they will loss their right tO" 

approach the Government for any c()~ ' 
sions and th~y wlll be giving an impressiciil 
to the Government that these entrepreneuri 
are only meant to extract more concessioila 
and not to deliver the goods. I hope Uti 
pray that they would not give any roOm 
for such complamt in future. ·· · ··:·--

Another object of giving concessions or 
liberalising our policy is that we feel that 
monopoly breeds complacency which ie816 
to inefficiency. I agree that protecti~ 
for some time is all right, but protectiolmiiD 
for all time is not in the intereSt t»f~ Wilc 
country because. I feel that efficiency dl'b 
be achieved only through competition. ·.We 
want competition. We do not want iiilY 
monopoly of anybody in the market. · 'I 
want to know as to who is the victim of 
this protectionist policy. I quote one or 
tv. o instances. You take the case of rit&-
mobiles. the four wheelers. All .. i1f '~ 
would agree that for ·35 to 40 yeata'ftiey 
were enjoying the monopoly bec&usci ttiife 
were only a few indUstries \vbieh ··Wlte 
producing these four wheelers. '~rifbrtUII&­
tely. there is a fee tins in the ceantty 
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among'these industrialists' that they need: 
not' prOduce any <J'iality go·ods because any 
rubbish that is produced· in the country 
bas a market as we have given them so 
much of protection.. I was referring to four 
w!lcclers. I want to know from a·ny· ho'n. 
Member of this House whether in the last 
30 -to .35 years they mo:ved an inch to im-
p~ovo the quality. They did not do any-
thiilg- at all. I must say; again it is only 
t~c public sector and that too our Maruti, 
which made these four-wheeler manufac-turers to stand on their toes. You know 
hOw they are running about. Everybody 
~)'S. that he will become fuel efficient or he 
will . change his model. Now there are 
~vera\ pe,ple who are coming in the field. 
We have . allowed them. We have said, all 
riabl~ _you are .inost welcome. Now every-
bOdy ia. vyi])g with each other. There is a 
cQDipetition. · I am . q1,1oting this instance 
beCause so long as there is no competition 
nobody bothers about improving the qua-
lity because they know that whether the 
quality of the vehicle that they are produc-
ing is bad or good, the buyer is there and 
thO ·mrket is there and they need not 
I;Jother. I ~ant to know how long you 
want the consumer to suffer. Are we here 
to aafeauard the interest of the producers or the consumers who are in millions? 
Froducers may be a few hundred. Now a 
time has come when \\e have to seriously 
#UDk of safeguarding the interest of the 
country. 

. About public sector. s~me bon. Mem-
beia .-were critcical about the preformance 
.of the public sector. I agree that after 
~-public sector is there because it is the 
;9.1 .. payers money which is invested in the 
,public . sector. So, the public sector is 
~Untable to everybody to the tax-payer,~ 
• the ·Parilament, outside the House and 
.iQaidc the House. I _am not holding any 

,-brief .fDr public secto.r bot I must say that 
~pub& ~ - seetor . is . not always meant for 
.DakiDI profit because a great responsi-

_J)ii.ity. i~ . c;~st · oh the ~boulders of the . 
!P.UbliC. ~r. b~use they are meant for 
. .-tiog ·· . infrastr:ucttu;e in the country. 
.:~·-o~bel' ,day. one bon. Member from 
~--~~ a.sk:iog·. w.hy_ we are . investing 
.J!t!.~~b in public. ~tor .or in large-:-scale 
'(~; ~ why. o~ly_ so - much is ~ing 

invested an srriall~le ·sector. ·I need . not 
reply be<:&use for generating power, we 
f&DDOt thi~ ~.f ~.1.1·~.1~ _sector, for 

infrastructure we cannot think of small--
scale sector. Major sector has to come; 
there, major industries have to come ·. 
there. I can give some figures but I do' 
not wish to go into the details to show 
how the public sector is performing. In: 
1980-81, the total capital employed in' 
pub'1ic sector was of the order of Rs. 
18,207 crores and the percentage of gross . 
profitability to capital employed was 7. 79 .. 
I do not want to quote the figures for 
1981-1982. I have got the figures but the. 
time is not there to go into the details •. 
But I can give the latest figures for 1983-34. 
In 1983-84, the number of enterprises was 
214, the capital employed has gone up 
from Rs. 18,207 crores to Rs. 29,896 crores, 
the gross profit was Rs. 3,569 crores, and 
the percentage of gross profitability to 
capital employed was 11.94. So, these 
figures will speak for themselves. I feel · 
it is not correct to say that the petform-
ance of the public sectcr is miserable or 
it is very bad or it is not up to our expect-
ation .. . (Interruptions). 

MR. CHAIRMAN : Please, Mr. 
Panika, I have already said that please 
hear the Minister. Kindly do not disturb. 
There can be no sentence by sentence 
debate while the Minister is replying. 

SHRI VEERENDRA PATIL: Several 
bon. Members have mentioned about the 
regional imbalances. I agree that although 
we have developed our industries, although 
we are one among the ten highly industri-
alised countries of the world, but still there 
are so many areas which are very backward 
industrially, where there are no industrial 
activities at alL So, the Government is 
committed to remove these regional 
imbalances, Government is committed to . 
develop the backward areas. The bon . 
Members are aware of the fact that steps 
have been taken, the measures have been 
adopted by the Government in this dir-ec· 
tion. Although the scheme of ·removing 
regional imbalances and developing back-
ward areas is there since 1971, but a new 
scheme came into force on 1-4-1983. 
categorising these areas into three-· -'A' 

·category, which includes· no-industry 
districts also ; 'B' category ; and 'C 
category. According to these categories~ 

-several incentives -.have been_.· given tq 
entrepreneurs to go to those bacKward 
areas and oevelop those areas. The Central 
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subsidy i.e. the cash subsidy is being given 
at the rate of 25 per cent of the investment 
with a ceiling of Rs. 25 lakh in the case of 
A category areas. In the case of B category, 
it is Rs 15 lakhs or 15 per cent: In the 
case of C categories, it is Rs. 10 lakhs or 
10 per cent. In addition to that several 
concessions have been given like the 
concessional finance, tax concession, 
transport subsidy etc. And in order to 
develop the infrastructure, the Government 
of India came forward and committed Rs. 
2 crores as development subsidy for every 
A category district and said Rs. 2 crores 
will come from the financial institutions. 
And it is only Rs. 2 crores that the State 
Governments have to provide for develop-
ing the infrastructure in those areas. 

This scheme was going to expire on 
31st March, 1985, but the Government 
thought that the purpose of the scheme 
has not yet been fulfilled. Therefore. the 
scheme has been extended by one year. 

Some hon. Members are under the 
impression that after the ex: piry of one year 
the scheme is going to be abandoned. It 
is not so. The scheme will remain there. 
But as the bon. Members are aware, there 
are differences of opinion about the scheme. 
For instance there are differences of 
opinion about the no-industry area unit. 
There are honest differences of opinion 
among the Members also. Some Members 
feel that district should not be taken as 
one unit while some others say why not 
one district. Some say why don't you take 
block as a unit or an area as a unit. Then 
there are recommendations of the Shiva-
raman Committee, were they have said it 
should be growth centre. So, some of 
these matters are under consideration. 
Therefore, Government has decided in 
order to find out as to what shobld be the 
unit for industrial growth of backward 
areas, an inter-Ministerial Committee to 
be constituted whJch will look into this 
matter. Pending their recommendations 
we thought for the time being it should 
not be discontinued. Therefore, we have 
continued this scheme for another year 
Before expiry of the one. year-period as 
per the recommendation of the inter-Minis-
terial group, the whole scheme will be 
reviewed and if found necessary we will 
take effective steps or modify the scheme 

in order to ensure quicker growth of these 
backward areas. To that extent the scheme 
will be modified and will be broUght into 
force. I want to reiterate that there .is no 
question of giving up this scheme at all. 
On the other hand the Government is very 
keen to go ahead with this scheme. 

Now, I come to the question of indust:. 
rial sickness, which is naturally agitating 
the minds of the bon. Members, particul-
arly the hon. Members from West Bengal. 
Before, I say anything about the induatria,l 
sickness, I want to give . you the. picture 
of industrial sickness in the country. to 
apprise the bon. Members about the 
magnitude ' f the problem. Because there 
may be so many definitions of industrial 
sickness. I wc.uld like to define what it is~ 
We are going by the ·definition whtch bQ 
been made by the Reserve Bank of India. 
Statistics which are prepared are also based 
on that definition. According to the 
Reserve Bank of India, an indusiriai unit 
is classified 'sick', if it has incurred I& 
cash loss for the last one year · and ·· ~ 
likely to continue incurring cash lqsses'' in 
the current year as well as in the (ollo;;rng 
year. And if there is worsening treild iD 
debt-equity ratio. ·According . to this 
definition, the number of units which were 
large sick umts in ·December 1980, . Was 
409 and the number of small-seal~ si<;k 
units was 23,148 ; the total n~ber of 
sick units in the country in December 
1980 was 24,550. The position obtaining 
on December 1983 i.e . the latest fi&ure I 
have got, shows that the number of large-
scale sick units was 491 and the Bl.llllber 
of small-scale sick industrial units was 
78,363. The total number was sO,llO 
units. 

Sir, the amount that is JocJred up, 
the amount of the institutions, the amount 
of the banks that has been advan~ .to 
these sick units is as follows : · · 

In December 1980 it . was Rs. 1»4 
crores for large units and Rs. 306 crores 
for small units and the . total amoupt of 
all these units is Rs. 1809 crores. · 

In December 1983 the total amouat of 
all sick untts is Rs. · 3,101 crorea-the 
advance that has been given · by the banks 
and different financial institutions. 

SHRI RAM PY ARE PANIKA : . How 
many of them are of Government 1 
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Mil. CHAIRMAN : Later, not now. 

8HRI VEER.ENDRA PA TIL ; I am 
taHtin& of oaly sick units which are large 
\Ill its, which are small-scale units. 

Now, we need not go in search of 
reasons for these units becoming sick. One 
is bad nmanagement and lack of infrastruc-
turat fatUities, financial problems, lack of 
1\\itrtet, surplus of labour and high wages 
'c!te. These sick units can be brought under 
t\'m categories. Tnere are sick units which 
Ca'n be revived. There are sick units which 
ca'illfot be revived. So far as the sick units 
flbi.ch can be revived are concerned, there 
1'1110 difticulty, it is the responsibility of ru· Government and the financial institut-
i6ns to make them healthy. The problem 
l'k what to do with regard to the sick 
\1\Uts ~ich are not going to be viable at 
~. which cannot be revived. That is 
~~aing the attention of the Governm.en:. 
Y'esterday, the hon. Member, Mr. Unmkn-
s1'Uian, was referring to the speech made 
&y our Prime Minister and he read only 
one sentence out of context. Therefore, 
i want to read the whole thing so that 
)ou t:nay· know what is . the mind ~f t~e 
Government and what as the workmg tn 
'the mind of the Government. This is the E-·- h 6f our Prime Minister made on 

March 1985. I would like to read 
· portion of his speech as follows :-_, 

'1!ie last point I would like to raise 
is &ltness which is something which is 
dtqgins our industries down. We are 
not goirig to put up with sickness and 
1'fiis ~iH be very clear to you in the 
cditifit8 weeks. We will make it very 
'ftpensive to go sick and you must 
also respond by seeing that industry 
4ecs oot co sick or does not go towards 
Ji.elr;.aeas ••• 

'i'hilik 'idatessed to the National Confer-
ence on Engineering Exports. I think most 

'(/( the iociUitrialists, the entrepreneurs, 
..,.. t}Me. He was addtessing them. 

ucertain industries must die. We 
cannot pretend that all industries must 
..., on iato tbe Dld century, which 
.... ....,ina-. for the last 300 years. 
1!h1t exctudins that cateaor y we must 
accept this fact tha( tome industry has 
to be allowed to die and we . must 

'Jt*le$ft·penal for somebody who tnakes 

an industry which has no r.!ason to 80 sick." 

Sir, I think on one or two occasions 1 
had made it very clea~. According to the 
survey conducted by the Reserve Bank of 
India and according to· the latest survey 
also, it is more than 50 per cent ; because 
of internal factors the industries are 
becoming sick, maybe because of bad 
management, maybe because of other 
internal factors. So, I agree with my 
friend, Mr. Das Munsi when he said, 
'What is private sector or private industri-
alist or private entrepreneur ? What is his 
equity, what is his contribution for running 
an industry for creating an industry ? He 
my be putting about 15% to 20%. The 
rest comes from the public shareholders or 
from the financial institutions. When t~is 
is the state of affairs, I do not know wnat 
business he has to make the industry sick. 
If he is making the industry sick, if he is 
responsible for making the industry sick, 
then he is liable for punishment and he 
should be made liable for punishment. 
What we find is, he makes one industry 
sick and goes in search of some other green 
pasture. So, we sh:mld not allow these 
things. I think, our Finance Minister has 
made it very clear and the Prime Minister 
has also made it very clear that we should 
not allow these things to go on like this. 

So, what our Finance Minister has said, 
I want to say with regard to the industrial 
sickness because I do not want to come to 
any conclusion because this is a very 
complicated matter, On page 10 of the 
Budget Speech, the Finance Minister has 
said that the Government proposes to 
introduce a special· legislation for sick 
units: 

•·It is proposed to set up a Board for 
Financial and Industrhl Reconstruc-
tion which will provide a speedy mecha-
nism for amalgamation, merger and to 
devise such other solutions as may be 
necessary to deal with the problem of 
sick industries in the large and medium 
sector," 

Since this is engaging the attention Of 
the Government, I do ~ot wish to say any . 
thing about the sick units. But I want to 
suggest one thing so that, you can ponder 
over this problem because I find from 

both sides the demands are comins tha \ 
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if an industry b~comes sick, either you 
take over or nationalise it. What I want to 
know is, by nationalising or taking over 
that industry, is it going to be healthy ? 
What is the experience so far of the indus: 
tries which have been taken over and which 
have been nationalised ? Why I am telling 
you is, it is again the citizen of this count-
try who is paying for the losses that indus-
ry or unit is making. Nobody from our 
pocket is making any contribution to meet 
the losses. Who is meeting the losses ? 
Who is paying heavily and through his 
nose for the losses which are being made 
because of the inefficiency because of so 
many other factors ? It is the tax-payers. 
It is the tax-payers' money that we are 
feeding into those sick units. I think, the 
bon. Members will agree with me that all 
of us are accountable to the money that 
we are collecting and the money that is 
going into the State exchequer. We are 
not .here to fritter away that money in the 
name of ideologies. After all, whatever 
money is there, I think, that has to be 
properly utilised and properly spent and 
that should be not only in the interest of 
the country but also in the interest of the 
tax-payers. 

As I said earlier, I do not wish to jump 
to any conclusion so far as the industrial 
sickness is concerned because this matter is 
alreaoy engaging the attention of the 
Goverr.ment and I hope that Government 
will come forward with concrete suggestions 
as early as possible. 

It is but natural that whenever an 
industry goes sick, immediately we think of 
the workers who are working there. It is 
but natural. Even when I was in the 
Labour Ministry, I was also thinking on 
the same line. When an industry goes sick, 
we immediately think of what \\-ill happen 
to the industrial workers, if it is wound up 
or liquidated. What about these thousands 
of workers .who are working in this indus-
try ? What about their employment ? What 
about their living when the cost of living 
is so high 1 I quite appreciate that point. 
But I want you to appreciate the other 
point also. When we are thinking of those 
who are already working there, who are 
going to be thrown out of employment, 
are we thinking of those who are loitering 
in the street-not one or two, I think, 
according to the live register, it is more 
than 20 millions today who are loitering in 

the street-who are unemployed, who do 
not have any means of livelihood 1 Should 
we not think about them also along with 
these people who are working and who arc 
likely to be thrown out of employment. I 
do not mean to say that, their problem 
should not be cared at all or their problem 
should not be taken into account. 

About the performance of small«aac 
industries, I must say that the performaocc 
of small-scale industries is very satisfactory. 
The production in small-scale sector dur~ 
1980-81 was worth Rs. 23,566 crores asd in 
1984-85, it was Rs. 34,065 crores. ~ 
employment that has been provided by tbe 
small~scale sector in 1980-81 was 11l~ 
persons and in 1984-85, it was 90 ~ 
persons. They are contributing to t.he 
foreign exchange earnings also. Their Q.-
ports are nearly 20 to 25 'per cent of tk 
total exports of the country. In 19so.-81, 
the exports from the small~scale ~tot 

were of the order of Rs. 1643 crores ~d '--
1983~84, tqcy were of the order of 2U9 
crores. 

I need not tell the House the conce. 
sion that has been given. They have been 
given an exemption from excise duty for a 
particular limit. The financial institutions 
are also giving a lot of concessions in the 
matter of easy loans, easy instal~, 
interest rates, seed capital and price pre-
ference of about 15 per cent is given while 
purchasing for Government purposes. I 
must say that the growth rate of smaU-
scale sector is quite satisfactory. It is 9.8 
per cent as against 5.5 per cent in the case 
of larl e-scale sector~ It is estimated around 
12 per cent during 1983-84 as against the 
growth of 7 per cent in the large..scale 
sector. 

So, the performance of the small-scale 
sector is not only upto our expectation but 
I must say that it is beyond our expecta-
tion. We are trying our best to encourage 
and give all possible help to the small-
scale sector for further development in the 
industrial field. 

Some bon. Members mentioned about 
the backwardness of north-eastern States. 
I agree that north-eastern States are very 
backward; they deserve all encoup.gcment 
and all incentives have to be given. But at 
the same time, I must say that all the 
States in the north-eastern region are 
declared backward, no\ only back~rCl of 
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dilterent ·categories but backward of "A" 
cat~go'ry. If any entrepreneur wants to 
start any industrial activity there, he is 
cmii"tled .to a cash subsidy upto Rs. 25 lakhs and a lot of otner concessions also follow. 

· ir any electronic component manufactur-
ing unit wants to go t~ that area, they are 
eiltitled toRs. 50 lakhs maximum ceiling of 
cash subsidy. 
· -~ 'there are 19 industrial estates in the 
north-eastern region. I think, there is one 
m Mizoram which is under construction. 
~ · there are 20 industrial estates. There . ' . are 42 DICs; 25,160 r.ew units have come 
tip during the last 4 years and under self-
employment scheme, nearly 10,000 cases 
have ·been sanctioned. A techno-econcmic 
-survey is being conducted by the small-
scale industries organisations in coopera-
tion with the Khadi and Village Industries 
Corporation, the All-India Handloom 
Board, the AU-India Handicrafts Board, 
~tc~ The mdications are that the report 
will have some useful suggestions and, after 
aetting the report, whatever further action 
is· called· for, the Government will take 
further action in the matter. 

In addition to that, the Government of 
bldia hal;· started some paper manufactur-
i.Dg~ units also. -Some are under production 

.and some are under construction which are 
&oing into production very shortly. But 
ltherc are problems. Although we want to 
develop that area, infrastructural facili-
:ties are not there; the skilled manpower is 
not available; the technicians are not 
.available. I must admit that the people 
·who are required there, the people who 
aouhl go there, are reluctant to go there. 
These are the difficulties we are encounter~ 
ing. But we will try to meet the difficulties 
and __ solve the difficulties 

-PROF. N. G. RANGA: You organise 
t.qlinins centres for those tribal people. 

SHlU VEERENDRA PATIL : Whatever 
. il DeCesiary is being done because we know 
the importance of that area and how it 
ehould be developed and how the people of 
. ~t ~ca should be given all the satisfac-
tion .. 

SHIJI C. MADHA V REDDI : What 
about cottage iildustrie&? 

:S.HJU VEERENDRA PATIL : My hon. 
· oJd frien!I Shri K. V .. Shankaragowda who 
&' ·not here at present, spoke yesterday 

about cottage and village industries. I 
agree with the sentiments expressed by him. 
He expressed his sentiments not out of any 
anger but out of anguish as a true Gandhi-
an. I knew him for the last 30 years. He 
was once my colleague. He feels that cotta-
ge and village industries should be deve-
loped and further fillip should be given to 
the Khadi and Village Industries. I entirely 
agree with him because if you want to 
solve the problem of rural unemployment, 
and check the tendency among the rural 
workers to migrate to the urban areas, I 
think you can do it only by developing 
cottage and village industries and nothing 
else. So we attach all the importance to 
them. That is why, m 1980-81 we are 
sp~nding Rs. 85.88 crores and during 1985-
86 we have provided Rs. 115.42 crores. We 
are giving all this assistance. Hon. Mem-
bers are aware that we are giving the money 
to the Commission. The Commtssion in 
turn is giving it to the individual State 
Khadi and Village Industries Boards and 
to the different Co"J)erative Societies and 
institutions. I must say that the Govern-
ment is giving lot of money by way of 
grants and loans. I do not know how far 
this amount is being properly utilised be-
cause so far as the working of the State 
Khadi and Village industries Boards is 
concerned, they are not under our control. 
We are quite helpless. I am told that there 
are nearly more than 30,000 cooperative 
societies which are engaged in khadi and 
village industries, activities. But according 
to one survey, nearly 60% of these socie-
ties are not working properly and we do 
not have any c Jntrol at all over them. 
They approach us and we give grants and 
loans and I find from the figures that are 
made available to me as on 31-3-84 that 
loans to the tune of Rs. 383.51 crores were 
outstanding with the implementing agencies. 
I do not know whether they have utilised 
these funds properly or whether these 
funds have gone into the pockets of a few. 
It is very difficult for me to say because 
we have to depend upon those institutions 
for getting and collecting this information. 
This is the state of affairs . 

I agree with the bon. Members when 
they say that the wages paid to those who 
are working in Khadi and Village Industries · 
are very meagre. I am in full agreement 
with them. I have absolutely no dispute 
over this point at all. There are cases 
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where even after PUlting in 7-8 hours of 
Work, they hardly get 3-4 or Rs. 5/-. 
Government has taken a decision that with 
the improvement in' the designs of the 
Charkhas and the performance of the woe-
Spinning : 

ker, he should be enabled to earn IDQJe 
than Rs. 4 or 5 tor working 8 hours. 
Accordingly, the Khadi and Village IridUS-
tries Board has increased the wages· wlth 
effect from 1-4-1985 as under :-

Traditional Charkha. from 75 p. to Re. 1/- per hank. 
Old wooden Ambar Charkha. 65 p. per hank 
Pot Charkha (a) Single pot 65 p: per hank 

(b) Double pot 50 p. per hank 
6-Spindle NMC 45 to 55 p. per hank 
12-Spindle NMC 1s to be so fixed so as to ensure an earning of up to Rs. 11. 
per day. 

Muslin Charkha (NMC) to be so fixed as to ensure an earning of up to Rs. 121.:· 
per day. 

This is how we have tried our best to 
improve the wages. I do not wish to take 
more time of the House. 

SHRI GIRDHARI LAL VYAS: What 
about cement industry ? 

SHRI VEERENDRA PATIL: About 
cement, I must say that we are producing 
sufficient cement. The installed capacity 
according to 1984-85 is 42.47 million tonnes, 
but the actual production is 30 million 
tonnes. It is because many of the cement 
units are not in a ·position to utilise their 
capacity fully for want of power. Now 
these cement units are thinking . of having 
their own power plants. Their capacity 
utilisation is not more than 76 per cent. 
There is at present a smaJI shortage. In 
fact, in the previous year we were import-
ing a lot of cement, but this year we have 
not thought of importing any cement; we 
have made a provision and, if necessary, 
we are prepared to import. According to 
the projection of demand and the capacity 

· that is going to be created during the 
Seventh Plan, we fee) that by the end of 

. the · Seventh Plan we will not only over-
come the shortage but will be surplus in 
cement. Sufficient capacity has already been 
licensed. The existing capacity is 42.47 
million . tonnes. Licences have been given 

· for an additional capacity of 14.31 million 
tonnes. Letters of intent have been given 
for 11n additional capacity of 29.36 million 
tonrtes. There is registration . with the 
DGTD for another additional capacity of 
4.73 million tonnes. Thus, by the end of 

. the Seventh Plan, we will be creating capa-
city for producing 62 million tonnes. It 
will be mucll more than the demand that 

we are expecting during the Seventh Plan 
period. The position in respect of cement 
is going to be very satisfactory during the 
Seventh Plan period. · . 

SHRI GIRDHARI LAL VY AS : What 
about factories in Boondi and Sambupura? 
(Interruptions) · : · 

SHRI VEERENDRA PATIL Th~ 
diffi::ulty is that hon. Members want every 
activity to be done in the public sector. 
We are prepared to do that. But ~the 
difficulty is this. When resources are .scarce, 
we have to go by pnority. wrultever 
funds are available, we have to invest them 
on priority items like creating infrast{U~ 
cture. Suppose I spend Rs. 100 crores.Qn 
starting a cement factory. If there is no 
power. what are they going to do ? So, 
instead of investing those Rs. 100 ·crores 
on a cement factory, why not invest the 
money on power generation? ·So, whatever 
scarce resources are there at our ~sPo~. 
we must invest them on priority item like 
creating infrastructure which is n~cess~cy 
for industrial development. That is wi 1 
Wt! are not in a position to think of . ~very 
activity in the public sector. ·;; 

SHRI M. RAGHUMA :REDDY {N81-
gonda) : What about Central subsi~ tor 
industries in Telengana districts 7 · ~ ~:. '-

SHRI VEERENDRA PATIL ~ - ~ ~'~o 
already made it clear that there.· are : ~ 
categories for Central subsidy, for financial 
institution concession ~nd all .· thait. · \infor-
tunately today there is no A..Qtegor!t Clis-
trict in Andhra, but there are.other category 
districts~ districts which come uoded~ and 
t categories. They are entitled . .to certllln 

• - ' ... . ,. J. ~ . 
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_COIJCI'SSions and they will continue to get 
ihoJe eoooessions. 

SHRI C. MADHAV REDDY (Adila-
bad) : The hon. Minister was speaking 
about cement iodustry. There are a large 
number of licences given to cement factories 
in Karnataka and Andhra Pradesh during 
the last one year for major as well as mini 
cement plants. Is he aware that the IDBI 
has recently imposed a ban on further 
release of any loan to cement factories in 
spite of the fact that the DGTD has already 
aiven licences 1 What is the justification 
for. the IDBI imposing restrictions on 
~~? 

SHRl VEBRENDRA PATIL: So far 
iis my information g:>es, the lOBI has said 
that they are not in a position to give any 
finance for mini cement plants. But we 
have tak~n up that matter. Because we 
feel that mini cement plants are economi-
cai and the middle cla·ss people can join 
together and start mini cement plants, we 
hav~ tak~n up that matter and we will 
pursu; th1t matter. 

· [Translation] 

SHRI RAM PYARE PANIKA (Robert-
sganj) : Sir, the Patel Committee was 
set up t;, m:~ke studies about the eastern 
"districts of U. P. and it had made certain 
sUggestions. A sample survey was made 
~ialty about Jaunpur, Ballia, Ghazipur 
attd Deoria in eastern U.P. (Interruptions) .... 

[&#lish] 
MR. CHAIRMAN : Please ask only 

clarification arising from the reply of the 
·Minister. No statement. 

· (iran.rlation] · 
SHill RAM PY ARE PANIKA : I 

would like to ask the bon. Minister if he 
would eonsider the question of setting up 

·fit 81JY bis indus try in Eastern U.P. as 
~ted by the Patel Commission. 

SHlll VEERENDRA PATIL: The hon. 
Member knows that four giant fertiliser 
units are being set up in U.P. 

SH1U RAM PY ARE PA~IKA : None 
ef them is being sci up in Eastern U.P-

. SHIU VEERENDRA PATIL : There 
· ..-~ ~~ 'A' districts in U.P. There are "No-
·la4ultry., distirictl. l can say only this much 

on behalf of Government that .industrial 
development should take place in U .P. 
also and we would take all the measures 
which are required. We are asking all the 
new entrepreneurs to set up their. units 
in the backward areas of U.P .. Madhya 
Perdesh and Bihar. We would persuade . 
them, because coercion would not serve 
the purpose. All efforts would be made 
to send them there, but the U.P. government 
should also create an infrastruture there. 
Day before yesterday I came to know 
that 100 per cent power cut has been 
applied in respect of I.D.P.L. How could 
infrastracture be created in this manner ? 

SHRI GIRDHARI LAL VJAS : Mr. 
chairman, Sir,· letters of intent have been 
issued to the Cement Corporation of India 
for setting up cement plants at Bundi 
and Tambupura. I would like to know 
about the action being taken in this regard. 
These units would have the production 
capacity of 2.5 lakh and 5 lakh tonnes. 

Secondly, the wagon factory of Bharat-
pnr is not receiving the orders and as a 
result thereof it is getting sick and in-
curring losses. I would like to know the 
action being taken in this regard. 

SHRI VEERENDRA PATIL: I do not 
know about the proposals of the Cement 
Corporation of India in regard to Rajas-
tnan, but I would find out about it and 
would furnish the necessary information 
to the bon. Member. 

[English] 

Only one point. With regard to West 
Bengal there is a feeling that West Bengal 
is being ignored or that it is a neglected 
State. It is not so. I give the figures. 
Share in sanctions of assistance by all 
financial institutions to West Bengal is 
6.8%. Share in .disbursements of financial 
assistance by all India financial institutions 
is 7.1%, In March 1984 share of West 
Bengal in total investment of central 
public sector enterprises was 7.5%. At the 
same time share of West Bengal in the 
total employment of the central public 
sector enterprises was 19.4%. 

(Interruptions) 

SfiRI PRIYA RANJAN DAS MUNSI 
(Howrah) : My question is this. The 
Minister just now quoted from the Finance 
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Minister's speech. and based on that some 
Board will be formed to consider the sick 
industries. My only request to the Minister 
is-I am confident the Finance Minister will 
also involve mdustrialists in this regard-
that before you take the opinion in this 
regard from your Ministry and your offi-
cers, will you be kind enough to at least 
listen to the MPs who represent the indus-
trial areas of the c.:>untry before you take 
a decision '! Because we would like to 
provide some information 'to you which 
the bureaucrats may not. 

[Translation] 

SHRI JAGANNATH PATTNAIK : Mr. 
Chairman, Sir, the Government of Orissa 
have requested the Central Government to 
include District Kalahandi in the list of 
•No-industry districts'. I would like to ask 
the bon. Minister if he is considering this 
proposal. Secondly, the industries in Orissa 
have come to a standstill due to the power 
crisis in the State. I would, therefore, re-
quest the hon. Minister to discuss it with 
the Central Electricity AJthority and solve 
this problem in the interest of the state. 

[English] 

DR. V. VENKATESH :With regard to 
drought prone areas you have to take some 
special measures in Gulbarga and Kolar 
which are drought prone areas. 

SHRI VEERENDRA PATIL: Sir, Mr. 
Das Munsi made a suggestion that before we 
take the Committee that is going into this 
matter MPs from that area should be given 
an opportunity. I can only assure him that 
I will convey his suggestion to my collea-
gue, the Finance Minister. As regards the 
point made by Mr. Vyas about CCI star-
ting cement units in the area he has 
suggested in Rajasthan, I do not have 

that information readily available with me. 
I will collect the information and pasll 
it on to him. With regard to my friend 
from Orissa as to whether any district jo 
going to be declared as no industry 
district there, Sir, the whole scheme is 
under review. When we take the decision 
at that time his suggestion will be taken 
into consideration. 

The hon. Member, Dr. Venkatesh 
wanted to know about drought prone areas. 
I think the Ministry of Rural Development 
is dealing with this matter and I will con-
vey his feelings to the concerned Mmister. 

MR. CHAIRMAN : I shall now put 
all the cut motions moved to the D:=mands 
for Grants relating to the Ministry of 
Industry and Company Affairs to vote to-
gether, unless any bon. member desires 
that any of his cut motions may be put 
separately. 

All the cut motious were put and negatived. 

MR. CHAIRMAN : I shall now put 
the D~mands for Grants relating to the 
Ministry of Industry and Company Affair s 
to vote : The question is : 

"That the respective sums not excee· 
ding the amounts on Revenue Account 
and Capital Account shown in the 
fourth column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of India to com-
plete the swns necessary to defray the 
charges that will come in course of 
payment during the year ending 31st 
day of March, 1986 in respect of the 
heads of Demands entered in the 
second column thereof against Demand 
Nos. 57 to 59 relating to the Ministry 
of Industry and Company Affairs. •• 

The motion was adopted. 
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Demands/or Grants for the year 1985-86 in respe(t o/the Ministry of IndustrY 
and Company Affairs voted by Lok Sabha 

No. of Name of Demand 
Demand 

Amount of Der.und for 
Grant on account 
voted by the House 

Amount of Demand for 
Grant voted by the 
House 

on 25th March, 1985 

1 2 3 4 

Rs. Revenue Capital Rs. RevenueRs. Capital Rs. 

84,000 57. Ministry <lf Industry 1;85,91,000 16,000 9,29,60,000 
and Company Affairs 

58. lnd~stries 17,92,08,000 51,14,00,000 89,60,39,000 

1,70,71,25,000 

2,55, 70,00,000 

1,27' 78,35,000 59. Village and Small 34, 10,25,000 25,50~67 ,000 
Indu~tries 

(ii) Ministry of Food and Civil Supplies 

MR. CHAIRMAN : The House will 
now take up discussion and voting on 
Demand Nos. 41 and 42 relating to th~ 
Ministry of Food and Civil Supplies for 
which 6 hours have been allotted. 

Hon. Members present in the House 
whose cut motions to the Demands · for 
Grants have been circulated may, if they 
desire to move their cut motions, send 
slips to the Table within 15 minutes indi-
cating the serial numbers of the cut 
motions they would like to move. Those 
cut motions only will be treated as moved . 

A list showing the serial numbers of 
cut motions treated as moved will be put 
up on the Notice Board shortly. In case 

any member finds any discrepancy in the 
list he may kindly bring it to the notice 
of the Officer at the Table without delay. 

Motion moved : 

'·That the respective sums not exceeding 
the amount on Revenue Account and 
Capital Account shown in the Fourth 
Column of the Order Paper be granted 
to the President out of the Consolidated 
Fund of India to complete the sums 
necessary to defray the charges that 
will com>! in course of payment ··during 
the year ending 31st day of March, 
1986 in respect of the heads of Demands 
entered in the second column thereof 
against Demand Nos. 41 and 42 relating 
to the Ministry of Food & Civil 
Supplies." 

Demands /or Grants ·for the Ye~r 1985-86 in respect of the Ministry of Food and Civil 
· Supplies submitted to vote of the Lok Sabha 

No.:<lf Name of Demand 
Demand 

1 2 

Amount of Demand for 
Grant on account voted -
by the House on 25th 
March, 1985 

3 

Ministry of Food and Civil Supplies 
Revenue 

Rs. 
Capital_ 

Rs. 

Amount of Demand for 
Grant. submitted to the 
Vote of the House 

4 

Revenue 

Rs. 
Capital 

Rs. 

41. Department of Food 2,08,46,30,000 19,11,49,000 10,42,31,52,000 95,57,49,000 

42. Department of Civil 
Supplies 

91,73,000 1,33,84,000 5,58,66,000 7,24,22,000 
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SHRI H. A. DORA (Srikakulam) :Mr. 
Chairman, Sir, I rise to oppose the Dema-
nds for Grants of thl( Ministry of Food 
and Civil Supplies for more than one 
reason. For one thing, there is no justific-
ation for divorcing the Department of 
Food from the Ministry of Agriculture as 
it used to be earlier. If food is the out-
come of agriculture, it is the by-product 
of the marital romance of the Agricultural 
Ministry whereas Civil Supplies is the 
by-product of the extra marital romance 
of the Agricultural Ministry. The Depart-
ment of Food is a natural ally of the 
Ministry of Agriculture as it has greater 
relevance to the large Ministry of Aglicul· 
ture. 

Another important point to be noted 
is that the allocation of the amounts betw-
een the Department of Food and the 
Department of Civil Supplies is totally 
uneven and lopsided. The figures speak 
for themselves. I must at once bring to 
the notice of the august House about the 
enormity of the disparity. While the 
Department of Food was allocated about 
Rs. 1365 crores, the Department of Civil 
Supplies is allocated a paltry sum of about 
Rs. 19 crores. This unholy alliance between 
unequal partners is difficult to comprehend 
for us and it is beyond the comprehension 
of this august House. 

Coming to the Department of Food, 
the largest consumer of the Grants is the 
Food Corporation of India, with Rs. 1100 
crores for subsidy on foodgrain transact-
ions ; Rs. 68 crores for storage construction 
programmes ; and Rs. 15 crores towards 
reimbursement of interest charges on 
handling of levy sugar stocks. The lion's 
share of the Food Corporation of India 
is manifest from the fact that out of Rs. 
1365 crores allotted to the entire Depart-
ment of Food, the FCI alone accounts for 
Rs. 1183 crores. 

In contrast, the Central Warehousing 
Corporation was allocated a meagre amount 
of Rs. 3.52 crores only. I may bring to 
the kind attention of the bon. Members 
that the Central Warehousmg Corporation 
is credited with a talJ mandate to construct 
and acquire godowns and wareho.1ses for 
storage of agricultural products · and 
implements. What is more, this Corporation 

· is also entrusted with the obligation to 
provide matching contributions in the 

share capital of various States Warehous-
ing Corporations. It is indeed a common 
knowle.dge of every bon. Member that 
many precious and valuable foodgrains are 
exposed to the ele'llents of nature for 
want of adequate warehousing facilities. 
Specially, the matching contribution to 
the State Warehousing Corporation needs 
to be strengthened and augmented mani-
fold. 

Coming to the Department of Civil 
Supplies, I must express my agony that the 
so-called Department of Civil Supplies is 
more concerned with astablishment of 
Directorates Commissions, Institutions 
rather than Civil Supplies as such. Take, 
for instance, the Directorate of Weights 
and Measures. It is supposed to guide and 
coordinate the work relating to Weights 
and Measures at the Centre and State 
levels and to enforce standards laid down 
in the Weight and Measures Act, 1976. Is 
it necessary that a Central Institution · is 
to be entrusted 10 enforce the standards 
prescribed in the Act ? Are not the State 
Agencies adequate enough to enforce the 
standards ? 

I wish to bring to the notice of 
hon 'ble Members that this is a clear 
invasion on the autonomy of States. What 
is worse is that the change was deliberately 
engineered and brought about by the 
Central Government. As the Constitution 
originally stood, Entry 29 of the State 
List granted legislative po.vers to the 
States on Weights and Measures except 
establishment of standards. For ine:x:plica-
ble reasons, this entry was omitted from 
the State List by the Constitution 42nd 
Amendment Act of 1976 and the same 
Amendment transformed the subject into 
the Concurrent List through Entry 33A. 
This is one of the many instances how the 
powers of the States are being surreptitio-
usly taken away. 

Mr. Speaker, Sir, there is yet another 
point in conneCtion with the Department 
of Civil Supplies. As I have already 
mentioned earlier, this Department is 
largely composed of Institutions l_ike 
Forward Markets Commission, Directorate 
of Weights and Measures, Directorate of 
Vanaspati, Vegetable Oils and Fats, Indian· 
Standards Institutions, National Coopera-
tive Consumers Federation, Consumers 
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Cooperatives, Super Bazar ia Delhi, etc. 
A notable feature about all these Institu-
tions is that they do not in any way 
involve themselves with the Public Distri· 
bution of essential commodities. With this 
woeful indifference to the essentia\ commo· 
dities, it is beyond compcehension as to 
what for this Department of Civil Supplies 
is created. This takes me to reflect o 1 the 
very important subject of essential commo-
dities. Please permit me, Mr. Chairman, 
Sir, to reflect briefly on the Constitutional 
concerns relating to this subject. This has 
a vital bearing on the Centre.State rdations 
in this vital area. At the outset let me 
invite your attention to Article 369 of the 
Constitution. I quote-

"Notwithstanding anythmg in this 
Constitution, Parliament shall, during 
a period of five years from the commen-
cement of this Constitution, have 
power to make laws with respect to 
the following matters as if they were 
enumerated in the Concurrent List, 
namely:-" 
SHRI RAM PYARE PANIKA : Sir, 

are we dealing with the Centre-State rela-
tions here 1 

SHRI H. A. DORA: Sir, I will read 
out only the relevant portion. • ... foodstuffs 
including edible oils and seeds'. But any 
law made by Parliament, which Parliament 
would . not but for the provisions of this 
Article have been competent to make, 
shall, to the extent of the incompetency, 
cea$e to have effect on the expiration of 
the said period, except as respects things 
done or omitted to be done before the 
expiration thereof. I would like to bring to 
the notice of this august House that 
Article 369 of the Constitution prohibits 
the Parliament from making any law in 
respect of foodstuffs including edible oils 
after five years. It is vested with the 
Parliament only for a period of five years 
from .the commencement of the Constitu-
tion. Therefore, this particular provision 
clearly prohibits the Parliament to enact 
aey law after 26th January, 1955. In spite 
of the provision made by the Constitution 
in respect of foodstuffs, . the Parliament is 
.encroaching upon the rights of the State 
Governments whicn alone are vested with 
tbe power under Article 369 of the Constitu-
tion to enact laws in respect ·of foodstuffs. 

Now, I think, it is ciear to the bon. 
Member as to why I am submitting this 
particular point. 

The States are now deprived of this 
particular power vested in them. The Con-
stitution intended that at the earliest point 
of tJme the power to enact laws in respect 
of foodgrains including edible oils is to be 
given only to the States, not to the 
Central Government, or the Parliament. 
That power is now usurped by the Parlia-
ment. That is what I wanted to submit 
to the House. 

From this, the following points may 
be noted. Commerce within a State and 
production, supply and distribution of 
the essential commodities is temporarily 
given to Parliament to regulate as if they 
are in the Concurrent List. 

RAO BIRENDRA SINGH : Are we 
discussing the Demands of Ministry of 
Food and Civil Supplies or Centre-State 
relations ? The hon. Member is challenging 
the constitutionality of the Acts of Parlia-
ment already passed and in force. Is it 
allowed ? He is challenging the very Acts 
of Parliament .. . (Interruptions) 

SHRI AMAL DATTA : It is very 
relevant. In view of what the hon. Mem-
ber has stated, your Acts are unconstitu-
tiona 1. .. (Interrupt ions) . 

RAO BIRENDRA SINGH : We are 
not passing any Act ... (Interruptions). 

SHRI AMAL DATTA . He wants to 
p ) ints out that Grants to your Ministry 
are unconstitutional. (Interruptions). 

SHRI H.A. DORA : As I said it is 
for the State legislatures to regulate food-
stuff after five years of the commencement 
of the Constitution. According to me, 
the power ts given to Parliament in respect 
of foodstuffs only for a period of five 
and it is to be automatically vacated after 
five years after the commencement of the 
Constitution. 

RAO BIRENDRA SINGH : These ob-
jections must have been considered when 
all the Acts were passed. 

SHRI H. A. DORA: Even prior to 
independence, there was an Act known as 
the Essential Supplies Temporary Powers 
Act, of 1946. That was in force prior to 
independe11ce .. ·(Interruptions). 
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1t was in operation when the Constitu-
tion was framed. ·This 1946 Act also 
contains some of the items mentioned in 
Article 369 of the Constitution. But so 
far as the items mentioned in Arttcle 369 
are concerned, Parliament ceases to 
have any power to enact on them after 
five years of the commencement of the 
Constitution. This cut-off period would 
come to an end after 26 January 1955. It 
was on that very date, i.e. on 26 January 
1955 an ordinance was promulgated by the 
President which ultimately came into being 
as the Essential Commodities Act of 1955 . 
Through this Act, Parliament usurped the 
power which are otherwise prohibited under 
Articl~ 369 of the Constitution. How was 
it achieved ? In 1954, Par!i.1ment enacted 
the Constitution (Third Amendment) Act, 
whereby many items of essential commodi-
ties were incorporated in entry 33 of the 
Concurrent List. 

I emphasise the fact that while Article 
369 f the Constitution limited the legis-
ative powers of the Parliament on certain 
items for a period of 5 years, the Third 
Constituti. n Amendment of 1954 included 
those very items in the Concurrent List, · 
entry 33. In other words, what i§ pro hibi-
ted directly and explicitly by a substantive 
provision was sought to be stealthily taken 
away by amending an entry. If it is not a 
fraud on the Constitution, what else is it ? 

Sir, I spoke on this topic at length 
not in the interest of academic exercise but 
because of its practical implications. 

MR. CHAIRMAN : Can you question 
that now? 

SHRI H. A. DORA : Yes. It is a 
substantive law. Only tt.e entry was 
amended. ·Can the pcwer vesu:d on the 
sJ.bstantive law be takt"n away by an 
amendment of the entry in the Seventh 
Schedule? 

MR. CHAIRMAN : It could only be 
discussed at . the time of that amendment 
and not now. 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : You can bring a non-official 
Bill for Constitution Amendment now. 

SHRI H. A. DORA : I would like to 
cite one example which is dear to my 
State and the Government of Andhra 
Pradesh. The hon. members are quite 
aware of the fact that the Government in 
Andhra Pradesh under the leadership of 
Shri N. T. Rama Rao and under the banner 
of Telugu Desam P~rty, successfully 
launched Rs. 2/- per kil gram rice scheme. 
We require large quantities of rice now 
for the above scheme. Besides we have to 
meet the rice requirements for our social 
welfare hostels, mid-day meals and other 
minimum requirements. Our Chief Minister. 
Shri N. T. Rama Rao, personally met the 
Prime Minister and handed over a memor-
andum as well to impress on him to 
increase the allotment of rice from the 
Food Corporation of India. 

SHRI RAO BIRENDRA SINGH : 
Under what law do you want .this 
allotment ? 

SHRI C. MADHA V REDDY : Under 
the lawless law. 

SHRI H.A. DORA: Under the law 
passed by the Constitution. 

SHRI C. MADHA V REDDY : The 
s:1me law under which the Minister entitled 
to put the question. Centre-State Relations 
hw. 

RAO BIRENDRA SINGH : When you 
do not accept our laws, why do you e"pect 
rice? 

SHRJ H.A. DORA : The response C>f 
the Gove:-nment of India is still not known. 
I expect a proper reply would be given 
at the time of the reply of the bon. Minis-
ter. Sir, many arguments were advanced 
by the Central Government. But I would 
not like to tax your patience with all the 
arguments and counter-arguments. What 
I wish to impress is that there is something 
radically wrong in the very scheme df 
things. It is rather odd for a national 
agency to procure foodgrains from the 
State, and then re-allot them to the ret-
pective States. In the very natur~ of 
things, it is constitutionally and administ~a­
tively effective and efficient, if tl1is process 
is reversed, and the work is enttuste4 to 
the ~tate Governments. 

According to me, it will be ideal if th 
State5 are allowed to procure foodgrains 
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to meet the welfare measures, and a quota 
rnay be fixed from that State, for the 

. requirements of the Central Pool. After all, 
the States have the immediate nexus to the 
requirements of the respective reople, and 

··for a vast country like ours, to entrust 
·this herculean task to a Central agency is 
bound to be defective and also ineffective. 

That apart, I would like to submit 
. that the State Government's requirement 
of rice under the Rs. 2 per Kg. scheme, 
including the requirements of Social Wei-

. fare Hostels, Mid-Day Meal Scheme etc. 
is about 22 lakh tonnes per annum,. i.e. 
as far as Andhra Pradesh is concerned. 
As against this, a quantity of 10 lakh 
tonnes is being released by the Government 

·of India from the Central Pool, 7-1/2 lakh 
.- tonnes of rice are being purchased from 
private trade at negotiated prices, while 

. the balance of 4-1/2 lakh tonnes are to be 
purchased from the open market. 

At present, the release of 10 lakh 
tonnes of rice from the Central Pool to 
the State is conditional upon the rice pro-
curement of 15 lakh tonnes by the State 
through the sole agency of the FCI. The 

:siate Government had earlier proposed 
to Government of India that it be permit-
ted to procure about 27 lakh tonnes of 

:rice by sui'tably enhanciLg the mill levy 
from the present 50% to 75% . This pro-
posal has already been sent to the Govern-
ment of India, and the Andhra Pradesh 
Government is awaiting a ·reply on this 

·particular aspect. 
In addition, I may be permitted to 

submit that the State Government may be 
-permitted to enhance the mill levy percen-
tage during the ensuing kharif rice marke-
tiftg · season (i.e. October 1985) to 15% , 
and that the A.P. State Civil Supplies 

·Corporation could also be notified as 
& public agency to procure rice in 
·Andhra Pradesh, besides Food Corporation 
.of India. 

I thank you for giving me this oppor-
tunity. 

SHlliiC.. RAMACHANDRA REDDY : 
I beg to move : · 

.. "That the Demand under the Head 
Depart~nt of Food be reduced by 
lb. 100." 

/Need to check the enormous losses 
to the Food Corporation of India due to 
decay of foodgrains stocked in the open. /(2) 

''That the Demand 
Department of Food 
Rs.lOO." 

under the Head 
be red u~:cd by 

/Need to discontinue the import of 
foodgrains from other countries. /(3) 

"That the Demand under the Head 
Department of Civil Supplies be reduced 
by Rs. 100." 

/Need to supply rice at a subsidised 
rate of Rs. 2 per Kg. to people in all the 
States./(5) 

"That the Demand under the Head 
Department of Civil Supplies be reduced 
by Rs. 100." 

/Need to supply rice needed for public 
distribution in Andhra Pradesh. /6) 

"That the Demand under the Head 
Department of Civil Supplies be reduced 
by Rs. 100." 

/Need to allow Govenment of Andhra 
Pradesh to procure rice needed for public 
distribution from other States./(7) 

"That the Demand under the Head 
Department of Civil Supplies be reduced 
by Rs. 100." 

/Need to permit free movement of 
foodgrains throughout India by making 
India a single zone./(8) 

SHRI PIYUS TIRAKY 
move: 

I beg to 

'' That the Demand under the He ad 
Department of Food be reduced by Rs . 
100." 

/Need for opening of fruits and vege-
table processing units at Buxirhat and 
Mathoban ga, in Cooch Behar district in 
North Bengal./(11) 

.. That the Demand under the Head 
Department of Food be reduced by Rs. 
100." 

/Need for opening of fruits and vege. 
table processing units at Kumargramduari· 
Bu~duar, Chamerehi and Nagrakata n 
lalpaiguri. in North 'Benp\.1(12) 
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"That the Demand under the Head 
Department of Food be reduced by Rs. 
100." 

(Need to provide storage and ware--. 
housing godowns for agricultural produce 
in every block in North Bengal districts./. 
(13) 

· "That the Demand under the Head 
Department of Food he reduced by Rs .. 
100." 

{Need to set up an agro-industrial 
complex in Doars and Tarai in North 
Bengal./(14) 

"That the Demaad under the Head 
Department of Food be reduced by Rs. 
100." 

/Need to set up community canning and 
fruit preservations centres at Cooch-Behar, 
Alipurduar, Tufanganj of Madarihat in 
Jalpaiguri district in North Bengal./(15) 

"That the Demand under the Head 
Department of Food be reduced by Rs. 
100." 

/Need to set up food processing and 
nutrition centres at Birpara and Nathua 
Hat in Jalpaiguri district in North Bengal./ 
(16) 

"That the Demand under the Head 
Department of Food be reduced by P.s ~ 
100!' 

{Need to provide mobile food ·and 
nutrition eJttension service to all the tea 
gardens of Doars and Tarai in .. North 
Bengal./(17) 

· "'That the Demand under the . Head 
Department of Civil Supplies be reduced 
by,Rs. 100." 

/Need to give financial assistance for 
setting up a super hazar at AJip;,.rduar in 
Jalpaiguri district in North. Bengal.{(lS) 

!~ 

"That the Demand under the Head 
Department of Civil Supplies be reduced. 
by. Rs. 100." · · · 

/Need to set up a training cent~ u~der 
:the SC:b:eme relating to intellig~ce en(prfC~ 
ment and manpower . training,:{or public 

~diStribution system at ~khini . in Jaipai~ 
"8ur·i district in North Bengal./(19). · . 

[TranslaJion] _ 

SHRI RAM PYARE PANIKA (Roberts-
ganj) : Mr Chairman, Sir. I rise to suP- . 
port the demands for grants of the Ministry 
Qf Food and Civil Supplies, which are 
being discussed by the House. It.is a fact . 
tpat the Tole of our Food Department is· 
very difficult and complex. which includes . 
procurement of foodgrains, their supply 
is scarcity areas, storage in a scientific 
manner and distribution the;eof. All these 
function~ are very important functions 
whtch our Food Department is discharging. 
We have seen that after 19~0,-this· Ministry 
J:las. done a commendable job. I remember 
how the coun.try was affected ·by serious 
floods, drought, hail-storm, cyclone etc. 
in 1982-83, and the promptness with wbidh 
this Mimstry provided relief to nearly ll 
crores of people deserves applause. We feel · 
proud that despite all these problems; . not . 
a single person died ·of starviition in any 
part of the country ciue to food shortage. 
Sir, not only ·this, the functions · of this · 
Department have grown continuously. I' 
"!ould, therefore, like to express my thanks · 
tf> the bon Minister and the concerned 
Departmeni of his Ministry. 

Just now our friends from the opposi-
tion benches were speaking and they raised 
constitutional points which it was not 
necessary to raise. But I agree with them 
tbat the allocation of funds to this Minis;.~ 
try must be increased. When this Ministry . 
is discharging such a onerous responsibility, 
allocation to this MiniStry should definitely 
be increased. 

In my view your Department at present 
caters to 'the needs of 12 or 13 pet cent of 
the ·total po{lulation of the countyy, but 
this Ministry has to discharge its functions 
in very difficult Circumstances.• 

With regard to procurement of food-
grains, I would like to say that government 
have formulated a policy of support price 
for the benefit · of farmers. · but the food• 
gra:it;lS of farmerg ate qot procU'red. ·at sup-, 
port price :throughout the country as pr~­
ewenten.t centres are not opened throu.ah-
ou.tthe co.untry. The farmers do not ba've · 
stof<tge facility and dq : not get money in 
time. 

The farQte~s IUQ faciqa ·a VC!rY 'dimcult 
situation with regard to the praddy crop 
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of the Rabi season 1n U.P. Many rienda have 
juat now said that in other States also9 the 
foodgrains from the farmers are not being 
procured at the support pri.ce. 

The Central Government fix the sup. 
pOrt price and the State Government are 
e~ to implement this decision. I 
would like to suggest that there should be 
a monitoring cell at the central level which 
should persuade the State Government to 
implement the decision of the Central 
Government in this regard. One of my 
friends was speaking about it. 1 would like 
to ask him if his State works according 
to the auidelines of the Central Government. 

I am not talking about Andhra P raclesb 
only. Our late p .. ime Minister, Shrimati 
IQdira Gandhi had formulated a 12-Point 
Programme about the distribution system. 
The Centre had directed that one fair pr ice 
shop should be opened for every 200 units 
in scarcity areas and in problem areas; 
bJJt you would be surprised to know that 
fair price shops have not been opened in 
any of the States as per your guidelines. I 
do not want to blame you. Because of 
your monitoring the number of shops has 
increased to more than 3 lakhs, as against 
about 2 lakhs in 1979-~. But the increase 
is not according to the guidelines. 

Ia the hilly areas, flood-affected areas. 
coutal areas aad desert areas, tbe peo.ple 
ban to t.-..vel · miles to purchase their 
r.-ion. The fair price shops are lteina 
opened on the basis of units where&$ 
it is necessary to prescribe the distance 
also. 

Laat year you bad tl)oken about the 
pwt¥isiop of mobile shops, but the S~te 
Governments .have provided mobile •hops 
at veey few places. The Central Govern-
ment had given the suggestion, but mobile 
shops are on paper only. 

~ou had also promised that special 
lhofs would be opened for workers and 
c6intract · labour iri the iadustrial belt•. but 
1 kDOW tbat iD my conadt.ucncy~Mushram 
9ll1ilib it very much sittins here and ·would 
~lain tbat no mention bu been ma4• 
df llltK1ltya llradelh.-sMps ·hue not -.a 
opened in the tribal' and labour areas. AI 
a result. the businesamen with vested inte-
rcst·1m; ~ a4ftlltqe of tbis -1ituation 

and the people are getting essential items 
at high prices. 

The F.C. I. has been criticised in this 
House and outside in other places, but 
k«ping in .view the extensive responsibili-
ties of this organisatio~ I would Like to 
say that the persons engaged in this orca• 
nisation also belong to our Indian societ¥ 
They also belong to the same society to 
which officials of other departments belong, 
but they will have to improve their work-
ing. The people have a corl"plaint that tbe 
expenditure they show is excessive. It will 
be better if some saving is effected. 

Sir. our warehousing facilities are 
inadequate. Although there has been an 
increase in the storage capacity during the 
last few years, yet everybody wants that 
there should be definite improvement in it 
and at the same time, you will have to 
adopt a stern attitude aaainst corruption in 
this sphere. There is no coordination 
between the agencies engaged in the pur. 
chases and those who assist in these 
purchase~, as a result of which, a number 
of difficulties are experienced. Therefore, 
you will have to improve them all. 

15.16 brs. 

[MR. DEPUTY SPEAK£R in the 
Chair] 

Sir, while you improve the working of 
F.C.I., you should also impr()Ve the 
working of warehousing. 

You have laid down a ·12-Point guide-
lioo with regard to your distribution sys-
tem. At State level there ar.e a number of 
difficulties. The people are not aettiaa 
ration cards. In Uttar Pradesh, this is 
being run by the Cooperative Societies. 
These Cooperative Societies have indulaed 
in serious bungling at many places. The 
people do get wheat and rice whi~b you 
provide, but the entire quota of su,gar an4 
ker08CDe is sold in the blackmarkct. Tb~ 
same shopkeepers, retailers continue to 
~ulge ~ ~&ling ainoe 1980. Th~ people 
l,)eloqa•na to the' ... naUl Party ·Q4 a.~.~. 
with their vested interests have ~ .... 
into it and all of them indulge in blaek-
marketing. Stringent meuUTes sboui4 be 
adopted .Ptast those indul&i»J ·in prO-
ftteefiq, blactmarketing ana imliUiin •• 
atl4 · if Jleed be, MISA. should ·be . \lied 
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against them, because there has been no 
improvement in spite of all our efforts· 

Certainly, Government want that the 
blackmarketeers in the country should be 
dealt with severely, but, they have not 
been completely succersful in this ende-
vaur. Therefore, stricts rules should be 
framed in this regard. This is a major 
source of corruption and the State and 
Central employees indulge in a lot of 
bangling. It will be better if you frame 
rules in this regard. The rules will have 
to be observed very seriously, otherwise, 
the officers indulging in corruption wi1l 
further strengthen their stranglehold. 

The new budget has apparently led to 
increase in prices of some commodities, 
but the increase in respect of some of the 
commodities has been 15 to 20 per cent. 
Today, we should bring a budget in con-
sounance with the expectations of the 
people. We have formulated job -oriented 
schemes to remove unemployment. But it 
has greatly affected the salaried class, the 
workers and the poor. They are passing 
through a difficult time. The prices of 
diesel, petrol, kerosene, etc. have increased, 
but the increase registered in these items 
have offered the big traders an opportu-
nity to increase the prices manifold. 

I had been to Mirzapur where the taxi 
fares have been raised manifold. Similarly, 
there are other items, which have registered 
a sharp increase in prices. Last time you 
issued a statement that you would adopt 
stern measures. If need be, stern action 
against such traders, as have raised the 
prices of consumer goods, should be taken 
under the Essential Commodities Act. 

There is no scarcity of kerosene in the 
country, because there has been a lot of 
progress in this field since 1980, but its 
distribution is not proper. The people 
engaged in distribution of kerosene, adulte-
rate it and sell it in blackmarket. Kerosene 
is not available even for lighting a lamp in 
remote villages and tribal areas. Therefore, 
it fs necessary that you should convene a 
meeting of the Centra\ Government, the 
State Governments and the Food and 
Civil Supplies Departments and observe 
the suidelines issued by the late Prime 
Minitter, Shrimati Indira Gandhi and 
impJ~ment the distribution scheme having 

spceial arrangement for the poor belongina 
to the . backward areas. Only then the 
families covered under the scheme will be 
benefited. 

DR. CHANDRA SHEKHAR TIU: 
PATHI (Khalilabdd) : Mr. Deputy SPeaker. 
Sir, I rise to support the Demands for 
Grants of the Ministry of Food and Civil 
Supplies. In the present perspective, Civil 
Supplies have a great inportance in tbe 
country and it is next to law and order. 
This Ministry bas to look after the public 
distribution system, consumer protection 
and Con11umer Cooperative Societies, 
Vanaspati, Illanagement relating to prices 
and distribution of oilseeds and the mattcn 
concerning tbe Indian Standards lnstitutioD 
which have a direct bearing on the daily 
lives of the people in the entire country. 

Sir, there has been a definite increue 
in the production of foodgrains and it is 
a matter of pride that our country which 
used to depend upon imports of foodaraina · 
10 years back is now not only self-auilicicnt 
in this respect but is in surplus. The 
production of rice has increased beyoad 
expectations. There has been a tremendo111 
increase in the production of wheat aa4 
su~arcane also. But the Central Govcna-
ment have noted that the productiou of 
oilseeds has been static for the last 2 to 1 
years and despite the many steps takeR 
in this regaed, its production has not ia-
creased. An import of 11. S lakh tollaei 
was made during 1982-83 which went up te 
16.34 lakh tonnes in 1983-84. The 1tepa 
taken for increasing production did aot 
succeed because first, the programmes were 
not passed on to the farmens in time aa4 
secondly, a restriction was impoeect. oa 
small farmers in this respect. Certain cfitl-
culties were e:ll.p erienced, one of tm. 
being the restriction that a fanner haviq 
one acre of land could not sow ll'&ID. 
mustard or peas in the entire area. He 
took out his mini kit, consumed the Jrl.lll 
and peas and did not sow them in the 8okl. 
Therefore, the policy needs to be libera-
li:z:ed. These kits should be supplied to .bia 
farmees owning 8 to 10 acres of Jand ia 
which he can sow urad, sunflower.· araa. 
etc .. beca~ it is a matter of conecm tfat 
we have not been able to recluco ~ 
quantum of our imports as compared to 
previous years in spite of so many incca-
tives havina been provided to the farmon. 



291 D.G. (Genl), 1985-86 APRIL 19, 1985 Min. of lnd. and Co. Affairs 291 

[Dr. Chandra Shekhsr Tripatbi] 

. Similar is the problem w'ith regard to 
. ~~Sflr. There has been a considerable fall 
in · · sugarcane production this year as 
comp.ued to last year. I would like t~ 
iobmit that there is a sugar mill in my 
coaatitnency .Kalilabad in district Basti of 
the Jaipuria Establishment in respect of 
..mich. I want to raise a very serious matter 
t.efore the hon. !V.inister. I have re::eived 
ill( ormation to the effect that the proprie-
tors of the Iaipuria Establishment w•mt to 
remove the machines from the mill 
dlandestinely and they want to close down 
the factory. Arrears to the tun~ of crores 
of -rupees are due to the farmers there. 
Government should ensure that the. money 
doe to· the poor farmers does not become 
a bad debt. Recently, I had spoken in 
tletail &bout the fact that the slips issued to 
the cultivators were being purchased there 
tn blackmarket and even the payment was 
not being made in time, but that is a 
different matter. The matter that I have 
raised before you now is very serious 
and due attention needs to be given to it 

So far as distiribution by the coopera-
ti¥e societies is concerned, I would like 
tQ..subsnit that there may be hardly a single 
eociety in Uttar Pradesh whose secretary 

.and superviser have not embezzled lc-.khs of 
r~e~. My requesl is that the societies 

·. G\lld not be disbanded but at the same 
.t;me, a parallel arrangement sho'.lld be 
:.IDMde. Allotment of shops should be made 
at the Gl'.am Panchayat level also and at 
tbe ·same time the distribution work should 
also be done through the Cooperative 
·Soci~ics. .Besides, the rules should be 
;•erY!Cd strictly. Those over-charging and 
,1lJeilUu artificial scarcity of goods are ex.ploi-
-- the poor. Such people should be 
~ely punished. 
' . f"~ 

· Apart from this, there is a report 
. f.~bt the da-iries that blindness ~s in~rea­
~ sin~ due tci the deiiciency of Vttamm A 
·ahd it ·ts in this light that prevention of 
·btihdness has been included in the National 
jJF~i~ -:Programme. I am glad to know that 
:'t~. t.finistry has made arrangement to in-
"treaat vitamin A in the milk from the two 
Jf~\~, but l want that similar arrangement 
'~ouicl be made in ad dairies in the coun-
:.fry, ihd the content of vitamin A should 
'~.'c ·~ncr~ed in the ~ilk supplied. At 
Prr~nt, the fat content 111 extracted from 

the milk supplied leading to increase in 
incidence of blindness. 

Arrangement has been made to supply 
general consumer items. to . the people 
through fair pnce shops under the 20-Point 
Programme, but there are complaints that 
the wheat supplied from these shops is of 
inferior quality and is rotten. I do not have 
any complaint with me at the moment 
with regard to sugar, but when I was not 
a Member of this House, I was shown 
some samples of sugar in which sand was 
mixed and which was not fit · for human 
consumption .. Sometimes, even wet sugar 
is supplied which emits foul smell. I would 
like to request that they should not play 
with the health of the people. Whatever 
commodities are supplied through those 
shops shoul~ be of good quality as also 
nutritious. 

The provision of opening shops in 
remote areas is commendable, but I am 
sorry to say that not a single mobile shop 
has been opened there till this date. I . 
hope, the bon. Minister will take special 
interest in it and make arrangements in 
this regred. 

The consumers in the country have 
to suffer a lot on ace JUnt of under-weign-
ing. It should be ensured that there 
is no foul play in weighing and measuring. 

I would hke to draw the attention of 
the bon. Minister particularly to cement. 
Cement is packed in gunny bags. Even 
if nobody indulges. in dishonesty, 10 kg. 
cement is lost in loading and unloading. 
I suggest that cement should be packed 
in polythene bags and then put in gunny 
bags, so that the consumer could get full 
50 kilos of cement. Today, the consumers 
have to suffer a loss to the tune of crores 
of ruoees. 

Sir, I would like to touch one point 
more. There are malpractices in the 
purchase of wheat. The wheat that is 
brought to the purchase centre by the 
farmer is rejected and it is later on purcha-
sed through the middlemen. I would 
request that improvements should be made 
in the public distribution system in conso-
nance with the spirit with which it was 
introduced under the 20-point programme, 
so that essential commodities could be 
made available to the people. 
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With these words I once again support 
the Demands for Grants of the Ministry 
of Food and Civil Supplies. 

[E•,glish] 

RESOLUTION RE : DESERT DEVELOP-
MENT PROGRAMME-(Contd.) 

MR. DEPUTY-SPEAKER : Now we 
take up Private Members' Business. Further 
discussion of the following Resolution 
moved by Shri Virdhi Chandcr Jain on 
the 25th January, 1985:-

"This House is of opinion that there 
should be parity between the Der.ert 
Development Programme and the Hill 
Areas Development Programme in the 
matter of provision of funds, facilities 
and concessions in the Seventh Five-Year 
Plan." 

Sine«~ only 25 minutes are left for this 
Item, I would request non. Members to 
take only 5-6 minutes each. Shri Balkavi 
Bairagi. 

[Translation] 
SHRI BALK.A VI BAIRAGI (Mand-

saur) : Mr. Deputy Speaker, Sir, I feel 
obliged to you for giving me an opportu-
nity to speak on the Resolution moved by 
Shri Virdhi Chander Jain. 

This is an important resolution. When 
we see the spirit behind the Resolution, 
it becomes all the more necessary on the 
part of Government to pay attention to it. 
Shri Jain spoke at length about this Reso-
lution and almost ·· all the Members 
supported it. When Shri S.B. ~avan 
was looking after the affairs of the Plann-
ing Ministry in 1983 he had assured Shri 
Jain. the mover of this Resolution, that 
these demands had been made in the 
middle of the Sixth Five Year Plan ani~ 
they would be definitely considered when 
the draft for the Seventh Plan was drawn. 
He has categorically said this in the House. 
He also wrote . to Shri Jain to this effect. 
I wou14, .therefore, request the bon. Minis-
ter to consider h1s assurance at the begin-
ning of the Seventh Five Year Plan. At 
present the ratio of development as between 
the bill areas and the desert areas stands at 
1 : 9. The . Government ~hould remove 

this anomaly. Government provide Rs. 
100 crores for desert development while 
they allocate Rs. 900 crores for the deve. 
lopment of hill areas. In this conteit I 
wovld like to say that Government have 
brought 21 districts under the Desctt 
Development Programme. Here, I would 
like to say a word of caution that by the 
turn of this century or say after fifteen or 
twenty years, the Member who wiJI be 
elected from Mandsaur, will definitely 
demand that this district may also be 
included as the 22nd district under that 
Programme. The reason is not far to 
seek. If the spread of the desert is not 
checked, it would advance right upto 
Malwa. Water is not available even at a 
depth of two hundred feet. Even today 
you can see sand particles in our roo.IDI, 
on the beds . in the kitchen and even in 
our food. The whole scene is changill$ in 
district Mandsaur. All of us are aware of 
how the forests are being denuded ruth-
lessly. Not only this, their concept of 
cattle-rearing is also changing. You find 
more sheep, goats and camels in thoae 
places where till some time back only cowl 
and bulls used to be reared. The most 
important thing that Government should 
bear in mind and decide with regard to 
desert is whether you want to give priority 
to its development or to checking ita 
spread. The desert is marching ahead au4 
is extending to Malwa and if you waitecl 
for another 15 to 20 years, the populatioa 
of the desert area, which according to you 
is 1.83 crores at present may increue by 
another one crore as the poplllation of 
Malwa too shall have to be added becaQM 
by then tb.e desert would have enautfed 
this district too. On the one hand it it 
spreading to Gujarat and on the otliCr 
side to Rajasthan and from both the aides 
it is engulfing us. Jhabua, RatJam and 
Mandsaur are all affected by the advaDcifta 
desert. Our food habits are cbanatrw. 
our apJ)roach to- livestock is changina and 
the cultiva.tion pattern is also undcrgoq 
a change. The acute shortage of driJlkina 
water is felt more in our district· than iD 
Rajasthan. If you do not treat Nandlaur 
on similar . lines as llajastban then a· clay 
will come when we shall ha\'e to Opili · 
branches of the Authority there· also. 

Being a humble Member of t'M Hollli. 
1 am saying this by way of caMioa. II 
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we neglected this area, I am afraid 25 years 
later some other ·Member would complain 
to you about this. 

You are developing forests to check 
the advance of desert. It is requested that 
the areas· of Madhya Pradesh which are 
adjacent to the Rajasthan border may 
also be included in the programme. You 
cannot complete the programme without 
associating us with this Laboratories 
should be opened in the border areas which 
are in the clutches of the desert and you 
would. come to know how far the points 
touched by me are true. 

I. support this resolution moved by 
Shri Jain and request Government that the 
vo.hole matter should be examined afresh 
because this is the beginning of the Seventh 
Five Year Plan. Shri Jain had written 
the letter about three years back and about 
two to two and a half years back he was 
asked .to remind at the appropriate time. 
Now, 1 am reminding at the appropriate 
time when the Seventh Five Year Plan is 
being finalised. If you do not pay atten-
tion to us at this hour then we shall have 
to decide later, when to call on you. 

I rongratulate Sbri Virdhi Chander 
Jain once again for moving this resolution. 
Government should once again consider 
and . remove the anomaly between the 
development of the hill areas . and that 
of . the desert areas. The attitude 
that·' desert areas can be developed at 
some later stage and the immediate deve-
lopntent of the hill areas is essentiai would 
not-be of much help. The rapidly advanc-
ing · desert is a far bigger challenge and 
demands Governments immediate attention. 

[J!nilish] 

THE MINISTER OF STATE IN TilE 
MINlSTltY OF PLANNING (SHRI K.R . 
NARAYANAN) : Mr. Deputy-Speaker, 
Sir •': at the outset I should like to thank 
Shri Virdbi Chander Jain for introducing 
this ResoJutio.ti. It has focussed attention 
on a .very important aspect of our national 
and regional development. I am also 
grateful to Shri Mool Chand Daga for his 
intervention and for the amendment he bas 
moved and also to all other bon. Members 
for the cOiltributh>n they have made during 
~he discuaeioo, 

It has been a very constructive discus-
sion and what is interesting is that there 
was not a single Member who really 
disagreed w•th the substance of this Resolu-
tion. Shri Jain has been more or less a 
crusader for the cause of desert develop-
ment-one who has been primarily reponsi-
ble for highlighting this issue of develop-
ment. I have therefore very great sympathy 
for his demand but as all the hon. Mem-
bers know sympathy has to be, in terms 
of development and planning, transformed 
into hard cash. Therefore, our responses 
while positive are within the limits of 
resources available. Hon. Members have 
referred to the assurance given by the then 
Minister of Planning, Shri S. B. Chavan. 
I have seen that assurance. We stand by 
that assurance that in the process of plann-
ing vo.e would give serious consideration to 
the requirement of the desert areas. 

The main demand is for the equation 
of funds spent and the pattern of financin& 
of desert areas with that of hill areas. I 
feel that there is no need to compare these 
two sectors of development. Desert deve-
lopment can stand on its own merit. Ther• 
are actually differences between the two 
problems. Without cutting into or without 
comparing with the requirements of th• 
hill areas we can find independent solu-
tions for the problems of the desert That 
is not only an issue for the State of Raja-
sthan but it is a national issue because as 
has been pointed out, the desert of Raja-
sthan is in a sort of creeping ag~tression 

moving towards Delhi itself. Therefore, we 
have to stop desertification which is an 
urgent and national necessity. Also for 
maintaining and restoring the eco system 
we will have to . give considerable thouaht 
as well as attention to this question. 

Of course, the problem of the people 
of Rajasthan who are directly affected by 
desert conditions are very much in our 
mind. This is not a new subject for the 
Government of India. Right from 1951-52, 

-the attention of the nation has been drawn 
to this question. Committees wt>re set up. 
Various studies were made and various 
programmes were introduced for tacktiq 
the question of desertification and the deve-
lopment of desert regions. Aa early as 
1971, we started the programme of what is 
ca1led the Drought Area Development 
Programme. Later on, in 1977-78, we star_ 
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ted the specific desert development pro-
gramme. By' 1980, the two programmes 
were separated. Many bon. Members have 
mentioned that this has been a retrogade 
step as both of them have been not running 
together in the desert area. As a rna tter of 
fact, these programmes were separated be-
cause of duplication of the same type of 
work under separate programmes. After the 
separation of the two programmes, the 
desert areas far from being adversely affec-
ted, gained more, because there was grea-
ter concentration of resources in the areas 
which were demarcated as desert districts. 

I have gone into some of the statistics. 
I find that after the separation of the two 
programmes, the amount of money spent 
on the desert districts and blocks has been 
actually much more than what was spent 
together in the same regions for the two 
programmes, when they were running con-
currently. Therefore, this separation was a 
rational one and decided upon for the pur-
pose of givmg a greater thrust to the desert 
development programme rather than dilut-
ing it. Fundamentally. the question is 
really, first of all, of stopping the advance 
of deserts and, secondly, of building up 
infrastructure as well as other measures 
for a better life for the people in these 
regions. 

One very major issue which has been 
raised by almost everyone has been that of 
the problem of drinking water. Now, 
dinking water is an acute problem for the 
entire rural sector in India. As you know, 
we have embarked upon a major pro-
gramme, In fact, the Approach Paper on 
the Seventh Plan has adopted the objective 
of the Decade of Drinking Water and 
Sanitation according to which by 1990-91, all 
the villages of India would have drinking 
water, potable water. Of course, this is a 
very simple thing. But in terms of invest-
ment involved, it is a major task. Someone 
bas calculated-it is a rough calculation-
that it would cost around Rs. 11,000 crores 
for supplying the rural areas of India, all 
of them, with drinking water. 

As regards Rajasthan itself, considera-
ble work has been done though I would 
not claim that it has been satisfactory. In 
1980, about 19,803 vilJages were declared as 
problem villages. By "problem villages", 

they mean, where there is no source of 
drinking water within a radius of 1.6 km 
Out of these, under the Sixth Plan, it wa · 
decided to cover about 15,996 villages witS 
drinking water facilities. The estimate h 
that at the end of the Sixth Plan there a is 
about 3,807 vilJages which remai~ed witre 
out water as spill over. I think, it h-
possible to tackle this problem tn this 
Seventh Plan and even go a little m e 
ahead and deal with not only the problere 
villages but also for the provision of drinkm 
ing water in a more satisfactory way in the-
de~rt region, 

There are also other schemes. Of cour-
se, water supply is a State subject. But the 
Centre gives assistance specially under the 
rt;linimum needs ·programme. Besides, there 
are Central schemes under the Accelerated 
Rural Water Supply Scheme operated by 
the Ministry of Works and Housing. I have 
some figures here. During the Sixth Plan 
under the minimum needs programme,· the' 
States spent about Rs. 115.61 crores on 
drinking water supply, while the G<w~rn­
ment assisted the State of Rajasthan to the 
tun.e of Rs. 123.77 crores. 

I do not claim tha~ this is large enough 
to deal with the problem. But I think this 
shows the earnestness and the intention of 
the G<Jvernments both Central and State 
Governments to deal with this basic prob-
lem. Drinking water is not merely a huma-
nitarian need, a physical need or a social 
need. It is much more than that. I think . 
the provision of drinking water is an econo-
mic need as well, in the sense that it would 
give impetus to the economic development 
all over the rural sector jn India. There-

. fore, the importance of drinking water for 
the purpose of making development has to 
be recogniseel and the Government is· very 
well aware of this importance. 

As regards Rajasthan, one basic- prob-
lem -is really that of lack of sources of 
water. There is very little underground 
water. This fact is agreed upon by every 
one. Many of the hon. Members have also 
given expression to this fact. Until the 
Rajasthan Canal is completed, it would be 
difficult to tackle this massive question in 
the desert successfully. The Rajasthan 
Canal is a very ambitious pro]ect. It ·is in 
the State sector and the hon. Membets nave 
demanded that the Centre should s"'«ly 
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the proposals made by the State Govern-
ments in view of the national importance 
of this project. Of course, the Centre is 
already giving some financial assistance. 
As you know, the first stage of this Canal 
b8s already been completed or largely been 
<:ampleted and for the second stage, work 
fa going on. There has been retardation 
priMarily because of the revision of the 
plan projects two or thtee times. The 
latest revision involved . some basic ques-
tions. Not that they are insoluble questions 

·but, technically. they have to be approved 
by the Central 'Yater Commission and the 
enhanced finances are to be found for 
implementing the scheme. The proposal is 
at the moment with the Central Water 
Commission and once it passes through the 
Commission, it will go to the Committee 
on Irrigation and Flood Control and there-
after it will come to the Planning Commis-
sion for taking a final view on · this parti-
c:ular project, I have absolutely no doubt 
that the ultimate solution for the problem 
of water in the Rajasthan dl!sert is the 
completion of this very major project. I 
cannot give any ass;uance about it, but I 
can only say that the policy of the Govern-
ment of India as well as of the State 
Government of Rajasthan is to speed up 
the completion of this major project. 

There have been many other issues 
raised like that of electrification and medi-
cal facilities. These are all connected and 
very vital to the life of the people in this 
region and part of the desert development 
programme. I am not trying to evade them. 
Many steps have been taken by the Central 
Government to help the State Gov !rnment 
in implementing the schemes. I am not 
detailing those steps because they are well-
known. They apply to all parts of India 
with, of course, variations required for the 
specific conditions of the desert regions of 
Rajasthan. 

But what i!l specific to the region are 
measures ·connected with ecology, eco-pre-
acrvation, like preventing soil erosion, 
afforestation, planting shelter belt planta-
fons sand dunes stabilisation and such ;t.ber• fundamental schemes for fighting th ~ 
advance of the desert. ln this, some pro-
lfCII baa been made though I would ~ot 
claim that it is very spectacular. Accordt~g 
t.o the information obtained from the RaJa-
~ Government, durin& the Sixth Plan 

18,393 hectares of land have been treated 
through water-shed based soil conservation 
programmes; about 1,136 wells have been 
constructed-not a very exciting number; 
dairy societies have been established. 
Thes~ are by way of infrastructure. I have 
the actual figure about afforestation also. 
Afforestation has been done on 13,219 
hectares of forest land. 1.60 lakh plants 
have been distributed for farm forestry. 

There is another more basic thing in 
Rajasthan. Some members have mentioned 
about the Centre for Arid Zone Research 
at Jodhpur; one hon. Member has mention-
ed that it ts a kind of armed- chair work 
that goes on there. I have had discussions 
with the Directo; as well as scientists of 
this Institute and I find that they have 
been doing a new type of work, a construc-
tive type of work. In fact, unless we go ahead 
with the scientific and technological resear-
ch and innovations in dealing w•th desert 
conditions, there is really no sure .way of 
fighting the advance of desert or trying to 
improve the standard of living or the living 
conditions of the people in this unfortu-
nately-situated desert region. I think, we 
should not try to run down the work done 
by this Institute. In fact, recently we had 
a visit from the Planning Minister of 
Tunisia and. I was surprised that one of 
the things he wanted to see was this Insti-
tute· he also wanted to have a cooperative 
arrangement with this Institute in order to 
develop similar scientific work in his own 
country. Of course, one cannot say that 
what they have devised can be immediately 
aflplied. But they have grown special types 
of plants and fruits, they have found 
methods of treating the soil and they have 
also demonstration farms around the Insti-
tute. Actually the Director told me that 
he would like to invite some Members of 
Parliament to come and visit this Institute 
and to see the work they are doing, not 
only in the laboratory but in the entire 
area around it. 

16.00 hrs. 

SHRI AJAY MUSHRAN (Jabafpur): 
The Government is going so slow that 
even to invite the MPS to ao and visit the 
Institute, the officers are only thinking. 

SHRI K. R. NARAYANAN : They 
~ve told me. I think 1 can arrange the 
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visit very easily, I do not think that they 
are trying to hide anything. 

It is certain that without having recour-
se to new scientific technology for growing 
vegetation, for dealing with the soil, for 
afforestation and other problems, we can-
not really fight the advance of the desert. 
So we have to have some commitment to 
the methods of science and technology in 
tackling this problem. 

The major question raised was that of 
funding. Now the pattern of funding is 50-
50. That is, 50% by the Centre and 50% 
to be raised by the State and the Centre's 
50% wtll be given only if the State is in a 
position to raise its share of SO%. There is 
a difference, of course, between the Hill 
Area Development Programme and this. 
But I think there is no need to compare 
the two programmes. We can and we ought 
to fund the Desert Development Programme 
independently because it stands on its own 
merits and its own needs and requirements. 

I have here-! think this has been used 
by Members a passage from the Approach 
Paper on the Seventh Plan, which says : 

"In case of Desert Development Pro· 
gramme the need to give a greate,: 
thrust to it, if necessary, by remodel-
ling it on the lines of other special 
area programmes 1 ike the Hill Area or 
Tribal Programmes will have to be 
examined." 

The Approach Paper is a guideline to 
the formation of the Seventh Plan. We 
stand by this guideline. We are examining 
in the Planning Commission how and to 
what extent this guideline can be incorpora-
ted in the Plan. 

As you know, the financial pattern 
was decided by the National Development 
Council. There is no constitutional or 
legitimate way by which the Planning 
Commission can charige the proportion of · 
funding unless the matter is cleared and 
revised by the National Development Coun-
cil itself. But we can work towards that 
followin-g the guideline in this Approach 
Pa'per and l want to inform the bon. House 
that it is the intention of the Government. 
to provide sufficient funds for this pro-
sramme consistent with the overall availa· 

bility of resources for the Plan and within-
these limits we certainly are prepared to 
examine the proposition. In fact, inheren• 
tly it is already stated in the Approach · 
Paper and as has been· pointed out, Shri 
:;. B. Chavan has also written saying that , 
he is prepared to examine the question. 
We are examining it according to the_ 
assurance given and we are examining it 
with a great deal of sympathy and aware-
ness of the importance of the Desert Deve~ 
lopment Programme not only for Rajasthan 
out for the whole of India because we have 
to fight the process of desertification and 
the improvement of the living condit\ons 
for the people of Rajasthan 1s also ~ 
matter of national importance for us. 

With these words I would like to reque-
st the mover of the resolution to withdraw 
it becaur.e the Govermr.ent is fully consci: · 
ous of the objectives of .the resolution 
and are prepared to work towards it. 

And I should also like to request Shri 
Mool Chand Daga- may be I should have 
done it first-to withdraw his amendment 
which does not really make much change 
to the Resolution ex-:ept that it highlights 
the lack of funds in the hands of the -
Rajasthan government. I want to thank 
all the hon. Members who have spoken on 
the subject because they have focussed-
attention on many of the aspects of the 
livelihood of the ordinary people of India 
in their presentation through the media 
of the desert development problem of 
Rajastnan . 

[Translation] 

SHRI VIRDHI CHANDER JAIN (Bar-
mer) : Mr. Deputy Speaker, Sir, tewelve 
hon. Members participated in the debate 
on the Resolution on the Desert develop-
ment programme moved by me and the -
hon. Minister has replied to it. 

I would like to thank Sarvashri 
Ananda Pathak, Girdhari Lal Vyas, Anna-.. 
nambi, Mohar Singh Rathore, Mool Chand · 
Daga, Rameshwar F'rasad Singh, Ram · 
Pyare Panika, K.D. Sultanpuri, Girdhari 
Lal Dogra, Priya Ranjan Das Munsi, Bal .. , 
kavi Bairagi and the hon. Minister who 
have unanimously supported the Resoi'u-
tion. 

The reply that the hon. Minister has 
given does not clarify whether the prob:. ·,-• 
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1om of · the acute shortage of drinking 
water can be solved without the Rajas-
than Canal. 

I would like to submit that it would 
be better if we find the . solution to the 
problem of drinking water through the 
Rajasthen Canal. The Rajasthan Govern-
ment had drawn up a plan involving an 
expenditure of about Rs 3,000 crores, 
but they cannot implement it. They do not 
have the resources to implement it. The 
problem of drinking water is such, that 
it cannot be solved With,)ut special assis-
tance from the Central Government, which 
should in any case be more than that 
&iven to the hill areas. 

Besides the question of drinking water 
there is the issue of the Rajasthan Canal. 
The project was approved in 1957. At 
that time the estimate was that it would 
cost Rs. 66 crores but at present it is 
estimated that the five lift canals 
of the Rajasthan Canal, development 
of Command Area and taking water 
upto Gadra Road through a flow canal 
would cost Rs. 1.500 crores. It can . in no 
way be completed in less than Rs. 1,500 
crores, whether you make provision in the 
Seventh Five Year Plan or the State is 
asked to provide funds for that. Till you 
atend special assistance the canal cannot 
be constucted. The Rajasthan Canal can 
also serve the purpose of an lchhogil 
canal, i.e. it has strategic impotance also. 

The RaJasthan Canal will bring prosperity 
to the areas covered by it. The canal will 
serve the needs relaing to drinking water, 
irription, agricultural production and will 
result in the overall progress and develop-
ment of the area. The Rajasthan Canal 
baa to play a speical role in connection 
with all the above needs. 

I have seen the draft of the Seventh 
Plan with regard to hill areas of U.P. 
Special projects have been drawn up for 
the hill areas. U.P has taken the lion's 
share oflla. 350 crores out of the total 
Plan allocation of Rs. 560 ,.crores. Kashi-
pur, Nainital, Almora and parts of Garh-
wal are covered under this project which 
u compared to Barmer and Jaisalmer 
are far more developed (Interruptions) 
though every area has different problems, 
Yot there are some common problellli too, 

on which I would dwell later on. You 
can get a clue by comparing the density 
of population in these areas. In hill areas 
the density of population is 175 persons 
per square kilometre while in Jaisalme r 
it is 10 to 15 persons and in Barmer 
about 75 persons per square kilometre. 

Another problem is a friend from 
Madhya Pradesh was also saying the desert 
is advancing towards their area also and 
Vyasji was telling that it was advaning 
towards their area also. In a way it has 
become a national problem. So far as 
the hill areCJs are concerned, if you pay 
special attention to forest development 
there those areas can be developed, but 
if you want to develop forests in desert 
areas, it will cost ten times more. Afforesta-
tion in that area woul1 be quite difficult. 
Therefore, I would request that you should 
view it from the angle · that these desert 
areas are too much undeveloped areas 
and you can see it yourself if you happen 
to pay a visit. The officer had gone there 
in connection with some schemes and 
they revised the scheme of drinking water. 
They have raised the supply to 76 liters 
from 40 litres. Similar changes well made 
in that scheme in view of the number of 
cattle heads. A village in that area stretches 
up to an area of 50 to 100 square miles. 
Arrangement for drinking water should 
be made for a block of population of 250. 
You have identified 3980 problem villages, 
in respect of which no arrangement bas 
been made. If we treat a population of 
250 as a unit, ten thousand villages will 
come under desert area on the basis of 
population. What I want to emphasise is 
that drinking water is still not available 
in the desert areas. The people have to 
trudge a distance of as much as ten kilo-
metres to fetch water. When we have 
adopted a norm that nobody should have 
to go beyond 1.6 kilometers, this norm 
should be made operative in desert areas 
also. Even the medical facilities cannot 
be made available for want of roads. If 
a hospital is opend there, no doctor is 
prepared to go there. There is no arrange-
ment of electricity. There is no arranae--
ment of drinking water. You will have to 
pay attention to expanding the infra-
structure also. So far as electricity is 
concerned, only 10 to . IS per cent 
vlUages have been covered in our State 
whereas in other parts of the country t~ 
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figure Clll.tends up to 60 per cent. What 
I mean to say. is that such is the magni-
tude of this problem that it is imperative to 
solve it now. 

I also want to tell you that 1 have 
als.) seen the Central Road Research 
Institute. It has a gigantic and important 
task. But the benefit of their work is not 
reaching the farmers. You should make 
a special arrangement so that this benefit 
could reach them. Today, there is a need 
to disseminate knowledge. I have already 
mentioned that it is a man-made desert and 
afforestation has been very successful 
there. There has been a considerable 
increase in production in the areas where 
carnal has reached. That area has wit-
nessed fast development and a lot of 
progress has been made tnere. Therefore, 
if special financial assistance is not given 
to Bikaner, Barmer, Jaisalmer and the 
neighbouring areas, we shall not be able 
to solve the drinking water pwblem even in 
the coming 30 years. If special assis-
tance is not provided, we shall not be in a 
position to achieve our targets from the 
Rajasthan Canal even in 30 years. Already, 
29 years have passed since construction 
\lOrk of Rajasthan Canal started and it may 
take another 28 years to complete it if spe-
cial assista nee is not provided. Io the ab-
sence of special assistance, your target of 
linking villages up to the population of 1500 
by road by the year 1990, will not be achie-
ved . In our State, the cost of construction 
of roads is double or treble as compared to 
other areas. We shall also have to pay 
attention to Primary Health Centres. In 
this modern age, we want to solve all these 
problems. Therefore, you should give a 
thorough consideration to all these things 
and a proper investigation should be made 
in this regard. You have the resources. 
You have made provision for hill areas. 
You did provide special assistance to hill 
areas in 1981-82. Now, in the Seventh 
Plan, the position is that 1he desert has 
spread to an area of 2 lakh 36 thousand 
square kilometres, whereas the hilly area 
is spread over 2 lakh 31 thousand sqaure 
kilometres. Their population is 4 crore 
2 lakhs, whereas our population as per the 
1971 census is only 1 crore 82 lakhs. 
Their p . pulation is double that of ours, 
whereas our area is more than their area. 
Our area is too much undeveloped and it 
is essential to assis~ it in all respects. 

There is a vast scope in the state for ani-
mal husbandry if you want to push it up. 
Even today, the milk reaching Delhi is 
supplied from our desert areas of Jodhpur 
and Bikaner. If we pay attention to the 
development of dairies there the economy 
of the area can be further boosted and 
we can march ahead. Our cattle, . i.e. 
cows and bullocks ar.e of the finest breed 
in . the ~.:oun ry. There is much scope for 
progress in this field. An agricultural 
university on the lines of the one you have 
at Pantnagar can be set up at Bikaner. 
The purpose of my highlighting these 
issues here is that the State Government 
of Rajasthan are not in a position to take 
up big schemes like these on their own. 
As you have also said, this is a national 
issue and we should get full assistance 
from the Central Government to solve 
this problem so that our backward desert 
area could make progress. This area is 
also a border area and in this respect also 
it is necessary to develop it. Neither 
radio nor television facility exists there. 
Radio Pakistan is heard in our area as 
Akashvani does not cover this area. 
Facility of television has been provided to 
Ganganagar, but it has not reached other 
places. Today, there is need to boost 
their morale by providing such facilitty.-
During the war with Pakistan, our area 
gallently faced the enemy and worked as 
border sentinel. Such border areas should 
be given full assistance to facilitate more 
and more development. 

With these words, I want to request 
that more serious consideration should 
be given to it and special assistance should 
be provided to this area. 

[English] 

SHRI MOOL CHAND DAGA : Sir, 
I seek leave of the House to withdraw my 
amendment. 

MR. DEPUTY SPEAKER: Has the 
bon. 'Member the leave of the House to 
withdraw his amendment? 

MANY HON, MEMBERS: Yes. 
The amendment was, by, leave, withdrawn 

[Translation] 

SHRI VIRDHI CHANDER JAIN : 
Mr. Deputy Speaker, Sir, in the light of 
the views I have expressed here and in 
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view of the reply given by the Hon. 
Minister, I believe that this area will be 
developed by giving it special assistance. 
I have also talked to the Deputy Chair-
man of the Planning Commission in this 
cOnnection and he has also given me a 
satisfactory reply. I want that the hon. 
Minister sheuld vtsit our area. apprise 
himself of the situation prevai!!ng there, 
then he will not find any difficulty with 
regard to allocation of funds. In view 
of all these poi.1ts, I seek leave of the 
House to withdraw this Resolution. 

(&.gUSt\] 

MR. DEPUTY SPEAKER : Has the 
bon. Member leave of the House to with-
draw his Resolution ? 

MANY HON. MEMBERS ; Yes. 

The Resolution was, by leave1 withdrawn 

RESOLUTION RE : CONVERSION OF 
AIR AND DOORDARSHAN INTO 
AUTONOMOUS CORPORA TIO:NS 

[Eqlish] 

. . SHIU M. RAGHUMA REDDY (Nal-
gonda) : Sir, I beg to move : 

· ~'That this House resolves that the All 
India Radio and Doordarshan be c<Jn-
verted into autonomous corporations to 
ensure objetivity, impartiality and indepen-
dcace of the mass media. •• 

Sir, there is no doubt that TV and 
Radio are the mass media meant for mass 
communication. Though its history is as 
old as SO years, a serious thought to these 
media was given only in 1964 by appoint-
in& a committee under Shri Asok K. 
Cbander. He made certain recommenda-
tions for the betterment of radio and 
TV and the proposals- are as follows ; 

''The Corporation should be set up 
by an Act of Parliament laying down 
clearly its objectives ; the scope of 
Government's authority should be 
ddined dearly and it should be free 
of ambiguity ; the right to require the 
corporation to broadcast certain pro-
JtBmmes as also the right to vet_o 
broadcasts in certain subjects in the 
national interest, may be teserved 

by Government ; the Act itself should 
lay down the authority and powers of 
the governors to prevent possible 
encroachment. .. 

S.r, this autonomy has not only been, 
supported by Shrl Ashok Chander. but 
this idea was first mooted by our late 
Pritre Minister Jawahar Lal Nehru in 1948 
while speaking in the Constituent Assem-
bly and he said : 

"My own view of the set up for 
broadcasting is that we should approxi-
mate as for as p.:;ssible to the British 
meth.:-d, the BBC, that is to say, it 
would be better if we have a semi-
autonomous corporation under Govern-
ment, of course with the policy 
controlled by Government otherwise 
being not conducted as a Government 
department but as a semi-autonomous 
corporation. Now I do not think 
that is immediately feasible. I have 
merely mentioned this to the House. 
I think we should aim at that, even 
though we may have many difficulties. 
In fact in most matters we should aim 
at these semi-autonomous corpora-
tions, the policy and other things 
being controlled by Government 
departments not interfering in their 
day to day activities. But that is not 
an imm~diate issue." 

Though they have gone into the recom-
mendations of the Committee of Ashok 
Chander, they have not taken any steps. 
Under the Janata regime, the Government 
have appointed another committee under 
the chaumanship of Spri Verghese. He 
also recommended similar proposals. What-
ever may be the causes, Government have 
not taken these recommendations into 
consideration. The Ruling Party wants 
it to be controlled by Government. If it i1 
being used as an organ of the Govern· 
ment, how can it be objective, impartial 
and independent 1 

Sir, the objective of All India Radio 
and Television is to take the news to the 
far off places and to educate the rural 
masses and help in the developmental 
activities. But our All India Radio is 
nothing but All•• Radio and our Door 
Darshan is nothing but .. Darshan. 

SHRI RAM PY ARE . PANIKA : It 
wts part1al in· Janata Regime. But now 
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it is the most objective and impartial 
medium. 

·AN HON. MEMBER: He should 
· withdraw that objectionable obser_vation. 

SHIU M. RAGHUMA REDDY : These 
mass media are without any objective. 
They are there for propagating the Ruling 
Party's polici.!s. I can give you any num-
ber of examples. No less a person than Shri 
N. T. Rama Rao was not given a .chance 
to speak on Radio and our Late Prime 
Minister had to intervene for giving him 
the time. Telu.su D.!sam had won 28 seats, 
whereas Congress (I) could win 6 seats, 
in the- recent Parliamentary electhms. 
They announced a number of times names 
of the p~rsons who were defeated, but 
by whom, they were defeated, they never 
said. By whom 1 They will never mention 
the name of the person who defeated him. 
Only one Congress (l) man wen. His 
name was mentioned repeatedly. Regar-
ding N.T.R. 's election, by 6 p.m. ail the 
newspapers had reported that he had won 
by a huge majority. But AIR and D.lor-
darshan gave the news only the next day. 
NTR':> winning from three constituencies 
was reported by them the next day. If any 
young boy belonging to the Congress (l) 
in Andhra Pradesh makes a statement, 
Doordarshan will cover it in the first list. 
But whenever the Chief Minister, MPs 
or MLAs give any statement, or want to 
communicate any message to the masses 
Doordarshan or AIR will not telecast or 
broadcast it. {Interruptions) 

I request the Government to take a 
reasonable view. If AIR and Doordarshan 
are to be impartial and independent, they 
should be made autonomous bodies. This 
will be in the interests of the public, of 
the country, and in the interests of sprea. 
ding news among people in far-tlung areas. 

With these words, I request the hon. 
Members of this House to join me in 
supporting this Resolution, and passing it. 

MR. DEPUTY SPEAKER : Mr Daga, 
are you moving your amendment 'l 

SHRI MOOL CHAND DAGA (Pali) : 
Yes, Sir. 1 beg to move : 

That in the resolution-

add at the end-

"After a Committee consisting of top· 
most intellectuals, renowned jouma· 
lists and experienced members of Parlia· 
ment is constitu~ed to go into all the 
aspC~;ts of the matter and submit its 
report." 

The report of that committee can 
be considered thereafter. That is my 
amendm:mt. 

MR. DEPUTY SPEAKER : Before 
proceeding further, we have to fu time for 
the consideration of this Resolution Oln 
we fix it as two hours ? 

PROF. N.G. RANGA (Guntur) : One 
hour is enough. We can have the entire 
discussion within one hour. Instead of 
that, you have yourself started with two 
hours. · 

MR. DEPUTY SPEAKER : Generally, 
we fix two hours. If the discussion is over 
earlier, w~ can finish it. (lnterruption6) 
This arrangement will be applicable to aU 
subjects. So, I hope we can fu; it as two 
hours. 

SHRI RAM PYARE PANIKA (Rober-
tsganj) : This is a small Resolution. 

MR D:3PUTY SPEAKER : The Minis-
ter has to reply, and many Members have 
given their names to participate in the 
discussion. 

I now ' :all Shri Virdi Chander Jain to 
start the discussion on this Resolution. 

[Translation] 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : Mr. Deputy Speaker, Sir, I 
strongly op~ose the Resolution moved 
by Shri Raghuma Reddy. This Resolution 
relates to conversion of the All India 
Radio and Dnordarshan into autonomous 
corporations. This issue bas been discus-
sed in Lok Sabba several times and commit· 
tees had also been set up. The Verghese 
Committee had t~iven its recommendations 
also. During the two and a half years of 
the Janata Party rule also, committ<:es 
had been set up, but no decision had been 
taken by those committees. What type Of 
publicity was done during the Janata 
Party rule ? A case was filed against 
Shrimati Indira Gandhi and court procec-
dinas were broadcast on All India Radio. 

# 
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What do all these things show 'l It shows 
that A.I.R. was not functioning in an 
.impartial manner. It has been the policy 
of the Congress Government to follow 
Mahatma Gandhi's principles. Our policy .. 
(lnlerruptions). We are functioning under 

a democratic system. Under this system 
programmes relating to Lok SJh:u procee-
dings are included in the p. ogrammes of 
.A.I.R. and Doordarshan. Everybody is 
satisfied with this system. A s;>ecial men-
t~on is made about the Opposition parttes 
in those programmes. It is not known 
why the Opposition is given so much 
importance. Impartiality should be shown 
towards us. The Opposition takes initiative 
in discussion on Demands for Grants. 
In A.I.R. programmes, in the morning and 
in the evening broadcast, mention 1s made 
about them only. Since Members from 
th~ Opposition initiate discussion, only their 
,names are broadcast. No mention is made 
about other Members. Yesterday an im-
portant discussion took place in the House 
regarding Congressional Briefing .......... . 
(Interruptions) 

[.En_glish] 

SHRI AMAL DATTA : You see the 
proceedings of yesterday's debate in this 
House regarding Congressional Briefing. 
Only one Opposition member's name was 
covered and then came the names of the 
Minister and Prof. K.K. Tewary and 
others because they are from the ruling 
party. So, what he says is not at all 
correct. 

[1>'ans/ation] 

SHRI VIRDHI CHANDER JAIN : 
Broadcast on A.I.R. is altogether diffe-
rent from coverage in newspapers. We have 
to say in the matter of newspapers. The 
names of Members from Opposition only 
wete mentioned in the important dis-
·cussioo that took place yesterday. Tiwari 
Ji and Mr. Swell had made notable contri-
bution in the discussion but no mention 
was' made of them on A.I.R. Our 
Jrievance is that no mention was made 
about them despite the notable contri-
bution made by them. We are not getting 
coverage in an impartial way. We are 

· from the Congress Party, that is why our 
names are not mentioned. A.I.R. and 
Doordarsban prosrammes need radical 

changes because we have to build national 
character. We have to make good citi-
zens ia the country. We have to impart 
education to the youth so that they can 
become good leaders and develop good 
qualities. But A.I.R. and television are 
not playing this role. We cannot build 
the character of our youth through the 
featne film shown on T.V. on Sunday. 
I see that students spend most of their 
study time in watching T.V. and in this 
way their study is disturbed. Other 
activities are also hampered. Hence, it is 
very necessary to bring about changes 
in these programmes. T.V. feature films 
should be such as help m building the 
character of people as well as the nation 
and in providing a new direction to the 
people so that they may be helpful in the 
progress and advancement of the country 
under the democratic set-up. We should 
telecast films on T.V. which may show the 
pro~ress made by science and· technology. 
Besides, programmes meant for youth can 
be shown. Programmes on the progress 
made in the country can be shown. I 
mean to say that there is need to bring 
about changes in the programmes being 
telecast at present. 

Since, you have rung the bell, I do 
not want to take more time. I would 
like to submit that Doordarshan and A.I.R. 
programmes should be made impartial 
in view of the behaviour meted out to 
us. An Hon. Member has said here that 
we should also set up an autonomous 
cO£poration like the B.B.C. If we do that 
then the same situation will arise here also 
as had arisen in London where the speech 
of Jagjit Singh was broadcast on the 
B.B.C., as it is an autonomous corporation. 
Thereafter, such people will start broad-
casting their speeches. 11 will adversely 
affect our national unity and weaken the 
nation. Instead, I suggest that all 
Doordarshan and A.I.R. programmes 
should be broadcast according to the 
policies of government, and government 
should have some sort of control over 
them. A.I.R. and T.V. programmes should 
be broadcast according to the policies of 
the Government, irrespective of the party 
in power otherwise they wm be of no use. 

I 
It is, therefore, necessary to have such an 
arrangement. Our Daordarshan and A.I.R. 
should play a role which should· be help-
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ft in the implementation of our po-licies. 
lfu · there are ce~~in shortcomings, tne 
hon . Minister should take personal interest 
and remove them. I would also suggest 
·that the Committee of Members of Lok 
Sabha co nstituted for the purpose should 
also be consulted for effecting improve-
ment and necessary changes should be 
made in the programmes. Efforts should 
be made to put an end to obscenity in 
T.V. films. With these words I strongly 
oppose this Resolution. 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad) Mr. Jain you are 
residing in V .P. House and yesterday two 
sitting MPs were thrown out of the V.P. 
House. Was that incident broadcast 
from your radio ? ... (/rzterruplions ) Would 
you broadcast that ? .. . 

•SHRI E.S.M. PAKEER MOHAMED 
(Mayuram) Hon. Mr. Deputy 
Speaker, Sir, I rise to say a few words on 
the Resolution of my bon. friend, Shri 
Raghuma Reddy, suggesting that separate 
independent Corporations should be consti-
tuted for All India Radio and Television. 

Sir, some years ago Chanda Committee 
had recommended constitution of autono-
anous Corporations for All India Radio 
and Door Darshan. The Government of 
India examined that recommendation in 
areat d epth and decided against imple-
menting that recomendahon on the ground 
that autonomous Corporations would 
hinder the growth of A.I.R. and Door 

Darshan . . 

We have made phenomenal progress in 
the establishment of Door Darshan Centres 
all over the country just . in two years 
This is an unprecedented record in the 
history of all thev countries of the world. 
We presently hae1 about 170 Door Darshan 
Centres. Similar y, we also have All 
India unt centreations in almost all the 
imponages of ths of our country. All the 
langa recognitione country are being given 

due rei!D!ilon and importan ce in All 
India Radio 8 d also in Door Darshan. 

Sir, Unity in Diversity is an e'felusive 
Indian culture. Only on the strength of 
this culture. In dian independence and 
sovcreianty can be safeguarded. The 

State is committed to the establishment' 
of a secular sovereign democratic Republic 
India. This has been enshrined in the 
Preamble of our Constitution. All India 
Radio and Door Darshan are the potent 
instruments for achieving this goal and 
if they are converted into autonomous 
Corporations then this goal will be elusive. 
Hence I vehemently oppose the Resolution 
of Shri Raghuma Reddy and J demand 
that this Resolution should f!Ot be accepted 
by the House. 

I would take this opportunity to uy, 
a few words about my place Kumbakonam. 
which is the oldest city in the country 
It found a place in Oxford Dictionary 
also. In Kumbakonam wei have many 
temples of great historica importance. 
We have Cauvery river here. As Kiunbh 
Mela is celebrated in Allahabad, in 
Kumbakonam we have Maha Maham once 
in twelve years. This is attended by 
people from all over the country. Durin& 
Maha Maham days crores of peopleJ 
congregate in Kumbakonam. I refer toe 
this because Kumbakonam is not like othcro 
cities ; it bas its own importance. Hcte 
we have only Door Darshan Relay Centr 
We get only Delhi Door Darshan Pro · 
grammes. In Kumbakonam l'l-e do not 
have many Hindi-knowing Peoplem MedJaS 
that at least TV Programmes fr bey-elerin 
Door Darshan should tahw should 
Kumbakonam. I want DarshannoitatSin 
Kumbakonam. If Door Statio to take 
some time, I want that at least TV pro-
grammes from Madr s should be relayed 
at Kumbakonam. 

We are a multi-religious society. 1 
want that teachings of different religion-s 
should be broadcast over AIR and tdcl 
cast in Door Darshan. At least durins . 
the thirty · days of fasting of Muslimt . . 
(Ramalan · month) when Muslims fas 
throughout the day, in order to help th~m 
there should be frequent broadcasts in 
AIR from Thiruklooran. It is enouah if 
this is done for 30 days of fastina 
of Muslims. Door Darshan can also 
attempt this. Sri Lanka Ra.dio is doios 
this very successfully, respecting the senti· 
ments of Muslims in that country. 1 

•The spccdl was oria inaJiy deJiwred in Tamil. 
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sua~est that that should be tried ovt'r All 
In4ia Radio also. 

Before I conclude, I would request 
that All India Radio and D;,or Darshan 
should give greater opportunity ~or 

respectively broadcasting and telec~3tmg 
our Hon. Prime Minister's educahona.J 
plans and programmes for the children of 
our country. 

With these words 1 conclude my 
speech. 

(English] 

SHRI · AMAL DATTA (Diamond 
Harbour) : I congratulate my friend Mr. 
llqhuma Reddy for moving this Rewlu-
tion for autonomy of A.I.R. and Door-
darshan. This is a long standing dema.nd. 
We; have voiocd it in Parliam~nt from tune 
to time. But the Government of the ~Y 
naturally prefers that these two medm 
sho'*l be under their absolute control as 
}oag as .possible so that they can use or 
ndla' abuse them for their own advantage. 
1llif Jlas never been more clearly de~on· 
strated than in the recent elections 
~se the coverage of both Radio and 
TV has enormously been increased. It has 
grown from strength to strength. 

My bon. friend just now ref~rred to 
the Chanda Committee Report which says 
that there should be autonomy for both 
Ria6io alld T.V. But this is not accepta-
ble to the ·Government on the ground that 
thiawiH hindl:r their growth. The growth 
depends not on who controls the Radio and 
T.V. but how much money is alloca~~· 
So far as TV coverage is concerned, 1t 1s 
really unprecedented not only in the his-
tocy of lnd ia but in the history of the 
w~t1Cf. They have shown sue h a remark-
able enei'J)' in installation of TV stations. 
The~ 'S".xtb Five Year Plan had targeted 
that only 25 ~r cent of the population 
would' be eovered by .T.V. · In 1983 a 
cJecilion was taken to cover 80 per cent of 
the poP,uiation by the end of the . Plan i.e. 
by 'l' March, 1985-: Then the. target date 
..,-aavanced by ilX rilonths I.e. from 31st 
~ 1984 to ' 3fst OCtober, ~84. There was 
delnitC ·a purpose behind this escalation io 
tettina up of TV stations. An a~unt of ~· 
JSO crorea was to be spent on 1t. ObVI· 
ouaiJ it was f4r Qeeeded, because of the 

fact that there was inflation and prices had 
gone up and that they were installed in 
break-neck hurry. If one year's work you 
went to complete in six months, then you 
have to pay more. 

We do not know ho"' much has been 
spent on this project alone but obviously 
lot more money has been spent and there 
has never been any shortfall. · All other 
projects which have been in the Sixth 
Five Year Plan, have been cut. Even 
power projects, even projects for coal, 
rail and everything, have been out, but 
not the T.V. platform installation 
project. More money has been put in it 
and in lesser time. Definitely, there was a 
very ulterior metive behind it. Mr. 
Ranga may cheer me but this is because of 
an ulterior motive of the ruling party to 
abuse the T.V. at the time of election, 
and they have done it day in and day 
out. They started doing it not only in 
the election but before the election. 

PROF~ MADHU DANDAVATE : 
How could you blame them ? They had 
to show funeral retrospectively. 

SHRI AMAL DAITA : Yes, Sir, I 
know. Even during the 48 hours before 
the election, when the canvassing · stops, 
this funeral was shown on T.V. And this 
is the most grossest form of abuse of T.V. 
which we have ever witnessed in India. 
I think the demand for autonomy has not 
come too soon. It has come a number 
of times but it has come again, not from 
the ruling party Members because they 
have got the advantage out of it and they 
will certainly try to throw it out lock, 
stock and barrel. But the educated public, 
the democracy minded progressive ~dple 
of our country should think whether the 
time has not come when the ruling party 
whoever is in power, is likely to abuse 
this power unless this is made an autono-
mous body. It was Ianata at one time, 
tney may have abused it, I do not say 
that they woulc! not have abused ..... . 
(Interruptions). 

PROF. MADHU DANDAVATE 
We went out of power because of ow 
inability to abuse. 

SHRI AMAl. DATTA I am just 
reacting to somethiOJ. An bomt'bfe friend 
said that durina the - ~atutta ~~- it wa• 
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called **Vani or something like that. To 
what my bon. friend 'Raghuma Reddy said 
that it was All ••Radio, the reply is that 
during Janata time it was ••vani. Well, 
what I am saying is that it only strengthens 
the argument in favour of autonomy. 
If in **time it was All** Radio, if in* • 
time it was ••vani, then both the sides 
agree that if the other side is in power, 
they are going to abuse it. Therefore, 
this is an argument in favour of autonomy 
and not against it. 

I have said that they have abused the 
T V. and radio day in and day out before 
the election and this bears repetition be-
cause the way this was done is the most 
vile form of election propaganda through 
the Government-owned media with they 
have not allowed to be autonomous. In 
spite of Jawaharlal Nehru having said m 
the Constituent Assembly in 1948 that our 
radio-then T. V. was not there-will also 
take after BBC which already had acquired 
great renown, nothing was done because 
after a few years, the ruling party under-
stood the use of radio to keep themselves 
in power. When T. V. was introduced, the 
Government was lukewarm in its appre-
ciation ofT. V., in the money allotted to 
T. V. My learned friend here cheered me 
when I said it was an unprecedented pro-
gramme carried out by India. Never before 
in India it was done. On the other hand, 
we are going to celebrate, I think, Silver 
Jubilee or something, ofT. V. this year, 
which means 25 years ago we had introdu-
ced T. V. And now this is the position we 
have reached. In 25 years, we should have 
gone much farther. Although T. V. cove-
rage is 85 per cent, actual number of 
people owning · T. V., who .can view it in 
their homes, is not more than two per 
cent of the population ...... (lnterrupttons). 

PROF. N. G. RANGA: Even less. 
SHlU AMAL DAtTA : Not more than 

means Jess. Anyway, the point is that this 
Government was lukewarm in its expansion 
ofT. V but suddenly it appreciated how 
it could abuse the T. V. to its own benefit 
and it suddenly got very enthusiastic about 
T. · V. and about colour T. V. 

Colour TV is another aspect of it, 
beeaus~ after long regime during which they 
had been pretending to be socialistic end 

•Not recorded. 

the slogans of Garibi Hatao, they uGder-
stood that the intelligentsia, the. middle 
and the upper middle class, those who can 
afford, they want to have the same style of 
living, the same type of comforts, the same 
gadgetry etc. which is enjoyed by their 
counterparts in the developed countries 
and the West. Therefore, they thought that 
this is one of the ways to satisfy them by 
giving them coloured TV and video. Now 
we have electronic computers and other 
such things which are being introduced 
here to satisfy the long pent up di!mands of 
the middle and richer class, who have been 
denied some of these or had rather surrep. 
titiously enjoyed these. But now they are 
being openly enjoyed just because the pro-
tentions to socialism are being gradually 
given up. 

PROF. N. G. RANGA : Are you n,ot 
having middle classes in China ao4 
Russia? 

SHRI AMAL DATTA : They have $Ol 
working class also. Even the working c~ 
is having TV. Even peasant have got TV. 
They have got, what can you do ? Thc:y 
have become much richer than us and you 
have been sleeping. 

SHRI RAM PY ARE PANIKA : Wb1t 
about West Bengal 1 

SHRI AMAL DATTA: West Beapl 
is still a part of India. Do not forget t11at. 
Our progress cannot be more than tb; 
progress of the rest of India. This is a 
demand of all sections of the people w1Jo 
understand that the political process ia a 
democratic country must be such that tile 
media must be impartial. This is not a 
partisan demand. Any right thinking ,_.. 
son, even in the ruling party, haa· to 
acknowledge that as long as these media 
are under the direct c ·ntrol of the Govern· 
ment, as long as the people worldng there 
have to secure their jobs by pleasing their 
Political ·bosses, they will go on sioaiai 
their praise. Therefore, all right thiBkiDJ 
people, all educated people and all dettloi. 
era tic people will always support tWs' ._ 
mand for &.utonomy for these media'. That 
cannot be left in the hands· of one potitical 
party which controls them for the -tRM 
being. Th~n they wm only go on afAtbii 
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their praise as these people have been doirig. 
We have given illustrations after illustra-
tions and there is no need for that now. 
We had given that during the time of the 
laSt Parliament also. I may tell you when-
ever statistics are presented about so many 
lines being devoted to Congress Party and 
so many lines devoted to the Opposition, 
these are an misleading because all these . 
things are covered in some guise to serve 
the interest of the ruling party. For ins-
tance, President Zail Singh goes and relea-
ses a book and that is covered by Radio 
and TV. But the book happens to be a 
biogr~phy of Indira Gandhi by Swaraj 
Paul. This is an indirect propaganda. ·Then 
an atomic station is shown to show what 
good this government is doing. Then again 
the Prime Minister is going and attending 
some function. That does not come under 
Prime Minister's coverage or the ruling 
party's coverage. That comes under educa-
tion. The people are being shown who is 
their Prime Minister and that he is doing 
luch and such good work to the nation. 
There the Opposition parties are not there 
to say that you are wast~ng all your re-
&Ources. These is absolutely rampant 
corruption and favouritism in this. Whate-
ver is there in the printed word is taken to 
be true. Similarly whatever you are show-
ing in radio and TV are being taken as 
truth by the people who are largely illite-
rate in the .country. Unfortunately 65 per 
cent of them take it to be the gospel truth 
and this is how they have been able to 
&Ubstantially influence the voting pattern in 
theee elections. Therefore, they are not 
&Oing to give up this without a fight. But, 
of course, if they think about the country's 
runm: and their own future, they will also 
aupport this Resolution. 

17.00brs. 
[Translation 1 

SHRI RAM PY ARE PANIKA (Roberts-
pnj) : Mr. Deputy Speaker, Sir, I rise 
to oppose vehemently the Resolution 
JDO\'Cd by my friend Sbri Reddy from 
Telup Desam becauae this ·Resolution· 
il poUtkally motivated and there ia a 
QCM~..,Uacy to bring our Government into 
MePale throuah this Resolution. 1 
~re, oppose it strongly. 

I do not know why the Mover 
of the Resolution bas brought into the 

discussion the name of Shri N.T. Rama 
Rao, How could the results have been 
announced by Doordarshan until they were 
conveyed to them by the Commission. 
On their own, they could not have done 
so. What I want to say is that the hon. 
Member is trying to defame the media. 
by levelling baseless charges and this has 
hurt me. Just a litte while ago bon. 
Member who was speaking before m'! had 
stated that the people of India wanted 
that it should be converted into a corpo-
ration but the Government did not do so. 
He said that the e:tp.lnsion of the TV net-
work was not necessary and that by 
expanding the TV speedily Government 
taken advantage of it during the last elec-
tions. Both these things are beyond my 
comprehension. I want to congratulate 
the bon. Minister and his Department 
for the rapid expansion of the TV net-
work. During the Janata rule a claim 
used to be made about honouring the 
aspirations of the people. How can a 
Government which functions accordin& 
to the aspirations of the people be anti-
people ? Our late Prime Minister and 
the then Government took the right 
decision. It was the need of the ho.Ir 
that the new technologies and the scient\-
fie advancement b;!ing made in the · world 
should reach our country also. In the 
SiX:th Five Year Plan we fixed our target 
upto 28 per c::nt. This decision wais 
taken by a popular Government. Now, f 
keeping in vi~w the aspirations of the 
people the target has been fi!ied at 70 per 
cent then what is the crime we have 
committed? That is why l say that the 
Resolution brought forward by the bon. 
Member is a political move to defame 
Government. I want to congratulate 
the bon. Minister that he had been 
inaugurating. one T.V. centre each 
day before the elections. You have open-
ed 7 T.V. centres in West Bengal also and 
in the entire country about 117 centres 
have been opened. But my complaint is 
different. A few months back when our 
late Primr. Minister had gone to Banaras 
lO inaugurate a onc-KW TV centre, 
it was said there that the TV centre would 
be converted into lO..KW TV centre 
within three or four months but the aame 
has not been done so far. I would Jilce 
to quote the example of Sinarauli. 
There is a . bia coal field on industrial 
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belt in that area and a one-KW TV 
centre was .to be opened there. For this, 
the people of that area had donated about 
Rs. 25,000 but I do not bow why that 
centre has not so far been opened. In 
this connection, I had also written to the 
bon. Minister. My area is a tribal 
area, a backward area and about five lakh 
workers are employed in · the industries 
located in that area. They pressed for 
a TV Centre there. I wrote a letter and 
got a reply that the place fulfilled all the 
norms fixed for. opening a TV Centre 
but due to .resource constraints, the TV 
centres at Renukut and Champan could 
not be opened. Now the time has 
come when Government can fulfil 
their commitment of opening 

·a TV Centre at Renukut, which 
JS m an industrial belt so that this faci-
lity could be made available to the five 
lakh workers there. 

Prof. Madhu Dandavate is sitting 
here. I would remind him that during 
the Janata Party rule, commissions after 
commissions were appointed against our 
leaders and our former Prime Minister. 
At that time from morning till evening 
A.I.R. was engaged only in one work 
namely to broadcast the hearings in diffe-
rent commissions. You used to broadcast 
this news everywhere. It is why the 
people· had said at that time that was 
not Akashwani, but that was ••vani, 
Shri Amal Datta's Party had also suppor-
ted them at that time. They had promised 
to support all their policies. They wanted 
to be in power indirectly. These people 
cannot live without power because their 
programmes are in a mess. 

That is why I want to say that the way 
Doordarshan and A.I.R. have functioned 
during the last two or three elections, the 
way they have given time to all the parties, 

· no one can make any allegation against 
them. Today, no one can say that A.I.R. 
and Doordarshan have favoured w. 

· Bach Party has been allotted time accor-
. ding to its share and that ·too by draw of 
lots. In spite of aU this, you say that 
we have indul&ed in favouritism. lt has 

· never been so. Had it been con~erted 
into a Corporation, Prof. Madhu Danda-

4*Not recorded. • 

vate would have criticised it quite often. 
The late Shri Jawaharlal Nehru ha4 
rightly thought that the situation waa not 
favourable not to convert it into a Corpo-
ration. It was well thoughtout decision. 
In any country mass media are very 
important. One of my colleagues has 
rightly said that mass-media should remain 
under the control of the State so that 
the unity of the country, and the policies 
of the country could be presented before 
the people. Sometimes, there are incidents 
like communal riots or anti-national 
activities whose broadcast can adversely 
affect the mind of the people. If the 
mass media was under the control of 
Government, these broadcasts can be 
checked. If the Media are under the 
control of any Corporation, then that 
will be a commercial organisation and 
it would stick to facts while broadcasting 
without caring for its effect of news 
about such incidents on the minds of the 
people. But the attitude of Government 
would be different and they wm function 
keeping in view the welfare of the peOple 
and inculcate moral values among the 
youth of the country. 

I would like to say one thing more. 
As Shri Virdhi Chand Jain had also said, 
you should telecast films on TV whlcb 
have a social message Such films should 
not be shown while seeing which with 
our children, we may have to lea\'e in 
between. Sometimes such pictures are tele-
cast as make our position awkward I. 
therefore demand that such filml 
and programmes should be shown as may 
build up the character of the nation. 
The fall in our character seen in the 
recent past should not go further down ; 
rather the character of our youth should 
go high. Narrow considerations of caste. 
community class and language weakens 
the country and these should not be propa-
gated. I believe in objective journalism 
but nowadays sensational news items are 
published which vitiate the atmosphere 
in the country. If it is banded over to 
some corporation, it wiJJ be coounetciali-
sed, which will never be in the iMINit 
of the country. 

I therefore, vehimently oppose Shri 
Roddy's resmution and demand ! tlilt bo 
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should withdraw it, ot~rwise it should 
.be rejected unanimously. 

SHRI MOOL CHAND DAGA (Pali): 
Mr. Deputy Speaker, Sir, if there is any 

·. danger to democratic socialism, it i~ from 
·these regional and communal part.Ies and 
~r democractic socialism is to tbunsh and 
~evelop, then we will have t~ be vigilant 

· ap.inst extremists, radical left_Ists, comm~­
. nal parties and regional parttes. Ou~s ts 
a vast_country and has a large population. 

The Estimates Committee had also 
. dealt With this subject in their Report 
and today I want to say that it has been 
discussed in the House many times. When 
tbe Janata Party came to power, it did 

··one thing and that was that whenever 
-~ it . morning or evening-the radio or 
·Tv was switched on is was name of the 
· Shah Commission which VJas heard and 
pebple got fed up to hear this name 

·repeatedly. In this way they resorted to 
·character assassination ...... (lnterruptions). 
·They had to go because of their misdeeds 
and we did not have to do much. Were 
AIR and TV independent at that time? 

·People used to ask what the Shah Comm-
. i.Sion was. 

I would like to say that when there 
· u any progrannne of the Prime Minister 
' it is not a Congress Party programme. 
· That is a programme of the leader of the 
nation. You say time and again that too 

<much coverage is given to the Prime 
. Minister. The Prime Minister does not 
·belong to any one Party. He is the 
··leader of the whole House, of the whole 

nation. Therefore, when you say these 
; things, these are not correct. So far as 
· -sbri N.T. Rama Rao is concerned, he has 
,, recently changed his clothes and will 
· -~bange his heart also. Now perhaps he is 
: trjing to advance further. 

-rEnittshJ 

_ , .. SURI C. MADHAV REDDI I 
, -..object to a reference to . NTR. He will 
'hav.e no opportunity to defend himself 

here (Interruptions). 

_ MR. DEPUTY SPEAKER : Wilen 
the bon; Member from your side was 
B~,~inJ. be mentioned about how the 

election results of Andhra Pradesh and 
other things W..!re not announced. At that 
time, he wanted to reply to that. But he 
was not allowed. To that, he is now 
giving a reply. 

SHRI C. MADHAV REDDI: He said 
about the dress of NTR and ali that ...... 

(Interruptions) 

SHRI K. RAMAMURTHY : Why 
are you objecting to that '! I do not 
think it is unparliamentary or defematory. 

(Interruptions) 
[Trans/at ion] 

SHRI MOOL CHAND DAGA : When 
you had come here for the first time, we 
had seen your dress on that day. I am 
surprised to see the difference between 
your dress on that day and your dress 
today. Where is that dress? You have 
given up the dress which you had worn 
on the first day. I was really surprised 
to find them in such a dress on that day 
and the persons sitting in the lobby also 
had this impression that these saints had 
come here from the Himalayas. But now 
you have given up that dress and you 
have also adopted our dress. In this 
way you are also following our principles. 
Is it your policy 1 Would it benefit 
you in any way ? The questi6h arises 
who would be benefited by Radio and T.V. 
The policy of Government is to work for 
the upliftment of the nation. Should this 
policy be publicized through the Radio and 
T.V. or something else '! Many times 
the reply is given to many questions ...... 

(Interruptions) 

Now I would like to quote what our 
late Prime Minister Shrimati Indira Gandhi 
had said on an earlier occasian 

[English] 

"The Prime Minister recently said 
that she did not favour giving auto-
nomy to radio and television. 
The reasons are : the newspapers are 
biased and do not report the develop-
ment activities ; they create a feeling 
of pessimism and despair am.ong the 
people. AIR and Doordarshan report 
the progress of the country in various 
fields and help to build up publ~c 
confidence in the future of the nation. 
The argument. however, is . not entirely 
flawless." · 
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The achievements of the nation are 
publicised on Radio and T.V. When 
for..:igners come to our country, the 
Ministers of the ruling party would go 
there to receive them and not the members 
of the Opposition parties. I have myself 
seen that speeches of Opposition leaders 
are telecast on T.V. On the eve of 
election leaders of the Opposition are given 
an opportunity to explain the points of 
their election manifestoes. It is wrong to 
say that the Opposition members are not 
provided with opportunities. I have 
seen that ministers are afraid of the 
Opposition leaders Gadgil Sahab should 
take note of the fact that Opposition 
leaders are given more publicity. You 
also know and the officers of Radio and 
Television also know that the Opposition 
leaders are given more publicity. Perhaps 
they would pull them up for this. We 
believe in the principles of Gandhiji 
and non-violence and that is why we do 
not criticise at all. The Opposition leaders 
are given wide publicity. Even if they 
speak one sentence, they are given publi-
city in four sentences. When Members 
of our party speak, a 1 ist of Members is 
read out that Sarvashri Harish Rawat, 
Munsi, Mahajan and Daga also spoke. 

[English) 

SHRI E. A YY APU REDDY : For 
the very reason stated by Shri Mool 
Chand Daga, he is showing that D3or-
darshan .and All India Radio are not 
accurate and objective in their reports. 

[Trans/at ion] 

SHR.I MOOL CHAND DAGA : The 
disciples of Shri N.T. Rama Rao should 
reply to this point. 

[English] 

PROF. MADHU 
He is not up to date. 

DANDAVATE 

SHR.I AMAL DATI A You 
only saying that time has not come. 
time will come some time. 

[Translation] 

are 
The 

SHRI MOOL CHAND DAGA : 1 
want to say it in an seriousn~ss that a 

party which has a leader and many foJJO:.: 
wers can think about it. Daily new 
parties are formed in our country. How. 
could the media be turned into an autono-
mous body in these circumstances ? 
How many parties are there in the 
country ? What is the number of Lok · 
Dal Members ? It has now changed its 
name as DMKP. They have only two 
members. What publicity should be 
given to them ? There are so many 
par ties in the country. They should 
merge themselves into one united and 
strong party. Then only some improve-
ments in the media could be considered. 
What publicity should be given to them · 
who fight among themselves daily ? Now 
Bahugunaji has been appointed as Vice 
chairman of the Party. You do not have 
any policy or programme. You find out 
new methods to mislead the people. The 
Opposition parties are misleading the 
people of the country. Therefore, it is 
not the proper time to convert Door-
darshan and A.l.R. into autonomous 
bodies. It is a Government medium. 
The policies and the programmes of the 
Government of the day are given publicity 
through it and information about the 
progress of the country is disseminated 
through it. You should extend your co-
operation to it. If you co-operate. it 
would bring you credit. 

[English] 

SHRI AMAL DATI A (Diamond 
Harbour) : That is what Shri Jawahar 
Lal Nehru said in 1948. 

17 20 brs. 

[SHRI SOMNATH RATH in the Chair.] ,; 

[Translation] 

SHRI MOOL CHAND DAGA : I 
would, therefore, request you to withdraW 
this Resolution. Changes woutd b(i 
brought about at the appropriate time. 

•SHRI SRIHARI RAO (Rajamundry) :· 
Mr Chairman, Sir, I rise in support of the 
resolution to make All India Radio aiMf 
Doordarshan autonomous Corporatiou;; . 
In fact, this proposal has been before tfl6: : 
Government for qllite a long time now , ' 

--~~------------------------------------------------------------· 
•The speech was originally delivered in Tel1JIU. 
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but no action has been taken so far to 
conve~t AIR and Doordarshan into auto-
nomous bodies. It is strange to see the 
bon. Members belonging to the ruling 
party opposing this resolution. They are 
opposing this resolution for the sake- of 
opposition. Otherwise, they know it too 
well that converting AIR and Doordarshan 
into autonomous bodies is a step towards 
the right direction and it will serve the 
interests of the people. The bon. Members 
occupying treasury benches today were the 
very· persons who have pleaded vehemently 
once upon a time to convert AIR and 
Doordarshan into autonomous bodies. 
Ther~ is a shift in their stand now. A 
pity indeed. At the time when Shah 
Commission was holding its inquiry, these 
very Congress Members blamed the then 
Government and urged that the AIR and 
Doordarshan should be independent. But 
now they say that these bodies should not 
be accorded autonomous status. Sir, we 
are the largest democracy in the world and 
occupy the second place as far as the 
population is concerned. If the All India 
Radio and Doordarshan are converted into 
autonomous c rporations, they would be 
in a better position to serve the needs of 
the people and do justice to them. Justice 
can also be done to all the parties. If all 
the parties are to get justice, then it is very 
much essential that AIR and Doordarsh;m 
are kept away from the influence of the 
Ruling party. This is possible only when 
they are autonomous. I would like to cite 
ain eumple as to how th AIR and Doorda-
rllhan are functioning the moment. When 
our beloved leader . T. Rama Rao was 
thrown out of er, though he had a 
very clear major ty, the All India Radio 
and Doordarshan relayed the news that 
Shri N T Rama Rao bad no majority at 
all. The truth was known to all B.B.C. 
bad &iven the correct news that Shri N. T. 
~ 1lao enjoyed a clear majority. No 
one believed ·the AIR and Doordarshan 
and depended on the BBC for authentic 
llCWI,. It shows how the people have lost 
their faith in All Icdia Radio and how they 
1lepn to growingly rely on BBC for ~!.J.r~ 
*fJ. What had been said by BDC .b.ad 
... Jy came true. The BBC version ~d 
come uue and Shri N T Rama Rao prove(! 
bia majority. The BBC could predict even 
lbo eBtcot of majority that Shri N. T. Rama 

Rao had enjoyed. But our own media AIR 
and Doordarshan had taken a different 
stand. The mystery unfolded and now 
everybody knows who is correct and who 
is not. This one example is sufficient 
enough to show that people in this country 
have developed faith in the BBC and they 
have lost faith in AIR and Doordarshan. 
The AIR and Doordharshan are the mouth-
piece of the Government. They believe in 
propagating the views of the Government. 
Their stance is pro-Government. They 
have no consideration for the people. They 
do not serve the interests of the people. 
Other political parties find no place either 
in AIR or in Doordarshan. These organis-
ations serve the interests of ruling party's 
ideals and viewpoints. It should not be 
so. The All India Radio and Doordarsban 
must be independent. Th~n only justice 
can be done to everybody. The conversion 
of AIR and Doordarshan into autonomous 
bodies satisfies every section of our society. 

Sir, the programmes relayed over All 
India Radio and Doordarshan are of a 
very poor quality. The programmes are 
neither attractive nor appealing. There is 
no proper method in the selection of 
programmes. No new talent ·is benig encour-
aged. For ex:ample, I have been listening 
to the running commentry· of cricket· right 
from my school-going days to this day 
from the same commentators. For the 
past 20 years there base been no change in 
the commentators. Is there no new talent 
available around ? The new persons how-
ever talented they might be are not being 
allowed in AIR and Doordarshan. Same is 
the case with artists too. The young and 
budding artists are not being encouraged. 
No talented person gets any chance either 
in AIR or in Doordarshan. What is the 
reason for this sad state of affairs 'l No 
new person can ever think of getting a 
chance in AIR or Doordarshan without 
any influence or recommendation. Those 
who have no influence can never think of 
getting a place in those organisations. 
There is no dearth of tale'nt in the country. 
There are many talented people. Theae 
hitherto ignored but highly talented persons 
must be picked up. They must be encour-
aged. But unfortunately the All India 
Radio and Doordarshan are not doing so. 
Everybody in the country is fe'} up listening 
to the same commentators and the same 
old artists. That is why I plead for rejuvi-
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nation of these organisations. It is 
possible only when they are autonomous 
bodies. Govern~ent must take steps to 
convert atonce the All India Radio and 
Doordarshan into autonomous corporations. 
When AIR and Doordarshan become 
autonomous everything will go on a syst-
ematic way. New talent will take its 
rightful place. The programmes would no 
more be dull and drab. Justice can be 
done to all. These organisations can 
progress well. They can establish their 
credibility once more. People would come 
to like AIR and Doordarshan. I hope 
Government would respond favourably. 
Otherwise, I am afraid, the AIR and 
Doordarshan would continue to toe the 
line of the party which is in Government. 
Today it is the Congress party and tomor-
row it m1y be some other party. All India 
Radio and Doordarshan would continue 
to project the policies and view of the 
ruling party. They would continue to deny 
justice to people. Hence, to a void such a 

ts ituation, I once again plead for the 
conversion of All India Radio and Door-
darshan into autonomous corporations. 

I strongly supp.:>rt this resolution. 

I conclude my speech by thanking you 
for giving me the opportunity to speak. 

[English] 

SHRI Y. S. MAHAJAN (Jalgaon) I 
rise to oppose the resolution brought for-
ward by Mr Raghuma Reddy. 

The subject has been discussed on and 
off in the last 30-40 years, from the days 
of Pandit Nehru. AIR has been with us 
for nearly 45 years and the TV made its 
debut in our social Jife in 1959. It will 
soon be celebrating its silver jubilee. 

The resolution refers to the very 
important and sensitive activities of a 
Department of the Government. In these 
days of science and technology, infor-
·mation; information systems and communi-
cations are of very crucial importance. 
The success of the government depends 
to a considerable extent on the proper use 
of this media. 

·The media now are attached to a 
Government Department but it does not 
mean that they work for the Government. 
TheK ·function is not of a partisan . nature 

but to inform society, to educate people, 
to entertain them and not Members of 
the Congress Party. There is no discri-
mination. The audience consists of all the 
people, not of a particular party or of a 
particular region. Therefore, it is to raise 
the cultural standards, the standards and 
levels of information and judgment of the 
people as a whole that these media have 
been functioning. . 

BBC set up a certain model in Great 
Britain which was the first of its kind in 
the whole world. Therefore, some Opposi-
tion members and some intellectuals in 
our country have been advocating that we 
should follow that model. Such a proposal 
was brought forward during the days of 
Pandit Nehru also who, let me stress it, 
did not regard it as an immediate issue. 
He said that in the long run we might 
think of it as a model and move in that 
direction. But in those days the BBC 
happened to set a really good model which 
was praised by the people all over the 
world. But what is the BBC to-day ? The 
BBC has disgraced itself. Some days ago a 
speaker openly said that the leaders of 
a particular country should be killed and 
such a speech was allowed to be broad-
cast by the BBC. What a disgrace, what 
a shame ! Is that the standard of autono-
my we are going to put before us ? The 
BBC is no longer a model. The BBC's 
manasement is utterly hopeless. In corin-
t ries which are socialist and which have a 
political structure different from ours 
they have a different system altogether. 
We cannot compare ours with them. 
There are other developing countries. 
There are developed countries where they 
have got private enterprises. Their stru-
ctures cannot be a model for us. We have 
to think of a model consistent with our 
own social and political conditions and 
under the conditions that we have, I think 
the present arrangement is the best. 

In ·our country AIR and Television are 
government departments but they follow 
certain guidelines. The guidelines are that 
they have to cater to the needs of the 
people, they have to see that the economic 
and social programmes of government a~~ 
brought to the notice of the people ~~4., 

that people are educated. Every morning 
when I get up, I hear a speech on agri-
culture. I come from an agricultural 
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communtity. It is such an instructive 
thing to hear. Every day the agriculturists 
arc told the conditions of weather, what 
crops are to be raised, how they should be 
attended to and how different crops 
are to be looked after. Millions of people 
are benefited by it. There are programmes 
for children. There are programmes f r 
women. There are programmes for i:tdu.:;-
trialists. I have to say to tht: hon Minister. 
I am interested in the public s~ctor very 
much. I hope he will put forward pro-
grammes which will highlight the perfor-
mance and the image of the public sector. 
We had m1de th;s dem:1nd previously. 
It was considered favourably at that time 
but nothing much has happened. We have 
set up great industries in the public sector 
with an investment of 5000, 10,000 and 
15,000 crores. People talk about losses 
but then whatever good things are being 
done should be brought to the notice of 
the people. In this way the media will 
render a great service. 

Sir, it was also mentioned that the 
Verghese committee had made certain 
recommendations. The matter was discus-
sed by Members of Parliament and the 
Government came to the conclusion that 
they could not accept the recommenda-
tions of the committee. The matter was 
again considered by the Estimates Commi-
ttee. It also said since the media have 
been asked to be impartial-since they are 
impartial-and help in carrying out the 
policies of the government nothing much 
need be. done. 

Sir, a complaint has been made from 
the Opposite side, that the media are 
partisan and not in their favour. Our expe-
rieDce ia just the opposite. Even in the 
Jut Session we complained that whenever 
members on the . Opposite benches say 
IOIDCthing it comes in the papers with 
broad headlines. In the radio and TV also 
they cet prominence whereas in our case 
they only say that so and so also spoke. 
Sir, a member after a lot of study puts 
forward his point of view and then nothing 
comes on the radio and TV. The only 
report is that be also spoke. Even then t~ 
Opposition members have the temerity to 
say that the media is J'artial. The media 
shOuld be asked to see that they are fair 
to the Government benches also. 

J)oordarshan into Auto. Corp. 

Now, I would like to make a few 
suggestions. As regards the entertainment 
programme films are shown which are 30 
or 50 years old. I want to know from · the 
bon. Minister why he does not want to 
pay to the producers of films in recent 
times ? Why should he show old films ? 

There is a complaint that the manage-
ment of the media should be in the hands 
of professionals rather than bureaucrats. 
Professionals will b! able to cater to the 
needs of the people better and, as such, 
bureaucrats should not boss over the 
professionals who are there. 

There is a report that provision for 
R & D is very meagre. Out of Rs. 20 
lakhs, Rs. 18 lakhs are spent on the sala-
ries of th<: staff. Communications is an 
area which is making rapid strides. The 
relevant technology is being revolutionised 
every five or ten years. Therefore, we 
should spend not Rs. 20 lakhs but ten 
times that amount on R & D and see that 
technically our services are the best. 

Sir, I must thank the bon. Minister 
and his predecessor also for spreading 
the network of TV as a result of which 
he has brought 75 per cent of our people 
under coverage of TV. It is really a _ great 
achievement to have spread it through 
the length and breadth of the country 
within such a short time. 

With these remarks I oppose the Reso-
lution with all the force at my command. 

SHRI PRIY A RANJAN DAS MUNSI 
(Ho.wrah) : Mr. Chairman, Sir, I strongly 
oppose this Resolution, not in the sense 
that it has been brought by a Member 
who belongs to the Opposition, but consi-
dering the present situatiOn in which-the 
country is placed at the moment and the 
significant aspects of it. 

Mr. Chairman, Sir, saying first things 
first, I would like to say why I oppose it. 
The concept of autonomous body and 
corportaion sounds very well. The concept 
of autonomy in organisations like the 
Radio and TV sounds very well. Let us 
study in the whole world where this system 
operates and in what mt~nner it operates. 
Mr. Amat Datta from the Opposition, has 
spoken very clearly and emphatically in 
support of.this Resolution. ( .would sugaest . 
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to him to explain more elaborately the 
concept of te~vision and TV in the 
communist countries. In almost all these 
countries-! say this with all my regard 
to the nation and for their revolution-
even the news item published by various 
international agencies concerning the 
western world and developing nations, is 
not permitted even to relay. ~Interruptions) 

SHRI AMAL DATTA : First you be-
come a communist. Then you will under-
stand. 

SHRI PRIYA RANJAN DAS MUNSI : 
That is why I don't become a communist. 

SHRI AMAL DATTA: You cannot 
compare Bourgeois System with the Comm· 
unist system. That much of kn wledge you 
should have. 

SHRI PRIY A RANJAN DAS MUNSI : 
Let us leave aside that system now. 

SHRI AMAL DATIA: These are two 
different systems. They are not comparable. 

SHRI PRIYA RANJAN DAS MUNSI: 
Mr. Chairman, Sir. what happened in 
Poland '? You know what happened in 
Poland. 

PROF N .G . RANGA : Solidanty. 

SHRI PRIY A RANJAN DAS MUNSI : 
No radio, no television, in the entire 
communist world, mentioned even a word. 
You say you are defending the integrity or 
fighting the reaction etc. All right. I do 
not mind. I support it. But I say the 
system. We should know the system. There 
is the western world and the developing 
nations. Sir, just now, the Member from 
Telugu Desam party, in his speech, was 
defending strongly the BBC. I was following 
the interpretaiton. I think I am not wrong. 
He said this. He feels, after listening to 
BBC these days and listening to AIR and 
TV, that the people have started develo-
ping their faith in BBC because what BBC 
speaks . today will be truth tomorrcw. I 
think the Member perhaps was absent 
yesterday when the discussion was going· 
on, on Punjab. In spite of that, he has 
this tremendous respect for BBC. I think 
Mr. N.T. Rama Rao, who claims to be a 
patriot will expel him from his party. 
(lrater,.,ptior~s) Anyway, Mr. Chairman, 

Sir, ... ( Interruptions) 

SHRI AMAL DATTA : You should 
understand the context. .. (lnterruptwns) 

SHRI PRIYA RANJAN DAS MUNSI : 
I am not yielding. I say this. If I have 
follow;:d the in terpretation correctly-! 
cannot follow Tclugu-he said this, that 
he has developed tremendous faith in BBC 
and people have started developing that 
faith. If that is your f.!eling, then I say, 
Mr. Rama Rao may not keep you .in the 
party. 

PROF MADHU DANDAVATE He 
was remembering emergency days ! 

( lnteiruptions) 

SHRI PRIY A RANJAN DAS MUNSI : 
Mr Chairman, Sir, we have paid for what 
for we stood. I tell them : You have paid 
for what for you stood. Mr. Amal Datta 
was very much strong in pleading for the 
autonomy and independence of the Mass 
media. Here, I would like to highlight 
only two points. I have a magazine here 
with me. It is called 'West Bengal'. A 
spokesman of the West Bengal Govern-
ment has said this. Mind you, he is spoke-
sman of the Government-not of a party 
or of any organisation. It is published by 
the Director, Department of Information 
and Cultural Affairs, Government of West 
Bengal. I can produce thousands of vol\IIDtS 
of this copy, wherein they are dirccUy 
accusing a party like the Congress. It is 

· publicity of a party called the CPI(M). 
It is done in a tremendous manner. I quote 
nnly one thing. This is after the Lok 
Sabha election held recently. After that 
you conclude yourself ; you come to your 
own decision whether it is carrying on · 
autonomy or independence, being a Govern-
ment Department. The Chief Minister, 
after the election of Lok S:1bha, said thia, 
and it is given in this publication. I 
quote : 

"Congress-I's victory bodes ill for 
democracy and economic weU-beiq 
of the masses." 

(/nJerruptions) 

It is a ·Government book, it is a 
publication of West Bengal Government . . 

( lmerruptions) 

MR. CHAIRMAN: No side-talk~ . 

(Interrupt/om) 
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{Silri Priya Ranjan Das Munsi] 
MR. CHAIRMAN : Please address 

the Chair: Please don't pay any attention 
to · interruption. Pleas.; don't pay any 
importance to a Merob:!r wllo is sitting 
'and speaking. You carry on. . 

SHRI AMAL DATI A : What has it 
to do with TV and Radio ? It is out of 
.context. 

MR. CHAIRMAN : Let him proceed. 

SHRI PRIY A RANJAN DAS MUNSI 
I am not yielding. (Interruptions) 

(Interruptions)** 

MR. CHAIRMAN (Shri Somnath 
. lit.ath) : The observations of any Member 
. made while sitting ia his seat will not find 
·a place in the proceedings. 

SHRI AMAL DATIA: Then I wiJI 
sta.nd up and speak. 

(lnterruptio'lls) 

SHill AMAL DATTA : Sir, what the 
- bon. Member speaks here is totally irrele-
vant and out of context and it is your 

·duty to tell him not to quote from the 
State Government paper. I would like to 

.. eel&incl this 1louse of this particular 
:thing. I am saying to you Mr. Chairman 
that you should call this Member to order 
,~ he is speaking something which 
tis .totally irrelevant. He should talk about 
~the Radio and. Television and not quote 
. from the &ewspaper magazine of the West• 
~sal Govemmeftt. He cannot quote 
.fl'om it here. You should not a 1low him 
te ,quote from it here. (lnterr11ptions) 

SHRI PRIY A RANJAN DAS MUNSI : 
Sir, it is Parliament . .. (Interruptions) · 

. · •MR. CHAiltMAN : He is not pre-
d8ely .quoting from the masazine only 

· ; ref«rina. 
SHRI AMAL DATIA: Then what is 

tbe purpose of reading out from the 
IDJI,Gltioe here. He is quoting from the 
majuine and that should not be aUowed. 
This particular Resolution is in regard to 
Radio and Television. He should not be 
,.-tlewed te. quote from the State Govern-
. ment maaazine. Sil!i. what be baa, quotod 
from the mapzine shDuJd be expuoJC(f 
from the records. 

SHRI PRIYA RANJAN DAS MUNSI : 
Sir, I should not be guided by him. I 
should be guided by the Chair. 

(Interrupt ions) 

SHRI AMAL DATTA: Sir, y.>u kindly 
give your ruling on this. I want your 
ruling that what he says is irrelevant. 

MR. CHAIRMAN: Please take your 
seat. If you want a ruling from me, 
kindly tell me what rule has b~n infringed 
by him. 

SHRI AMAL DATI A : No rule is 
to be quoted in this case because the 
Member is going on speaking irrelevant 
things . 

(Interruptions) 

MR. CHAIRMAN: You please tell 
me what rule is infringed here. 

SHRI BASUDEB ACHARIA : He is 
criticising ... (I nterrup 1 ions) 

SHRI AMAL DATTA : He is · not 
only referring to the State Government's 
magazine but he is also cnticising. There-
fore, you should call him to order . 

. (lnterrup lions) 

MR. CHAIRMAN: Mr. Das Munsi, 
please proceed. 

( ltzte rrup t ians) 

PROF. N.G. RANGA : Sir, he is 
obstructing the proceedings of the House . 

(Interruptions) 

SHRI AMAL DATTA: Sir, I bave 
a point of order. Please refer to R11le 356 
of the Rules of Procedure and Conduct of 
Business in• Lok Sabha. I wilt read it 
out-

.. 3S6. The Speaker, after having catted 
the attention of the House to the 
co.nduct of a member who persists in 
irrelevance or in tedious repetition 
either of his own arguments or of 1he 
arguments used by other memben in 
debate, may direct him to discontinue 
his speech."" 

(Interruptions) 

Therefore, it is entirely irrelevut. 
Wlult the.Member is sayins bas ao·· ref~­
ance to this , particular llOIO\ution. .Pk:lalc 
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&ee what he has stated. Let that what has 
gone 'on record be read out. 

MR CHAIRMAN : Once again, I 
invite your attention to this rule. It says : 

••The Speaker, after having called the 
attention of the House to the conduct 
of a Member who persists in irrelev· 
ance ... " 

I have not called the attention ... 

SHRI AMAL DATTA : Attention of 
the House, not his attention. You have to 
inform the House that this Member is 
indulging in irrelevance, and, therefore, 
you order him to discontinue his speech ... · 

(Interruptions) 

MR CHAIRMAN : There is nothing 
irrelevant. As per the rule the Point of 
Order is ruled out. 

SHRI AMAL DATTA : You have to 
give your ruling after having gone through 
what has gone on record ; just not like 
tbat .•. (lnterruptions). 

PROF K. K.. TEWARY : We will not 
aHow this. He is holding the House to 
ransom ... \ Interruptions) 

MR. CHAIRMAN : I have already 
given my ruling ... My ruling cannot be 
questioned. 

(Interruptions)•• 

MR. CHAIRMAN : Do not use such 
words. Y'ou cannot say like that. 

This will not go on record. 

PROF. MADHU DANDAVATE: If 
you go through the record, while giving 
y.our ruling, inadvertently you said that 'I 
am ruling out the rules .... (Interruptions). 

Mil CHAIRMAN : The Point of Order 
is ruled out. 

SHRI AMAL DATTA : Have you 
1011e throush wbat has been recorded 'l 
Without going through that how can you 
say whether it is relevant or not ? ............ . 
(lnterruptforu). You have to give your 
considered ruling. Without ·considering 
that 'hO\\'- can you do that ? You must 
coalitlr whether quoting this document 
is relevant or not for the purpose of this 

particular debate. You must consider wbat 
he has said and what has gone on a:rcord. 
Withou~ that how cim you give yom ,-ru1Jac. 

(Interruptions) 

PROF K. K.. TEWARY: if a Member 
continues persistently to defy the_ ollair 
and takes the time of the Houae aM' 
indulge in irrelevant talks, you ha\10 to 
devise a method to stop the Member ......... , 

(Interruptions) 

SHRI AMAL DATTA : What rule is 
that? 

PROF K. K. TEWARY: General rule 
of the House ... (Jnterruptions) .. 

MR CHAIRMAN : Nothing will go in 
the proceedings .... What the bon. Members 
are now saying will not go in to the pro-
ceedings. 

(Interruptions) 

TilE MINISTER OF PARL~ 
TARY AFFAIRS (SHRI H.K.L. BHAGAt),! 
I got up to say something. But the bon. 
member has very rightly calmed down. 1 
need not say anything. 

SHRI AMAL DATTA I could not 
here what Mr. Bhagat said. I would lito 
to hear him again. 

SHRI H. K. L. BHAGAT : I am &lad 
that you have calMed down. Tbat is what 
I have said. 

SHRI PRIYA RANJAN DAS MUNSI : 
What I am trying to state is this. In this 
resolution, accusations and chMgel' tiave 
been made that the all India Radio aocf 
Door Darshan being one-of the strongest 
iRstrument of mass media, are miJuling 
the power and authority and are only devot· 
ing their time for Congress Party's propa-
ganda. I am just trying to refute theec 
charges. In tnis regard. I would _ I* to 
establish one aspect, i.e. a 4ocucnr:nt-
published. in the respective &.tea, not oalJ 
in Bengal, but throuahout the couou. 
that document carries as a spo.Rsm..- eM 
the Government. the functions of tbe 
Government and its work. But it eu14 
not have political overtones. 

SHRI AMAL DATTA It it 110t 
irrelevant ? ..... . (Interruptiors) 
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[Sbri Pri]!a Ranjan Das Mun~i] 

PROF. MADHU DANDAVATE: I 
would suggest that the · Chief Minister of 
West Bengal should be expunged from the 
rec.';>rds. 

· PROF. K. K. TEWARY :You men-
tioned the name of the Chief Minister of 
Gujarat. so many times. You did it fre-
quently. What about that ? that also 
should be expunged. 

(Interruptions) 

SHRI AMAL DATTA.: Sir, you are 
preventing me from talking every time. I 
am only asking you how this West Bengal 
publication is relevant to this debate. What 
has he got to do with it 7 If be can esta-
blish that there is a connection between 
that and TV and Radio, then only his 
argument would be relevant. 

, _. MR. CHAIRMAN : I have already 
given my ruling. Please take your seat. 
Tl).ere will be no discussion over my ruling. 

(lnterruptU,ns)•• 

MR. CHAIRMAN : Let us hear Sbri 
Das Munsi. 

SHRI PRIY A RANJAN DAS MUNSI : 
You may expunge my sentences. But do 
not expunge*•. 

SHill AMAL DATTA: Neither you 
nor the Chair can do that. It is not for 
to say that. 

(hrterruptions) 

. SHIU PRIY A RANJAN DAS MUNSI : 
I have been trying to substantiate ........ . 

(Interruptions) 

SRlU AMAL DAITA: The two sen-
iences of Shri Priya Ranjan Das Munsi 
must by e7ipunged .. .. . . (lnterruptioiU) 

SHRI PRIY A RANJAN DAS MUNSI : 
···flnterruptioiUJ If you continue like this, I 

· have to trouble you for ever. Take it from 
me. Not a single day. I will allow you to 
talk ... lnterruptionsl 

. Nil. CHAIRMAN : About the two 
sentences you are r:eferrina to, we will go 
through the record. If they are against the 
rules, they will be expunged. Mr. Das 
Munsi, piease proceed. 

•• Not recorded. 

SHRI PRIY A RANJAN DAS MUNSI : 
The strict sense of the Resolution is this. 
Please go through the Resolution. What 
does it say '! It says : 

"This House resolves that the all India 
Radio and Doordarshan be converted 
into autonomous corporations to en-
sure objectivity, impartiality and inde-
pendence of the mass media." 

What I was trying to establish is that 
in Government organizations, political 
overtones should not be encouraged-even 
in Radio and Television. If Radio ·and 
Television constantly go on saying that 
the victory of Congress means disaster for 
Telugu Desam and Lok Dal; or if the Tele-
vision and Radio say that the victory of 
Congress (I) means the total denial of the 
Opposition in the sense of saying that they 
are corrupt etc., then I consider that is 
bad; that is unfair. On that pretext, I was 
trying to say that after the Lok Sabba 
elections, some publications have come 
about in various parts of the country, 
among which one is the Government of 
West Bengal publication. 

About what the Chief Minister bas 
said, there is a quotation. 1 will quote it. 
(Interruptions) What is wrong in it 7 

MR. CHAIRMAN: Are you not-quot-
ing the Prime Minister 7 

SHRI AMAL DATTA: What has it 
got to do with Radio and Television ? 

MR. CHAIRMAN: Are you not quot· 
ing the Prime Minister 7 

SHRI AMAL DAITA: In respect of 
what 'l (Interruptions) 

SHRI PRIY A RANJAN DAS MUNSI : 
I want a ruling, Sir, on whether it is un-
parliamentary to quote from any document 
published by the Government either in a 
State or in the .Union, i.e. to quote any 
tex:t from the document published by the 
Government, by a representative of the 
people. 

MR. CHAIRMAN : It is within your 
rights, when relevant. 

SHIU PRIYA RANJAN DAS MUNSI: 
That is all right. What elae am I taltilaa 'l 
I quote: 
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• The landslide victory of the Congress 
(I) all over India bodes ill for demo-
cracy and economic well being of the 
masses. In West Bengal, the Congress(!) 
has made significant gains parti-
cularly in the strong-holds of the left 
fores. It is a matter of serious concern 
for us. There is no doubt that Indira 
Gandhi dead is more powerful than 
Indira Gandhi alive. In this election, 
the Indira Sympathy vote took its toll 
here in a big way. 

The entire election in West Bengal 
will be reviewed by the constituents of 
the Left Front Government after full 
reports are received. We shall make 
renewed efforts to enlist the support of 
those who have been swayed to vote 
for the Congress (1)." 

This is the quotation from the docu-
ment. (Interruptions) Sir, I do not mind if 
auch kinds of things are published by the 
General Secretary of the All India Congress 
Committee (I) against a political party. I 
do not mind it; but if such things are said 
in Radio, Television or any Government 
publication-by a party against another 
party, then I consider that that is not im-
partial; that is not objective. That was my 
point. It was immoral. That was my point. 
(Interruptions) We all know there were riots 
in Delhi after the assassination of Mrs. 
Gandhi. If the Radio and Television go on 
telling, in their publicity media, that the 

riots were conducted by Group A a1ainst 
Group B, O£ by Group B aeainst Group A, 
then that is not impartial; that is not · 
objective. To control riots should be their 
objective; and to appeal for peace and 
harmony. 

Similarly, if any Government document 
through a published article by any political 
party, or by the leader of their party saya-
in that document-that a particular group 
or party, or a groups was responsible for 
certain things, and that the Sikhs are made 
responsible unnecessarily for them and 
that was why their religion was being atta-
cked-do you consider that to be objec-
tive? This was also published in the West 
Bengal Government publication. I was only 
referring ........ . 

PROF. K. K.. TEWARY: I stronsty 
condemn it. 

SHRI PRIY A RANJA.l~ DAS MUNSI : 
A similar thing should not be done throuah 
any media, not only Television or Radio, 
but through any media. 

MR. CHAIRMAN : Mr. Das Munsi. 
you can continue your speech next time. 
The House now stands adjourned till 
11 a.m. on Monday, the 22nd April, 1985. 

18.00 brs. 
[The Lok Sabha then adjourned tUl El•H• 

of the Clock on MoNiay, April 22, 19151 
Vaisakha 2, 1907 (Saka),] 
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